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LOK SABHA DEBATES 

I 

LOK SABHA 

Friday, July 16. 1892/Asadha 25, 1904 
(Saka) 

~ e Lok Sabha met at Eleven of the Clock 

f.T\·1R. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

arurer qQ I 44 : s!ft CZ1f . oft . =tj ... c; ~I ~ { 
~ .... ~ ~~ ~ 

~ GfiU ~  ~ ·? ~ fCCfiC ~ 
~  I 

Shri Navin Ravani ... He is also not here. 
Shri Ram Gopal Reddy. 

SHRJ M. RAM GOPAL REDDY: 
Q. No. 124. 

-MR. SPEAKER: How you happen to be 
be re? 

SHRI M. RAM GOPAL REDDY: 

How can I miss this opportunity? 

g e~ in Construction of Hotels for 

Asiad 

*124. SHRI M. RAM GOPAL 

REDDY: 

SHRI NAVIN RAVANI: 

Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to lay a 
statement showing: 

(a) wliat progress has been made so 
far in the construction ot hotels for the 
tourist traffic during the Asian Games 
in 1982 at New Delhi: 
1311 LS--1. 

2 

(b) when they are likely to be com· 

pJeted ·and ready for use; 

( c) for how many ~ the arrange-
ment is beins-made; 

( d) whether the booking for tourists 

to attend Asian Games has started; and 

( c) if so, the de.tails thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED 

ALAM KHAN): (a) to Ce). A state-

ment is taid on the Table of the Sabha. 

Statement 

To meet tfie requirements of the parti-
cipants and olTicials an<l jn audition a 

number of spectators expeded to vhit 
Delhi in connection with the Asian Ga-
mes 1982. a decision was taken that be-

' 
sides the existing number of hotel rooms 
of 3,801 as on January 1981, 2,500 extra 
rooms were to be constructed . For this 

purpose the 2 hotels of the ITDC, namely, 
Yatri Nivas and Kanishka were to be 

speedily completed and got ready by 
September 1982. Besides this, expamiion 

of the existing hotel capacity was allowed 
in respct:t of Maurya Sheraton. In ad-

dition, 9 new hotels were authorised to 
be constructed. The above mentioned 12 
hotels with a total capacity of 4,358 
rooms were to complete and offer 2,500 

rooms to meet the requirements of 
ASIAD-1982 (1·ide statement of Anncx!.lre 

I) . However, the hot.els promised to 
provide 2,679 rooms as shown in CoJumn-

4 of the statement at Annexure I in order 
to provide for the contingency of some 
of the hotels not being able to offer the 
number of rooms indicated by them. 

The progress in respect of all the above 

mentioned hotels is constantly being mo-
nitored by a regular Review Committee 

set up for the purpose and progress is 
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by and large in accordance with the bar 
chart and time schedule fixed for the 
purpose. 

In the case of the hotels where only 
a certain number of rooms are being 

e ~  for Asian Games, necessary steps 
have been taken by the hoteliers to pro-
vide the requisite facilities like restau-
rants, etc. even though the rest of the 
guest rooms may be completed after the 
Asian Games. 

The contingents and participants num-
bering around 51000 will be accommodat-
ed in the Games Village. The other 
officials connected with the Games re-
quiring accommodation in the hotels 
have been estimated at around 2,800 and 
necessary reservations have been made in 

the varions hotels both existing and new, 

to meet the requirements of the above-
oilicials. A statement is placed at An-

nexure II indicating the reservations pro-
jected by the Special Organising Com· 

mittee. 

The remaining rooms will be utilised 
for visitors and tourists. In order to 
meet any further demand for accommoda-
tion by tourists and visitors, the Depart-

ment of Tourism and the Delhi Touristr1 
Development Corporation have worked 

out a scheme of paying-guest accommo-
dation and have identified accommodation 
to the extent of 3,533 beds in 795 pay-
ing-guest houses. Necessary minimum 

infrastructural facilities for guest to stay 
is being provided in the above mentioned 

paying-guest accommodation. 

ANNEX URE-I 

S.No. Name of the Hot.el Total No. Rowns 
of rooms ~  

for Asiad 
'82 by 
hoteliers __________________ , ______ _ 

Asian Hotds . 588 300 

2 Surya Hot:c-l 258 2{t 

3 Sidhartha 156 156 

4 Kanishka 3<'0 300 

5 Mam·ya cxteCL"iion • ~ 122. 

6 Taj l-fotel 5()0 200 

7 Cen ta_ur Hotc l 416 200 

8 Samrat 300 25() 

9 Yatri Niwas 562 55° 

IO Bharat Hotel 500 150 

It Mericlien Hotd •. 425 110 

12 )>ark Hotel 231 I 00• 

~ ~ ... -----. ----
Tote.I 4358 ~
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11.NNEX U RE·ll 

Public Sector hotels 

J. Ashok 

2. Akb,.r 

3· Ka.nisli.ka 

4· .'->t:.mrat 

5· Qutah 

6. Ja.npath 

7. Ranjit 

8. Lodhi 

9. '\";; tr i l\'iwc_.s 

IO. ~~  (HCI) 

PR/VA TE SECTOR HO TELS 

1. 'Lj ~  l Hot• J 

2. A;;bn H olds . 

3. Surya I ~ a  

4. Sic.ldharth Coutinn1tal 

M ~ a existing 

(i. ~  Intercontin<ntal 

Total 

SHRI M. RAM GOPAL REDDY: 
Sir, it is a very exhaustive statement. 

He has furnished all the particulars. I 
want to lnow whether during the Asian 

Games he has made all the arrangements 
for tbe safety and other things for the 
participants and visitors and whether suffi-
cient and good accommodation for all 

the players has been provided for. He 
has me.ntioncd some Hotels which have 

promised to provide the accommodation. 
Some Government Hot·els arc also there. 

But I ~  to know particularly whether 
proper arrangements for safety and other 
things are being made. 

~  ~) : ) ~ q <. ~ 
.... ~ 7 

~ ~ • ~ ~ ~~  ct1.fT \if"f Cf(f)f ~) 

~ I 

Rooms booked for 
A SIAD 

275 

75 

300 

10(, 

I 00 

200 

200 

122 

SHRI KHURSHEED ALAM KHAN: 
I want to assure the hon. Member that 
there will be no shortage of accommoda-
tion. As far as the safety and welfare 
of the participants and visitors is con. 
cerned, that is also our concern as well 
as the concern of my colleague sitting by 
my side .  I hope, he will be taking care 
of that fully. 

SHRI M. RAM GOPAL REDDY: 

May I know whether the Government 
propose to allow some more Hotels to 

have some more floors so that full accom-
modation for the Asian Games is madt! 
available. 

SHRI KHURSHEED ALAM KHAN: 
It is a suggestion for consideration. It 
will be considered at an appropriate time. 

6 
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SHRI ERA ANBARASU: I would 
J ike to know whether there is any pro-
posal for constructing a 5-Star hotel near 

Meenambakkam Airport? 

SHRI KHURSHEED ALAM KHAN: 

These are Asiad-linked Projects and it has 
nothing to do with the question that the 

Hon. Member has asked. 

SHRI ERA ANBARASU: I feel that 

it is necessary that a hotel should come 
up at Madras. 

DR. VASANT KUMAR PANDIT; In 
the last two years certain 5-Star hotels' 
projects have hecn sanctioned spe<.:ifi<.:ally 

on the condition that they will make 

avaibble e ~ number of rooms 

~ g ee  before the Asiad Games begin. 

1 n particular. ·1 wcYil'f<l like to know 

what terms and ~ have been laid 
down on Hotel Meridian and Raisina and 

whether all those 1:oom-s ·would be avail-
al"iie for the Asiad'! 

SHRI KHURSHEED Al_AM KHAN: 

All the. hotels which have made the pro· 

mise to make the rooms available, are 

keeping their construction \vork accord-
in" to the ~ a e laid down. The 

e> • -

land allotted to the a ~  hoteliers is 
being given either by tne Works and 

l-fousjng Ministry or the-NDMC or the 
DDA. 

SHRI K. LAKKAPPA: There is a 
mushroom growth of hoteJs in the private 

~e  as wcl I as Government sector be-
cause of the Asiad. It is an internatio-

nal prestige. The prestige of India has 
grown hy leaps Hnd bounds so far as 
AsiaJ Games arc concerned and efforts 

are being made to provide accommoda-

tion for the people who are cowing from 

abroad. 

Of e~ internal domestic visitors7 

accommodation also will be Jookcd after. 

I wouJd like to know by what. point of 
time the construction of most of the 

hotels will be completed to meet the 
situation. 

Another question arising out of this is 
whether any policy has also been evolved 

to meet the situation even after Asiad 

Games are over. Sometimes the hotels 

become empty. And, therefore, I would 

like to know whether any precautionary 

measures have been taken to meet such 

eventualities even after the Asiad Games 

are over. 

MR SPEAKER: I will ask the Hon. 
Minister to reserve those rooms to Mr 

~ a a  

SHRC K. LAKKAPPA: Both of us 
will get them! 

SHRl KHURSHEED ALAM KHAN: 

As I said there is adequate. number of 

rooms available for the Asiad Games 

and, after the Asiad Games, I can assure 
1he Hon. Member ....... . 

SHRl K . .LAKKAPPA: What are the 

plans that you have thought of? Not 
that in the programme itself whether the 

plans are being envisaged. 

SHRI KHURSHEED ALAM KHAN: 
According to the Plan, what \Ve need 

is more promotion of tourism to attract 
more tourists to the country and cer-

tainly this will be done because we will 
have ten new hotels. 

· SHRI AMAL DUTIA: What is the 

expected number of foreign tourists who 

wil I visit India for viewing the Asiad 
Games and what percentage, if any, of 
those tourists can go to other parts of 

Jndia? Once they come to India,  . they 

may fikc to go to other parts of India. 
Has the Government envisaged this possi-

bility? What arrangements, if any, have 
he en made by the Government to facili-

tate their visits to other parts of India'! 

SHRI KHURSHEED ALAM KHAN: 

About 10,000 people would come to this 

country before the Asiad Games and 
they will be staying here during the 

period. After the Games. we expect 

that there will be a certain number of 

visitors going to the neighbouring cities 
like Agra, Jaipur, Varanasi and Kha-

juraho. 

All the State Governments have been 
asked to take care of the expected arri-
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va1s of visiton to these places at the time 
of the Asiad Games and certainly they 
will be looked after in these places as we 

look after all the tourists in the country. 

Scarcity of hard currency 

*125. PROF. MAD HU 

VATE: Will the Minister of 

be pleased to state; 

DANDA-

FINANCE 

(a) whether the attention or Gov-

ernnient has heen drnwn to the ncws-
item under the caption '·Acute scarcity 
of ~  currency in the Delhi Edition 

of the 'Times of India" of 4 hli1c., 1982: 

( h) if so, whether it is a fact that. as 
mentioned in the news-item, due 10 the 

~  spurt in the smuggling of gold <llld 

other commodities into India. commer-
cial banks and other foreign exchange 

dealers in the country arc now faced 
with an acute scarcity of hard currency 

notes ar.d that particularly US dollars in 
cash have gone underground; and 

( c) if so, what steps are being taken 
to prevent this acute scarcity of hard 
currency? 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
Yes, Sir. 

( h) e~e e Bank of India have re· 
ported that they have not received any 
complaint about shortage of foreign cur-

rency notes either from the travelling 
public or from authorised dealers!money 

changers. 

( c) Does not arise. 

PROF. MAOHU DANDAVATE: It 
seems to be a very cursory reply. First 

I wou1<l request the hon. Minister, before 
putting my supplementaries, to request 
the Reserve Bank authorities to check 

up their statistics and records and find 

out whether the report sent by them is 

correct because in reply tO part (a) Of 
my question, he has said 'Yes. Sir'; that 

means, they have already seen the report 

that has appeared in the Times o] 1 ndia 
of 4th. June, 198'.t. There hl!P! been an 
elaborate report in the Times of India of 

4th June under the heading 'Acute scar-
city of hard currency'. Here the hon. 

Minister claims that the Reserve Bank 
has not received any complaints. I do· 

not know whether those who arc suffer-

ing from these difficulties have scnl their 

letters of complaints to the Reserve Bank 
authorities or whether they have pre-
fcrre.d to talk directly to the pre1;:...; r;ar-· 

rating their complaint...;. If you have 

carefully gone through the repun --.. and 

you have admitted that yon have gone 

lhroug the. report--J \VlHild ~ to know 

whether il is not· true that quite a good 

number of banking circles have already 
claimed that there is squeeze on the 

supply cf foreign currency and they 
have atlrihutnl this to the hectic 

purchase on a big scale hy the agents of 

smugglers who han: been ~g g gold 

and other commodities including tlrugs. 

Not only ~ hanking circles but. it a~ 

been reported in this very despatch. the 
Central Department of Revenue sources 

also have  indicated that there is an in-
crease in the incidence of srimggling in 

the recent past that has resufted in the 
payment crisis and as a result of that 
there is a jump in the demand for cash 

dollars and the Government is not abJe 

to meet the requirements of those who 
come forth with the demand for more 

and more foreign exchange. They have 
given the .figures and I would like to 
know from the hon. Minister whether 

that is correct. The smuggling has 

increased and it is found that even when 
the demaqd is to the tune of 500 dollars, 

these agencies have not been able to-

meet the requirement. If this report 

which I have placed before you is cor-
rect. in that case, how is it that you say 

that the Reserve Bank has indicated that 
there have been no complaints at all? 

SHRJ PRANAB MUKHERJEE: In 
fact. when we saw the report of the 

Times of India of 4th June. 1982. we 

drew the attention of the Reserve Bank 

to it and asked them to give us their 

comments. The Reserve Bank said that 

they had not received any complaints. 
and they had also checked up from cer-
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tain offices, particularly in Bombay, and 

from certain important dealers. As the 

hon. · Member knows, there are 68 dea-

lers and all over the country more than 
9,980 branches are operating who are 
dealing with foreign exchange in various 

categories. I do not rule out the possi-

bility that in some branches sometimes 
there may he some shortage and they 

have to get it from their controlling 

agencies. 'J"here are various categories 

of the branches. Certain branches have 

their limitation, they have their limit; 

they are entitled to handle a particular 

quantity. Therefore. sometimes periodi-

cal shortages may be there, but the short-
age· is not of that magnitude as has been 

pointed out by the press report. That 
is why 'fv'e enquired from the Rc"erve 

Bank as to what were their comments 
in that respect. 

In regard to the second part of the 

question about smuggling, I myself have 

~ e  on the floor of the House that 

_gold smuggling is increasing mainly be-

cause of the price difference. In fact, 

in 1981, the total seizure of gold was 151 
kgs. and in the last five months, from Jan-
uary to May, ;t '1.as gone up to 558 kgs. 
·because the price difference today is this: 

ten grams of gold in the Indian market 

arc sold at Rs 1600 whereas the inter-
national price is Rs 960. In fact, in 
the Conference of the Collectors of Cus-

toms. I had to emphasize on taking 

strong measures to prevent smuggling. 

l can take the cue from the hon . Mem· 

her and instruct my revenue in'telHgence 

1o find out-it may be, there is some link. 

age-whether there. is any linkage in it, 

but just at this time it is not possible for 

me to comment on it whether, because 
of this particular fact, there has been 

'Shortage. After all, they have ~ pro-

duce the documents. When there people 

are goi Ilg to dea1 with them, they have 
·to deal with legal valid foreign exchange 

documents. After al] smugg1ers do not 

deal. with legal documents. But anyway 
1 will ~a e a fresh look into that aspect 
of tht:' problem. · 

)~ MADHU DANDAVATE: 

~ e F. asl my second supplementary, 

J seek a clarification about the reply to 
my first supplementary. I would like to 
point out the specific source in this re-

port which has stated that the Managing 

Director of a leading foreign exchange 

dealing firm has stated that the usual 

stocks that they used to maintain are 

equivalent to about 4 to 5 days and that 

even that they have not been able to 

maintain at all. He has also quantified 
the problem. The Minister has assured 
that he wi]J go into all the records and 
find out whether the situation is correct 

and I hope he will do th-at and give a 

more comprehensive reply next time . 

The second part of my supplementary 
is: is it not true that as a result of the 

higher demand of the US dollar, the 

dollar now sells at Bombay's paralJcJ 

market for Rs 12 to Rs 12. 30 as against 
the main official rate of Rs 9. 20. When 

it is being sold at such a differential bet-
ween the official rate and the non-official 

rate. is it not an indication of the fact 
that there must be some scarcity? That 
is the onJy reason why people prefer to 
pay a higher rate than tlte official rate 
of Rs 9.20. 

SHRI PRANAB MUKHERJEE: The 

implication is obvious, because after a11 
we have no control over the illegal mar-

keti. But because of the demand and 

supply-even in the legal market, the 

demand may be more and supply is Jess 

the prices may go up. It is not merely 

because of that fact. Perhaps the hon. 

Members might have noticed that for 

ctuite some time now dolJar prices are 

firming up. It is not merely so in our 
country but in other countries also. I 

do not know whether it is because of this 

reason that suddenly there has been a 

sp\ut in demand of the US dollar. But 

as I have already said.. sometimes this 
problem may happen in any Branch and 

even in the controllinl? office they may 
not have sufficient stock. Therefore, this 

type of casual shortai:e and periodic 
shortage may take place in a particular 

Bi·anch or with a particular dealer. I do 

not rule out thnt possibility. But J wanted 

~ point out that it is not of that mag-
nitude. J t has heen so, the Reserve Bank 

would have got that information. 
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Ex-Servicemen's Tramport companies at 
' Chandrapura, Bihar 

* 126. SHRI A. K. ROY: Will the 

Minister of DEFENCE be pleased to 
state: 

(a) whether he is aware of the opera .. 
tion of the ex-Servicemen's companies in 
the coa lfied of both Bharat Coking Coal 

Limited and Central Coal-fields Limited 

as a part of the rehabilitation programme 
<>f ex-Servicemen und also to fight anti-
1iocial elements; 

(b) if sO, facts in details; 

(c) whether such companies were de-
clared to be cooperatives of the ex-

Servicemen free from exploitation but in 

practice they were working as the private 

companies of a few officers creating a 

new tem.ion in the fields and if so, steps 
taken therfon; 

( d) whether he is a ware of a continu-

·cd Jock out of such two transport com-

Jl&:mics for the last three months at 

-Chandrapura (Bihar) involving ex-Ser-
vicemen, defeating rehabilitation pro-
gramme; and 

( e) if so, facts m details and the 
steps 1 a ken thereon?. · 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 

P. SINGH DEO): (a) to (c). A statement 
is laid on the TabJe of the House. 

Statement 

(a) Yes, Sir. 

(b) These companies are managed by 
-ex·service officers and registered with the 
'Registrar of Companies. According to 
the e e~ 90 per cent of the employees 
are to be ex-servicemen and upto 90 per 
cent of the shares of the company are to 

he given to ex.servicemen employees and 
their dependents. All ex-servicemen em-

ployees are aJlowed to take shares in the 

company. 

( c) These companies are not coopera-

t ivc". AH ex-servicemen employed in 

-a company are allowed to take shares for 
better participation in managing the 
.affairs of the ~ a  

( d) and ( e). The management of the 

two transport companies at Chandrapura 
was forced to declare lock-out on 11th 
March, 1982 after some of the employees 

of these companies went on strike on 
9th March. 1982. An officer of the 

Directorate GC!neral of Resettlement 

visited Chandrapura some time back and 

offered to arbitrate between the manage-

ment and the workers of the two trans-

port companies, but the workers were of 
the view that since the dispute h sub 
judice. they could prefer a decision from 
officers of the Labour Department of the 

State Government. Efforts are being 

made by the Labour Depart.ment to 

settle this issue. 

SHRI A. K. ROY: This polite nnd 

innocent statement does not ~e any 
relief to the ex-servicemen now on the 

streets \\:ithoul any work because of the 
lock-out of the two c:ompanics. ~e e 

companies are not ordinary companies. 

They are al) military companies and ex-
servicemen companies. Their owner is 

the Brigadier and the workers arc the 

Jawans. ·These companies were set up in 
the coal fields with some specific purpo!e 
to fight the mafia of the private contrac-

tors who exploit the labour. These com-
panies were set up by the Government 
giving all financial aid, vehicles, regisu-a-
tion and ~ contracts expecting 

that they should work as an ideal com-
pany and in such a company, if lock-
out and strike take place, naturally ft 
~  he ~  matter of concern to aH and 

it involves the goodwiJ1 of the ·Defence 
Ministry and especia1Jy the Resettlement 
Department. 

In view of ~ fact. I would like to 
ask the Minister because in his statement 
though very polite and very innocently 

worded, he has not given any indication 
as to what steps the Defence Ministry is 
going to take to solve this problem be-
cm1se the Asst. Labour Commissioners 

both at the Cent re and the State have 

failed to solve or failed to i)ring any 
solution. 

In view ot that, 1 would like to know 
from the Minister whether any step has 
been contemplated or any intervention 
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has been envisaged from his end so that 

the solution could be brought about in 

this unique class struggle between the 

Brigadier and the iawans. 

MR. SPEAKER: He does not like the 

innocent part of the answer. 

SHRI K. P. SINGH DEO: Firstly, 

Sir, there is no class struggle between 
the Brigadier and the ex-servicemen. The 

answer is very clear that the Director 

from the Directorate General of Resettle-
ment in charge of self-employment had 

visited some time in March and he offer-
ed to lend his services to bring a rappro-

chement between the management and 

the labour. But the employees thought 

that since the case was sub-judice they 
would rather like to wah for it for the 

court to give the decision. The hon. 

Member is also aware that the Direc-

torate-Generat of Resettlement win be 

visiting that area very soon to try to 

resolve this crisis. 

SHRI A. K. ROY: Sir. the second 

question that I would like to ask him 

is this. Those companies should not act 

as private limited companies. Though 

he said that ninety per cent of the shares 

should he held by the employees, to my 

knowledge, uptill now. not a single pur-

chase of the share is held by the em-
ployee. 

Secondly, if you were to remove the 
clement of antagonism in such com-
panies, you must reconvert and give some 

broad directions so that such companies 

act as cooperatives whh employees as its 
owners so that the matter could be 

sorted out amongst themselves in a very 
smooth manner. 

Sir, my information is that some sort 
of difficulties the total organisation is fac-
ing from the B.C.C.L. as also from 

the D.V.C. The corruption and mis-

ma nagemcnt of the B . C. C. L. is also 

<dTc-:ting the ~g of the ex-service-

men. I want to know whether 1he De-

~e Minister will take up the specific 

~~ with the Minister for Energy and 

sort that aspect of the matter'? 

THE MINISTER OF 
AND HOME AFFAIRS 

DEFENCE 
CSHRI R. 

VENKAT ARAMAN) : Sir. the company 

has offered the shares to the workmen. 

The employees have refused to take the 
shares. The reason is that the employees 

say that they will not get enough profits 
out of these . The contradiction here is 
that while the employees want higher 

wages and the companies are unable to 
pay higher wages, higher emoluments, 

they say that the company is not making 

profits and therefore, we cannot take ' . 

shares. At the same time, the com-

panies should pay higher wages. This is 
the unfortunate position in which the 

company finds itself. This is not like 
one of those exploiting companies. This 

is a company of ex-servicemen which is 
for the benefit of the ex-servicemen. 

The whole idea is that all the ex-service-
men should become members of the com-

pany, the shareholders of the company 
and share in the tota I profits of the un-

dertaking. We have offered these shares 

and we are even now ·willing to give all 

the shares t"o the employees. We invite 
1hem to become members of the company 

and then share in the administration as 
'wen as in the profits. But, there is 

~ e difficulty which the hon. Member 
pointed out. He knows the thing much 

more than I do. The difficulty is that 

we are on contract with the D. V. C. and 
we are on contract with the coal com-

panies-the B.C.C.L. These companies 

have not increased the transport a ge ~ 

Since the transport charges are not in-
creased, I am unable to pay higher wa-
ges to my employees. So, this is linked 
in a way with the earnings of the com-
pany ~ the coal companies with 
which they have a transport contract. 

We arc trying to discuss with ~ coal 

~ a e  and the D. V. C. and, if they 
improve our rates, certainly, the company 
will pass that on to the workmen. 
There is no question of exploitation 
here. (Interruptions). 

SHRI RAJESH PILOT: May I know 

from the hon. Minister whether it is a 
fact that this procedure of making ~ 

operative societies of ex-sevicemen has 
proved a s·uccess in the transport busi-

ness, in the sector of coalmines in Jam-

~ e  a ~ all that? Is there any plan 
m the ~  to encourage such a pro-
cedure m other parts of the country to 
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resettle the ex-servicemen and boost thetr 
moraJe to a further extent? 

SHRI R. VENKATARAMAN: This 
is the objective with which the companies 
were started. But, our experience is very 
disheartening, finding that we have 
lock-out closii1g down ol the company 
because of the ~ we wonder whether 
this experiment is succeding at all. In 

fact. the ex-servicemen must feel that 
they are part of rhe undertaking and 

coopera1e with the management who arc 
again part of themst?lves. If they take 
the attitude of ~ ~  ion a·..; ~ hour-

ma nagcm:.?nt difference then it. will be 

dil1icult for ~  of !his kind to 

f u nc.'.tion. 

PROF. K. K. TEW ARY: Sir. the 
obje.;tive of thi-; pru:!rammc of resettle-

ment of ex-scnicerm:n is laudable. One 

of their ohject ive i.., to fight anti-social 
elcrn.:nts in th is region. M} in format ion 

is that in some cases there is link-up 

between anti-social clements and big-wigs 
of this company.  I \Vould like to know 

whether the hon. Minister is aware of 
the illegal operations of these gangs to 

pilfer and cart away tons of coal? 

SHRI R. VENKATARAMAN: I to-
tally deny this charge. Apparently the 

hon. Member does not know the situa-
tion there. My friend, who is represent-
ing this area, knows that this sort of 
company formed by ex-servicemen is try-
ing to save coal mines from the mafia 
gang. 

PROF. K. K. TEWARY. My point 

was whether you will inquire into. the 
charges which are level led from time to 
time? 

SHRI R. VENKATARAMAN: There 
is no such charge. 

Sale of Indian currency at discount 
In Arab countries 

+ 
':'127. SHRr RA\1 VILAS PASVVAN: 

SHIU RAJ;ESH KUMAR 
SINGH: 

WiJI the Minister of FINANCE be 
please to state: 

(a) whether it has come to t'ile notice 

of· Government that Indian currency in 

Dubai and in some other cities of Arab 

countries is sold at a discount of about 

25 per cent; 

(b) if so, what arc the facts; and 

(c) Government of India's reaction 

thereto? 

THE MINISTER OF FINANCE 
(SHIU PRANAB MUKHERJEE): 

(a) to (c). There has been a Press report. 
to the effect that the Indian rupee i'i 

selling at a discount in Dubai. This 

report relates, howevcTt, to free market 

quotatiom which by their very nature 

arc f C\V, unauthorised ~  fragmentary. 

The remittance. rate available through 

banking channels is quit distinct from the 

free market rate and dO'es not show any 
~  fluctuations. 

~ ~  ~ q HI <H'1 : 3-f'i:.!far ~ • 

~ , ~ c:fi ~ +r-~ GfiITT t r '-fi 
~ ~ lf'fei ~ ~ -;fi ~ l=f;_ 
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~  ~ ~ ~ ~ ~ g  Qf)+f a ~ e

~ a ~~~  ~~~ 
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afURl ~ 4  ~ ( fCfi ~ ~  
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~~ ~~~~  

~~~~ ~~ ~ 
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SHRI PRANAB MUKHERJEE: 

First of all I wou l<l admit and acknowle-

dge my deficic.ney in providing the correct 
Hindi translation of free market. But 

I would not agree with ~ conc1usion of 

the hon. Member that we have not chek-

kcd into the position. Actually what I 

mentioned in reply to the Question in 

Rajya Sabha and here too when my atten-

tion was drawn thereafter J checked .. 

SHRI SA TY ASA DH AN CHAKRA-
BORTY: It can be 'khu1a bazar·. 

SHRJ PRANAB MUKHERJEE: 

·1 admit that Shri Satyasadhan Chakra-

horty has better 'knowledge of Hindi than 

I do. 

DR. SUBRAMANlAM SWAMY: Be-
a ~  he moves in 'Bara Bazar' 

SHRI PRANAB MUKHERJEE: 

He not only moves into 'Bara Bazar' hut 

also sometimes in ·Chor Bazar'. 

SHRI SATYASADHAN CHAKRA-
BORTY: This is the most unkindest cut. 

{ J 11terrupti01u) 

(SHRI PRANAB MUKHERJEE: I 

think that 1 c'an seek rne indulgence of 
'Prof. Chakraborty. J hope he will not 

mi.ml it. Anyway, we checked up and 

I can give the figure of the al:tual fluc-

ttrntion through banking cbannel and 

in the open market. The hon. Member 
knows that hawala trade takes place. 
That trade here is illegal but in these coun-

tries it is their normal practice. (In· 

tcrrnprions) we have no control over 
the hawala trade happening in those 

countries. Between April 198 l and April 

1982 the official rate for every !1umlrcd 

rupee has been as follows: In April 1981 
it a~ -14 I 57 dh. for every hun<lred 

~  Now it is 39.25 dh. Therefore, 
in termc; of perct·ntage. It wiJI be about 

ten per cent. Jn the open market it has 
gone up. EarJier in April 1981 it has 

been ~  d'll. per hundred rupee; Jn 

April 1982. it is 28.90 dh. Therefore, 
it is not correct to say ~  we have not 
checckcJ up. We h'dVC checked llP and as 

the hon. Member knows. export and im-

port of currency is prohibited. But as 
large number of workers are going f1om 
here to those Gulf countries. we give 

them some modest amount-Rs. 20 per 
head,-so t'nat they can meet iilt ~a  cX-

pemes immediately. Many of thkm 

<ire not m:customed to foreign e ~  

Our report says 'a part of these is being 
t ;msactcd in these methods. 

As you know. Gulf countries are also 

important centres for smuggling goods 

from those rnuntries to 'India. 1t is a 
chronic prohlem with which we are 

fighting. Sometimes also some amount 

of money is being smuggled. t'M1t is, 
Indian currency. (lnterruptions) 1 do 

not rule out that possibility. Sir. But as I 
said. we are tightening our 

mcnt machinery Jnd we are 
prevent it. 

Enforce-

trying to 

94\' ~ ~ ~ : e~ ~ -
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SHRI PRANAB MUKHERJEE: 

The answer lies i.n the improvement of 
the b'Jsic economic situation and firming-

up of the value of the Indian rupee. Now. 
jf Indian economy would stabilise, natural-

Jy, the value of the Indian Rupee will 

also stabilise. With regard to the question 

oi 'remittances'-frorn abroad, as the hon. 
Membe1 himself knows, it is increasing 

~ a  every year. Therefore this 

kind of hcnefit which are getting from 0ur 

workers abroad is much more 1han this 

type of little bit of apprehc.nsions from 

time to time, syanig, what may happen. 
anll all that. What may happt·a, nobody 

can s·.1y. Nobody can say, this money is 

coming out of t'oat. lt may be just a hypo-
thctkal 1.:ondusion. But as I said, the ~  

which we are getting from the remittan-

ces arc much more compared to (Ven the 

type of difficulties which we may fa,:e. 

lf the hon. Member is insterested. I can 
give him the figures. In the year 1977 the 

remittance-; were of the order of 1908.33 

crore'I. Jn 1981. these have ~ a ~  to 

4621.76 cror'-''i. Of course, they take other 

invisibles also. 

~ ~~~ ~ ~~ 
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SHRJ PRANAB MUKHERJEE: 

1 am afraid, the hon. Member a~ ~ 

fused the whole is"iUC. It is not a quest ion 

of giving any assurance that we will ::..!low 

our rupee to be depreciated. ln i-.1:.:t. on 

c·.1rlier occasio.!ls, not on t'11is a~  we 

have given illustrations of appreciation 

and depreciation of Indian rupee over a 
period of time and you will find that 

sometimes jt appreciates and som-..'.1 i e~ it 

depreciates. This is because our currency 

is E!lked with a baksct of currencies: 1t is 
not merely tied up to pound stcrliilg. as 

was the earJicr practice. lt depends on a 
number of factors. 

Jt was only in reply to the limited que.-

tion whether in Duhai or Gulf market. the 

J ndian rupees are sold chc'.1pcr as com-
pared to the official rate, that I gave the 
figures with reference to the qui.;:st ion of 

the hon. Member. 

MR SPEAKER: Mr. Swamy-yl)ll are 
an expert. 

OR. SLJBRAMANlAM SWAM\': Yes, 

I am an expert; I know ahout these things, 
hut 1 do not do them .... ( /11tnmp!io11s) 

Jn fact the best way to find out whe.n 

there is g ~g to be an eJection in Jndia 

is to lonk "tt the exchange rate for Jndian 
rupee in the unotlkial market in Dubai, 

and then you will have an idea .... ( lnler-
ruprions) 

I would likc to know from the ~  inister 

whether his attention has heen drawn tl) a 

nurnhcr of reports how the foreign h:lr.ks 

which operate on both side'! are creating 

·accounts where the hard cu:rl.!ncy is 

accepted in foreign countries and the re-
latives of those who are making remittan-
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ces are paid in rupees here. By ~ pro-

cess, the country is defrauded of foreign 

exchange and the value of rupee ..;omes 

down. I would like to know whether the 
Gove.rnment has taken up this matter 

with the Interpol. particularly in view 

of the fact that recently a number of 

foreign banks of that area have opened up 

their branches in Bombay and whether due 

care has been taken in this regard. 

SHRI PRANAB MUKHERJEE: 
In reg:H'd to the op1.:ning of foreign a ~  

in the last week i:sclffi T gave the figures 

~  reply to some questions. Particularly, 

the tyr-c of transactjun..:. whic!1 th·.: hon. 

J\kmber is mentioning has not come to 
my notice. 

IDA Credit for '1YDEL PRO.JEClS 

*129. SHRr AJIT BAG: 

NIREN GHOSH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Govcrnme.nt have decided 
for JDA credit for hydel projects from 
the World Bank: 

(b) if so, ttlc details thereof; and 

(c) what are the ~  ~  conditions 

of the credit? 

THE MINlSl'ER OF FINANCE 
(SHRI PRANAB MUKHERJEE): 

(a) to (c). Discussion are in progress 
for seeking World Bank Group assis-

tance for t'iie Upper I.ndravati Hydro-
electric Project in Orissa. 

The terms and conditions of the World 

Bank group a ~ aa e for this project 

·would be finahsed only ·after the project 

11'.1s been appraised by the World Bank 
and negotiations therefor are concluded 

in due course. 

SHRI AJIT BAG: A news item 
aprearcd fn the Economics Times dated 
10th June, 1982 that the Finance Mini-

stry has decided to propose only a 
hydel power project to the World Bank 
for IDA credit fucility in view of fae 
tough co.nditions the bank is laying 
down for thermal projects. I would 

like to know whether any long term 

hyJel power plan has been proparcd 

and if so. what arc the projects and 
what is the estimated outlay for these 
projects'? 

SHRI PRANAB MUKHERJEE: I 

\V0tlld like to inform the hon. Member 

t•nat this is the first hydel project that 

we ·arc proposing to the World Ba.nk, 

The assistance which we received from 
IDA and Wori<.I Bank till now was rela-
ted to thermal power projects. That is. 
why it is taking some time for appraisal 
and also to make fhe project report up 

to the mark for the requirement of the 

World Rmk group studies. But if we 
find that the criteria is acceptable to the 

World Bank group, we may pose for more 

'i1yde1 power projects for assistance from 

the World Bank group. But so far ac;, 

the present case is concerned, this is the 
~  one of the major hydel projects 

whic'o we are posing before the World 

Bank ~  for assist'aJce. 

SHRI AJIT BAG: My second Sup-· 

plementary, Sir I would like to know from 
the hon. Minister how the Finance 

Ministry proposes to go ahead with tile 
thermal projects in view of the tough 
conditions which the World Bank is 

laying down in respect of the IDA cre--
dit facilities for these projects? 

SHRl PRANAB MUKHERJEE: Sir. 

it is too general a question 'and I think 
it would not be possible for me to say 
on it. 

It is true that concessional assistance 

from t•ne IDA and other multilateral 

agencies are put in question and we are 
not quite sure to what extent we will 

get the concession'al assistance. The 
hon. Member knows himself that we ex-

pected to have $ 1600 million in the 

year 1981-82. but actually we have 
received $ 900 million. Our share is 

being proportionately cut. Instead of 
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40 per cent ahare, I think it was just 34 
• per cent. That is a di.ff erent issue and 

we have taken it up with various Go-

vernments. Even after . t'ne New Delhi 
consultation, this issue was taken up by 
the Prime Minister with the British 

Prime Minister and also with other coun-
tries, w'nere we emphasised upon the ne-
cessity of maintaining the flow from con-
cessional windows of the multilateral 

agencies for the development of develop-

ing countries. 

Jn regard to the thermal power projects 

or other developmental projects which \\·e 

~ a e undertaken, if we don't get the con-

e~ a  assistance own we will have to 
manage from our resources and we will 
have tp SL"C that projc.cts go on according 
to schedule. 

SHRI D. P. YADAV: Arising out of 

this question, I would like· to ask the hon. 

Minister, whether he has recently visited 

• Bhag'alpur and in a conf ere.nee of his party 

workers he had said that the funds will he 
no problem for the establishment of the 
Kahalgaon thermal power station'! 1f he 
has said that there will be no de.arth of 

funds, may I know whether he will comm it 

in this very House by which time the fund 

will be made available fully to the Kahal-
gaon thermal power station and what ~ e  

)las he taken for fulfilling the assurance 

given in 'riis party workers meeting? 

SHRI PRANAB MUKHERJEE: Sir. I 

am the last man to say that fund is not 

· the problem, because 1 always have the 

problem of the funds On that account . ' 
even to my colleagues, to the Chief Minis-

ters to everybody incluc.ling to my party 
,\ workers, I say I have no funds. So I am 

the last man to give any such blanket as-

surance. 

Secondly, in regard to a particular power 

project I am not the ultimate authority to 

~e e  It is to be routed and sponsored 
'by the administrative Ministries. There 
are set procedures and they are to take 

decisions. What 1 mentioned was that if 
a project is approved, we will have to find 
out fund for them and then there will be 
no question of .... -

SHRI D. P. YADAV: SpecificaUy you 

have mentioned Kahalgaon . 

SHRI PRANAB MUKHERJEE: I am 
telling you, if Kahalgaon, x, y, z or any 
project is finaHy approved by the Govern-

ment, we will have to find out resources 
for that. 

SHRI SATYASADHAN CHAKRA-

BORTY: Was it a pre-ele.ction speech er 

a post-election speech? 

SHRI RRANAB MUKHERJEE: I leave 
it to your conclusion. 

DR. KRUPASINDHU BHOI: Mr. 

Speaker, Sir, at the outset. 1 must Cl)n-

gratulate the M inistcr of Finance. a ~e 

he has given the p!·o_rosal to the World 

Bank for assistance. particularly to the 

a ~  Projcd. This project is a 

multilateral project and thl? prn.icct cost in 

the. project report is Rs. 268 c:rores; anJ 

in this year particularly only Rs.  1 crorc 

have been provided for this particular p:·o-

ject. So I want to h.now (a) whether the 

Ministry of Fi.'lance has proposed the 

World Bank for only the hydro-e!ectriciy 
portion or for all the total project cost 

and (h) WhJt v.,.ill he the time limit for 
sanctioning of funds to this particular pro-

ject through the World Bank. because 

Kalahandi and Koraput districts wiH be 

much more. benefitted. These people are 
now facing a grim situation of drought. 

They arc tribal districts. Will the funds 

from the World Bank b-c available. parti-

cularly within the time limit? I want to 

know this from the 1v1 inister categorically. 

SHRI PRANAB MUKHERJEE: T am 

replying to the question of the hon. Mem-
ber. So far as the World Bank is con-

cerned, they will rrovide assistance only in 

respect of hydro-electricity side, and not for 

the irrigation part. The appraisal is ex-
pected to be taken up sometime in October 

1982. After the ~ a a  is made. by the 

World Bank. it would be possible for us 
to indicate what would be the actual tot,11 

cost. I am afraid it will have to be 
updated, because it is on the basis of the 
earlier data and information. So, in 

regard to the actual cost, I am not making 

any comment at this stage. 
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Integrated Rural Development Porrrammes 
in delferent States 

*130. SHRI UTIAM RATHOD: Will 
the Minister of FINANCE be pleased to 
lay a statement showing: 

(a) whether any targets have been fixl--d 
for the nationalised banks in the matter of 

assisting the implementation of integrated 

rural development programmes in different 
States, (State-wise.); 

( b) is it a fact that the targets could not 
be fulfilled due to non-availability cf 

funds from the nationalised banks; and 

( c) if so, steps being taken to remedy 
the situation and fulfill the g a ~  

under the Integrated Rural Development 
Programme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHIU 

JANARDHANA POOJARY): (a) to (c). 

A statement is laid on the Table of the 
House. 

Statement 

The objective of the Integrated Rural 

Development Programme, as laid down in 

the Sixth Five-Year Plan, is to provide 
assistance during the Plan period, by way 
of subsidy]institutional credit for specific 
income generating projects to 3000 a ~  

on an average in each block. identified 

from the. bottom deciles of the rural popu-

lation below the poverty line. The total 

institutional credit required for the pro-

gramme for the Plan period has been asses-

sed at Rs. 3000 crores. Against these 
broad parameters, public sector banks, in 

close co-operation with state-level agencies, 
are progressrvely providing increasing sup-
port by way of credit for the. implementa-
tion of the Integrated Rural e e ~  

Programme. The progress of the pro-

gramme is dependent on several factors, 
·and availability of credit from the finan-

cial institutions is only one of them. Banks, 

on their part, have been including the 
needs of the programme in their credit 
plans. and availability of funds from them 

will not be a constraint in the implemen-
tation of the programme. 

SHRI UTTAM RATHOD: As you arc 
aware, we are trying to bring 50 per cent 

of the people living below the poverty linf1, 

through this programme above the poverty 
line. We have kept 'nearly Rs. 3,000 
crores for this programme. But it has 
been felt that ·the nationalized banks do 

not extend credit facilities; and that is how 
this programme is hampered. I would 

like to know from the hon. Minister how 

far you have been able to fulfil this target 
in each State. If not, for each State give 
us the target. 

SHRI JANAROHANA POOJARY: It 

is a national programme; and it is a pro-
ductive programme also. And under this 

programme, it is proposed to assist a ~ 

3.000 families in each block during the 
PJan period, and a subsidy to the extent of 
Rs. 1500 crores has been provided, to 
assist the beneficiaries; and a sum of Rs. 

3.000 crores is to flow from financial 

institutions including the cooperative 
' banks. Now. in the year 1979. when the 

programme was implemented, a sum of 

Rs. 148 crores had been given as JSsis-
tance. In the year 1980-81, a sum of 

Rs. 207 crores has been provided, and it 

has been disbursed. In the year 1981-82 
a sum of Rs. 470 crores bas been providc.d 

' and disbursed. 

State-wise figures have been asked for. 
So far as Maharashtra is concerned, I am 
giving the figure, because the Member hails 

from Maharashtra. The total term credit 
mobilized and disbursed in 1980·8 J, so far 
as Maharashtra is concerned, is R:;. 1437.92 

lakhs. In 1981-82;. Rs. 3423.15 lakhs Mve 

been disbursed. showing an increase of 
138.1 per cent. And regarding other 

States. I beg to Jay them on the Table of 
the House. 

SHRI UTIAM RATHOD: Especially in 

the Marathwada region, we have found 

th'at the nationalized banks are reluctant to 
extend their share, as they want security. 
I have enquired; and wherever I have 

enquired, I have found that they have not 
been able to extend this particular facility 
to the people living below the poverty lin.:, ,. 

even upto 10 per cent to 15 per cent. May 
I ask the hon. Minister to tell us whether 
he is prepared to do away with this secu-

rity clause, and ask the nationalized banks 
to give their share to all the people who 
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live below the poverty line, and who are 
eligible to take the benefit of this pro· 
gramme? 

SHRI JANARDHANA POOJARY: As 
a rule, so far as security is concemedt al-
ready norms have been relaxed. For loan 

upto Rs. 5000/-no security is required; 

and t'oe ammmt has to be given on the 
hypothecation of the assets created after 
giving the assistance. So far as loan upto 
Rs. 1000/ .. is concerned, it could be given 

on the execution of the bank promsmry 
note. So far as the immoveable property 
to be charged is concerned, the only e.quit-

able mortgage is sufficient; and no regis-
tration is required, so far as charging of 

the property is concerned, in order to 
avoid highe1· cost to the borrower. So far 
as insisting of the security is concerned, 

so far as the small an0 marginal farmers 
are concerned, so far as priority e ~ 

are concerned already instructions have 
been issued to' this effect. If there is any 
instance where the bank people have not 
followed the instructions it could be 

' 
brought to our notice and we will take 
action. 

DR. KARAN SINGH: It is well-known 
that the de.velopmental problems of the 
Himalayan region are qualitatively diffe-

rent from those in ~ rest of the country 
because of the topography and because of 
the scattered population. Would the hon. 
Minister be pleased to tell us whether, in 
working out the details of this integrated 
rural development programme a ~ a  

in the. Himalayan areas, Jammu & Kashmir 

and Ladakh and the northern area of 

Uttar Pradesh.. ,any special norms-you 
are, of course, aware of this; you come 

from the plains, but I am talking of the 
mountainous areas-procedures for this. 
mral development programmes have ~e  

worked out to ensure that the people 
living in these mountainous areas are :-tlso 

able to get adequate benefit from this 
programme? 

SHRI JANARDHANA POOJARY: So 
for as the peapJe living in hiH areas name-

ly. tribal areas, are concerned. (lnterrup--
tions) . . so far as weaker sections are 
concerned, whether they are living in 
tribal areas or hill a ea ~ I may say that 

this sehenie has been extended over there 

and all the benefits under-this scheme have 
also been extended. The percentage of 
total cost as subsidy for the smal.l a e ~ 

is 25 •and for the marginal former, it is 
33.1. So far as tribals are concerned, 50 
per cent of the total cost is provided. 

DR. KARAN SINGH: That is not my 
question. Perhaps he has not understood 

it. May be the Minister could throw some 
light on this. 

THE MINISTER OF FINANCE <SHRI 
PRANAB MUKHERJEE): I would just 
Jike to add to what my hon. colleague has 

already mentioned that this is a scheme 
where there are various components. As 

my colleague has explained, the State. Gov-

ernments are to provide susbsidy and the 
Central Government are also to prov1dt! 

subsidy and the institutions are to provide 
money-both cooperatives and others. 
Perhaps the difficult problem which the 
hon. member wants to emphasise i!i this. 
In these areas, even the operation of tb4! 
banks cannot be done through normal 
regulations. One State. J know. There 

is not even the individual ownership of the 
property. Therefore. the normal hanking 

rules and ~ assistance through the 
normal banking nstem cannot be done. 
But in order to implemc.n.t this programme 
effectively there, we are issuing instruc-
tions to the. banking sector. In view of 
the peculiar socio--economic problems of 

these areas and also to build up the neces-

sary infrastucture so that these benefits 
could be given and could be accrned to 
the persons belonging to this area, I do 
agree that special attention will be e e~

sary which will not be on the pattern of 
the plains or other developed areas. 

SHRI K. RAMAMURTHY: I would 
Jike to ask the hon. Minister about the 

I. R. D. P. scheme. It is very much 
pJanned to bring the people below the 
poverty line above the poverty line. TI'1e 
Minister has just now pointed out how 

much money the Government of India 
is giving as subsidy. Sir, I am constrain· 
ed to bring forth my view. These sub'li-

dies are not actually reaching the needJy 
persons. The Government is spending a 
lot of money and it is being implemented· 
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·through the State Governments. I am not 
objecting to it. But is it reaching the 
needy persons, is the Goverpment of India 
having a check over the persons on whom 
this money is being spent by the State 
"Governmt:nts? J would like to know ~  

from the hon. Minister. 

SHRI PRANAB MUKHERJEE: In fact 

this is the problem I discussed with the 

Chief Executives of the Banks when I had 
a meetint recently with them. We ~ e 

also getting complaints and it is not 
merely a question of allocating money or 

talking in terms of figures. But we have 

also to ensure that the benefits accrue to 
the persons for whome these are meant. 
But at tl1e same time the hon. Member 
would appreciate that we cannot do any-
thing but accept their functioning through 

the State Governments. That is why we 

have suggested that rural development 
organisations consisting of the District 

Co11cctors and experts from various fields 
such as agriculture, finance, sericulture, 
animal husbandry should identify the 
schcmc'i. But I do feel that there is a 

lacuna ir.1 this type. of supporting infras-
tructure and we will have to look into it 
and to st:c that the scheme is effectively 
implemented. I do not rule out the 

possibility of lacunae in the imp1emenrn-

1ion stag1!. 

MR. S1PEAKER: Shri G. Narasimha 

Reddy. 

AN HON. MEMBER: Sir, this is a 

·very important question. 

MR. SPEAKER: Finished. No, ro 
questions. 

Shri ( i. N arasimha Reddy. 

'Conversion of States' Over into  Loans 

*131. BHRI G. NARASIMHA REDDY: 
·Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the Central 
'Government have received e e ~ from 
·states to· convert their overdrafts into · 
·1oans; 
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(b) if so, the names of the States which 
have made this request and whether their 
requests have been acceded to; and 

( c) whether the same pattern will be 
followed into other cases also? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Yes

1 
Sir. 

(b) and (c). Requt!sts were received 

from A ~a  Gujarat, Karnataka, Kerola, 

Maharashtra, Madhya ~ e  Manipur, 
NagaJand, Punjab, Tripura and West Hen-. 

gal. The requests of these Srate Govern-
ments have been taken care of by the 

package of measures recently announced 

by Government for regulating overdrafts 

of States and for clearing their deficits as 
at the end of 1981-82. 

SHRI G. NARASIM_HA REDDY: Sir, 
as the time is short I will put both the 

supplementaries at one time only. 

As we all know, ("ach State Govt!mment 
has taken different ~  of overdrafts. 

By different types, I me4ln variations in 
the amount. For instance, West e ~a  

has taken more than Rs. 300 crores while 
my State, Andhra Pradesh has taken omly 
Rs. 3 crores and odd. fhis is only an 
indication that one of •he factors is, mis· 

management by the State Government'S of 

the State finances. That is one of the fac-
tors. So, Sir, by this decision the Govern-
ment of Tndia have given premium to the 

State Governments which have been very. 

badly managing the State finances. So, I 
would like to know from the hon. Minis· 
ter, whether they have taken this decision. 
Are they going to consider the other State 
Governments, comparing their population 

and the finances to give them extra amo-. 
unts which 'ile has already given to West 

Bengal and other States? That is the first,; 

Seco.ndly, because lot of imbalanee has 
been created in this .... (Interruptions). 

MR. SPEAKER: You get the answer 

for this because there is no time. 

SHRI PRANAB MUKHERJEE: Ian fact, 
when I made the statement on overdrafts. 
I appreciated the States which are follow-
ing the fiscal discipline and I requested the 

States which are not resorting to fiscal dis-
cipline to come to the fiscal discipline line. 
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And the second point is, it will have to be 
kept in mind that I have not given out 
~ a  to the States which have resorted 
to overdraf'ts. This is a medium term 
1oan. So far as the  States ot special cat.e-
1ories are concerned, that is a long term 
loan. And the others would be medium 
term loans. And we have to ·take this 
decision inspite of the fact that certain 
State Governments resorted to indiscipline 
and they did not listen to our warning-
timely warning-and 1 warned them in 
the National ·oeveJopment Council meet-
ing. But at the same time, we have to 
keep in view the special requirements of 
those States.. We cannot simply forget 
their developmental needs and require-
~ e  because of the fault of their admini-
strators. 

MR. SPEAKER: Qnestion Hour is ~  

WRITTEN ANSWERS TO I ~ 

lnuease in carryi.ng capacity of Air-bus 

and Boeing 737 Plane, 

*123. SHRI M. V. CHANDRA-
SHEI<ARA MURTHY: Will the Minis-
ter of TOURISM AND CIVIL AVATION 
be pleased to state.: 

(a) whether the Indian Airlines has 
decided to increase its a e g~  carrying 
capacity in Airbus and B0ein1>, 737 planes 
by 10 per cent from l June, 1982; 

(b) if so, to what extent addilional capa-
city bas been raised daily; 

( c) what are the routes on which this 
increase has been effected; and 

(d) to what extent this facility has redu-
ced the rll'sh of passengers and overcrowd-
ing? 

THE MINISTER OF .TOURISM AND 
CIVIL AVIATION {SHRI A. P. 
SHARMA)= (a) Yes, Sir. 

(b) With the induction of 2 Airbus air-
craft in May, 1982 anj re-schedulillg of 
B-737 aircraft, there lias been an increase 
of about to per cent (2500 ~a  per day) 
in the caracity offered by Tndian Airlines 
in ir.s summer schedule effective 1st June, 
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1982. Four more B-737 aircraft are short-
ly to be added to the Indian Air·lines fleet. 

( c) A statement giving the requisite in-
formation is attached. 

( d) It would not be possible to quantify 
e ~e  the extent t::> "'hich this facility 
has reduced the rush. However, this bas 

considerably eased the pressure and reser-
-vations are available easily. 

Stateme1;.t 

Routes on which the increase in capacity 
with the introduction of two Airbus air-

craft and rescheduling of Boeing Service1 

has been effected. 

AIRBUS SERVICES 

--Gauhati has been linked with the 

Airbus for the ~  time with the intro-
duction of a daily service l>D the route 
Calcutta/ G auhati/ Ca 1c utta. 

-The frequency of Airhus operation 
on Calcutta/Bombay /Calcutta route ·has 
been increased to 10 times a week from 
the earlier 7. 

-The frequency of Airbus service on 
Bombay/Madras/Bombay route has been 
doubled (from daily to twice daily). 

-Between Delhi and Srinugar 12 Air-
bus ftights have been scheduled with 4 

flights by B-737 aircraft. 

BOEING 737 SERVICES 

-Silchar· was linked with Boeing 737 
service for the first time with tfle in-
troduction of a Calcutta/Silchar /Imphal 
service providing much relief to the 
growing demand 011 the North-Eastern 
region. 

-A daily Boeing ~e e  in lieu of 
earlier HS-748 service, has been intro-
duced on Bombay/Poona/Bombay rout•. 

-The frequency of B-737 service bet-
ween Bombay and Baroda has been in· 
creased from 4 times a week to daily. 

-On the Bornbay ~  

route ltidian Air!iues have aJdcd 4 

frequencies per week .vith R-1-:.7 air-
craft providing a totnl of 18 B-737 g ~ 

per week on the route. 
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-A daily evening B-737 service on 
Bombay I Ahmedabad/Bombay route has 
been provide.d offering day return facili-

ties for both Ahmdeabad/ Bombay I Ahme-
dabad and Bombay/ Ahmedabad/Bombay 

passengers. 

-B-737 terminators from Bombay to 

Rajkot and Bhavnagar have been provi-
ded thrice weekly and on the remainung 
4 days B-737 service on BombayjBhev-
nagar/Rajkot/Bombay route has ~e  
provided. 

-An evening terminator service 
Delhi/Lucknow/Delhi has been provided 
with B-737 aircraft offering facility fOr 
travel from Delhi to Lucknow in the 
evening and hence commuter facilities 
in both directions. 

-Trichy in South India has been link-
ed by a daily B-737 service to both Mad-
ras and Trivandrum. replacing the ear-
lier HS-748 service operating Madras! 
Trichy /Madras. 

· _;_A daily B· 737 service has been pro-
vided between Delhi and Imphal via 
Patna, &gdogra and Gauhati providing 
increased capacity on Delhi/Patlla, Delhi/ 
Bagdogra and. De1hi!Gauhati route. 

Tu exemption on utilisation of profit of 
one unit to nurse a sick unit 

•t28. SHRI BALASAHEB VIK.HE 

PATIL: Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government give any tax 
exemption in a case where the profit of 
one unit i'.ii diverted/used for nourishing a 
sick unit; 

(b) whether Government have made any 
assessment to find out how many industrial 
units have actually taken advantage of this 
facility; 

( c) whether investments in the sick in· 
dustries by diversion from other units have 
actually increased production of such sick 
units and if not, the ea~  therefor: and 

(d) whether Government have made 
any thorough enquiry to find out whether 
any ~e is being made by some indus-
trial units who are availing to tax ~  

ti0&.'1 but hwe not made necessary invest· 

ments in the sick tlllits and, if so, ~ 
facts about .such units and the action taken 
against each? 

THE .MINISTER OF STATE IN THE 
MI~I  OF FINANCE (SHRl SAWAI 
SINGH SISODTA)_: (a) Under Section 
72A(l) of the I.T. Act, 1961, where there 
has  been ari amalgamation of a company 
owning an industrial undertaking ora ship 
with another company, and the Central 
Govef'nment on the recommendation of the 
Specified Authority issues a declaration that 
(a) the· amalagmating company was not .. 
iinmediateJy before such· amalgamation fin· 
ancia 1ly viable by reason of its liabilities. 
losses and other relevant. factors and (b) 
the amalgamation was in the public inte-
rest, the loss and the unabsorbed depreda-
tion of the amalgamating company is deem-

ed to be the loss or the 'depteciation allow-
ance of the amalgmated company for the 
e ~ year in 'which the amaigamation 

was effected. This e.nables the loss and un-
absorbed depreciation allowance of tht. 
a a~ a g company (sick. unit) to be 
set off against the profit of the amalgamated 
company. 

(b) to (d). To obtain the advantage of 
this facility, two further conditions have 
been laid down by Section 72A(2), name-

~ 

(i) during the year in which the bene-
fit is claimed, the business of the amal-
gam·ating company is_ carried on by the 
amalgamated company without any modi-
fication or e~ ga a  or with such 
modification or re-organisation a~ may 
be approved by the Central Government 
to enable the amalgamated·' company to 
carry on such business more ·economi-

ca11y or more efficiently; 

(ii) the amalgamated ~ a  · furni-
shed, along· with its return of income for 

the relevant year, a certificate from the 
Specified Authority stating that adequate 

steps have been taken by that company 
for the rehabilitation or revival of the 
business of the amalgamating company. 

So far, the Central Government have 
issued declaratiom under Section 72A(l) of 
the Income-tax Act, in 20 cases, out of 
these, the specified Authority a~ issued· 
certificates under Section 72A(2) in 1' 
cases. 
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Section 72A has been in operation only 
with effect from 1-4-197 8. The Specified 
Authority has recently decided to monitor 
the results of such ama?gamations after 
completion of the period of revival sche-
mes, to see whether· the purpose for which 
the facility was given, has been achieved. 

Filial of. snits agaimt companies by Union 
· Bank of IDdJa 

* 132. SHRI K. T. KOSALRAM: Will 
the Minister of FINANCE be pleased to 
lay. 'a Statement showing: ' . 

{a) . ~ e number ()f · companie$ against 
which. the Union Bank ot .India has filed 
suits in courts during the past three years 
to recover the dues and the amounts due 
individually from such company; 

(b) the value of court-fee stamps paid 
by the Bank in regard to such ~  and 

( c) the number of sick units which are 
being nursed by the Bank for recovery and 
revival? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SH.RI 
JANARDHANA ·POOJARY): (a) ~ (c). 

A statement is attached. 

(e) As per records readily available ~a  

the Central Office Of Union Bank of 11idfa, 
. suits against 22 companies were filed dur· 
ing the 3 years 1979, 1980 aod 1981. '11le 
claim amount against each ruit is as under: 

Staeemeat 

1glo. 

Name of the Party· 

1 • Ajay Plastics (P) Ltd. 

· !l; Gaewad M ~ 

3. Bees Wood Working Pvt. Ltd. 

4. · Polymerch Complex P\ft. Ltd. 

5. Racmamn Auto Pvt. Ltd. 

6. · HindUstan Tanneries Pvt. Ltd. 

7. Mant-ckchowk and A 'Bad Mills Pvt. Ltd. 
8. Niranjan Mills Ltd. 

1. Bombay T. V. Pvt. Ltd. 

2. Mandclia e ~ Pvt. Ltd. 

3. ~ a Prints Pvt. Ltd . 

. 4. Mysore Tools Ltd. 

5. Raj Glass Worb Pvt. Ltd. 
6. E.W. Steve.ns & Co. Ltd. 

7. Gian Agro Industries 

8. Ritz Continental Hotels Ltd. 

9. Boxrite (Bangalore) Pvt. Ltd. 

I. Prcstolitc ofindia I .. td. 

2. Mahendra and Mahendra Ltd. 

3. Rayban Pharmaceuticals Pvt. Ltd. 

4. Unitt-d Tyres (P) Ltd. 

5. Anchor Cables Pvt. Ltd. 
-----·--·-·· ... -·-·--·- ·---,-...... -----

~ 
Amoui:lt 
(Rs. io 
lacs) 

o·6o· 

1•48 

3•01 

t·6t 

15•79 

38•11 

71°62 

.e2f•OO 

5·68 

42·67 

r6·97 

18·g6 

6•1lJ 

0·56 

12·61 

227·00· 

0·48 

12·3r 

4·86 

3· 16 
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(b) As per information available, Rs. 
17 .61 Jakhs .. were paid as Court fee in 
~  of 13 suits out of the 22 cases men-
tioned above. 

(c) As on 31-12-1981, 105 sick units 
were being nursed by the bank for reco-
very /re'rival. 

Item-wile review of CMh compensatory 
support 

* 133. SHRI S. B. SIDNAL: Will the 
i\linister of COMMERCE be pleased to 
ite: 

(a) whether it is .Proposed to have an 
item-wise review of the cash compensatory 
au,pport to various items of exports; 

··. (b) whether it is also a fact that the sale 
of several consumer products in the domes-
tic market is more profitable; and 

( c) what steps are propo5ed to encourage 
and assist the industry and put our exports 
on a' ~  footing? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl 
SHJVRAJ V. PATIL): (a) and (b). Yes, 
Sir. 

( c) A stfttement is ettached. 

Statement 

A aeries of ea~ e  have been taken 
by the Govt. to step up exports. These 
measores include exclusion of productiott 
for export for the purpose of "licenced 
capacity" and "dominance". permission to 
allow production of new articles for export 
where there is a variation i:li the articles an 
industrial unit is · Jicenced to manufacture, 
favourable treatment to advanced and mod-
ern technology imports for export produc-
tion which involve lumpsum payment of 
royalty, introduction of the 11cheme .:>f 100 
per cent export oriented units, automatic 
expansion to a.n expanded ;ist of industries 
for the purpose of i ncrea:,ing production 
for exports, e e ~  of period of pre-
shipment credit at concessjoual rate of inte-
rest from 90 drays to 180 days ; n respect 
of certan items of engineering and other 
export oriented industries. selective relaxa-
tion in restrictions imposed on new indus· 

trial undertakings in metropolitan cities to 
~  units which produce for exports, set··1 
ting up of EXIM Bank to enlarge the pro.' 
vision of export finance supply of steel at 

international price to exporters of engineer-
ing goods and streamlining of policies and 
procedures to reduce delays in the disburM· 
ment of duty drawback. 

2. Apart from these measures, the Im-
port & Export Policy has also been used 
as an ~ e  of export promotioo by 
providing the necessary facilities to the 
Industry. 

3. Government is also taking necessary 
steps for ensuring implementation of accep. -
ted recommendations of the report of the 
Tandon Committee oo Export Strategy. Io 

the case of engineering e ~ 21 coun-
tries h1ave been especially selected for pro-
motion of e ~  Similarly, steps· ban 
been taken to identify products for a more 
concerted effort for development of export. 
Government have aJso decided on a larger 

programme of participation in trade fairs 

hoth general and specialised. 

Third e e~ Air Serrice for 
Madhya Pradesh 

*134. SHRI SUBHASH YADAV: 

DR. VASANT ~ MA  

PANDIT: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) e~e  there is 'anY proposal 
under consideration of Government to 
introduco Third Level Air Serrice i• 
Madhya Pradesh; an4 

(b) if so, the broad outlinea of tlte 

)9roposal? 

THE MINISllER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b). Yes, Sir. a~

pur ~  Jag·Jalpur in Madhya Pradesh 

are to be covered in the first phase of 
the expansion programme of Vayudoot 
services. J:igdalpnr airfield beJo·ngs to 

the State Government of Madhya Pra-
desh and ~ e one at Bilaspur belongs to 
the Director General of Civil Aviation. 
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-" Both these airpons will require invest-
ments to provide infrastructure facili-
ties to make them fit for Vayudoot 
service. The work is likely to be taken 
up in 1983-84. 

ReseA'ation of old and sick Darjeeling 
tea Gardens 

*135. PROF. RUP CHAND PAL: 

SHRI ANANDA PATHAK: 

Will· the Minister of COMMERCE be 
> pleased to state: 

(a)· whether the Tea Board has sub-· 
mittcd any plan for rejuven'ation of the 
old and sick Darjeeling Tea Gardens 
to Planning Commission and Finance 
Ministry; 

(b) if so, the det'.1ils thereof; and 

(c) resu1t :H."niev(:d so far on Tea 
r a ~  Plan? 

THE MINIS.TFR OF STATE OF 
THE MINISTRY OF COMMERCE 

(SHRl. SHIVRAJ V. PATIL): (a) The 
Tea Board has given a scheme ~  the 
Govt. of l,nJia for the development of 
Darjeeling Tea. Gardens. 

(b) The Scheme is to be implemented 

ove.r  a ten year period by providing 

development loam with ARDC refi-

nance, a subsidy o.n interest being gran-
ted •at 5. lO per cent. 

(c) Clearance of the Planning Com-
mission· has already been received and 
the scheme is being taken before the 
Public Investment Board. 
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Import of Newsprint to meet Shortage 

*137. SHRI H. N. NANJE GOWDA: 
SHRI D. M. PUTIE GOWDA: 

Will the Minister of COMMERCE ho 
pleased to state: 

(a) the quantity of newsprint available 
in ~ buff er stocks of State Trading 

Carporation of India; 

(b) whether the acute shortage of e ~ 

print in the country is mainly due to 

the ineffective planning by State Trading 

Corporation of India; 

(c) whether the import of newsprint 
has been suspended for the Jast 3-4 

mon.ths; and 

(<l) what steps Government have taken 
to supply required quantities of news-

print to newspapers by importing it 'l 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 

SHIVRAJ v. PATIL): (a}!he tola1 stock 
of newsprint available as buff er stock. in 
various towns in the country on 26-6-82 

was 17,448 M.T. 

(b) No, Sir. 

(c) Yes, Sir. 

(d) Government has decided to import 
1.84 lakh tonnes of newsprint in 1982-83. 

Manufacture of A ~e  qstem E41uip· 
ment and Mirage at HAL, Bangalore 

* 13 8. SHRI R. L. BHATIA: Will the 
Minister of DEFENCE be pleased to 
state; 

(a) what steps have been taken by the 
Hindustan Aeronautic Ud, Bangalore to 
take up the manufacture of advanced 
system equipment used on modern combat 
aircraft; and 

(b) what is the J'resenl position regard-
ing the purchase and import of Mirage 
Aircraft, their assembly and production 
at the various units of fhe-HAL? 

THE MINISTER OF DEFENCE 
AND HOME AFFAIRS (SHRI R; VEN-
KATARAMAN): (a) and (b). Hindustan 
Aeronautics Limited have already taken 
steps to manufacture systems ~ e  

to be used on modern combat aircraft. 
Many of the accessories and avionic 
system used on these aircrafts have been 
indiaenously designed and ·produced ·at 
Lucknow and Hyderal>ltd Divisions of the 
cOmpany. Some of tire equipment is. be-
irig manufactured under licence. At pre-
sent Hyderabad Division of HAL is 
·m

1
anufatturing 40 types of aviOnic system, 
and the Lucknow Division -is manufac-
turing 350 types of accessories. 

3. Government of I ~ have placed an 
achieving self-reliance in the field of 
systems and equipment to be fitted on 
future combat-aircrafts, HAL have pro-
posed a project for · the manufacture of 
advanced air-borne equipment. which is 
under consideration . of the Government. 

3. Government Qf India have placed an 
Intention to proceed (ITP) for the pur-

chase of Mirage 2000 aircraf l which in-
cludes an option·· to manufacture in India 

:t 
the aircraft, its engine and ot'her systems. 

Buying Agents oa behalf of forelp 

Concerns In India 

*139. SHRI ~ A  HUSSAIN: WiJI 
the Minister of I A~  be pleased to 
state: 

(a) whether any person resident in ln,dia 
can act as a Buying Agent in India on 
behalf of a foreign concern without the 
permission. of the R:eserve Bank. of ~a  

(b) whether it is a fact that many such · 
agents for purchase of garments ~a e 

sprung up; 

. (c) what control· Government exercise 
oA such agents tO · see '1hat their e e~ 

rations are received 'in  India through, 

normal banking channels and not ~  

abroad; and 

(d) whether the Income Tax ~ ga ... 

Lions in the affairs of Buying Agents in 
New Delhi have been or are being done? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to. (d). A 
statement is attached. 

. '.( 
Statement 

(a) Indian nationals resident in India 
and companies other than FERA com-
panies (i.e. companies registered in .India 
having more than 40 per cent noni.re8i.a. 
dent inte.-;est) incorporated in India. do 
~  ·require peraj.ission .'. of. the. Reserve 
Bank of Iridia under the Foreign Exchange 
Regulation Act 1973 to .work as:: buying 
agents in India on behalf of foreign· con-
cerns. However, foreign citizens resident 
in India and. companies (other. tha1' ;ban-
king companies)· which ·are not ~  

rated in India and FERA companies .. (in 
which non-resident interest is more than 
40 per cent including branches of ~  

companies), cannot act or accept appoint-. 
ment as agents in India of any person or 
company in his/its trading or ccmmcrcial 
transaction with.out obtaining gener.al or 
special permission of -the Reserve Bank of 
India under Section 28 af the FERA. 
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(o) lt is believed that some buying 

~ge  are operating in India for pur-
chases of ga e ~  on behalf of foreign 

importing concerns. 

(c) In terms of Section 16 of FERA 

1973, persons working as buying agents 
are required to refrain from doing any-
thing or taking any action wbich has the 
effect of securing that the receipt o( 

foreign exchange due to them is deJ.ayed 

or that the foreign ex.change, in whole 
or part, ceases to be recdvable by them. 
Apart from the legal obligation to receive 

the foreign exchange in India, there are 
no legal or procedural requirements for 
>-reporting these receipts to person fails to 

of India. Where any such person fails to 
repatriate the mount of agency com· 
mission or any 0th.er dues to India and 
the violation comes to the notice .of Re-

serve Bank, the bank could give such 

directive to him as wouf<.f appear to be 
expedient for the purposes of securing the 

repatriation of foreibn exchange or 
ref er the ma.tter to · ~ Enforcement 

Directorate, if :Considered necessary. 

(d) In all cases selected for scrutiny 

including those of bnying agents, the as-

tressing officers in the Tncome-Tax De-
partment are required to look into all the 
factors having a bearing on determina-
tion of assessible income. 

Vayudoot Servke for Rajasthan 

140. SHRI JAi NARAlN ROAT: 
Will the Minister of TOURISM AND 
CIVIL A VJ A TION be pleased to state: 

(a) when the VayuJc>ot A;r Service is 
to be started in Rajasih:m to connect Kota, 
Jaisalmer and other prominent cities of the 

State; 

(b) ha'\re prelimitmry preparations been 
made to start the sel"vke; nnd 

(c) whether the State Government have 
offered all the requisite facilities in conncc· 
tion therewith? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION ('SHRI A. P. 
SHARMA):· (a) and (h). Government 
have decided to include Kota. Bikaner and 
Jaisa,hner ·ift a ~ a  for being airlinked 

through the Vayudoot service. e ~ a  

infrastructural facilities are being planned 

at these centres. As soo11 as the necessary 
aircraft is available and the infrastructure 
rer:tdy, the service will be introduced. 

(c) Yes, Sir. 

Tandon Committee Report on Export 
Policy 

*141. DR. KRUPASINDHU BHOI: 
Will the Minister of COMMERCE be plea-
sed to state: 

(a) whether the Tandon Committee Re· 
port on Export Policy for the 80's has 
been examined by Government; 

(b) if so, the recommendations accepted 
so far; and 

( c) the steps taken to implement the 
~a e  

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATfL): (a) Yes, Sir. 

(b) and ( c). The Empowered Commit-
tee has ~ ee e  all the recommondations. 
l 8 of these have already been ·implemented. 
49 recommendations being of general na-
ture arc kept in view in the formulation 
of policies and procedures relating to ex-
port. Adion , in respect' of other recom:-
mendations 'wiff be on .. d1e ~e  recom-

e ~e  ·hf" the ~ ~e  Commlttec. 

Investment by llldian residents· abrolld 

•142. SHRl P. M. SAYEED: 

SHRl B. V. DESAI: 

Wil1 the Minister of FINANCE be plea-
sed to state: 

(a) whether it has been reported that 
Indians abroad have a tot.al amount ~  

~  2'l,OOO crores and they have desired 
to invest this amount in India; 

(b) if so. whether the Union Govern-
ment •.nave examined these reports and have 
contacted the lndia.'l associations ahroad 
for utilising their funds for the develop-
men• of l a~ 
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(c) if so,, whether any· agreement bas 
been reached; 

( d) if not, the main reasons for tho 
·same? 

( e) what concessions and facilities India 
will provide to them; and 

(f) whether any approach has been made 
on behalf of the Indian Government to· 
these concerns? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE):. (a) and (b). 

There is no report with the Government 
of any such estimated amount. Govern· 
ment have been receiving representation• 
from non-resident Indian individuals and 
a a ~ of non-residents both at homo 
and abroad that Government should pr<>-
vide additiona 1 facilities and incentives for 
inward remittance of funds by these non· 
residents and for their Un.vestment in Trrdia. 

(c) and (d). There is no such agree-
ment. Investment decisions have to be 
taken by individuals or companies with 
reference to their investment criterita. It 
is not possible for any association to give 
any comm.itmeint ·for such ,investment. 

(e) and (.f). Taking note of the scope 
for tapping resources and generating addi· 
tional foreign exchange resources Govern-
ment have. provided several facilities and 
incentives to non-resident Indians. Details 
of these have been given in reply to Lok 
Sabha Unstarred Question No. 2172 dated 
5.3.82. 

Rules re-appinhnent of members and 
Chairmen of Banking Service recruitment 

Boards 

1314. SHRI DIGAMBAR SINGH: Will 
the. Minister of FINANCE be ea~e  to 

state: 

(a) whether any rules have been framed 
for selection and appointment to the posts 
of members rimd chairrn,.:n of the Banking 
Service Recruitment Boards such as age, 
qualifications, pay and allowances and other 
facilities like leave, L TC, etc; 

(b) if so whether he will lay them on 
~ e Table of the House and if not, the 
reasons therefor and when such ~ will 
be a ~  and notified; 

( c) the manner in which the selecti()n t)f. 
the Chairman of the Eastern Region of 
the Banking Service e~ e  · Board 
based in Calcutta or Bhubaneswar or Cut· 

tack was recently made; and 

( d) his age, qualifications in banking 
sphere and the tenure of his office? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA . POOJARY): (a) and 
( b). The Recruitment Scheme fer Public 
Sector Banks adopted by the. Nationalised 
Banks pro"ides, inter alia, for the setting 
up of Banking Service Recuritment Boards 

~)  In terms of the Scheme, each 
Recruitment Board will consist of a Chair .. 
rnant 2 Members from outside the Banking 
system and one representative from each 
of the participating banks in the Group. 
The Chairman of the Board wiU be a per-
son of .good standing ind integrity and 
wiJl be appointed by the Coordinating Bank 
in consultation with the participating banks 
in the group and the Central Government. 

Of the 2 Members from outside the Bank-
ing Systemt ·one should ·be an expert in 
selection and interviewing techniques pre-
ferably from the academic community anl1 
the other will e e~e  the interest of 
Scheduled Castes and Scheduled e~  

The representatives to be nominated by the 
participating banks f,hall not be below · the 
rank of senior management a ~ and shall 
hold this office in addition to their normal 
duties in the bank. The Chairman and 
the 2 outside Members will be appointed 

normally for a period of 3 years on a full 
time or part-time basis as may be neces-
'Sary. 

The pay, allowances, petquisites and 
other terms and conditions of service of 
Chairmen amd Members of the .Recruitment 
B9ards are given in the attached state-
ment-I. · · · · 

( c) and ( d). The jurisdiction of the 
Banking Service Recruitment ·Board, Cal-
cutta (Eastern Group) LXtcnds 1'eyond West 
Bengal to include Orissa, Bihar, Sikkim, 
Andaman & Nicobar. Shri P. K. Patnalk 
was appointed . Chairmam of thfs Board on 
. 26th April, 1982 for a period of 3 years 
by the coordinating bank of the Board, 
namely, United Commercial Bank, in con-
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•ultation witla the, Central Government. 
Brief bio-data of Shri Patnaik is given in 
·attached statement-II. 

Statement-I 

Pay
1 
allowances, perquisites and otlatr term& 

· and conditions of sen>ice oj Chairman and 
M ember3 of Recruitment Boarth · 

1. Pay: 

(i) If app0inted on part··time basis, 
Rs. 150/-and Rs. 100/-per ~  respec-
tively for Chairmen And Members for 
e~  day of the work. 

(ii) If a retired Government servant 
is appointed a-s Chairman (1f a Member 
on full time basis, the total honorarium 
~ a e will be subjected. to a celiillg of 
Rs.' 32501-and Rs. 30001-respectively 
per month. 

(iii) If a retired Government servant 
is selected for the post and his maximum 
emoluments at the time of retirement do 
not justify the pay at (ii) a hove, the 
·bank may consider ~ g a lower pay. 

(iv) Where a retired Govt. official is 
appointed full time Chairman of a Board, 
the pension drawn by him and pension 
equivalent to death-cum-retirement gra-
tuity will be deducted from ~ emolu-
ments. 

2 . . ea e ~ Allowance: · 

As per orders of Government issued 
from time to time (At present Rs. 6001· 
p.m.). 

3. City Compensatory A.llowanct: 

City Compensatory allowance may be 
paid at rates as admissible in the Govern-
ment. , 

4. House Rent Allowance: 

. . Where an accommodation is not pro-
vided by . the coordinating bank, the rent 
of ·an unfurnished accommodation in ex-1 
cess of an unfurrished accommodation iii 
excess by a full time Chairman with Head-
quarters at Delhi, Calcutta, Bombay and 
. Madras. In other Dlaces the reimburse-
ment should not exceed Rs. 21SOf-p.m. 
in excess of 10 per cent of the pay, 

5. Conveyance: · 

Free use of Board's car for official 
purposes. 

'· Travelling Allowance: 

For each single journey, entitled to the 
reimbursement of a sinale fare of the 
class of accommodation actually Used but 
not · excec;ding · the fare of the class to · 
which entitled as under: 

(a) Journey by air: 

One first class air fare. 

(b) Journey by Rail: 

One fare by the highest class in-
cluding air conditioned class. 

(c) Journey by steamer: 

One fare by the ~ e  class of 
accommodation available. 

7. Halting Allowance: 

Refi:nbursement of actual expenses i.e. 
hotel expenses as well as tipe 8ubject to 
a ceiling of Rs. 300 /-per day in metro-
po litan cities and Rs. 200/-per day in 
other places for the Chairmen; and 
Rs. 200/-per day in metropolitan cities 
and Rs. 0 ~ per day in other places for 
Members; and if not staying in the hotel 
Rs. 30/-per diem. 

8. Provident Fund; · 

~ 1 /3 per cent of the salary with equal 
contribution by the bank. 

9. Ordinary Leave: 

To be earned at the rate of one day 
for every 11 day8 of active service as 
Chairman/Member; such leave to be 
availed of during the course of service 
unless leave has been applied for and 
refused in which case the· leave can· be 
availed of after retirement as Chairman! 
Member subject to a maximum of four 
months. 

10. Sick Leave: 

Sick leave on full pay on medical 
certificate at the rate of 15 days for each 
completed year of service as Chairman/ 
Member. 

) 
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1 1 . Leave Travel Conce.f!ion: 

· Entitled to travel with family by the 
highest class of accommodation available 
in the aircraftltrainlsteamer once in a 
block of two years for visiting home town 
and once in 4 years · to any place jn 

India. 

12. Medical bent/itl: 

Entitled to the medicaJ benefits in 
accordance with the "Rules relating to 
Medical Attendance for Managing Direc-
tors of Nationa"lised Banks". 

13. Bonus: 

No Bonus wilt be admissible. 

14. Sitting Fees for a ~ 

Meetings: 

No sitting fees for Board/Committee 
meetings will be admissible. 

1 S. Gratuity: 

. For each completed year of service '9 
Chairman/Members ·-entitled to a gratuity 
at the rate of 1 S days salary drawn 
immediately before retirement as Chair· 
man/Member. 

Statement·D 
~ 

Rriif p:uticulars of Sllri P. K. Patwzik Chairman, Banking Service Recruitment Board (Eastern Group), Calcu Ila 

1. Date of Birth • 

2 . Educational Qualifications: 

3. Previous Experience : 

National Tourist Authority · 

1315. SHRI SUBHASH CHANDRA 
BOSE ALLURJ: Wit toe Minister of 
TOURISM AND Clvrt A VIAiION be 
pleased to state: 

··_. ~ I 

(a) whether it is a fact that Govern-
ment prol'Ose to set up a National Tourist 
Authority with representation from public 
and private sectors for formulation of 
·tourism policy; and 

(b) if so. the details thereof? 

THE MINISTmt OP STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION · CS'RRI KAU1lSHEED 
ALAM KHAN): (a) No, Sir. 

(b) °'ea not arise. 

6-2-1920 

B.A.,B.L. 

1954-59 Under Secretary, Lok Sabha 
e ~ a  

1959-70 Deputy e ~  Lok Sabha 
e e a ~  

1970-74 Joint Secretary, Lok Sahh.a Secn·-
.tariat. 

1974-78 Additional Secrf'tary, I .ok Sabha 
e e ~ r ia t. 

1978-82 Chairman, Railway Srr\'icf· 
Commission, Calcutta. 

Effect of Credit Squeeze on Trader 
Industry 

1316. SHRI B . . v ..... DESAI! w:m ·the 
Minister of FINANCE be pleased to 

~ " ~ . 
state: 

(a) whether the tractor industry, a 

fast g ~ g sector in the Seventies 
spurred by demand, is now seriously hit 
by the current credit squeeze with farmer• 
not getting the requisite bank ~ ~  

purchase tractors; 

( b) whether it is a 1 so a fact that 
·during Deceinher, ·1981 and March, 1982 
··the off-take had come down to about 
4500 tractors a month affecting units in 
both the private and public sectors which 
; tttm out ~ e  90,000 tr,aciors per annum: 
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( c) if so, whether ultimately this 
-decline in off-take of tractors will affect the 
farmers to great extent; 

( d) whether the -Agriculture Ministry 

has taken up this question with the 
Finance Ministry; if so, what was the 
outcome; and 

( e ). whether his Ministry nas been 
asked to remove this credit squeeze which 
has hit the tractor industry? 

' THE f>EPUTY,-MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 

( e) .. The_ ~ Manufacturers Associat-
tion 6ad ··re.Ported to -the· Government and 
Reserve Bank of · fndia· ' that the -tight 

credit situation created towards the close 
of t_981 by the latter ~  led to non-
availabili.ty of credit to the farmers ·for 
purchase of tractors leading to piling up of 
inventories of finished stocks w'ith manuf a·c. 
turera. The A~ a  requested for libe-
ral a~a a  of credit to farmers for 

~~ e of tmctors. 

Though it is a .. fact that the banks 
faced severe liquidity problem during the 
last quarter of the year 1981 and the first 
quarter of the year 1982, the total credit 
expansion ~ a the -whole year of 
1981 ... 82 was ~~  422S= crores and .... < cem-
pared a ~  with Rs. 3728 crores in 
l ~0~  Available data shows that 
a~ ~e a e ·non-food: :credit , ·expanded by 
Rs." J86o·: crores in 1981-82 (upto January 
1982) as compared to -an expansion of 
~  . ~  crorcs in the corresponding 
~~  ·of ~ 0 ~  Por the agricultural 
. sector,' in which: tractor .. financing is in-

~ e  ~e expansion wa5 I ~  10·2s 
. e~ dunna tbe 10 •months of the· year 

~  as compared to Rs. 806 crores in 
~ full yeaf of · 1980-81. There .has, 
thu_s, ·been llO. decline· in the -availability 
of credit during 198 J .82 : as compared to 
what was made available to this sector in 
1 ~ 0  · · -Separate figures ·of credit for 
pur<:hase of' tractors . are, .. e~e  -not 

~~~ ~ ~~ e ~ g  it , ~a  ~ a~e  assumed 
.. ~  10 the ~~  ~~  it wouJd not have 
ee~ lower· than in 'the· previous_ year. 

~ . ,. ·' .. · 

Following representations from the 
tractor industry about piling up of ~  

due to non-availability of credit for tractor 
purchase, the ARDC and the Reserve 
Bank of India had taken steps to augment 
the available resources with the banks for 
the purpO'Se of ·financing -of tractors. 
ARDC decided. as a very special case, to 
provide to the member banks advaDCI 
finance for the purpose of financing 
farmers for purchasing tractors. This 
amount was estimated to be about Rs. 36 
crores as at the end ot March, 1982. · The 
Reserve Bank of India also advised the 
banks that discretionary refinance accom-
modation to the extent of lls. 10 crores 
will be available to the entire banking 
system between mid-March and mid-June 
1982 for providing credit for· purchase of 
tractors by farmers. · 1 -

Recently, the Reserve Bank of India 
has taken steps to relax the stipulations 
in regard to Cash Reserve Ratio rccr.:u!re-
rnents. Thus the _Cash Reserve Ratio has 
been gradually brought down from 1.1S 
per cent to 7 per, cent with effect ·from 
11-6-1982. In respect of deposits under 
the non-resident (external) rupee account 
this ratio -·has been brought> down to , 3 
Per cent ·with effect from 9-4-1982. The 
Reserve Bank of India has also agreed 
to provide refinance to the banks ; for 
fbod .procurement credit to -the ·extent of 
-'O per cent-of the excess over the level 
of Rs. -.2200 etores and upto Rs. 2600 
crores · beyond which it wi11 provide 100 
per cent refinance to the banks. 

At the same time ARDC has decided 
to provide a second tranche of interim 
finance to the extent of Rs. ~ crores to 
the member banks against rhe resources 
to be allocated for the purpose · tot the 
year .. 1982-83. (July-June) to meet the 
e a ~  the farming community for 

tractors . in .most of the States and to 
reduce the · inventory build up of the 
_ tr&ctor a ~ e  

Thus all efforts have been made to 
ensure flow of adequate finance to tbe 
a ~ g community to meet the genuine 
requirements for purchasing tractors. 
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A~e to Stat.e Governments by World 
Bank Through A.R.D.C. 

1317. SHRI D. A. SIVAPRAKASAM.: 
Will the Minister of FlNANCE be pleased 
to state: 

(a) whether the World Bank has 
given to any State Government in India 

any assistance through A.R.D.C. during 
the last three years; 

(b) if so, the names of the States and 
the nature of the assistance given; and 

(c) whether the World Bank has put 
in any condition before givin.g the assis-

tance? 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): {a) 
A ~ a e from the World Bank is 
channeled through A.R.D.C. to State Co-
operative financial institutions like the 
State Land Development Banks, State Co-
operative Bank and Commercial and 
Regional Rural Banks. 

(b) A statement regarding A.R.D.C. 
assistance to State level cooperative in-
stitutions is laid on the Table of the 
House. [Placed in Library. See No. LT· 
4256/82.] 

( c) Agreements entered into with the 
World Bank cover measures for improv· 
ing Joan recoveries. and for improving 

financial and managerial performance of 
the participating banks. 

Demands for Reduction of Excise Duty 
OD Bidis 

1318. Sl:IRIMATI USHA PRAKASH 
CHOUDHARY: Will the. Minister of 
FINANCE be pleased to state: 

(a) whether Government are aware of 

the demand made for the reduction of 
excise duty on bidies and transfer of the 
excise duty on branded bidis to tobacco 
by the All-India Bidis Industries F"dera-
tion; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF ST A:r'E IN THE 
MINISTRY OF FINANCE (SHRI 
SA WAI SlNGH SISODIA): -(a) Yes. 
Sir. 

(b) It is not proposed to eifect Pf 
changes in the excise duty structure appli-

cable to bidis for the present. 

Export of Iron Ore from Paradeep Port 

1319. SHRI VDAYKUMAR YADAV: 
Wilt the Minister of COMMERCE be 

pleased to state: 

(a) whether Government are aware of 
the reduction of iron ore exports from 
Paradeep Port; if so the reasons thereof; 
and 

( b) the steps Government propose t• 
take for streamlining the exports of iroa 
ore from the said port? 

THE DEPUTY MINJSTER IN THE 
MINISTRY OF COMMERCE (SHIU 
P. A. SANGMA) : (a) and (b). The 
reduction in export of iron ore from 
Paradeep Port has been mainly on 
account of continued recession in the 

world steel industry. the incapability of 
the Port to receive large size vessels and 
the poor loading rates. Government have 
already approved the scheme for improve-
ment in loading fac.i1itics. including in-
stallation of wagon tippler, replacement 
of reclaimer etc. 

Proposal to Amend/Repeal Cantonment 
Board Act, 1924 

1320. SHRI VISHVA NATH SHAR-
MA.: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether Government propose to 
amend or repeal Cantonment Board Act, 
1924; and 

(b) if so; the main changes envisaged? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
K. P. SINGH DEO): (a) The Canton· 
ments (Amendment) Bill to further amend 
the Cantonments Act, 1924 has been in-
troduced in the Lok Sabha on 9-7-1982. 

(b) Broadly, the proposed amendments 
envisage declaring· naval stations as Can· 
tonments; increase in the terms · of office 
of the members of the Board from three 
years to five years; enlarging the functions 
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of the Civil Are.a Committees; and intro-
ducing measures for streamlining the admi-
nistration of Cantonment Boards keeping in 
•iew contemporary trends in municipal ad· 
ministration. 

Names of New Tourist Centres Developed 

1321. SHRI ·MOHAN LAL PATEL: 
Will the . Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) what are the names of new Tourist 
Centres deYeloped in the country during 
the la'.st two years, State-wise, 

(b) what was the total amount allotted 
and the amount spent during the said 
period; 

~ ~ - -· -.. ·--~

(i) Son-ct-Lumicre 

'{ii) Pco\'i;;ion of transport/boat!'! 

(iii) J>r<)vision of trekking ~ e  

(iv) Tourist Co mp:•cx 

(V) Preparation of ~  Plan (land-use ~) 

----··--·---·---------... 

( c) whether there is any proposal to 
develop more Tourist Centres dwing the 
year 1982-83 and the amount allocated; 
and 

( d) the details of the centre1 likely to 
be developed? 

THE l\{INISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION CSHRI KHURSHEED 
ALAM KHAN) : (a) Beside the con-
tinuing schemes undertaken in the Central 
Sector, facilities were provided/their 
development initiated at the following 
new tourist centres during 198()..81 and 
1981-82:-

-----------
~  Schrmcs 

. Buxar (initiated) 

Bcthi r Ukai ~ Po11g Dam and ot.ho· lakr..s in 
Himachal Pra.cksh, lakes in Rajasth4n, 
Sund· rhans, Goa riv1 n; and coastal waters 
(fumb released) 

Trek route::;:. in (a) Himachal Pracc:sh (provided 
and (b) U. P. Hills (ftm<b e~~ )  

• ag ~  (land 1.cquired). 

(i) 1\{ewar ~  and Piprahwa (corn.plett:d 

(ii) La.litgiri-Ratnagiri-Ud2igiri (initial< <I) 

·--------·-·· '---·----··---··---
(b) The total amount (including tor above schemes) allocated and actually 

~ e  in the Central Tourism Sector during 1980-81 and 1981-82 . was as 
follows:-

- · ~ -· ------

1980-81 

Amount a lloca tcd . 

Amom1t actually spent 

1.981-82 

Amount allocated 

Amount actually spent . 

---··--··--------------··--·--· -- ·- -·---
Deptt. of I. T.D. (}. 
Tourism 

-------------------------

(Rnlucel to :nil· oo) 

192·00 

I 1 (lo ·OO 

~ nha.ncc(l to 
1450·00) 
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( c) and ( d) .  A provision of Rs. 24.5 

la.khs in the budget of the Department of 
Tourism and Rs. 1024 lakhs in t.lae budget 
of lTDC has been made for develop-

menta I Schemes during 1982-83 . The 
centres so far identified for development 
41re as follows:-

1. .Departmem oj Tourinn: 

.. :Implementation of master plans in an 
. ~ e a e  manner in association with. the 
A ~e g a  Survey of India and the 
State Governments. concerned of Kusbi-
naaar, Saravasti, Fatehpur Sikri, 
Bodagaya, Rajgir, Nalanda, Jaisalmer. 

Brajbhoomi, Sankasya, Badami Hampi, 

AihoTe, PattadakaJ, further develop-
ment of the major projects at Gulmarg 
and Koval am; youth hostels at Patna· and 

~  (Sikkim); tourist hostels at 
Gaubati, Imphal. Shillong, Kohima, 

Jlanapr, Aizwal; construction of forest 
Jod1es at Similipal, Betla, Manas, Rantha· 
mbore, Oudhwa/Corbett; tourist Villages 
at Buxar, Ukai and Shivpuri. 

2. l.T.D.C. 

Hotels at Bombay and as joint venturea 
with State Governments/State. · Tourism 
Development. Corporations at Gauhati, 
Puri, Ranchi, Hyderabad, Bhopal, Pondi-
cherry. Chandigarh, Itanagar etc., pro-
viSion · ·df transport and tntertainment f aci-
Jities at ~ e e  cemr.s. 

Fttnctioninc of Oftice of Reserve Bank ol 
India, Trlvandrum 

1322. SHRI A. NEELALOHITHADA· 
SAN NADAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Trivandrum office of 
the Reserve Bank of India has started 
functioning in a fulJ manner: 

(b) if so, the details of the functions 
carried on by that office; and 

( c) if not, the reasons for not function-
ing of the office in a full manner? 

THE DEPUTY MINISTER TN THE 
MlNJSTRY <JF'· FINANCE (SHRI 

JAN.'\RDHi\NA POOJARY): (a) to 

(c). In the background of the decision 
.-· already taken by the Reserve Bank of 
India to open a full-fledged office at 
Trivandrurn, necessary action . i's in hand 
to establish Bank's Deposit Accounts/ 
Public Accounts Departments and Public 
Debts office. The sub-office of the Issue 
Department is also beina converted into 
a full-fledged office in a phase manner. 
The Bank expects. to complete these 
arrangements in the near future . 

. f-. T. Arrears 

1323. SHRI SANAT KUMAk MA.N-
DAL: Will the Minister of FINANCE 
be pleased to state: 

(a) the names of .firms, big indu'strlal 
houses, individuals and H.U .Fs. from 
whom Income-Tax of more than Rs. 1 o. 
lakbs has been outstanding as on .1st April, 
1982; 

( b) the steps taken to rec:over the 
same; and 

( c) what precautions are taken &y 

Government against dilatory tactics bY the 
assessees? 

THE··MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SA WAI SINGH SISODIA): (a) . and 
( b). The information relating to tk 
names of firms, big industrial hoU1e1, 
individuals and H.U.Fs. from whom in-
come-tax of more than Rs. t 0 lakhs was 
outstanding as on 1st April, 1982 is not 
presently available. Such information as 
on 31-3-1982 is being collected and wilt 
be laid -on the Table of the House as 
soon as possible. 

( c) Income trax Act is a self contained 
code which contains various legal provi-
sions aimed at securing prompt settlement 
of tax liabilities and their recovery. 
Suitable administrative safeguards · exist 
to ensure that proper actiont as provided 
in law, is taken against defaulters by the· 
co11cerned Income-tax authorities well in 
time to ensure that such defaulters are 
not able to adopt . any dilatory tacties. 
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Agreement with European Eronomic 
Commuuiq 

1324. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of FINANCB 

be pleased to state: 

(a) whether any agreement has been 

~ e  ;with the European Economic Com-
rimnity for getting aid; 

(b) if so, the total amount of EEC aid 
likely to be received in the current fin-
a~ a  year; 

(c) when the amount will be given to 
India; and 

(d) the details thereof? 

Directly aidt'd g a e~ Terminal date of 

1. Supply ofFertilizers 

Affi.lrestation, Soil & 
2. Watet Conservation 
project in UP and 
_West Hengal 

. 'i .. 

imt;le men ta tion 

THE MINISTER OF FINANCE (SHIU 
PRANAB MUKHERJEE): (a) Yes, Sir. 
Two agreements ha vc been signed by the 

Ministry of Finance during 1982-83 with 
the European Economic Community for 

a~ a e under the EEC"s 1981 aid pro-
grammet for ECU 43 miJJion. (I ECU-
approximately Rs. 10). 

( b) The total aid disbursed will depend 
on the utilisation of the grants in 1982-

83. It is expected that the fertilizer por-
tion for ECU 36 million Included in the 

1981 programme will ~ fully utilised 
before 1982-83. The other programmes 

would be implemented over a prescribed 

time period varying between two to five 
years, as follows:-

-- .----------· ---
Rupee ~ a ~  

programmes 
Terminal datt" of 
·implementation 

--------·----------

ARDC-IV• 
H.P. Water ~  

Scheme• 

Direct Expenditure 

1983 
lmtJlementation of 
the project is 
expected to take 
3 years. 

-------------------·--·· 

•Under the Financing Agreement for 
the supply of Fertilizers '1981, an amount 
of F.CU 36 million is likely to be receiv-
ed by the end of 1982. The rupees 

aenerated by the import of fertilizers will 

be ascribed to the following projects:-

1 ; 

(i) ARDC-IV ECU 18. Million 

(ii) H.P. Water ECU 

Supply Project 18 million 

( c) and (d). The expenditure incurred 
would be re-imbursed to India by the 
European Economic Community. The actual 
amounts received would depend on the 
speed of implementation of the projects. 

Import of Synthetic Rubber 

1325. SHRI K. RAMAMURTHY: Will 
the Minister of COMMER-CE be pleased' 
to state: 

(a) the quantum and value of synthe· 
tic rubber imported during the past three 
years; and 

(b) whether· the entire quantity of the 
, Imported synthetic rubbert aJongwith the 
indigenously produced synthetic rubber, 
bas been consumed ··by the tyre manufac-
turing industry and the footwear manu-
facturing indusfry also? 

THE DEPUTY MI~~  IN THE 
MINISTRY OF COMMERCE (SHRI P. 
A. SANG MA): (a) The details of grants 
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information as available at present is laid 

on the Ttable of the House. [Placed ... in 
Library. See No. LT-4257j82]. 

(b) Government have no information. 

Advancing of loans to low and middle 
Income families for maniages of their 

sons/daugbten 

1326. SHRIMATI SANYOGITA 
RANE: Will the Minister of FINANCE. 
be pleased to state: 

(a) whether . Government propose to 

advise the nationalised banb to advanoe 
Joans to lower and middle in£o!De f ami-
lies for marriages of their sons and dau-
ghters; 

(b) whether a proposal ~ also under 
consideration of Government to arrange 
availability of specific quantity of gold 

at cheap rates for Mangalsutras and other 
ornaments for marriage purposes; and 

( c) if so, the details thereof? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) Under the 
existing guidelines laid down by the Re-
serve Bank of India, banks can advance 
consumption loa.n to --1he ~ e  of ai 
250/-to weaker sections ol the society 
for marriage ceremonies. Th«e is ~ 
proposal for the present to further re-
vise these guidelines. 

(b) No, Sir. 

(c) Doe' not arise. 

Granta •nctloned to etJ'Oft promotion 
Coone Ill 

1327. SHRI M. RAJASHBKHARA 
MURTHY: Will the Minister of COM-
MERCE be pleased to atate: 

(a) gra.nts sanctioned out of the Mar-
ket Development Assistance Funds dur-
ing the rast three financial year3 to the 
Export Promotion Councils for their code 
and non-code activities; separately for 

each Council; 

(h) whether expenditure incurred by 

the Cou"'-:ils out of M.D.A. Funds is 

subject to audit by the Comptroller and 
Auditor General of India; 

(c) if not, the rea$ons thereor; and 

(d) whether it is under consideration of 
Government to have the audit of the 
utilizations by the Councils ~ by the 

C. & A. G. since Government money i• 
involved? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF COMMERCE (SHRI P. 
A. SANGMA): (a) The details of grants 
sanctioned out of Marketing Development 
Assistance to each of the Ex.port Promo-
tion Councils for the year 1979-80, 1980-
81 and 1981-82, for their code and non-
code activities are given in the statement 
which is laid on the Table of the House. 

[Placed in Library. See No. L T-4258!82] . 

(b) Yes, Sir. 

(c) and {d). Do not arise. .--·,,. 
Allotment of vehicles belonging to Def· 

ence Ministry to di.bled persons 

1328. SHRI N. DENNIS: Will the 
Minister of DEFENCE be pleased to 
!!tate: 

(a) whether vehicles belonging to the 
Defence Ministry are being aTiotted to 

Members of the Legislature and Parlia-
ment on a priority basis; 

(b) if &o, the details thereof; 

(c) whether those concessions are app-
licable to disabled persons; 

( d) if so, the details thereof; and 

( e) if not, the reasons thereof? 

THE DEPUTY MINISTER IN TH• 
MINISTRY OF DEFENCE (SHRI K. P. 

SINGH DEO): (a) and (b). No, Sir. Ve-
hicles are allotted to MPs/MLAs/ MLC1 
as and when they apply for the same oa 
the following terms and condifions:-

(i) The vehicles are so]d on 'as is 
where is' basis on the average auction 
sale ·price fetched during the previous 

six months. 
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(ii) Not more than three vehicles can 
be allotted during the term of the 
House. 

(iii) Vehicles purchased cannot be 
sold within a per1od. of three years 
from the date of purchase. 

(c) to (e). -No, Sir, No policy deei-
sion has been taken so far to allot ve-
hicles from the Defence Surj)Tus Stock 
to disabled persons. 

\r ayudoot senlce for 01'Bl State 

1329. SHRI CHINTAMANI JENA: 
Will the Minister of TOURISM AND 
CML AVIATION be pleased to state: 

(a) whether there is any ~a  to 
introduce Vayudoot service in Orissa; and 

(b) if so. by when and the names of 
the cities which are likely to be covered by 
this service? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P . SHAR-
MA): (a) and (b). Vayudoot is already 
operating e e~ to Rourkela in Oris<ja. 
No other station in Orissa is proposed to 
be covered in the first phase of Vayuaoot 
expansion programme. 

Loan assistsnce under Special Component 
Piao in Ghazipur district of U. P. 

1330. SHRI ZAINUL BASHER: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of cases fol' loan ass-
istance under Special Component Plan 
spansored by State Government agencies 
et eacb branch of the Union Bank of India 
in Ghazipur district of U. P.; 

(b) the number of proposals accepted 
in each branch; and 

(c) the reasons for not accepting every 
proposal coming through State Govern-
ment agencies? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) to (c). The data 
reJJm1ing system of the Reserve Bank of 
India doe. not yield information in ~ 

manner asked for. However, efforts are 
belag mado specially to collect the in-
formation called for and to the extent 
available it will be laid on the Table of .. 

the House. 
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Lightoillg ltrike by technicians at Bombay 
Airport . ;, 

1332. SHRI UITAMBHAI H. f'ATEL: 
Will -the Minister of TOURISM AND 
CIVIL AVIATION be ea~e  to state: 

(a) whether it is a fact that a number 
of flights had been cancelled ~~ e to a 
lightning strite . o.n 2nd July, 1982 by 

technicians at Bombay Airport; 



(b) if ao, ~e  details ~  · ~ .said sttjke · 
~  · the ~e~I~ . of ~  tu.Bbl• a ~ e  

~)  the said .strike was withdrawn; 

(d) the causes of the techniGians for 
going ligh tining strike and the det&ils 
of main demands and grievances; 

(e) what assurances have been given by 
authorities concerned for withdrawal of 
the said strike; 

(f) who participated and signed fhe 
agreement · and the outcome of the agree-
e ~ and .rti:. · 

·-.1.as.U 

lg) how and when the samo wi11 be 
implemented? 

THE MINISTER OF TOURISM AND 
CIVlL AVlA TION fSHRI A. P. SHAR-
MA): (a) Yes. Sir. 

(b) The strike was In the form ot· 'tool-
down' resorted to by the Aircraft Tech-
nicians working in the Line M&lcnance 
Section of .Indian Airlines at Bmubay. lt 
Jastcd from 2100 hrs. on 2nJ July, 1982 

to 1530 hrs. on 4-7 ·82. l'he detail of 
the flights cancelled consequent on the 

strike are: 

lrd July, 1912 

IC-101 - Bombay /Puno 

I ~ 103 ---8omhay I A a~a  

IC-135 ~ Bombay/Bhavnagar/ 
Rajkot 

IC-137 - Rombay/Kesbod/ 
Porbandar 

IC-14\ -----Bombay/Vt.1d0Jara 

IC-157 - Bombay/Pune 

IC-171 - BombaylMadras 

IC-173 - Bombay/Madras 

IC-179 - Bombay!Mangalore 

IC 191 - Bombay /Cochin 
~ 

JC-434 --Bombay!Indore!Bhopall 
Gwalior /Delhi 

IC-462 - Bombay I Ahmedabad I 
Delhi 

4tb July, 1982 

IC-113 - a ~ a  

IC-115-BombayJR.ajtot 

lC-,·29 - Bpmbay/AlJ,l'IUlpbadf 
· ~a  · 

IC-131 - Bombay)Karachi 

I ~  - BombayjKe-shodjPorbawlar 

1c..11s -lombaJICalcutta 
IC-147 _._ BombayfJamnasarfBbuj 

IC.·159 - BombayJMangalore 

· ICl 75 - Bompay!CaJcutta 

IC-462 - Bombay!AhmedabadjDelhi 

(c) to (g). The strike was in protest 
against the managedient's decision not to 
deploy. Technicians on the charter flights 
o.f Air-India operated by Airbus aircraft · · 
leased to Air-India and it was uncondi-
tionally withdrawn by -the workmen af tcr 
talks between the representatives of the 
management and Indian Aircraft Techni-
cians' Association before the Regional 
fa•bour Commissioner (Central), Bombay. 
The suspension orders passed on two of 
its employees were revoked by the m3-
ag~ e  No assurance was given by the · 
management to the Technicians. 

~ e a  of Pak troops on ladian 
Borden 

1333. SHRI MADHAVRAO SCINDIA: 
Wifl the Minister of i;>,eFENCE be plea-
seu to state: 

(a) whether it is a fact that there has 
been ~ g a  concentration of over 
3,50,000 Pakistani troops in regions ad-
joining the Indian corder from J&K in 
the North to Gujarat in the. South; and 

(b) if so, the action of Government of 
India in t.hc context or· the current talk 
about a 'No-war' pact e ~ee  lhe two 
countries? 

lHE DEPUTY MINlSTER IN THE 
MI~I  OF DEFENCE _(SHR.I K. 
P. SINGH DEO): (a) and ~)  There are 
no reports lo suggest any unusually s:g-
nificant concentration of Pakistani troops. 
along the Indian borders. ~ a  ti;ovps. 
however. ~a  conduct ~a g a~

es close to the borders during Ma ~  

every ~  ~ e~~e  ~ e  ~~  
·an devetopmeets aftecting flle ~ ~  a ~

curlty altd' tnitiit-e approj,riate. ~ to 
maltttaia run and adequate defo*c:e lftl*-
·,edleM. 
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I World Bank loan for Narmada lrrlp:tlon 
Project 

1334. SHRI R. P. GAEKWAD: Will 
the Minister of FINANCE be a~  1.o 

state: 

(a) whether it is a fact thal ~  World 

Team proposes to visit ...Qtujarat and make 

an appraisal of the Narmada lrrig.dion 

Project; 

(b) the quantum of the World Bank 

assistance to be made available for the 

~ project; and 

(c) what is the prest!nt g e~  of the 

work on the project? 

THE MINISTER OF FINANCE (SHRI 
PRANAH MUKHERJEE): ~ ) A;;cord'n1 

to present indications, tbe appraisal of 
the Narmada Irrigation Project in Guja-

rat i.s likely to be e ~  some time 
durinr Bank's currerit fiscal ye,1r. The 

exact dates. of a a ~a  are yt!'t 10 be 
fi nalise<l. 

(b) The edent of Bani 's invotv.::ment 
in the project and thr quantum of likely 
a~ a e would be known only· af'kr 

the proiect ha" e~  a ~e  ~  the 
Ba-nk and oegoliatlt>ns then:for a ~ con-
cluded. in due couNe. 

(c) Project preraration work ~ the 
Government of Gujarat is in progress. 

Hotel projects for Asiad 

1335. SHRI GHULAM RASOOL 

KOCH ACK: 

SHRI MOHAMMAD ASRAR 
AHMED: 

• 
SHRI S. M. KRISHNA: 

SHRI KUSUMA KRl$HNA 
MURTHY: 

\Vill ~ tdinister of TOUltlSM. AND 
~  ~ IA I  be pleased to state: 

(a) whether it is a fact ·that while the 
constntcUOa of fly-Overs and 'sports pro-

jects for the Asiad '12' are being speed-· 
ed upt the hotel projects for the occa.. 
sion are sadly limping behind; 

(b) if so, whether &n per cent of tht 
planned additional capacity of 3,000 roo011 
both in the public and private would nc.f 

be available during the Asian ga e~  • 

(c) if so, whether another 10 per C;!Ill 
remains doubtful; 

( d) if so, what are the main resom.: 
for the same; and 

(e) what urgent steps Government pr:> 

pose to take to complete them in time! 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN): (a) to (e). io meet the requirtt-
mcnb of the participants and '.>fficiah and 
in addition a number of spectators e.s-

pected to vjsit Delhi in con ee~ ion witk 

the A-.ian Games, 1982, a decision wu 
t.aken that besides the existing number Gf 
hot cf rOOmB Of 3 ,80 l as on January 

J 981, 2.SOO extra rooms were to be co• 
~e  For this ~~ the 2 hotel, ol 

tbe ITMC, namely. Yatri Niwas aa4 
Kanishka were to be spe·!di:y ~ e e  

and got ready by September, 1982. Be. 
sides this, expansion of the existing hotel 
capacity was allowed in respect of Mao.-
rya Sheraton. In addition( 9 new hotel• 
were authorised to be constructed. Tho 
above mentioned 1 2 hotels with a total 
capacity of 4,348 rooms were to be com-
pleted and offer 2,500 rooms to n:.t:ef the 
requirements of ASIAD-1982 ( vidc :1nac'f1... 
e.d statement). However, the hoteb pro-

mised to provide 2679 rooms a' ~  

in column 4 of the Statement ar Ann-
exure I in order to provide for the co.o--
tingency of some of the e ~ not heins 
able to offer the number of ~ incfi.. 
cated by them. The progress in rcspcd, 
of all the above mentioned botel.s is con-
stantly ·beir•a monitored by a rqplar Re-
¥iew Committee set up for the ~ 

and progrees i1 by and large in aeco.r.._ 
ance with the bar chart and time ~ 

dule fixed for the purPOise. 
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Statemeat 

St. 
No. Name of the Hotel 

----------·-
r. hian Hotels 

2. Surya Hotd 

3. a ~ continental 

4· KAnishka . 

5. :M:aurya Sheraton Expansion 

s: Taj Hotel • 
7· Centaur Hotd . 

8. Samrat 

Q. Yatri Niwas 

: <'. Bha.ra t Hotel 

1 t. Mcridien Hotd . 

12. Park Hotd. 

ToTM. 

Allotment of dodycle bemme to Tamil 

1336. SHRI M. M. LAWRENCE : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether he is aware that the pre-
·sent allocation of just 100 tonnes of Do-
-.dycle Be.nz.ene is too inadequate to meet 

-even the p'artial requirements of Tamil 
Nadu small scale soap and detergent ma-
nufacturing industry: and 

(b) if so, the steps proposed to be 
taken to revise the policy of aUocatiqn? 

TIIE DEPtrrY MINISTER JN THE 
MINISTRY OP COMMERCE (SHRI 
P. A. SANGMA): (a) Allocation of im· 
ported Dodycle Benune through the State 
Trading Corporation is meant to supple-
ment ·the raw materials available to the 
industry from various sources, for manu-
facture of soap and detergents. 

(b) Dr es not arise. 

. ~  No. or room! . Rooms iiromisei 
for Asia.d ~ by 
Hotelier 

588 300 

258 241 

156 156 

300 300 

12!Z 122 

500 200 

416 200 

300 ~  

562 550 

500 150 

425 llO 

!231 100 

Taki.ag over of foreign equity boldinp of 
multinational tyre companies by Indian 

industrlallsb. 

1337. SHRI K. A. RAJAN: Will ~ 

Minister of FINANCE be pleased to 

state: 

(a) whether Government are consider ... 
ing any proposal for the take-over of 
foreign equity holdings of any multina ... 
tional tyre company by Indian industrial-
ists; 

(b) whether Government have received 
'any memorandum from any tyre trade 
organisation objecting to the above men-
tioned proposal; and 

• 
( c) w'aat are the details of proposals 
of said tyre company and objections re-
ceived from tyre traders and what action 
h'as been taken to this effect? 

_,.,.' 

THB MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to (c). 

Reserve Bank of India bad approved 
under FERA on 20th April, l982 a ~ 
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losa1 for partial disinvestment· of ~  
equity shares of Rs. l OOJ-each by Ceat 
Jnternationai S.A. Swimrland in Ceat 
Tyres of Indta Ltd. to Sarvashri H V. 
Goenka and S. Ooenka at a price of 
Rs. 2041-per share. The foreign com-
pany will continue to bold 40 per cent. 
A representation was received from the 
Delhi Tyre Traders Association suggest-
ing that Government should purchase 
the proposed disinvestment of foreign 
holding in Ceat Tyres on. Behalf of the 
Association and that this should ultima-
tely be given to the Association. ~  

1cpresentation dated 1-6-1982 was receiv-
ed after the approval was communicated 
by _the Reserve Bank to the applicants. 

i 

Wage fixation in public undertakings 

1338. SHRI. INDRAJIT GUPTA: Will 
the Minister of FINANCE be plt-ased to 
state: 

(a) . w.il.ether additional wage increases 
in the public sector are henceforth to be 
linked with productivity; 

(b) if so, whether any specific e~e  

have been circulated to various ~ 

sector enterprises like the Steel Authori-
ty of India Limited, Coal India Limited, 
B"harat He'avy Electricals Ltd. etc.; and , 
(c) whether the central trade unions in 

tbe country have objectoJ to any such 
principle of wa&e fixation? 

THE MINISTER·OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SA-
WAI SINGH SISODIA): (a) to (c). 
Government have emphasised that in or-
, der to contain existing inflationary pres-
sures ·in the economy, the wage settle-
ments ~  provide a suitable linkage 
between wages and productivity. Public 
enterprises have been appropriately ad-
vised regarding Jinkages wages an.d pro-
iJnctivity. While wage settlements in SAIL, 
•· Coal India and Bharat He·avy Electricals 
are yet to be concluded taking note of 
linkages, in several other public enter-
prises where 5ettlements have been con-
cluded in the last six months llntaaes 
have been built -into the settlements with 
the consent of the workers. · 

EsclulioD of ·pie,.._ _pem1cm.,. fiw 
Pemloa (Ubenlilatlon) Rules, 1t7' 

1339. · SHRI ATAL BIHARI VAJPA-
YEE: 

SHRI SUR!J BHAN: 

Will the Minister of FINANCE be 
pleased to state: 

(a) is it a .fact that exclusion of pre-
vious pensioners from the Pension (Libera-
lisation) Rules, 1979 bars relief against 
increasing cost of living to them upto the 
extent of about 25 per c.ent of their existing 
pension; 

. (b) is it also a fact that in &gtand a 
system of multiples is adopted which 
brings all the pre-1969 pensions to the 
1969 standard whereafter uniform relief 
against inftation is provided reviewing the 
cost of living iojcx every two years; and 

(c) if so, the details oJ the Scheme and, 
the re'asons why a similar system has not: 
yet been adopted in lndia1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl SA-
WAI SINGH SISODIA): (a) No, Sir. 
Government issued orden in May, 1979 
replacing the sYstem of calculation of 
pension at the rate of 30j80 of avera,e 
emoluments for a minimum service of 
3 3 years by a slab system viz., pension 
@ 50 per cent of average emoluments 
upto Rs. l 000, at the rate 45 per cent of 
next Rs. 500 and@ 40 per cent of the rest. 
This improvement was not related to the . 
rise in the cost of living. 

(b) and (c). The exact details of the 
Scheme obtaining in England to provide 
relief to the pensioners are not readily 
available. To neutralise the rise in the 
cost of living, Government grants, , an. 
instalment of Dearness Relief @ 2.5 per 
cent of pension (subject to a minimum of 
Rs. 2.50 and a maximum of 2.50) for every 
8 point increase in the 12 monthly average 
of All India Average Consumer Price Index 
for Industrial Workers-General (Base 
1960-100). This relief is payable at a uni-
form rate to all pensioners irrespective of 
the.ir date of retirement Government's en-
deavour is to provide relief to the pen-
sioners within the available resources. 
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~ ..... ~ b1 Public ·· ...... ~ ' 

1340. SHIU RASHEED MASOOD·: 
Will . the Minister of FINANCB be 
-1eased to state: 

(a) the number of disabled persons 
1equired to be employed by the public 
leetor accordin.I to the reservations, if 
any, made durina the year for the dis-
abled and how Jllany disabled persons 
were actually 1iven employment; and 

(b) which of the public sector under-

takinss .bave not employed even a ~ g e 

•i•bled peraon. with reasom .therefor? 

TIU! MINISTER OF STATE IN TIIE 
MINISTRY OF FINANCE (SHRI 
SAWAl ·SINGH SISODIA): (a) and 
Cb). .According to the information -re·: 
eeived from 53 public enterprises, 30.S 
disabled persons have been given em-
pleytnent by '.the public enterprises 'in 
6Nup C & D ) ~ iagainst 3 85 vacan-
cies" earmarked by· these enterprises lar 
die foteraarional · Year of the Disabled . 
persons. , Two public enterprises of thi1 

~  could not employ any disabled 
persons since the disabled persons whe> 
offered themselves for employment were 
either not suitable or medically qualified. 

Non-acceptance of jurisdiction of Central 
Vigilance Com.mission by Reserve Bank 

1341. SHRI K. KUNHAMBU: Will 
Ille ·Minister of FINANCE be pleased t9 
state the reason8 why the Reserve a~ 

MS. not so lar accepted the jurisdic(ion 
ef the Centr.al Vigilance Commission?. 

THE DEPUTY MINISTER IN ~ 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJ ARY): e~e ~ 
Bant of India ·has reported that lt has 
acoepted the jurisdiction of the Central 
Vigilance Commi.ion ~  effect from ~  . 
January 1979 'and fhat '1igif ance CQt.S are 

e ~ ~~ ~  ed ~  it ~ Ceqti:al. yv·:··.·.ii$8 .. ~ .·· . . 
~  ~ ~ to th& 'proceluf.e 

preacttbed ·by 'llld ~ Wttf.I. ~ ·-eo-4
; 

mi$Slon . · , · " · · -

f4 .. Aft ..... ·tte«fdt • . st ........ 

t342· ~~~~  ~ 

~ it!ft ~ ~ '61 ~ ~ ~  

(qi} CflfT ~ " g:'l ·11fi ~ Wli atMif" 
~  n ~ 1ft1I" ~ ff tatl a ~ 4  

q"'{ ~ ~ ~ « Cli'1: "' ~ 
~  

(@') ttfq ·{t, ~ ~ :a "1lti' ~ (Ct\f{ 
Cfif f{1 fEHt . ~ 1f" ar'f'1'T ~ ~ " 
~  

(lf) ~ ~  ~ ~ ~ ~ ~ 
to1 1J1f1' !th ~ 'Ei (Cfii ( ;f ~ ~ 
« ~  ~ (; ~ 

. ~) ~ {f, ~ ~ ~ ~ 
(.ath ~ ~  ~ ~ (flll ~ 

~  

~ ii'<•fltJ' ~ ~  '"" ~  ~ 
~ ~ 4 ) : (C6) if (li). ~ 
~ tt<f>1!" ~ ~ ~ ( a1h: ~
~ ~~~  

Joint Raids in Gujarat 

1343. SHRl RAMJIBHAI MAVANI: 
Will the Minister of FINANCE be 

pleased io 5tate: 
(a:) whether it is a fact that the e ~ 

toms, ~ a  ·Excise and Income T.a:x 
Departme.X, at Ahmedaba4 have joiAtly 
made raids on the vadqus firms and 
residences of · the electronic shops, com .. 
panies llDd other t>laceg at Ahmcdabad 
and in various paJt• of Gujarat.; 
(b) if so, · tbe detat1s of 5uch raids; 

(.c) the considerations for conducting-
sucb a ~  

OSWP4 

~ the benami accoums, ca•, Jewel-
lecy., ~  · ~ ~  ~  .ud) other . illetal 
an(J · Jmu11Je4. soodf aeilfJd •urins ~ 
after ~ raids; -.d 



,,,, ...... op ~  .. ~  - ~ . 
.J.. wtved . thereon? 

THE MINISTER OF STATE IN THE 
MJHISTllY OF f.INANCB {SHRI 
SAW-Al SlNGff SISODIA): bl) to (o). 
The information i8 being. collected and 
will be laid on tho Table of tbc Houae. 

7lalalng to liMllan Na!)' ·ID ModeM 
. l'Apdpment 

1344. SHRl P. M. SYBED: 

PROF. AJIT KUMAR MEHTA: 

Will the Minister of DEFBNCB be 
pleased to state: 

(a) wbetbcr Government are aware 
that the recent war between the U. K. 
alld Argentina fought in P.a1tlanc.f Jtas 
'the great lesson ~ the Indian . Navy; 

<bl if. ~ whether ~  .. Navy bas 
.alr.-dy . been trained ~ ~  such 
a ~  war: 

( c) whether it is also a fact that this 
was the first naval fight after the Second 
World War; 

( d) If so, whether in view of this, our 
Naval i:orces are being provided · such 
type of training: and 

· (e) if so, to what extent our Naval 
· forces b·1ve been provided modern equip-
ment (modem 8hi!>s with bigger guns) 
to fight the naval war? 

TIIE DEPuTY MINISTER IN THB 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): (a) The recent war 
betweer the U. K. and Araentina fought 
. on the Falkland Islands can provide use-
ful e~  for the Indian Navy. How-
ever, a clear picture about the war and 
the less•ms to be learnt would emerge 
aeer g(l.,-ie time when more authentic· 
. information becomes available. 

(b) Adequate training is imparted to 
Naval · ~ e  to deal with various· 

a ~  including such u had arisen 
fa dut ~ a  war. 

. . .,. . .· 

~) No, lir . 

!.4} ~  ~) . It 1routd not be in die 
~ ~ tQ e ~ the inform, .. 

tion, about tho ships and wea.P()D JYslODJlll 

a ~ ~  with tho Indian N-yy or C-. 
~ e . :>f ~ a  prescribed lOJ' die 
Naval ~  · · · 

Opening holiday honses by State Bank of 
Ilda 

U45. SHRI RAMAVATAR SHASTltl: 
Will the Minister of FJNANCE be ple'!;ei:t 
to state: . 

(a) whether the. State E1 nk of India in 
turtb.erance ~  tbe aener•l policy of staff 
welfare has openeo Holiday Hom.es in cer-
tain States; 

(b) whether on the bHis of the tetal 
~  of branches which is ~ 

fast m the State of B'har and the fotal 
ltnff Strength, there JS any need for OpeD-
fng a Holiday Home in the State of Bihu 
a has been ~ e hy th"' var=ous nationali-
sed banks and olaer inititutions; alid 

(c) in case replies to ,a) and (b) above 
be in the affirmative, •he rrnsons why the 
State Bank of India h1s failed so far jn 
settjng up a Holiday Home in Bihar and 
what it proposes to d.:> to mitigate thi• 
discrimination? 

THE DEPUTY MlNISTER IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJAR.Y): (a) Yes 
Sir, State Bank of lndkl has establi1shed 
Holiday ~  in 10 States and l U nioa 
Territory. 

(b) and (c). ~ employees of !ho 
bank in Bihar like th:!ir counter·parts ~ e  

where freery. use the Holiday Homes esta-
blished by the bank. The bank has already 
instructed its Patna Lo::.ul Head Oflkc i.o 
explore the ~  cf ~ g a lfali-
day Hom! to a ~  ~ .... ;1knl1y ro the need 

' · ; ht! employees posted fD the State of 
Bihar. It has not so far been possfolc for 

the beak to establish '' Holiday Home in 
Bihar due to non-availability of• suitab.lo 
aite . 
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Newt-item caPtloaecl "Skeletoaa tD RBI 
Cupl»oard" 

1346 •. SHJU NAWAL KISHORE SHAR-

MA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether his attention has been invited 
to a news-which appeared iii 'the 'Hindu-
stan Times' dated the 29th April, 1982 
under the heading 'Skeletons in RBI 
cupboard; 

(b) the persons responsible for the chelt 
of Rs. 1.19 liakhs from the bins in an 
underground vault of the Reserve Bank. 
of India; 

( c) the action taken against the persons 
involved in theft; 

(d) whether all the bins have since been 
checked aod found a~  and 

(e) what precautionary ea ~ have 

been taken to avoid such thefts in future'! 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF FINANCE (SHRI 
JANA.RDHANA POOJARY): (a) Yes, 

Sir. 

(b) and (c). The Reserve Bank of India 
has lodged a complaint with the Delhi 
Police and the police investigation1 are in 
progress. Reserve Bank bas reported that 
one class IV employee of the bank is sus-
pected to be responsible for the theft ot 
Rs. 1,10,00/-. The action to be taken 
cagaiast the persons inv·:>lved would depend 
upon the outcome of the police investiga-

tion. 

( d) Reserve Bank of India has reported 
that the work of checking up all the bins 
is in progress and so far no other shortage 
or irregularity has been detected. 

(e) In the light of the findings of this 
case, Re'aerve Bank of India have issued 
certain comprehensive wstructions to all 

its offices to .avoid thefts of such nature 
in future. 

New regional naral banks for Madbya 
·Pradesh 

1347. SHRI PRATAP BHANU SHAR-
MA: Will the Minister of FINANCE be 

pleased to state: 

. (a) whether it is e fact that recently 
Reserve Bank of Iadia has approved five 

new reaional niral banks for Madhya Pr8.-
~  . 

(b) if ~  the details lhereof; and 

( c) when the new Regional Rural ·Baak 
is going to start its . wort in Vidisha dis· 
trict? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FlNANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). The Reserve Bank ·of India has re-
commended to the Government establish-
ment of five new regional rural banks for 
covering the following distficts in Madhya 
Pradesh:-

1. Bhiad and Morena 

2. Chhindwarah and Seoni 

3. Mandsaur and Ratbm 

4. Shahadol 

5. Balaghat and Mand la 

( c) There is no recommendation of the 
Reserve Bank of India at plftent for tbe 
establishment of a Regional Rural Bank in 
Vidisha district. 

Bank robberie1 in Metropolitan Cities 

1348. ~ DAULAT RAM SARAN:. · 

SHRI RAJESH KUMAR 
SINGH: 

Will the Minister of FINANCE be 

pleased to state: 

(a) how many bank robberies were 
committed in the capital and other metro-
politan cities like Bombay, Calcutta an'l 
Madras durina the last two years (year-
wise) and what is the amount involved; 

(b) what positive mea\ures . have been 
taken by Government to improve the sc--
curity system in the banks to preveot bank 
robberies; 

( c) have Governmental reviewed the 
working of the security arrangements with 
a view to bringing improvements; if ~ 

detalls thereto; and 

(d) in how many cases of bank. robbe· 
ries have been solved and what ia tlt.c 
amount that has been recovered so far? 
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THE DEPUTY MINISTER JN THE 
.J MINISTRY OF · FINANCE (SHR.I 
JANARDHANA POOJARY): (a) •d 
, (d): . A .iatement indicating the number 
of bank robberiesldacoities that toot place 
in the Metropolitan Cities of Bombay, Cal-
cutta, Madras and Delhi during the years 
1980 and 1981 along with the amount 
involved, the number of cases ··where ~e 

culprits have been a ~ e e  and the 
amount recovered is 1!1'.lclosed. 

(b) and ( c). As hank dacoities & 

robberies are essentially a law & order mat-
ter, the State Governments are expected to 
take adequate measures to curb dacoitie'S 
' -and robberies and apprehend the culprits 
when they are committed. Public Sector 

Banks have also been instructed to tighten 
the security measures within their premises. 
Detailed instructions have also been issued 
by Govemment to public sector ha.ob 
regarding the specific additional security 
measures that should be taken by them. 
It may not be desirable in the public inte-
rest to disclose the detlils of these mea-
iiUres. 

Finance Minister has also, during a meet-
ing with the Chief ~ e  of Public 
Sector a ~ held at Delhi on 6th July 
1982, asked them to tighten the security 
arrangements within the banks. GoYem-· 
ment have also decided ~  set up a high 
powered Committee to review the security 
arrangements in Banks. 

STATEMENT 

CASES OF BANK DACOITIES/ROBBERIES DURING THE YEAR 19& AND 1981 IN :ME-
TROPOLITAN CITIES 

SI. Name of the Gity 
No. 

No. of Total AmoWlt invoJ-No. of cases where Amow1t 
cases vcd cul1lrits have been rccowred 

apprehended -

198o 
1. Delhi; · ·--·---.._ _ ___ .__ ________ Nil ... _.__ ______ _ 

2. Bombay -----...-.---·--·--..-----Nil----·----

3. Calcutta . ~ 4 g  9 ,000 

4. M.adra.s . ·--... -·---.. ·--·----------·--Nil ~ ·--·-

1980 

1. Delhi 2 

3. Bombay 1,00,000 r I,00:000 

3. Ca.lcuHa . 2 

4. Madras ~ -·-Nil -------·--------·· ~~ -~

FaU in gold price owlu1 to smuggling 
from Gulf Countries 

1349. SHRI A. T. PATIL: Will the 
Minister of FINANCE be pieased to state: 

· (a) whether it is a a~  that the price 
of gold in India have failen during the 
recant few weeks; 

, (b)-if so, the reasPnti therefor; 

(c) whether Government are aware that 
the smuggling of gold from Gulf countries 

into India in excessive quantities is the 
major reasons for the fall of prices of 
gold; and 

(d) if so, special mecisures proposed to 
be taken by Government to check the 
smuggling of gold? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI. 
SINGH SISODJA): (a) ~ (c). Yes, Sir. 



but ~ e~  ~ e4 bf ~  

do ~~ ~ ~ .,. '111\Jlat-. of ~ 
fro.-. ~ GuJt ~ ~ ink;> lpdia js a~ 

major reason ~ ttle fall of gold prl<:e ~ 
~ 4tU"ing ~ ~  past. ~  ~  

don i-pricea ii ~ ~ e to sevenll coo .. 
tributory factQrs •ucb a.s the seasonal Wl 
in the domestic consumer demand for gold, 
movement of the domesTic price in sym-

pat.by with the tluctuatioos in the interna-
tional price ·of the metal etc. 

( d) The preventive innd intelligence ma· 

4:hinery of the ~ ~ department has 
been $lrengthened. The Customs authori-
ties have e~  a1erte<l to e e ~ any at-
tempts nt smuggling gold into the country. 

Report of catk force on projects es:porU 

1350. SHRIMATI GEETA MtJKHER· 
JEE:-. 

SHRI K.. RAMAMURTHY: 

Will the Minister of COMMERCB be 

ea~~  to state: 

(a) whether the task force om e ~ 

e ~ has submitted its report; and 

(b) if w, the main rec.ommendatiom 
made hlld Government's decisions thereon? 

1 HE DEPUTY .MINISTER IN 
MINISTRY OF COMMERCE 

P. A. 5ANGMA): (a) Yes, ~  

THH 
(SHRI 

( b) Copy of the .najn recommendatiom 
of tbe Task Force on Pro;ect Exports is 
laid on the Table of the House. [Pla· 
ced tn Libra"Ty. See No. LT--4259/82]. 
The Report of the Task Force is under 
process. 

Re8llrldlcms Imposed by EEC OD hiapOrf8 

lrem India 

HSt. SHRI CHANDRAHT A A ~ 

Wih th: Minister of CO.MMERCE be plea-

~  to state: · 

(a) whether in view of t!l'! restriction• 
~ by EEC, Governmeat have a ~  

any initiative to discuss tiJc matter wit.h 
EEC countries so that the 1 cstrictioas of 
imports o( certain articles from our CC>-

entr is totally removed: and 

(I>,) Wbethet Jlle lateSt llipon im •-· 
port folic.)', whell waa-&mi>unciA ...... 
time back. has ,.,. any improve.a.at 
in our trade with other ~  

TH.E DaPUTV M I ~  IN TRI 
MINISTRY QP COM¥ERCS (SHRf 
P. A. SANGMA): (a) Tbe ~ ~ · 
restrictions on India's e)'.porfs tc EEC apply 
to certain textile products. B11ateral ~  

tiations are in g ~ in ~  regard. As 
for other products of export interest, the 
lndo-EEC Joint ,Commission has reamtJy 
set-up a Working Group to suge.gst a~ 

and means of improving t!lc access to EEC 
market. 

(b) Our foreign trade with other c0un-
t,ries depend on a number of factors such 
as internatiomt a ~  conditions, ~  

.lion in the world markets, price compefl-
tivencS., of our products, supply and deli-
ery P<$itions, domestic· constrainls and ex-
port promotio.J. measures. Import-Export. 

'9licy is only 9ne of the factors which 
bas ~  impact on :he trade with other 
~ e  

Additional aid from aid India consortlli.m 

t 3.52. SHRIMA Tl PRAM IL\ 
DANDAVATE: 

SHRIMATI KISHORI SINHA: 

Will the Minister of FINANCE be plea· 
ie(t to state: 

(a) whether it is a .fact that the Aid 
India Consortium has sought additional in-
formation on th;.! economic situation in: 
India; 

(b) if so, whether Govcmment have 
aought additional aid from the Worid Bank 
out and above wh:it has been already ~
tioned; 

(c) what part of the ~  has been N· 
ceivcd from the World Bank so far; 

(d) whether there is any indicati<>n that 
the aid may be e ~  fu1 view of the 
growing tension in Sourh America and 

Middle East; and 

( e) if so, the details thereof? 

THE MINlSTBR OF FJ,._ANC,E (SUR.I 

PllANAB MUKHERJEE): (o) No, Sir. 
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(lt) ·SOes 110t .n..,. 
<•) A.ordiQ to PRliminllJ imlicltio• 
out. ~  tbe total e a ~  a ~ .()f 
U.S. dQllar J.66 billion 1or the ycm 1982· 
83. ~ e  It . the ~ iDeeting 

held in J\'10 1982. the World Bant group 
baa Pledged economic assMuce of. us 
dollar 2.-2 billion. 

(d) No, Sir. 

( e) Does not arise. 

News-it.em captioned 'Pak spy in IAF 
Clothine' 

1353. SHRI MOHAMMED ASRAR 
AHMAD: Will the Minister of DEFENCE 
be pJeasecl to state: 

(a) whether the .tttentbn of Govern-
ment has been drawn to a news item 
appearing in the Eflalish weekl·, Blitz 
dated 19-6-82 under the caption 'Pak 
spy in · IAF clothing., if so, full · cletailS 
thereof and action taken hv GoMrn-
ment; and 

( b) the action taken by e ~  to 
~  -a stop to infiltration of Pak ~ :iii 
Air Force, Police and other Security De-
partments, with full ctetails thereof? 

THE DEPUTY MINISTER IN THB 
MtNISTRY OF DEFENCE \SHRI re. P. 
SINGH DEO): (a) Yes, Sir. Cn 4 ~  

the civil po1ice of Gujarat arrested nne 
person at Gandhidham who was found 
impersonating as an Air F'orce officer. There 
, are, however, no reasons to believe that 

a.ny ~  ring has infi.lterated into IAF. 

(b) AH necessary ~ e  to ~a eg a  the 
security within the Defon:e. Services .and 
oth:·r security organisations are taken by 
GoYemment. It is not in pubiic interelt 
to disclose further details. 

NewNtima ~  Sedor ·to a* .... ......... 
13'4. SHRI SURAJ BHAN: 

SHRT ATAL BIHARI 
VAJPAYEB: 

Witt tbe Minister ·of FINANCE be plea-
sed ·to Sf Me: . 

(8) "9hettler bis littentfon ·has been dm.-..n 
to · a report in the "Statesmm" dated· Marcil 

3.· ~~  that public sector was ~  tn.at-
aive loans from abroi(l; · · 

~ namaa of tho public sectar __... 
prite& sefAina loara alongwhh the ao1ou·llt 
ancl the aou.rce ~  which loan i• aousJat• 

(;C) stuc of viability of e,dl enterpriso 
in each of ~ la.It throe years to prove 
that they would be able to repay the loans; 
and 

( d ) guideline& ·in this regard? 

THE MINISTaa OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SA.WAI 
SINGH SISODIA): .(a) to (c). Nece• 
sary inforrnatiQ-l is hcing collected and 
would be laid on the 'f ablo ot "1e Houal". 

( d) It mBy be stated that loans are 
oermitted to 'be raised for ftnancln& im-
port of capital 1oods and services for pro-
jects approved b)' e e ~ for -indus-
trial development. Some of these projects 
may earn fQreign excbanae :by .e"port of 
goods and service• in ~e loug run, a ~  

the projects a.re fully implemented and 

start production. So far the policy for 
foreign exchange. borrowing has been that 

to the extent that :;uch ~  can be 
covered under bilateral credits or from 
international financial institutions like tho 
IBRD, IDA, IFC, etc. these may be ti:1 
to such credits. If, howe\'er, imports can-
not be tied to such ~ e ~  tbe following 
altemativcs may be considered: 

(a) Deferred Supplier's Credit or 
Buyer's Credit av•ilable from · ECGD, 
Exim Banks9 etc. provided the terms of 
such credits are in accord with the 
standard tenils prevailing for such Ex-
port Credits from the respective coun.-
trjes. 

(b) If Deferred Credit Terms are not. 
aVaifabfo, ~ Indian Com?any may be 
advised to approach 1crc1, IDBI or TFCI 
for obtaining th'! e e~  foreign ex· 
change for. effecting their ~ ~ De· 
pending en ~ nature of the a e~ these 
Financial institutions may m"lke an ap .. 
praisal of the project for which imports 
are needed by the private company or 
firms aryd provide necessary finance from 
their Foreign Exchange Lines of Credit. 

(.c) In· c8aes where the import require-
ments ate quite a ~I~ ~ g af 
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loans from t1m International Capital Mar· 
tera is · comidered. ID such cases. it . has 
to be ensured that the party raises loans 
on reasonable terms and conditions. Com-
. e ~  borrowings from noroad are 
permitted only from finaacial ~ 

and Banks of some standing. Oonrn-
ment of . India do not favour raising of 
loans through intermediaries. Foreign 
Exchange loans are normally not permit· 
ted to fi:lance Rupee Expenditure in 
India. Exceptions can, however. be made 
in retspect of predominent!y export-
oriented industries. Government of India 
have recently made exception in the 
oose of foreign exchange };">ans for pur-
poses of setting up hotels which iovolv'! 
rupee expenditure also. 

Fall in Bank deposits 

1355. SHRI P. K. KODIY AN: Will the 
Minister of FINANCE be pleased to ~ a e  

(a) whether there has been fall in t?le 
total bank deposits in the first five months 
of the current year compared to the same 
period in a~ year; 

(b) if so, what are ~ reasons therefor; 

and 

( c) what steps have been taken to 
arrest the ~ e in bank deposits? 

THE DEPUTY .MlNIST£R IN THE 
MINISTRY OF . FINANCE (SHRl 
JANARDHANA POOJ.ARY): (a) and 
(b) . Provisional data !how that the de-
posits of all Scheduled Commercial Banks 
increased by Rs. 850 crores ( 1.9 per cent J 
during the first five months of 1982 a':i com· 
pared· to an increase of Rs. 2493 crores 
(6.8 per cent) during the corresponding 

period of 1981. 

The rate of growth in bank deposits is 

influenced by a combination of factors and 
short-term variatioas in the rate of growth 
of deposits can . occur from time to time. 
It is too· early to a e~ whether the dece-
laration in depasit growth in the last few 
months will persist, and if so what are the 
reasons thereof. 

(c) With effect from l-3-·1982, the Re· 
serve Bank of India have raised interest 
on short and medium term ~  Gvv-
ernment have al'a<> ri;1bed the ceiling of 

income tax exempt incoinc from spec,.. 
finaacial assets, including· bank dopolila, 
from the earlier level, of Rs. 3000 to 
Rs. 40Q per annum. Further additional in-
come \ipto Rs. 2000 by way of i.Dterat 
from bank deposits of more than one year's 
maturity has also been <!Xcmpted from in• 
. come tax. &nks have nlso been asked to · 
devote areater attention to mobil$ing sav-
ings of the people through formulation of 
iL'lnovative schemes suited to the require-
ments of different a ~g  cf savers. 
These measures are expected to assist banb 
in mobilising deposits. 

Setting up electronic complex in salt bU 
area of Calcutta 

1356. SHRI SATY ASADHAN CHAK-
RABORTY: 

SHRl SUDHIR GIRi; 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Prime Minister received 
any letter from the Chief Minister of 
West Bengal in August 1981 regarding 
setting up of electronic complex in the 
Salt Lake area of Calcutta; 

(b) if so, what are the points raised 
by the CM; and 

(c) the latest thinking of GoverDJDeDt 
on the issues raised by the CM in hi& 
said letter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K.P. 
SINGH DEO): (a) The Chief Miinister of 
West Bengal has written to the Prime 
Minister on the subject in June ana Au;uli 
1980 and in June 198L 

(b) The Chief Minister had mentioned 
the lack of any major central public eec-
tor electronic unit in the State and had 
indicated the State ·Government's offer 
of suitable site and requisite infrastructure 
for such a unit. 

(c) Similar claibls have been put for .. 
ward by a large number of State Ocncra-_ 
ments and the matter is under colllidera-

tion. 
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Film roll seized from pilot . 

1358. SHRI AJtT KUMAR SAHA: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased ~  state: 

(a) whether the attention of Government 
has been drawn towards the news item 
appeared in the Amrita Bazrtf' Pt1trika 
dated 9th June, 1982 under the caption 
"film roll seized from pilot"; . 

(b) if so, the facts of the incident and 
reaction of Government thereto; and 

(c) whethe.r Government are going to 
take · any action against the persons . con-
cented7 

-: ....... : •• ~  

THB MINISTER. ()]? TOUR.ISM AND 
CIVIL AVIATION :{SHR'I A. P. 

A MA)~ (a) and (b ). Yes, Sir. On 
7-6-82 an American twin engined Aircraft 
of Registration No. 664 CL-IR-24 LBAR-
ZA T landed at Calcutta Airport for re-
fueling purposes. The pilot of this air· 
craft Mr. Steyenr Purwin was observed 
taking photographs of operational area. 
The Airport Officer of IAAI accompanied 
by Security Sub-Inspector of Police seized 
reels of all the three cameras used for 
taking photographs. The aircraft was 
on a flight :from Karachi to Ban2kck 
via Calcutta. The ATC Officer of 
DGCA was informed for furhte..,,. ac-
ti on. 

(c) Information is being collected from 
the Regional Director, CAD, Calcutta and 

will be placed on the table of the Sabha. 

I. T .D.C. Trained Apprentices Applied for 
Recruitment in I.T.D.C. Hotels 

1359. SHRI G. M. BANATWALLA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) the· number of I.T.D.C. trained ap-
prentices who applied for recruitment In 
new l.T.D.C. ~  in nelhi which havo 
been recently commissioned or which are 
due to be commissioned shortly; 

(b) the number of such I.T.O.C. trained 
apprentices appointed; 

(c) reasons for the rejection of its own 
trained apprentices by the I.T.D.C. in case3 
where not appointed; and 

(d) whether any preference was given by 
J.T.D.C. to absorb its trained apprentices? 

THE MINISTER OF STATE IN THB 
MINISTRY OF TOURISM AND Cl.Vlf._ 
AVIATION (SHRI KHURSHEED ALAM 
KHAN): (a) 203 apprentices applied for 
various posts in the three new hotels or 
I.T.D.C. in New Delhi viz., Kanishka, 
, Samrat and Ashok Yatri Niwas; 

(b) Recruitment in Hotel Samrat ts un-
der wa.y. In the remaining two hotels, 26 
apprentices have been appointed. . 

(c) and (d) I.T.D.C. trained a e ~ 

have to compete with other candidates. 
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They are selctted on the basis of their 
performance in· ·the · intemew,. 
Terycot Uniforms to ·Clail 1V Employee1 

of L.LC. 

J 360. SHRI HARISH RAWAT: Will the 
Minister of FINANCE. be pleased to 

state: 

(a) whether his Ministry has approved 
the proposal to provide terycot uniforms 
to class IV employees of L.I.C. in place 
of Khadi Uniforms; and 

(. b) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THB 
~~ ISTRY OF FINANCE (SHRli 

JANARDHANA POOJARY): (a) No, 

Sir. 

Cb) The Central Government and finan-
~ a  institutions Jike Reserve Bank of India, 

State Bank of India and the General 
Insurance Corporation of India supply 
cotton uniforms to their Class IV staff. The 

award of Industrial Tribunal, 1970 also 
provides for supply of cotton uniforms to 
{ ;lass IV employees of tt1c Life Insurance 
Corporation of India. · 

FA.Q.uiry into accident of RanJU Hotel, 
New Delhi 

1161. SHRI SHIYENDRA BAHADUR 

SINGH: Will the Minister of TOURISM 
AND CIVIL AVIATION ~ 1f]eased to 
state: 

~) whether his attention ,has been 
d rn wn to a e ~ item appeared in The 
'Times of ln-JiH'. New Delhi issue of the 
17th June, 198'.? :\!garrling the Ranjit 
Hotel. Ne w Dclh:; 

(b) whether t'oe Chairman and Ma.:rng-

ing Direcior said that a vigilance enquiry 
had been held !n the incident of Ranjit 
Hotel, New Delhi and that its Manager 

was demoted and '.2 employees of that 
Hotel were placed under ~ e  and. 

(c) have charge-&'aeets been issued to 
the concerned employees? 

THE MINlSTER OP STATB IN .TIIB 
MINISTRY OF TOUlUSM AND CIVIL 
AVIATION (SHRI KHURSHEBD ALAM 
l:HAN): (a) Yes, Sir. 

(b) _ An enquiry by· tbe ~ e l:JivMoa , 
of ttae tndia· Tourism e~ e e  Cor-
poration Limited was conducted. 1bo 
Manager of . the Ranjit Hotel has been 
transferred and not demoted. 111 addition, 
two employees have been suspeaded. 

(c) As the matter is under investigation 
by the CBI, no charge-sheets have been 
issued to the suspended employees. 
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Export of Textiles to USSR 

1363. SHRI V. S. VIJAY RAGHA-
VAN: Wilt the Minister of COMMERCE 
be pleased to state: 

(a) the total quantity of textiles. which 
USSR has contracted to buy from India 
during ~  

(b) the quantity already shipped; 

( c) whether there is a shortfaJI in pro-
duction and the 1ikclihc1d of the commit-

ment not being fulfilled; and 

(d) if so, the steps taken to remedy the 
situation? 

THE DBP.urY MINISTER IN THB 
MINISTRY OF M~  (SRRI 1>.A. 
SANGMA): ~) ~ Russian Buying orga-

nization has contracted to buy 1 S4 million 
metres of fabrics from the Indian sup-
pliers during 1982. 

('.,) Against the above contracted quan-
t l:y, 33.22 milli9n metres hacl t>een &hip-
ped during January-July 1982. 

( c) Supp1f0$ from $UClt miHs aa are 
e1*d, .... °" ef the a ~ ia the textiles 
adlt ill 8-.bay -haJe btfa. ~e e ~ 

<4) ~ ~ e e  R,.usaian Buyins Or-
.sanisatiQ11 has l>eea advi1ed to ~ ~

~  ordets for supply on miU1 outside 
Bombay. Many such mills have indeed 

come forward to make supplies for export 
to U.S.S.R. 

Releasiag of Grants to Various Dci>:trt-
ments at the Centre 

1364. SHRI P. RAJAGOPAL NAIDU; 
Will the Minister of FINANCE he ea~  

to state: 

(a) whether there is any arrangement-; to. 
release grants to various departments at 
the Centre and to the State., a ~  

after the budgel is paslied; and 

(b) if so, the arrangements? 

THE MINISTER OF FINANCE <.SHRI 
PRANAB MUKHERJEE): (a) and (b). As 

soon as the Appropriation Bm relating t<> 
the Budget, as passed by "15'if'Tfamcnt. is 
assented to by the President, the Ministry 
of Finance communicates ~ fact to the 
various Ministries/Departments of tbe 
Central Government, on the basis of which' 
they incur e~ e e from out of th• 

Grants voted by Lok Sabha and the AP-
propriations sanctioned by the Parliament. 
Such expenditure is incurred in ~ a e 

with the financial rule\ and e e~ and 
includes in.teT ali.a payments of 1ranis 
and loans to the State GtJ\'t' l ~  

for various Plan and non-pli-1n pur-· 
poses. 

Salary Rise ·1n Public Sector 

. 1365. SHRJ HARINATHA MISRA: wm 
the Minister of FINANCE be pleased to 

state: 

(a) whether e e ~ attention has 
been drawn to the news item captioned 
"Maximum salary rise to be Rs t ,000: 
State sector wages being hiked'' in the 
"Economic Times" dated June 10, 1982;-

(b) whether Government propose to 
raise basic salaries of Chief Executives of 
Public Sector Undcrtakinp by a muJmum 
of Its. \,000 a month; 
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(c) whether the above-mentioned· pro-
posal will be followed by a ~ e 

Increase in wage from the level of Direc-
tors and senior management cadre down-
wards to the shop floor workers; and 

(d) if SO) (i) the total financial commit-
ment involved in giving effect to the pro-
posal$ at (b) aµd (c) above; 

(ii) how do increase emoluments com-
pare with the emoluments of the ~ e

parts of the employees concerned in well 
managed private sector undertakings; and 

(iii) likely impact of the above increase 
in emoluments on the current inflationary 
trend in our economy? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAt 
SINGH SISODIA): (a) to (d). Since the 
salary structure for incumbents of topJ 
posts in the public enterprises was evolved 
· by the Government some time in 1965, 

Government is examining whether any 
nlal'}' revision in respect of these executi· 
ves could be considered as warranted. 
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Dilution ol etUib' by FERA. C..,..1 

1367. SHRI TAR.IQ ANWAR: Will the 
Minister of FINANCB be pleased to state: 

(a) the position of the· dilution of equity 
by FERA companies under FBRA as on 
31-3-1982; 

(b) the companies which have  complied 
with FERA and among them which have 
been permitted to expand and diversify; 

'(c) the companies wliich are yet to dilu-
te their equity (country·wise); 

(d) the company-wise foreign equity 
and -the ratio of foreign equity in the 
companiet\ mentioned at ( b) and ( c) 
above? 

THE MINISTER OF FINANCE (SHRI 
-PRANAB MUKHERJEE): (a) to (d) A 
statement (Statement I showing. the names 
of companies which have complied with 
the FERA requirements. Another state-

ment (Statement II) is laid on the Table of 
the House. [Placed in Library See No. 
LT-4260/82] showini the n'3.mes of 
companies which are yet to dilute or 
to which the Reserve Bank has not 
·yet issued final directive is laid on the 
Table of the House. [Placed in Libra-
ry. See No. LT-4260/82.] 

Percentage of equity and the country-
wise details have been indicated to the 
extent required. It has not been feasible to 
supply information regarding expansion 
and diversification of companies in view 
of the voluminous natur.e of the informa-
tion and efforts involved in collection. In-
dustrial licences are issued in terms of 
I.D.R. Act and licensing policy. However, 
if information is required about any com-
pany or companies, it can be separately 
coUected and supplied.. '"' 

Commislloo paid on sale of Tlr Tickets 

1368. SHRI ARUN KUMAR NEHRU: 
Will the Minister of TOURISM AND 
CIVIL AVIATION. be pleased to _state: -

(a) is it a fact that Indian Airlines, 
~ e having their own offices, are mak-
ing commission payments to private com .. 
mission agent• on aa.Je of air tickets; and 



,97 
Written AmweTs ASADHA 2i, 1904 (SAKA) Written Anawers 

(b) if so, the amount paid out as com-
mission on air tickets sales for the past on1 

year1 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) Yes, Sir. ,. 
(b) The amount paid as Booking Agency 

Commission during 1981-82 is estimated at 
Rs. 7 .43 crores. The total amount of 
tickets sold by the private Commission 
aaents during the year 19fi-82 was Rt 
115.47 crores approximately, rcpresentins 

6.43 per cent of the ,ales. 

Purclaue of. Yelrkles fro• abroad 

1369. SHRI GHUFRAN AZAM: 

Si-mt K. LAKKAPPA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there ~ any proposal under 
the consideration of his Ministry to mab 
the policy regarding import of used motor 
vehicles more stringent than it is at pre-
sent; 

(b) if ~  whether the lndian project 
·exporters have preferred to purchase their 
entire requirement!I of vehicle5 from abroad; 

( c) if 50, whether his Ministry has dis-
~ e  the same with the Finance Ministry 
so that the purchase of vehicles from ab-
road cou1d be checked efiectively; and 

_(d) if so, full details thereof in this 
reaard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMERCE {SHRI 
P. A. SANGMA): (a) No, Sir. 

(b) to (d). Do not urise. 

UdUsation of amountll pledged by Aid 
India CoD80rtlum 

1370. SHRI CHrITA BASU: wm the 
Minister of FINANCE he pleased to 
state: 

(a) whether there have ~  gaps bet-
wee.n the amount pledged by the Aid 
I ~ a Consortium and the actual utili· 
sation of it by Government during 1980-
8 J. and 1981 .. 82· ' . 

( b) if so. the rea$0nS for gaps in uti-
lisation; and 

( c) what corrective stei>s Go-vernment 
propose to take to ensure the full utili-
sation of the amount pledged for the 
year 1982-83 by the Aid India CoDaor-
tium recently? 

THE MINISTER OF FINANCE 
(SHltl PRANAB MUKHERJEE): (a) 

and (b). There ii normally a time-laa• 
between the amount of aid pledaed by 
the Aid India Con10riium and the "1ual 
utilisation or·· these amounta u the ut11i· 
sation of aid depends on a number ot 
factors. Aid pledaes are only prelimi-
nary indications of the economic aa• 
tance to be made anilable . 1tie9t are 
tran8lated into aareements for project-
ticd ~ non-project aid. Aid qreementa 
for project-tied assistance pro-.ide a time 
schedule for its utilisation and the im-
plementation of such project. proceeds 
according to that schedule. In respect of 
aid tor on-going projects, there ii always 
a likelihood of extension of project 
period, re-allocation of funds, re"Ylsion of 
project component& etc. Even in respect 
of non-project aid there will be a time laa 
between the date of signing the agree-
ment8 and the date9 of actual diaburae-
ment. which is completed generally within 
the t1me 8Chedule pre$Cribed in the aaree-
ments. 

(c) The pledges of aid for 1982-83 are 
yet to be confirmed by the respective 

e ~  as these are (Oubject 
to necessary approval under tbefr e~ 

pective laws . Continuous steps are 
taken to monitor the implementation of 
aided project8 carefully both in the ·state 
Governments and the concerned Central 
Ministries to ensure speedier disburse-
ment of aid ~ ge  . 

Appointment of non LAT A General Sale 

Agents 

1371. SHRI DIGAMBER SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether the Internatfonal Air 
Transport Association (J AT A) has res· 
cinded its controvercial resolution 876 
which enabled member-airline1 to appoint 
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non IAT A gener.a1 sales agents (GSAs) 
with administrative and financial Hnks 
:With TATA-approved travel agencies; and 

(b) if so, its impact on Air-lndia•s 
.. traffic earning potential and business both 
in .Jndia and abroad? 

. THE .MINISTER OF TntJ'RlSM AND 
·CI.VIL AVIATION (SHRI A. · P. 
·.SHARMA)• (a) At {he third Passenger 
Agency Conference (PAC) held hi May, 
19.82 IATA members agreed to reintro-
. '.diice the financial Link Clause in Re-
solution 876 in so far as IATA Area 3 
·:is eoncerned. (This area primarily in-
·:¢ludes ·all the countries in the Middle 
·.East, Pakistan, India, South East Asian 
• Countries, Japan and Australia.) The 
; reintroduction of this clause would prohi· 
~  members from appointing non-IATA 
-General Sales Agents (GSAs) who ha•e 
;·administrative and financial links with 
IA TA agent•. 

(b) This would enable Air India and 
other .carriers in Area 3 to receive sup-
. port from all IAT A a2ents and no IA TA 
agent would support a particular carrier 
to the detriment of Air India. 
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lnereased a ~  of. smugglers on Maha· 
rashtra and Gujarat Coasts 

1373. SHRI K. LAKKAPPA: Will 
the Minister of FINANCE be pleased to 

state: 

(a) whether he is a ware of reports of 
. increased activity of smugglers across the 
Maharashtra and Guiarat coasts in re-
. cent months: and 

(b) if so. what action has been con-
templated by Government to arrest such 
activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): {a) Reports 
received by Government indicate th.at the 
Maharashtra and Guiarat coasts continue 
to be vulnerable to smuggling. 

( b) The preventive and intelligence 
machinery of the Customs Department 
along the West Coast including the coasts 
of Maharashtra and Gujarat has been 
·strengthened and the Customs authorities 
.in the region have been alerted to prevent 
any attempts at smuggling. 

strengthened' and the Customs authorities 
Shortfall in expected export earning from· 

Marine Products 

'1374. PROF. P. J. KURJEN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether there have been shortfalls 
in ~e e  export earnings from marine 
prooucts in 1981 and 1982; and 

( b) tlie details of shrimp export earn-
ings in 1981 and 1982. showing com-
parative detail$? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
P. A. SANO MA): (a) For the year 
1981-82 export target for marine pro-
ducts was fixed at Rs 300 crores. Actual 
e ~  effected in that year amounted to 
Rs 286. 01 crores. · . 

(b) Export earnings from shrimps in 
1981 ·82 were Rs 248. 44 crores as com-
pared to Rs·-·20)J)3· ~ e  in 1980-81. 

Term of Marine Products Export Del'tlop-
ment Authority Board 

1375. SHRI K. A. SWAMI: Will the 
Minister of COMMERCE he pleased to 
state: 

(a) whether the present Board of Ma-
rine Products Export Development Au-
thority's term has expired; 

( b) the reasons for giving extension to 
the present MPEDA; 

( c) the reasons for delay in constitut-
. ing a new MPEDA Board; and 

( d) the steps  being taken by Govern· 
ment to nominate new members on the 
MPEDA? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF COMMERCE (SHRE P. 
A. SANGMA): (a) to (d). The term 
of the Marine Products Export Develop-
ment Authority expired on 2-2-1982. All 
the members of the Authority were, how· 
ever, reappointed since recommendations 
from all the concerned State Governments 
had not been received by then exhaus· 
tively. Action for constituting a new 
Authority is in hand. This will be ftna· 
Jised as soon as recommendations from 
all States are received exhaustively. 
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~a ~ ~~~  

~ ( ~ ~ ~ t{afi ~ ~ e  
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Vigilance cases pending in Public Sector 
Units 

1377. SHRI RAVINDRA VERMA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) how many viailance cases are 
pending in each public sector unit; 

(b) how many cases are pending with 
CBI; 

(t:) since when they are pending; and 

( d) the reasons for the delay? 

THE MINISTER OF STATE 'JN' THE 
MINISTRY OF FINANCE (SHRI 
SA WAI SINGH SISODIA): ~ to .. '(d). 
The necessary information is being col-
lected from the respective organisations 
and would be placed on the Table of the 
House. 
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--------·········----·---
t 2 3 4 

1978-79 4 1. 67 265.55 

1979-80 5 3.07 610. 10 

1980-81 5 3.06 1634.00 

1981-82 6 3. 81 1464.75 

~ ---··----·------·--------···----. ------.. ·------.--.. ----

~) ~ ~  ~ o; ~ 

~~ '3q 4 sCffl ~ e  ~ ~  ~ -

~ 0 ~ ~ f P.con I ~ ~) 
~ ~  !Tft(f ~ 1l1i ~ OfiT ~ 

f .. 1i: ... fztcr ~ '( 

~ 
' ,. 

~ 't-i"CJ'ti' ~ 

~ ~  ~  

1976-77 152.94 

1977-78 sn. 16 
1978-79 86.55 

1979-80 77. 10 

1980-81 152.84 

1981-82 274.62 

~ OfiT ~ fl:rcct>r ~~ r ~  

~ ~ ft1-r1ful ci a ~ ~ ~  
~ ( 9'" fen 1311·s\(qf ( ~ ~ ~ I 

Charter of demand from Depot Kamgar 
Union, Central Ordnance De'pot, Jabalpur 

1379. SHRI BABURAO PARANJPF.: 

SHRI J. S. PATIL: 

Will ~ Minhiter of DEFENCE be 

pleased to state: 

(a) whether he has received a charter 
of demands from the Depot Kamnar 
Union, Central Ordnance Depot a ~

• pur; 

(b) if so, what are they; and 

<c) the steps Government propose to 

take to remo\·e tbc grievances of the em-
ployees? · 

THE DEPUTY MINISTER JN THE 

MINISTRY OF DEFENCE (SHRY K. 
P. SINGH DEO): (a) Yes. Sir. 

(b) The chartei: contalns the following 
demands:-

(i) Payment of Bonus;. 

(ii) Appointfflent of Doc:ror. 

(iii) Regularisation of 59 casual em-
ployees. 

(iv) Fixation of pay scales for can-

teen employees. 

(v) Disbandment of Returned Store 
Sub Depot Workshops not to be _im-
plemented. 

(vi ) Implementat1on of 

Classification Committee-cum 
. Committee Reports. 

Expert 
Oberoi 

( c) The si:rievances are under consi-
deration. 

Excise Duty on Improved Wood 

1380. SHRT AMAR ROYPRADHAN: 
Will the Minister of FINANCE be plea&-

ed to state: 

(a) whether it is a fact that excise 

duty has been imposed on improved wood 
from 1st March, 1982; and 

( b) if so, whether improved wood co-
vers seasoned timber? 

THE MINISTER OF STATE JN THE 

MINISTRY OF FINANCE (SHRI 
SAW AI SINGH SISODJA): (a) Jmprov. 
ed wood which was classifiable under 
the residual It.em 68 of the C"?n!1al Ex-

cise Tariff Schedule at 8 per cen'.. 11d 
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. va/orem has been included specifically 

under Item 16 8 of the said Schedule in 
the 1982 Budget and attracts basic excise' 
duty· at 20 per cent a·d vdlorem g.inco 

28-2-1982 ' . 

(b) The question whether improved 

wood covers 5easoned timber has been 
examined and it has been clarified to the 
field formations in April, 1982 that wood 
that is either treated with chemicals like 
pesticides and anti-termite or subjected 
to ordinary seasoning process which do 
not increase the density or hardness, and 
mechanical strength or resistance to che-

mical or electrical agencies. would not be 
classifiable as uimproved wood" under 

Item No. 16B-CET. 

Unutilised production capacity of HAL at 
Bangalore and Kanpur 

1381. SHRI B . D. SINGH: 

SHRI AMAR ROYPRADHAN: 

Will the Minister of DEFENCE be 

pleased to 8tate: 

(a) whether it is a fact that almost 70 
per cent of the production capacity of 
Hindustan Aeronautics Ltd. (HAL) at 
Bangalore and Karnmr remains unutilis-
ed for want of ~ 

(b) if so, the annual average loss e ~ 

~ e e  by Government as a result 

thereof; and 

l c) the measures contemplated by 

Government in the matter to improve the · 
situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE CSHRI K. 
P. SINGH DEO): {a) to (c). The aver-
age capacity · utilisation of Bangalore 

Complex and Kanpur during the last four 
years has been 58 per cent and 33 per 
cent. respectively. The estimated value of 
idle · manhours at. HAL. Ban2alore Com-
plex and Kanpur Division during 1981-82 
was of the order of Rs 11. 37 crores and 
~ O. 84 crores, respectively. Several 
steps have been!are being taken to im-
prove the utilisation of capacitv. The 
overa 11 capacity utilisation of the Com-
pau)· during 1981-82 was about 70 per 

cent and is expecte·d to ao ul)to about 77 
per cent i1\ 1982-83 . . 
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National Bank for Agriculture and Rural 
- Denlopment ·' 

-1383. SHRI DHARAM BIR SINHA: 
Will the Minister of FINANCE be pleaa-
ed to atate: 

(a) the reasons for the .delay in c0m-
missioning of the National Bank for 
Agricplture and Rural Development; and 

(b) when this bank is going to start 
its operations? 

. THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
( b) . The National Bank for Agriculture 
and Rural Development has been estab-
lished and has started functioning with 
effect from 12-7-1982. 

Increase in India's Debt 

1384. SHRI RAM SINGH YADAV: 
Will the Minister of FINANCE be pleas-

ed to 5tate: 

(a) whether it is a fact that India's 
debt had increased to the tune of Rs. 
3884.29 crores on March 31, 1982; and 

(b) how much amount of interest is 
being paid by India ~e  month on the 
total amount of debt? 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
According to the provisional figures 
available, the outstanding debt on Gov-
ernment account as on 1-4-1982 was Rs. 
15458.54 crores. This showed an in-
crease of Rs. 1979.27 crores o'(l'er the 
corresponding debt figures of Rs. 13,479.27 
crores as on 1-4-1981. 

(b) The amount of interest paid by 
Government of India during t 981 ·82 
(month-wise) were as follows: 

Month 

~  

l\.fay 
.. -. ....... __ 

Amount of interest 
paid during 19a1-82 

(Rs. crons) 

-----·--

7·99 

---~

June 

July 

August 

September 

October 

e ~  

December 

January, 82 

February 

March 

44·41 

24· 17 

26·25 

:ao·64. 

11·35 

16·30 

41 ·26 

28·41 

24·98 

18·26 
\ ----·---·----

TOTAL 

Public Undertakings to be ~ e  up in Andbra 
Pradesh, Tamil Nadu and Kamataka 

1385. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of public sector indus-
tries that are being set up in And.bra Pra-
desh, Tamil Nadu and Karnataka during 
the next three years; 

(b) whether Government propose to 
1et up any public sector industry in Cud-
dap, Andhra Pradesh; alld · 

( c) if so, when and if not, the reasons 
therefor? · 

THE MINISTER QF STATE IN THB 
MINISTRY OF FINANCE (SHRI SA· 
WAI SINGH SISODIA): (a) In course 
of the Sixth Plan period. provisionaUy in.; 
vesments of the order of Rs. 1311 crores, 
148 crores and. 150 crores have been plan-
ned in Andhra Pradesh. Tamil Nadu and 
Kamataka respectively. These involve se• 
ven investment proposals for Andhra Pra-
desh and four and two respectively for 
Tamil N adu  and Kamataka . 
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(b) As at present there is no proposal 
to set up a project in Cuddap. 

(c) Decisions regarding <lctual location 
of projects are based upon techno-econo-
mic feasibility, availability of necessary in-
puts, _proximity to markets, and other rele-
vant factors. 

Meeting of Apparel& Export Promotion 

Coandl 

1386. SHRI ASHFAQ HUSSAIN: WiH 
the Minister of COMMERCE be pleased 

to state: 

(a) whether Joint Secretary (Textiles 
Export Promotion) and other Government 

Officers were' present in 36th Meeting of 

the Exec1itive Committee of the A a~e  
Export Promotion Council held on 25th 

January J 982 at Taj Maha) Hotel, New 

De1hi; 

(b) whether the remarks attributed to 
him in Point 4 or the Minutes of the 

meeting held at 2. 30 p. m. as laid in the 
Library of the House in reply to S. Q. 
No. 590 on 2nd April, l 982 that Appar-
~  Export Promotion Council is spendin2 
all time and energies in export quota 
work and not on export promotion re-
presents the views of Government; 

( c) what steps Government ~  to 
take to correct this situation; and 

(d) whether it is proposed to take away 
quota distribution work: from Apparel! 
Export Promotion Council or put this 

work under separate staff to be headed by 
a Director Genera) of Government's 
choice who would thus be ~  of 
elected exporter members of Executive 
Committee? 

THE DEPUTY MINISTER JN THE 

MINISTRY OF COMMERCE (SHRl P. 
A. SANGMA): (a) Yes, Sir, though the 

Joint Secretary was not present through-
out the meeting. 

(b) The observations of the Officer are 
indicative of Government's interest in the 

proper functioning of the Council. 

(c) There is constant interaction bet-
ween the Department of Textiles and the 
Councn ·on this subject and suitable advice 

is given to the Council ·from lime to 

time. 

(d) A study Group has ~e  set up to 

make recommendations to Government 
regarding the Quota Distribution Policy 
for 1983. Among other subjects this 
Group would be considering the aspect of 
administration of quotas also. ~ 

One Chief for 11tree Defence Services 

1387. SHRI BALASAHEB VIKHE PA· 

TlL: Will the Minister of DEFENCE be 
pleased to state: . 
(a) whether Government's attention has 
been drawn to lhe news-item '-\ppearing in 

the "Hindustan Times, dated 5 June, !982 
that the Chief of Army Staff held a per .. 

sonal view that it would be .better to 
have one Chief for all the three Defence 

Services as it will effect better co-ordina-
tion; 

( b) whether Government propose to 

consider this for the betterment of lhe 

~  security; 

(c) whether Government are aware that. 
the present arrangement needs further 
toning up to achieve better co-ordination; 
·and 

(d) if such an exercise has already 
been made, the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): (a) Yes, Sir. 

(b) to (d). Government have had oc-
casion in the past to examine this question 
of having Chief of Defence Staff. After 
consideration, it was decided that the pre-
sent system is· functioning satisfactorily 

and there. is no need to change the -;ame. 

Acquisition of Sophisticated Planes and 
Strike \Veapons by Pak 

1388. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the atomic plants in India 
in Kotah, Tarapur and Trombay have be-
come more vulnerable to Pak attack with 
the acquisition of more sophisticated pla-
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t'. nes ·and strike weapons by Pakistan; and 

(b) if so, whether Government have 
taken steps to nail the Pak propaganda 
and present the correct position to · the 

world and if so, he details thereof? 

~  DEPUTY MINISTER IN THE 
MINISTltV OF DEFENCE (SHRI K. 
P. SINGH DEO : (a) The acquisition by 
Pakistan. of combat aircraft with great 

range such as F-16 aircraft will ~  a 
number of installations of economic and 
·!trategic importance. including some ato-
mic installations, within the range of ~ 

Pakistan Air ·Force. 

(b) Government are alive to the situa· 
tion and are taking necessary steps in this 

regard? 

Number of Foreign Students Trained Hf 
Institute of Aviation Medicine 

1389. SHRI R. L. BHATIA: Will the 
Minister of DEFENCE be pleast:d to sta-
te. the number of foreign st Jdents--the 

countries from which they ~  

have so far been ·trained at tlre Institute 

of Aviation Medicine? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SNGH DEO): The names of the 
countries and the number of students so 
far trained at the Institute of Aviation 
Medicine are as under:-

Nabe of 
the Country 

· Number of students 
trained at the Institute 
Aviatio nMe.dicine 

(a) Nigeria 1 

(b) Zambia 3 

(c) Afghanistan 

( d) Bangladesh 2 

(e) Iraq 3 

AlleMBltnt of Trame Potendal ltetweea 
Amritsar and Birmingb•m 

1390. SHRI R. L. BHATIA: Will the 
Minister of TOURISM AND CIVIL AV-
. IA TION be pleased to state: 

(a) whether any assessment of the tra-
ffic potential between Amritsar and Bir-
mingham has been made; 

(h) if so, the outcome thereof; and 

( c) whether the need to raise th·e fri:-
quency of the Service has been considered; 

if so, with what results and if not ~ e re-
ea~  therefor? ' 

THE MINISTER OF TOURlSM AND 

CIVIL A VJA TrON (SHRf A. P. SH AR-
MA): (a) Yes. Sir. 

(b) and <c). The traflk poten1ial a~ e

scd was approximately 110 passengers per 

week. Air India commenced operations on 

a twice weekly basis effective J . 1 . 82. The 
ave!·age number of passengers ~ ~  bv 

Air India per flight during the pcri<'d 
a a ~Ma  1982 was 92. Thcr·i! is at 

present no need to increase the frequency 
of services. 

Increase in Bilateral Aid of Britain 

1391. SHRI SUBHASH CHANDRA 

BOSE ALLURI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact th.at the British 
Government has promised incre.ased bl-

latera) aid in 1982·83: if so, whether ex-
act quantum has been finalisi:d for three 
years; and 

(b) which are the projects which :tre 
to be benefited· by this aid'? 

THE MINISTER OF FINANCE (S.HRl 
PRANAB MUKHERJEE): (a) For 1982-
83. the disbursement ceiling of UK aid to 
India is expected to be higher than the 

actual disbursement of about JOO Mil-
lion in 1981-82. 

(b) The projects which are likely to be 

benefited from UK aid in 1982-83 :ire 
fertiliser plants at Thal and Hazira. Coal 
Mining Projects, refinancing programme 
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·· of Agricultural Refinance & Development 
Corpe-ration, Housing ·Programme of 
Housing and Urban Development Co1po-
ration of India (HUDCO) and cretain 
·new projects which are under considera-
tion. 

Nigeria. Kuwait and Sri Lanka for foinf 
ventures with Indian 

.. 
1392. SHRI SUBHASH CHANDRA 

BOSE ALLUR.I: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that Nigeria, 
Kuwait and Sri Lanka are interested in 
joint ventures with India in their coun-
tries; and 

(b) if so, which '..\re the areas in which 
they are interested and what is the progress 
made in this direction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CO:\fMERCE (SHRT 
P. A. SAN GM A): (a) and (b). Nigeria 

has shown interest to have joint ventures 
in Nigeria with Indian a e ~ in such 
areas as simple farm tools and equip-
ment, grain production und food process-
ing. A list of lndian fit ms who are pre-
pared to undertake joint ventures in Nige-
ria has been sent to the Nigerian authori-

ties. 

Kuwait generally welcomes Indian parti-
cipation in joint ventures but no specific 
areas have bee» identified. 

Sri Lanka has suggerstcd that Indo-Sri 
Lanka joint ventures may be set up in Sri 
Lamka based on the raw materials avail-
able ·in Sri Lanka with buy back arrange-
ments. 

As and when proposals from lndian com-
panies to set up joint ventures abroad· in-

cluding the three countries mentioned in 
the Question are received ~ Govemment. 
they are being considered '1.nd decided in 
accordance with the e ~~  Ji:1id down 
for the purpose. A~ on 30..6-1982, 6 
Indian joint ventures are operating in 
Nigeria, 1 in Kuwait and 7 in Sri Lanbl. 

Some proposals for joint ventures in these 
countries are also nnder implementation. 
They include 13 in Nigeria, 12 in Sri 

Lanka and 1 in Kuwait. 

Export of Marlile products 

1393. SHRI .NAVIN.RAVANI: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) what was the export of marine 
products in quantity and value ·during the 
years 1980-81 and 1981-82, company-wise; 
and 

(b) the details of export made by public 
undertakings during the aboTe perlodt 

e a g ~  

THE DEPUlY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) ctnd (b). Infor-
mation on export of marine products in 
quantity and value during 1980-81 and 
1981-82, company-wise and public under-
taking-wise, is being collected and will be 
laid on the Table of the House .. 

Scheme of adopting villages by Nationalised 
Bann. 

1394. SHRJ A. NEELALOHITHADA-
SAN N ADAR: Will the Minister of FIN-
ANCE be pleased to state; 

(a) whether the nationalised banks have 
im.,plemented a scheme of adopting villages; 
and 

(b) if so, the details of the scheme and 
the number of ag~ adopted by each 
bank in various Statee? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
( b). The Village Adoption Scheme . had 
been started by banks witn a view to 
adopt 'an area approach' in financing agri-
culture so as to avoid scattered lending and 
to ensure better supervision over the credit 
disbursement. This scheme is being im-
plemented by the hanks on a voluntary 
basis. Information relating to the number 
of age~ adopted by eacb bank in various 
States is not readily available. However, 
as on June, 1981 (la!est available) the 
total number of villages adopted under the 
Scheme by State Bank of India was 48.367, 
and the number adopted by the nationalised 

banks was 62,368. 
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Stagnation in the rank of Junior Warrant 
· QOicers. of Radar Fitter Tracie in IAF 

1395. PROF. AJIT KUMAR MEHTA: 
Will the Minister of DEFENCE be pleaaed 
to state; 

(a) · whether he is ~ a e that there is 
much ag a ~  in the rank of Junior 
Warrant Officers of Radar Fitter Trade in 
the Indian Air Force; 

(b) whether it is a fact that ~ offi-
cers do not get promotion to next higher 
grade even after putting 7 to 8 years of 
service in.-the grade of J.W.0.1 and thero 
are omJy six annual iucrements in the 
pay scale; 

( c) whether it is also a fact that because 
of frustration, many J.W.0.s of Radar 
Fitter Trade are going out .of service and 
manning level at most 0f the units has 
come down to 40 to 50 per cent and the 
remaining officea of the trade are over 
burdened with work and arc demoralised; 
and 

(d) if ~  what remedial measures Govt. 
propose to take in this 1egard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) Thcr.; is no stagna-
tiom. in the rank of Junior Warrant Offi-
cers of Radar Fitter Trade in the Indian 

Air Force. 

(b) No, Sir. 

. · (c) No, Sir. 

(d) Does not arise in view of (a), (b) 
and (c} above. 

Bomb scare delayed two airbus services In 
Delhi 

1396·. SHRI B. V. DESAI: Will the 
Minister of TOURISM AND CIVIL AVIA-

TION be pleased to state: 

(ra) whether it is a fact that on 28th 
May, 1982, bomb scare delayed two airbus 
e ~ in Delhi; 

(b) if so, whether after thorough search 
no bombs were found in any of the air· 
buses or even on the airport itself; 

(c) if so, what action and steps Govern-
ment propose to take on aJI the major 

airports in the country to avoid any such 
heppeninaa; ~  

(d) the details of the steps that have 
already been taken and are likely to be 
taken? ' 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHI.I A. P. 
SHARMA): (a) Yes, Sir. 

(b) Yn, Sir. 

( c) and ( d). Whenever any informa-
tioo is received by airport administration 
or the airlines or the Police through any 
channel including telephone suggesting the 
likely presence of bomh/ explosives on an 
aircraft, immediate action has to be taken 
in the interest of the safety cf the passen-
gers and aircraft to unload all the passen-
gers and the baggage from the affected 
aircraft. A thorough .:hec.k is carried in 
the aircraft by the Engineering Staff of 
the airline and the Police. Passengers are 
asked to identify their baggage to rule out 
the possibility of any mi5c.hief. In caqe 
any unclaimed baggage is found, it is isola-
ted and carefully checkl!d with a view to 
detecting bomb/explosives. The passengers 
are again required to undergo pre-embar-
kation screening. The time taken e e~ 

generally on the type of aircraft, number 
of passengers and the volume of baggage/ 
cargo. 

There are reasons to believe that in 
some cases anonymous homb scare calls 
are made by or on behalf of passengers 
who get late in reaching the airport. To 
discourage such calls, the carrieB have 
been instructed not to accept last minute 
passengers with a view to reducing . the 
incidents of bomb scare calls, which are 
innriably anonymous. The air carriers 
have a1so been reqm!sted not to allow 
chf'ck-in of tbe a~ e ge  for the affected 
flight after receipt of any bomb scare call. 

N.T.C.'s decision to make changes In pro-
duct-mix 

1397. SHRI B. V. DESAI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Natio.nal Textile Corpora-
tion has decided to effect roitab1e changes 
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-in the product-mix and streamline the policy 
,governing appointment of selling . agents in 
a 6id to increase sales realisation and e ~
by reduce overaJI losses; 

·i!)>' 

( b) . if so, whet are tbe other details of 
the proposed ·move; and 

( c) fr<?m which Jate this new proposal 
will take effect and to \Vhat extent these 

changes are likely to bring advantages to 
the National Textile Corporation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl· 
P. A. SANGMA): (a) to (cJ. The N:l-
tional Textile Corporation (NTC) consi-
ders ch:inges irl the ~  from time 

to time depending on the market condi-

tions and technical ea~  During the 
last one year NTC has been giving a!ten-
t ion to increasing the produc.tion of blend-
ed fabrics amd cloth required by Govern-

ment e a e ~  

With a view to streamlining the policy 
governing appointments uf se11ing age ~  

NTC (Holding Company) 11as advised its 
subsidiaries that the guiding factor for mak-
ing such appointments should be their ex-
perience, infrastructure Mld the capacity 
to get better realisation. The Holding 
Company has already taken steps to re-
view and monitor the working of the sell-

ing agents. 

Excite duty e~ from .industrial house. a1 
on 1-4-1912 

1398. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE be 
pleased to state: 

(a) the names of industrial houses fron.1 
whom Excise Duty of more than Rs. 10 
lakhs is ~ a g as on 1-4-1982; and 

(b) the steps being taken to recover the 
same? · ~ ~  

J . .. ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAJ 
SINGH SISODIA): (a) and (b). The in-
formation is being collected rand will l'e 
·'laid on the Table of the Lok Sabha. 

Assets of large industrial houses vjs-a·\'il 
usi.ttance .-ncdoned. by · various ftmtnchll 

institutions 

1399. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FlNANCE be 
pleased to state: 

(a) the tot a I essets of the first 10 large 
industrial houses vis-a-vis the assistance 

sanctioned and disbursed to them by th" 
financial and lending institutions like In-
dustrial Development Bank of India, In-
dustrial Finance Corporation of Iandia, In· 

dustrir.:tl Credit and investment Corporati\>n 
of India and Industrial Reconstruction Cor-
poration of India cumulative upto 3 lst 
March, 1982; 

(b) which of them are habitual defaul-
ters and the amount ~ a g agaiost 
them and action taken tO enforce the re-

covery of both the ~a  and interest 
thereon; and 

(c) which of the units hdonging to these 

houses have since become "sick, units ait1d 
the amount outstanding ac;ainst each of 
these units and how Government propo.se 

to recover it? 

THE DEPUTY MlNISTER JN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The in· 
formation regarding the total assets of 
top JO industrial houses ranked accordin; 
to the size of their 'lSsets in 1980 and th; 
cumulative amo11Dt of Joans sanctioned and 
disbursed, as at the end of .March. 1982 
to those 10 houses by the All India finan-
cial institutions, namely, Industrial Deve-
lopment Bank of India (IDBI), Jndustria1 
Finance Corporation of India (IFCT). In-
dustrial Credit and e~ e  Corporation 

of India (ICICI) and Industrial Reconstruc-
tion Corporation of 'fndia (lRCJ) is given 

in the attached statement. 

(b) The details regarding amounts jn 
default and amoents outstanding im res-
pect of those concerns of the top 1 O indus-
trial houses which have llenm1ted in na.v-
ment of principal or inte1est are ~ e  

below: 
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Bir la 

Mafatlal . 

J.K. Singbania . 

Thapar 

I.C.I. 

Bangur 

Shri Ram 

There has been no default in respect of 
payment of due's to the ICICI and IRCI 

by any of the ooits belonging to the top 

10 industrial houses. 

The financial institutions make all pos-
sible efforts t<? ensure the timely payment 
of their e~ by the a ~ e  concerns 

through constant folfow-np,. increase in the 
frequency of periodical inspection'5. fre-
quent persooal discusions \Vith the ~ 

ters/chief executives of the concerns ..:tc. 

The nominee directors appointed by th" 

Amount outstanding 

IDBI 
(as on 
31-12-81) 

62.51 

255.00 

IFCI 
(as on 
31-3-82) 

243.00 

661. II 

{Rs. in laklu) 

Amount in Arrears 

IDBI IFCI 
(as on (a. on 
3 I-1 !2-81) 31-3-82) 

2.00 

96.71 

74.43 

22.50 

0.13 

. ~  

59.87 

7 .00 

institutions on the BoarJ of the assisted 
companies in term! of condition! stipulated 
in ·the Joan agreement, a1'3o ~a e e e~a  

action to persuade the units to repay their 
dues. In appropriate cases, the financial 
institutions can e~  to leaal remedie!!, if 
other measures for recovery of their dues, 
by the financial institutions. 

(c) No unit belonging to the top 10 in-
dustrial houses has been identified a'J sick 
by the financial ~  

Statemeat 

(Rs. in crores) 

Asset! Loamgivcn by IDBL 
I ~ ICICI & IRCI 

S. Name of Industrial House 
No. 

Sanctioned Disbui'!ed 

I Tata 1538.97 196.81 133.66 

2 Bir la 1431• 99 264.05 133·34 

3 Mafatlal . 427.54 79.09 65.79 

4 J. K. Singhania 412. 7'2. 91. 20 59· 18 

5 ~ a  348.06 50.04 39.59 

6 t. c. I. 343.01 40.32 35.3?, 

7 Sarabhai 317. 94· 18.34 11.fo1 

8 A. C. C. 274.51 91 .04 84.11 

9 Bangur 264.33 4t .82 37.28 

10 Shri Ram 241.00 49.65 4 ~  

·-
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Expansion of Defence Security C<•rps 

.l400. SHRIMATl JAYANTl PAT-
NA.lK: Will the rvtinister of DEFENCE 
1-'c pka.sed to state: 

la) ~  the proposal for the ex-

pansion of the Defence Security Corps is 
under the consideration of Government; 

(b) if so, when the above ~a  is 

going to be implemented; 

( c) whether the uumbcr of units are 

proposed to be raised; 

( d) if so, what would be the strength 
of the Defence Security Corps after ex-
pansion; and 

( e) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY. OF DEFENCE tSHRI K. P. 
SINGH DEO): (a) to (eJ., The Govern-
ment have recently sanctioned an additional 
29i platoons for the expansion of the 
Defence Security Corps and these are now 
beilng .raised. After these platoons are ra.i· 
sed, the total ~ e g  of ~ Defence Se-
curity Corps will be slightly higher than 
36,000. 

News-item captioned "I. T. Deptt. may 1et 
more powers" 

1402. SHRI DIGAMBAR SINGH: Will 
the Minister of FINANCE be pleased _to 

state: 

(a) whether his attention has been drawn 
to the news-item captioned "I. T. Deptt. 
may get more powers" appearing in the 
.. Indian Express" News Delhi dated June 

8, 1982; . if!. 

( b) if ao, the nature of powers to be 
entrusted to the I.T. Department and how 
f ac these will curb a ae ~ a e tax-evaaion 
by big business houses, dealers in real estate 
in big cities, land a ~e  professionals 
Jike doctors, chartered accountants, archi-
tects, aivocates and host of othen>, who 
do not generally issue any receipt for fee!I 
received; 

( c) what action is proposed to be taken 
to stop harassment of small tax payers and 
bring im the drag-net big evaders who 

e~  favfshly on marriages in 5-star e ~ 

and otbc t wise; and 

(d) how many cases of ostentatious 
spending within the meaning of lhe I ~

tax Act as amended in 1974 have been 
detected during 1981 ·82 uud 1982·83 ( uptiJ 
3(}.6-82), the particulars of the delinquents 
and the action taken against them'? 

THE M ~  (JF ::JlALE lN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODlA): (a) Yes, Sir. 

( b) and ( c). No proposal for confer-

ring more powers on lncome·tax authori-
ties is presentfy under l:<Xisideration. The 
question of simplifying the tax laws and 
procedures with a Yiew to facilita.ting 
voluntary tax compliance by ~e small 
tax payers on the one hdt1d, and the ques-
tion of making appropriate . changes in the 
tax laws and procedures with a view to 

curbing tax evasioo, on the other, are con-
tinually under study by the Government. 
Appropriate legislative ~a~  ~  are intro-
duced by the Governm;!nt, whenever con-

sidered necessary, in the light of experience 
and the recommendations made by Parlia-
mentary Committees etc. For curbing the 
lavish expemditure on marriages and func-
tions the Income-tax Department has inten-
sified survey under ')Cction 133A(5) of the 
Income-tax Act. 

(d) The Income-tax  authorities have 
made enquiries and collected information 
in nearly 323 ca'3es during the financial 
year 1981·82, for which informatio11 is 
available, under section l ~A ) of the 
Income-tax Act about expenditure incur-
red in connection with ceremonies!func-
tions. The particulars gathered are passed 
on to the assessing officers for being utilised 
while framing relevant assessments. 

News-Item captioned "Aslad Hot.el Pro-
jects behind schedule'' 

1403. SHRI DlGAMBAR SINGH: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be p1eased to state: 

(a) whether his attention has been drawn 
to the nows-item captioned "Asiad Hotel 
projects . behind schedule'' appearing in the 
'Hindustan Times', New Delhi dated the 
2nd June, 1982; 

(b) if so, bis reaction thereto; 
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. ( c) the amount of financial assistance 
>arranged by these hoteliers from various 

~ a  institutions directly or through the 
good offices of his Ministry; 

(d) whether. one uf ~ conditions gov-

erning the grant . of land on concessional 

rate and financial assistance was ~ com· 
p1etion of the hotels in time for the Asiad; 
and 

(e) if so, what penal action will Gov-
ernment or the lending institutions take in 
the event of the beneficiaries of all e~e 

liberal assistance not .compl}'f ng with the 

!. Asian hotels 

2. Cosmopolitan . 
(Surya International) 

. " 

3. Siddhartha continental 

4. Bharat Hotels 

5. H. C. I. (Centaur) 

6. Park 

7. Meridien . 

8. Samrat (ITDC) 

(d) and (t:). In the event of failure ot 
the hotel• to commission rooms to the 

dead line for completion cf the respective 
projects? _. 

THE MINISTER OF STATE 11';' THE 
MINISTRY OF TOUR;SM AND CIVIL 
AVIATION (SHRI KHURSHEED A A~  

KHAN): (a) Yes, Sir. 

(b) By iand large, th':! construction work 
is progressing as per schedule, to achieve 

the targetted number of rooms for ASIA D 
1982-as given in the attached statement. 

( c) The details of .financial a~ a e 

sanctioned to these hotels are givem be-

low:-

(Rs. in lakhs) 

Rs. 

lI00.00 

475.00 

800.00 

430.00 

1200.00 

650.00 

extent indieatcd in their agreements, , 
penalty clauses thereof will be invoked. 

Statement 

SI. 
No. 

Name of the Hotel 

-----·- · --·-----
I 

1 Asian Hotels 

2 Surya Hotel 

3 Siddhartha continental 

4 Kanilhka . . , . 

5 ... Maurya Sheraton a ~  

6 Ta.j Hottil 

7 Coentaur Hotel . • 

Total No. of rooms 

3 

588 

258 

156 

300 

122 

~  

·' 
4 t6 

Rooms promised 
for ASIAD 182 bv 

Hoteliers ' 

4 

300 

2cp 

156 

300 

122 

200 

200 -----·----................... _____ ..,,., ................ , ~  ..... -...... , ............ ,_, .. ~ . .................... ..,. ................ _ 
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2 

8 Samrat 

9 Yatri a~ 

IO Bharat Hotel 

11 Mcridien Hotel 

12 Park Hotel 

Total 

Proced•n for attending to complaint.• 
apimt baak!I made by pubic 

1404. SHRI BHEEK.HABHAI: Will th• 
Minister of FINANCE be pleased to state: 

(a) the procedure to altmd the com-
pleint'S made by poblic to Government 
against banks; 

( b) whether he is aware that the com-
plaints made against a bank, whether about 
its mal-functioning or non-attending to laid 
down poJicie' of granting credits, are in· 
quired into by a bank itself against whom 
the complaint has been made; 

(c) if so, whether he proposes to look 
into this procedure according to which the 
accused ~e  is made the inquiry agency 

aga ~  himself; and 

( d) the proposed changes. if any, to be 
introduced? 

THE DEPUTY MI~I  IN THE 
MINISTRY OF FlNANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Complaints against public sector banks 
received by Government arf' mostly aga ~  

individuals in banks or a particular branch 
of the bank. Such of these complaints, as · 
are of routine nature, are forwarded to the 
respective bank for direct disposal. As 
regards complaint'S of 'erious nature: ~
ments of the concern .. ·d bank arc mv1ted 
and final decision is a ~~  by the Govern-
ment. In either of these a e~  the com-

p1ai.nts are referred to ·he Head Omc::: of 
the concerned bHnk. Most of the ~  
have set up Specialised e ~ at Head Office 

3 

------~  . 

I· 10 

too 

to look into the complaiuts to find OUl WAt-
tber they throw up any procedural delciea-
cies and if ao suitable ronccti11e measure-.. 
are taken by the bank. In other ease1, 
specific complaints are looked into and 
remedial action. wherever necessary, is 

taken. It is not ~  to uy tbat die 
person or the branch complained against 
it5elf is entrusted with the tuk. of investi· 
gating the same. This is done by other 
officers in the bank, whose level varies with 
reference to the nature of the complaint. 
In cases where comments from the banks 
are invited by Government, and where 
Governmmt is not satisfied with the investi-
gations, it cal1' for further comments from 
the concerned bank at the appropriate level 
and wherever considered neceHary also 
seeks the opinion of the Reserve Bank of 
India. Complaints involving important 
matters of policy, etc. or where several 
banks are involved, ere generally referred 
for e ~ to the e~ e Bank. 
of India. Similarly, complaints involving 

vigilance angle considered fit for beiUi 
entrusted to the CBI are entrusted to that 
organ$ation. The e ~ g system for in· 
vestigatioo of complaints appears to be 

quite adequate. 

Import of man-made ftbres 

1405. SHRI BALASAHEB VIKHE 
p ATIL: Will the Minister of COMMBRCB 

he pleased to state: 

(a) whether there is uny proposal under 
Government's e ~  to impose res· 
trictions on the import of man-made fibres 

under open general licence; 
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(b) if ao, the details in this regard; and 

( c) when a e ~  is likely to be taken 

in the matter? 

THE DEPUTY MlN!STER IN THE 
M rNISTRY OF COMMERCE (SHRl 
P. A. SANGMA): (a) No, Sir. 

(b) and (c). Do not arise. 

Setting up a separate court for l.T. cases 

J 406. SHRI R. L BHATIA: Will the 
r-.·finister of FINANCE be pleased to state: 

(a) whether the Chief Justice of India· 

}ns suggested 'the serting up of a separate 
coart for deciding Income-lax cases; 

(b) if so, his Ministry\ reaction thereto; 

(c) whether in vjew of the mounting 
accumulation of a ~a  of Income-tax 
worth several crores of rupees and the 
tendency of the defaulters to get a stay 

from the court and block the proceedings, 
Government propose to consider this sug-
ge£tion as one of the measures to ~ ee  up 
recovery of huae outstandings; and 

( d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA): (a) It has been ascer-
tained. that the Chief Justice of India, in 
a recent speech at Bangalore, had advoca-
ted the setting up of a National Tax Tribu-
nal in order to reduce the pressure of 
References on the High C.-ourts and appeals 
by Special Leave on the Supreme Court. 

( b) to ( d). It ~ i'roposed to obtain 
l he details of the suggestion made by the 
Chief Justice of India. The suggestion 
made by him would be examined there-
after. 

~ e In Chandigarh Branch of Lakshmi 

Commercial Bank Ltd. 

1407. SHRt BHBEKHABHAI: Will the 
Minister of FINANCE he pleased to state: 

(a) whether it is a fact that Chandigarh 
Bnanch of the LakSh mi Commercial Baank 
Ltd. has been 1utted r-nd goods worth 
a ~ of rupees are said to have been des-
l r<>Yed; . 

(b) whether it is a fact that ~ ee  did\ . 
not maintain the inventory of goods i>led? 
ged with ·the Bank and the Bank would 
suffer in the absence of stipulated docu-
ments; 

( c) whether the Bank applied uswl safe-
guards while advancing loans to the parties 
vis-a·vis the parties whose ,goods were 

gut.ied; 

(d) how many frauds occurred· in the 
Lakshmi Commercial Bank Ltd. (a non-
nationa1ised bank) during the a~  five 

years and tbe tota! amount involved; and 

(e) what action, if any, the management 
took against the erring officials? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (o.) to (e). 
The information is being collected nd to 
the extent available will be laid on the 
Table of the House. 

Issue of Guidelines regarding Functional 
Aspects of Nationalised Banks 

1408 SHRI BHEEKHABHAI: Wilt the 
Minister of FINANCE be pleased to lay 
a statement showing: 

(a) the guidelines issued from time ·to 
time to nationalised banks in e~ e  

of operational, development and organisa-
tional aspects; 

(b) the guidelinesldire.ctionsfdirectives is-
sued to non-nationalised commercial banks 
in respect of operational such as brokerage, 
payment for deposits from Commercial 
banks-payment of insurance pre.mia, ac-
ceptance of short term deposits from Go-
vernment agencies and the rate of pay-
ment on such deposits; maintenance of 
statutory liquidity rate and appraisal of 
credit; and 

( c) the instructions)gujde1ines goYerning 
the functional aspects of the nationalised 
and non-nationalised commercial banks? 

THE. DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRT JAN-
ARDHANA POOJARY): (a) to (c). The 
issue of such g e ~ e

tions by the GovernmentJReserve Bank of 
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In ·a continuing p d the pr 

tation of the information in the de ·ire 
f rm will be very voluminous. he c -
f , in the compilation of the inf rmation 
m· y not, th refo , e commen uratc with 
the e. ul int nde to be achiev . 

Suppl f Tery ·ot niform to TIU 

Per onoel 

140 Rl NIHAL . GH: ill the 

inister of FE CE b pie 'e.d lO .ta-
tc: 

) whether there is · ny ~  un-

r .l vanment\ ~ a  f r p-

plying terycot uniform to rm p rion-
nd; 

( b) if so. the detail th reof, nd whe-
ther it i al o a f· ct that terycot uniform 
af" ·upplied t ir Force and ~ F per-

• oon 1· nd 

c) if not by when thi pr po al i<; li-
kely to b implemented? 

HE D PUTY MI 1  R  I THE'. 
l ~  D  E ~  ( HR! }). 
TNG.H Oto}: (a) The proposal for 

u ply'ing terycot ~ to the Army 
pe onn l ha be n appr ved by t ~ Gov-

ernment. 

(b) wo pair of unif rm · re ~  ed 

to the Army p r onnel One pair is likely 
to be i · ued uring t ~  · nd ~ econd 

pair in 1984-85. 

Terycot uniforms are al o eiog procu-
r d by B  F through the &D and up-
plie are likely to materiali e by th.., end 
of thi year. 

A regard Air orcc. the propo al to 
j u terycot uni rm to the irmer ha 
e~  approved by Government nd initial 

sopplies ar e'<pected to be m de arly 

o xt year. 

( c) Not pplic ble. 

.. 

1410 .. HRl 
Will the Mini t r 
to late: 

i ited foreign countries durin"' 1-J -
1982 to 20-5-1982 on Gov rnment accvurw 

( b) the purpo ~ of th · r isits· 

(c) th exp nse incurred b ach el -
oation and individual; 

( <l) the ou ome of their visit; an 

~) the det ii ot' talk and agr eot · 

" ~  d by ch with their counterpart f 

AT 1 'fH 
CE (SHRI A ~ 

(a) to ( ). Th 
inf rmation i being collected 
f\ ini·terie /Department and will 

n th Table of th Hou a 

Dep ts und 
from Borro er 

. .Jtetriya Gram 

141 l. HRf BHOOEND A JHA: Will 
e Mini ter of FI A CE be plea ed l<>' 

tate: 

(a) what j the branch-wi e po ition of 

redit advanred depo it e ured cov -

rie made out of Government ·sub die 

and directly from the borrowen r cti· 
vely under the Madbubani K'.s tr'ya 
Gramin Bank and other oan ~ n me oi -
trict of Madhubani in Bihar year-wi e dur-
ing the la t three year ; 

(b) what amount and proposition of th 

above advance have been made for s Jf-
employment, for tradin and other pur-

pose; 

( c) whethetr intere l from or we 

from weaker sections of society i charg· 
ed even without actual payment nd also 
again t unpaid Government · ub$idt · 
nd 

(d) if , the details and the way ouf/' 

, 
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~  MINlSTER Tf.l . · 
RY 0 ~ INA CB ( HR JA -

ARDHANA POOJARY): (a) The x-
i ·ting reporting y tern doe. not yield 
r nch-wi e data in the manner oske.d for. 
owev r. ank ~  e inform tion in re. pect 
of deposits and advanc s by ariou • anks 
in ·the distri t of Madhubani in Bihar as 
on the la t Friday f June, 197 to 19 1 
i indicated in the t teme.nt-T attached. 
The ref renoe to subsidy is pr . umabJy in 

re p ct of the Integrated RuraJ ~  lop-

ment Programme. Cab sub idy to the 
ben flciari•es of this programm i provi-
d  d by tb., tate Government through the 

oncerned d velopment agency. Th ·ub-

idy when granted i credited to the 
ac ount of th beneficiary. 

b) Purpos -wi e cJassific tion of d 
cie by sc'h.eduled commercial a ~ fo 

v rious occupatjon under self-employ-
m nt, trading etc. as at the end of 
June 197S1 and JUne 1980 (late t available , 
is in icated in the statement-II attac ed. 

l c) and ( d) . The int rest i barged by 
t.h banks on the total loan out tandin in 
the name of the borrower. The ah· nb-
sidy a aud when received by the. Bani 
i · adjusted against the loan ad n to 

the borrowier. 

St tem n I 

Bmikwise ~  r.111d advances irz th" distri,ct of Madh11ho11i in Bihar 

(Arni unt in Rs. lakh) 
~ ~ ···-- ~ ----

r m . of the Hank As on No. of -posits Total 
1 t Friday r ·porting vanccs 

_________________ o_f J_un___ offi es -----·---

2 

-----------
r. Madhubani · ·he r iya Gra111in Kok . 

2. • ate BaPk of India . 

3. Allahab d Bank 

4. B nk of Indi 

5. Central Bank of India 

6. Punjab National Bank 

1979 

1980 :1.7 

I 81 61 

1979 8 

J 8Q 11 

19 I 12 

1979 2 

1980 2 

1981 2 

1979 

1980 

1981 

1979 6 

19 6 

1981 6 

1979 12 

i980 12 

1981 12 

4 5 

JJ.I4 ' .84 

40. 17 5 0.f. 

174 7' 2•4.55 

256.37 H .63 

339. I2 II 1.94 

710. 34 157.68 

7.96 1.33 

12.27 1.8 

25.05 .8& 

19.48 1.32" 

44.68 11. 65-

74.64 15 ·9 

388.48 122. I 

4  3 .54 2 6. 

478.73 . 71 

4~  72.0 

324.98 1 . 

49:.1.48 137. 
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·Stat men 

. Purj>Dsewi e classification of ScMduled Commtrcial Banks atlvances in tile d
0

strict ef Madhubani · 
: in Bil1ar . · , · · 

(Amount m lakhs of .) 

Occupation A on the ast Friday 
of 

June June 
1979 ~ 

19.6!3 ~  ' (8.o) (6.5} 
t. Tra.ruport Operators 

2. Service. 1.70 
(8.o) 

33· t6 
(8. 1) 

I I. 70 25.81 
(4. 7) (6.3 

3. Personal Loans 

+ Trade ( otal) 23.44 
(9.5) 

64.56 
(I 5• 8) 

0~ G .40 
(8.9 (14. 8) 

of which Retail Trade 

. 5· 0th r ectors 172.54 
(69. 9) 

• 259. 56 
(63. 4) 

247.00 409.56 
(100.0) (100. o) 

Total Advanc s 

Norn : Figure in brackets indicate percentage to ~I  

pply of Agenda and Minutes of Meeting utes of other Sub-Commjttees are 11ormaf ... 
of Executive Committee of AEPC to Iy circulated to all  Executive Member in-

Govemment Ofticem eluding the Government nominees. 

1412. SHRI M. RAJASHEK.HARA 
MURTHY: Will the Minister of COM-
ERCE be pleased to state: 

t( a) whether the Government Officers 
~ a e  to the E ecutive Committee of 
the Apparels E port Committee of the 

Apparels Export Promotion Council, New 
Delhi da rec ive Agenda and Minutes of 
all the meetings of the Executive Commit-
tee; and 

(b) whether uch Government nomipee. 
al o  r ceived Ag nda and Minutes of the 
b-Committee or other Ad-hoc Commit-

tee con tituted by the Executive . Com.mit-
tee and if not, the reasons thereof? . , 

THE DEPUTY MINISTER IN. f B 
STRY OF COMMERCE ~ I 

P. A . SANGMA): (a) Yes, Sir. 

-(b) The Agenda and minutes of ·Sub· 
CommittteS of which Gov rnment nomi-
ee are me.m bers, re sent to them. Min-

,· i' 

Recovery of Penalty 

1413. SHRI M . RAJASH KHARA 

MURTHY: Will the Minister of COM· 
MER CE be plea ed to state: 

(a) whether the Executive Committee 
of pparels Export Promotion Council, 
New Delhi has ever considered the Tex-

' tiles Commi sioner's instruction to recover 
the sum of Rs 52,45,804. 72 as penalty 

for . the ·year 1979: 

, {b) if o, the date or dates of the 
meetings; 

( c) details of the deci ions taken; 

( d) the ct ion taken and the amount 
collected so f r; and 

.. ,( l wb.at steps .. are propo ed to be 
taken to collect, . the above amounts in 
full? 
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HE D PUTY MINISTE 
I ISTRY OF COMMERCE (SHR . P. 
A. SANGMA): (a) The Apparels Ex .. 
poq Promotion Council has intimated 
t 1l has not received aily ~ a

tio -from the Textile Commissioner spe-
cifically instructing th Coundl to recover 
amount of R 52,45,804.72. 

(b) and (c). Do not arise. 

(d) and (e). The Council has been 
. orcing the Bank Guarantees in order 
to recover ·the penalty amounts. An 
amount of s 78. 43 lakhs ha be n re-
alized by the Apparels Export Promo-
tion Council a penalties during the three 
calendar year (1979-81). 

et for aluminium metal o  k eld 
by :MMTC 

1414. SHR K. T. 0 ALRAM: 
ill the Minister of COMMERCE be 
lea d to state : 

(a) wh iher it is a fact that .M.T.C. 
· holding ,aluminium metal stoc s of 
round 30.000 tonnes; an(j 

( b) steps being taken to find a mar-
ten for this huae inventory? 

THE DEPUlY MINISTER lN ~ 

MINISTRY OF COMMERCE (SHRI P. 
A. SA OMA): (a) M.M.T.C. held 
aluminium stocks of about 25,500 tonnes 
a on 1-6-1982. 

(b) The Ministry of Steel and Mines 
have allocated to M. M. T. C., for servic· 
ing, customers with a total demand of 
25;t>OO tonnes for the p riod .ApriJ ... Sep-
lember, 1982. 

9in.t enture ith C for 

1415. HRT RAM URTHY: 

ill the Minister of COMMERCE be 
· plea ed' to state whether India proposes 
to have joint venture with China for the 
~a a e of Chine rice p1anters? 

THE DEPUTY MINIS ER THE 
MINISTRY OF COMMERC (SHRI 
P. A. SANOMA): A Three-Member 
elegation fro India-China Chamber o 
Commerce nd ndu try vi ite ·na 

from 24th May. to 2nd Jun 1982. ~  

other tbing , the delegation disc th 
oossibility of manufacture in India o 
Chinese rice transplanters. o such pro-
posal has been received for app ov 1 ID 

the D parttnent of Commerce 

Credit i e by ationa.11ised 
priority ector 

1416. SHRI VIJAY KUMAR . 
YADAV: Will the Minister of  F ANCE 

be pleased to ~e  

(a) the comparative figures of credit 
given by the nationalised bank to the 
priority sector in the rural areas of the 
eastern State with special reference to 
IRD Progral:llme vis-a-vis the other-State 
of the country during the 1a t two finan-· 
cial y ar ; 

(b) whether Government are aware • 
that the performance of the banks bu· 
not been satisfactory so far as the eastem1 
States of the country are concerned; ancU 

(c) if so. whether Government have 
any plan 10 treamline the performance 
in the eastern States and if so the detail 

' thereof? -

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINA CE (SHRI 
· JANARDHANA POOJARY): (a) The 
term credit mobilised under the Inte-
grated Rural Development Programme in 
Eastern ~a e  in compari on to other 
States during the years 1980-81 and 
1981-82 is as below:. 

E .ern States 

th··r State 

( s. in crores) 

1980-81 1981-82 

32.04 

175.37 

76.39 

393.29 

· b) and { c). The performan of th 
ba in xtendin 6upport to th .. Inte-
grated. Rural Development Programme 
had been reviewed, in.ter·alia · the Fifth. 
Meeting of the Regional Con· ultative 
Committee for nationali d banks fo 
Eastern Area held on 30-6 82 at Bhu-
ban swar. While the implementation of 
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tho p o amme had · ro'ir 1 ely jmprov· 
: in . of States in ·the Eastern 
gion · t ere was ,still neeli for appro .. , 

priate rengtheninl{ of the State. level. 
machin ry in some of them. · The -State 
Governments 1iad been assured tlrat th 
vailabnity of credit from banks would 
not act aa a constraint in the implemen .. 
tation of die programme in the region. 

U1pgraaatioo of Citie and Towns 
Gu1arat 

in 

1417. SHRI RAMJIBHAI MAV'A.NI: 
Will tb . Mini ter of FlNANCE be plea -
eel to late: 

(a) whether demand has been made 
by unions and federations as well 
by some MPs from time to time for 
-upgradation of some of the cities and 
towns of Gujarat; · 

(b) if o, the details of such demand 
m · after the last Census; the action 
f e.n nd the outcome thereof: 

(c) whether Government have ta"ken 
a decision for the upgradation of soµte 
citie a d tOwns of the country according 
tp .. the pro vi ional population figures of 
tile last census reports: 

(d) if o, . the names of such towns 
~ cities. , with their population figures; 

(e) hen the ·effect of upgradation· will 
bC given: . i 

. (f) when and how it will be ~ 

~ e  and 

(g) what benefits will accrue to tho 
employees as a result thereof? 

( 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODTA): (a) to (g). 
Some demand have been received from 
certain rvice unions anct federations. an<I 
from MP etc. for the upgradatinn of 
some cities and towns of Gujarat on tha 
ba is of the provisicnaJ 1981 Ce11$Us 

s. Names of ome of these cities 'er 
OllOW'; 

i. Ahme,clabad 
3. R Jkotr 

5· . pt' 

~  Sur t 

+ Jetpur 
•· 6. Bo. 

8. 

10. 

11. P ail.pur 12. D had 

t3 . . Bulsar · 

e ~ t have, however d ci · to 
consider the question pf ~ a  ificatioiil 
g a ~  of cities!town all ov r I ~a 
on the ba i' of the 1981 Census figures 
only aft  r the final 1981 Censu figure 
are received from the Regi trar General 
and Cen u · Commi sioner of India. Hbw-
ever, a decision has been taken ~  ~ 

and when citi s are classifiedjupgraded on 

the above basi , die effect of such c'assi-
fication!upgradation will be given retro-
spective1y from 1 ·8-1982. A  a re ult of 
such clas ificationl upgradation, some cif a 
which are not classified now will be classi-
fied and. the Central Government emplo· 
yees working there will become eligible for 
HRA at 'C class rates. Central Govern-
ment employees working in cities which 
are u p.gn¢e.tl an the above basis will ·be-
come entitled to higher HRA and CC 
as admissible on account of the upgraded 

status of the ·cities. 

Bearer BOnd-Scbenie 

1418. SHRI MOHAN LAL PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number of times the Bearer 
Bond , Scheme was introauced; 

· ( b) the amount collected each time 
by selling bearer bonds; 

( c) whether there is 
to restart the. scheme of 
( d) if ~  .what are 
~  e ~  and ~ 

any proposal 
bearer · bo ~  

the details in 

(e) e ~ e  any modification is. gt,,.. 
posed to be made? 

. THE MINISTER OF InNANCB 
(SHRI PRA AB MUKHERJ E): Spo-

~  . -Bear r Bonds were sold i two 
pb ~ e ·firit ·from ~  · to 
t.0-4 .. ,1981 a d t e second from 
1-J2-f9' 1 0 9-1·1982. 
··" ... : . 

(b) ·The. flr phase sales amounte · to 

. 385.55.50,0QO a d the r Ii ati s i 
the.· second · 'base amou 1t · T 1 -.. 

579.09 10.00·0. . "i: 

( -) No, ~  

(d and )1 ; e 
~ I f .,. 

. ' 



I er ASAbHA 25 '10 AKA) ritt 1t 1lsW ... r 

1419. SHRI . T. KOSALRA · ill 
the Minist ·r or FINANCE be i>iea ed 
to state; 

(a) the rea ons for the delay in con ... 
stituting the Excise and Customs Tri-
bun 1, which wa announced in 1980-.81 
General Budget; and 

(b) the pattern of working the Tribu· 
al that 1$ likely to b con tituted? 

HE M  B ATE IN 'H 
MINISTRY OF !NANCE (SH f 
SAWAI SINGH SISODIA): (a) Sine 
n Appellate Tribunal is ~ g cor.-
tituted for the first time on the in-
di ect tax s de, its setting up had 
to be preceded by consideralJle pre-
paratory work of organisation.ll. and 
legistical nature, such as finding and 
furnishing of accommodatit>n ~

ed for the Tribunal, const1tuti1m of 
Selection Committee, selection o the 
Members and staff of the 'rrib•maJ, 
selection and ~ g of the Depart-
mental Representatives, separat101.1 \,)f 
records relating to cases whkh would 
go to the Tribunal upon its const:tu-
tion, finalising the terms of nrpotnt-
ment and conditions of e ~~  fram-
ing of rules required to be ~ e  for 
the working of the Tribunal, ek. This 
preparatory workt which necP.ssa rny 
took time, has almost been ~ e  

(b) Broadlyt the pattern wm be 
that appeals against the 1di1wi at.ioti 
0 de s o.f the Collectors .m Addi .. 
tional Collectors which presently lie 
to the Central Board of ~~ e and 
Customs, and matters <ex,"! pt1 g 
those involving not more tha Rs. 
10,000), which presently ~ up to 
Government rev1s1on a~  the 
orct t>s in-appeal of the Appell. te Col-
lector (who hear appeais ·1g inst the 
adjudication orders of A ~  Col ... 
lectors an eputy Collector";) ~  

aft r th setting up of the _\_pl1c!late 
Tribuna , l e to this Tribunal. Ap-
peal involving questions ~  classifi-
cation and valuation will be beard' by 

~  al Bene e  o t • Tribunal c 
po d of ~  less than thtee ·llU)eca 
ea I cat 
appeal , will b 
~ e  consistin 
· (or in sma]] r  c  a single 
ber) which will be located at Cal-
cut a, Bombay. Madras and :Tew 
Delhi. . ubj _(' · to th e evant ro i-
sio.ns o the relat d statutes and the 
rule made thereunder y Govern-
mo t, the Tribunal will be free to lay 
dov."11 its own procedure and its clny-
to-day working i·.1 b  r g ~ e  by 

the rules of procerl ur that the Tri-
b may fram in thi behaU. 

·reme t of Rooms for Asiad 1981 

J420. DR. VA ANT KUMAR P.c\N-
DIT: Will the Mini ter of TOURISM 
ND CIVIL A VI TION be pleased to 

tate: 

(a) what according to the assessment , 
of the sgecial organising committee of 
Asiad 82, is th requirem nt of ( i) Room 
in V Star H otel and (ii) Rooms in IV 
Star or lower category of hotels during 
the Asiad 82 in Delhi; 

(b) of thi , how many rooms are 
already available in hotels as on 1st 
January, 1982 and how many additional 
win be from "Hotel Projects for Asiad 
82", their figure category-wise and Hotel 

Project-wise; 

(c) of the above new additional room 
.hotel projects. how many have rn ~

tional foreign· exchange tieup; Please give 
th quantium of foreign exchange of each 
hotel 9roj ct and its 5plit up for items 
like C:csigning. t chnology, a a~  

equipment and material and intere t or 
royalty payment fa foreign currency; an 

(d) wh t e ~ would be taken a ainst 
those ho el e ~ which fail to provid 
th .. agreed room fadtity during tb .. kiad 

1982? 

THE MINISTER OF STATE JN THB 
MINISTRY OF TOURISM AND OVIL 
AVIATION (SH1U KHURSHEED 
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KHAN): (a) The a  s ment 
of th sueci 1 organi ing Committee of 

A iad 1982 i as under:-

Rooms in 5-Star 

Rooms in 4-tar 

Rooms in lower cate-
gories 

1620 rooms 

465 rooms 

715 riims 

· Total: 2 00 rr om 

(b) There are-40'31 room in Delhi in 
hotels on th approved list of the ~e a  

ment of Tourism as on 1-1-1982. They 

st nd classified as und r :-

5 Star 2413 rooms 

4 Star 511 rooms 

3 Star 

2 Star 

1 Star 

281 room 

674 room 

· 152 room . 

Total: 4031 room 

Th additional hotel rooms which will 
b made ~  'lable through ASIAD 1982 
linked hotel project are given in the 
tat ment-1 attached. 

( c) For ign collabo ations have been 
approved in the ca e of three hotels and 
ne more is under onsid ration. The 
details are given in Statement-II attached.· 

(d) Jn the event of failure of th 

hotels to commi ion rooms to the extent 
indicated in their agreements, penalty 

clauses thereof will be invoked. 

_.,,Statement I 

I. Name of the Hotel 
No. 

ian Hotels 

!2 urya HoteJ 

3 idhartha 

4 Kanishka 

5 Mayurya extension 

6 Taj Hote1 

7 CentaW' Hotel 

8 amrat 

Yatri Niwas 

IO Bharat Hotel 

II Meridian H tel 

12 ark Hotel 

'oTAl· . 

Rooms 
Total No. promised 
of rooms for Asiad 

'82 hy 
hotelier 

588 300 

258 241 

156 156 

300 300 

122 J 22' 

500 .200 

416 20(). 

300 25<> 

562 550 

500 150 

425 II 

231 100 

........... -
4358 ·1f1J.J 
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ame of the 
Iiidian Hotel 

J. ih rat H t l 

Q. w-.ya Inte1·na .. 
tional (under 
consideration) 

3. 'an Hotel 

J/s. Pw-e Drinks 
Charanjit 
International 

Statement D 

ame of the 
{j reign · -

ature of Payment Quantum of Paym nt 

collaborator 

Holiday Inn. (a) oyalty (a) 3% of th total ro 

ofitel 

Hyatt. 

~ e e  

r m revenue, excluding 
turnover from shopping 
centres etc. ubject to 
axes, during the period 
f greement. 

_(b) Lumpsum paymen for (b) U .. 
franchi d ign, Engi- lo taxes. 
neering con ultancy etc. 

( c) Consultancy fee of 
• 50,000 p<"r annum fr 
two ya.rs. 

(a) Royalty (a) 3% of the total roon 1 

(b) Technical istan e fees (b) F.F. 950,000. 

(c) Specific training 

(a) Royalty 

(b) Technical Assistance 
fees 

(a) For technical ervices 
to be rendered outside 
IncJ.ia (In Planning, de-
signing, construction, 
equiping etc.) 

(c) F.F. 32,000. 

(a) 3% of the total l'oom 
sales. 

(b) U.S. S 150,000. 

(a) US $ 1,60,000 one tim 
paym rit. 

(b) For publicity, sales and (b) 3% of income on ac· 
advertising and use of count of room al s. 
brand name. 

In addition to the above payments, t.he Indian com any 
may rc--imburse the actual expenditure incurred b 
Collaborator as below:-

(i) For. technical ~ e  in 
India 

(ii) Fqr optional services 
obtained by the Indian 
company as establishment 
of management control 
and accounting system, 
assistance in aelection 
·and recruitment of staff 
at e~e e levels, 
training of staff within 
and outside India, pur" 
chase of initial inven-
tory, etc. during pr -
pening period. 

(i) Upto a maximum of U 
i 40,000 

(ii) Upto a maximum of U 
•. · 200, Ofl. 

( c) All the above payments to the for ign collapora or will 
be subje t to applicable ta es. 



147 nttt?n A ers JULY 16, 1982 W itten Answer; 

14 1. SH I CH .  D ~ 

U H Will the Minist r  o 
!NANCE be plea to ·tat . 

f t that I L rg 

in 

if s , what i'i the lot 1 number uf 
cl im. nding in Delhi for more than n 

Y ar and l that on r ar and al. o upto 
oow; 

( c) what ar the main ~a ons for d  1 y 
in ttling the claim ; 

(d) what is the tim1.,; by which su h 
1 im are settled and tbe tep propooed to 
nsure expeditiou ettl ment of claims; 

( e) whether in order to settle the claim 
immediately a  d also t tfoipose of pendin ... 
a  , Gov mment have decided to a -
point more Claims J nsp•!CWrs; 

(f) if not, the rea ns therefor; and 

(g) if o, by 'What time the same will 
he recruited? 

THE DEPUTY ?\II fSTER IN THE 
M  . JST.R OF Fl1 i\ CE (SHRI 
JA ARDHANA POOJAI Y): (ca) 2and 
(b). The total number of motor a ~ 

clai. s pending settk .1 .::nt .All over India on 
31 December, 1981 wu 1,49,893. Fi ures 
of the pendeocy of  :uch claims in the Delhi 
o  c  r and in otb r tatc offices are uot 
readily availabl . 

(c) be main rea ns for delay in the 
ttlement of third party claims are con .. 
receipt of no ice of accid nt in tim , ime 
ta en in quantification of compensatfon and 

time tr.k n in dis rJ. al of rases referr d to 

motor accident claims rdbunals and courts. 
Th delay i th disoo ~a  of own damage 
cff\lID'l l du , ;(ltPT al'a, tn non-receipt Of 
docum n c:; and dhn te r g~ g the quan-

tum of claim payab . 

(d) Th di al of :Hm damage claim 
quic er d i compl tcJ as as 
ury .. umcnt 1 ~ pport t e 

laim have been received. The t me 
in the disppsal may be a hort a  one 
The di pos of third-par claim 

rily takes omewhat f ger time. Where 
the cl · m  a  n  r f rred to 
a cident cl im tribPaals r courts 
ispos 1 · no nder the control ' c 
in urance companie . 

( e) to (g . The general in uran in-

u. try i makin fiorts to bring do n t  e 
~  ency of claim·. 

ln its judgement, t.he \: ·j timg number f 
Cl im ln ctor and prof •ssi0n l . urvef-
o r. and ~ as. .  r i  . dequale for ren-
'1 ri,ng a i tance in the ettlement of ctalm . 

There i no propo I ro ppoint 
Claims Inspector . 

Reo 

1422. SHRI M. V. CHANDRASHB-
KARA MURTHY: Will the Minister of 

FINANCE be pleased L'l tate: 

(  ) whether he ha: g~  the banks to 
reorient their policies for the overall inte-
r of poor sections nf the society; 

(b) if so, whether the nationalised banks 
, ve decided to revise their policies for t.he 
tterment of poor sections of the society 

and overall national interest; 

( c) if so, the main ieatures of the re-
oriented policy; 

( d) to what extent it will be helpful to 
the natioo; and 

( e) what are the changes likely to be 
made in the previous ,oticy? 

THE D PUTY MTNTST R 1N THE 
MTN TRY OF FINANCE (SHRI 
ANARDHANA POOJ t\RV): (a) to (e). 

Since the a a ~a  of bank5 in 1969t 

a numb r of ste have been taken to 
ori nt th Policies of the banks to l'b ... -
ralise the terms and simplify the ~ 

for gr nt of loans to economically w aker 
c i<'n and sm 11 ~ e  om im .. 
port.ant steps taken i thi direction are a. 

ollows: 

( i) Simplified loan ? pplicat lon-cum-
rview form. 
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(  ) implified p HoaHon Q in 
r jo al Jangua s for , griculturaJ toao . . 

~ ) Relaxations in margin, urity 
and guarantee requirement . 

(iv) Delegatio of adequate ·power 
to branch Manage . 

~ G. ~ e  attnch s importance 
to proper. impl m ntation of th" meas r.., ·, 
implification of procedures being a onti-
nuous proc s , proposal in thi reg rd 
are give due con id ri.il fon a · and hen 
received. Recent y, the h.lmks have 
advi_sed to raise t.he m re of priority sec-
tor in their credit ~  to 40 ,Per cent. 
Within the priority ctor l new ~  of 
weaker ections bas at · been introduced 
in the 'sub-· ctor of agriculture and· smart 
scale industries. Thus, small and marginal 
farmer with land holdings of 5 acres and 
less and ~ dies labourers a also persops 
engaged in allied activities wh , e borrowal 
liauts in such activities rlo not exceed Rs. 
10 000 h ve been recognised as. ~a e  sec-

tiriris ·within agriculture. Similarfy, units 
with credit limits upto and inclusive of 
R  . 25,000 are to be treated a weaker sec .. 
tion in the Sl1Ja11 scale indu tri s. In ~  

to ee that these weak r sections in the 
priority sectors are givc.n appropriate at .. 
tention by banks in the matter of all0cation 
of . er dit, the banks are required to ensure 
that direct advances to such sections in 
agriculture should rea:h a level of at least 
50 .Per cent of the total direct lending tt) 
Agriculture, inc1uding allied activitie , by 

1983. Similar y, ~ a e  to weaker sec-
tions within the small ~ a e ·odustries sec .. 
tor ould constitute 12.S per cent of the 
tot 1 dva1 ces to m 11 scale industrle by· 
1985. 

Ban also advance !oans to weaker c· 
tions for house constrnclion, education and 
for con umption purposes. Housin loans 
for amo t11 s not exc edbg Rs. 5t000/.· ~  

economically wea er section and 1ow in-
com o · are a ~  at concessional 
int res, advance'S to indi ent studen s for 
hi .r ed c .i • in p· rticular t tho e be-
longin Cl , are grante at comp · .. 

~  iower .rate of e e~  Banks also 
adva ce cons m i er , it .to weaker . .c-
tiop,., tpe ~ e  .'· r Q1 ica1 . , xne ~ , 
ed tion 1 fu r 1 I 

births and . oth r e g ~ . . re nie· ot 

e ~e g  in the gg regate, Rs. 500 per 
borrower. 

ch me e lu \11 ly ~ ant for weaker 
8'7ction is the D.R.I. Scheme. Advamces 
und r the Scheme are available to indivi-

. dual sati fying certain land holding end 
income criteria. 

Mor recently, the banks have been ad-
vi ed that all requirements for productive 
purpo. es of indu tri s  a welJ as the im-
plementation of tqe 20 Point Programme 
and lhe ntegrateJ ·. ural Development Pro-
g a~e should met fully following tfte 
measures taken by the Reserve Bank of 
India to relax the credit restraint in. the 
ban ing sy tem. Banks have also been 
~  ed ~ e ure that bank branche , par-
ticularly in rural areas, meet the credit 
requirements of the beneficiari of the 
variou anti-poverty programmes initiated 
by the Ck>vernment. 

The implementation of these policies ~  

the banks is continuo!l ly monitored and 

corrective steps are t· .k  n to see that these 
policies serve the overaU interests of the 
poprer section of the sodety and meet the 
genuine productive requirements of the 
variou ctor which directly or indirectly 
help h poorer sectioos. 

Cut Compensatory support to 
neeriDg Exporters 

1423. SHRI M. V. cHANDRASHE· 
~ A MURTHY: Will the Minister: of 
COMMERCE be pleas d lo state: 

(a) whether engineering exporters will 
have to ~ e a cu,t on ro1:>h compensatory 
~  unless t y provide complete cost · 
data to Gov rnment ju tifying an increa. 
in the rate of cash assistance; · 

(b) if so, wheth_er the engineering ex-
porters have not o far done the same; 

( c) if so, the reactio of Governm nt 
thereto; 

{ d) what are the oth  r steps Government 
proposed t take in this regard; and -

(e) w at w amount provi 
byQ, em as ·c.o pe tory up-
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port to export g od during thet u r nt 

year al o last year? 

T  E  D PU MINISTE IN H 
MI IST OF COM ERCE (SHRI 
P. A. SANGMA): (a) to (d). The exist-
in rate of c h compen atory on ariou 
product , including engin ering goods, are 
valid u  o 30th Septemb r, 1982. lt i 
propo ed to review the rates and for th\. 
urpo e  n  c ary dat has been called for 
through the cone med E ·port Promotion 
Council , including the Bngineering E port 
Promotion Council. Th data i b ino 
r ceived from th"' Council, and i beiI g 

crutinised by Government and revi ed rat 
ill be announced a and when de i ion 
re taken. 

(e) The total amount provided by the 
Government as cash compen atory upport 
to export goods during the current y ar 

a ~ last ye r i as under: 

Actual Expenditure Rs. 452.48 
1981-82 (Prov.) crores 

Budget-&timate R  . 473.50 
19 2-83 crores 

Co erage of more stations by Third evel 
Vayudoot service 

1424. SHRI NAVI RAVANI: 

SHRI G. NARASIMHA R DDY: 

SHRI MOHANIAL PATEL: 

Will the Minister of TOURISM A D 
IVIL AVIATION be pJca ed to tate: 

(a) wh n the Third evel Air ervice. 
w re introduced; 

(b) the detail of the routes covered by 
the e ervice ; 

-Cc) whether there i ·my pro po al to 
cover more station (route ) during the 
current year; and 

( d) if o, the detaH thereof? 

HE MINIS R OF· 'OURISM A D 
CIVIL AVIA ON fSHRI A. P. 
SHARMA): (a) and (b). Vayudoot as 
inaugurate.d on 26th January, 1981. The 
route op r t d by Vayndoot in different 
r gions are as follow :-

ortT1-Eastem Region . 

-Gauhati!Ba.ra '1 ih ... h· r · 

- 88:ftala ila bah 

-ChabuaJTezu 
... 

~ e  Region 

-Delhif LudhiaoajDelhi 
·' i 

-DelhijDehradunjDelhi . 

-DelhijChan igarh ulu;cbandig rhJ 
Delhi. 

Ea t m Region 

lcutta/Jam hedpur/ ~ /Ranchi 
Patna 

I \ 

(c) and (d). Y s, ir. Th fol ow-
ing 23 stations were propo ed to be covered 
within the first pha e of Vayudoot exp 
ion programme:- . 

uddapah, Raj mundry, Warang I, Jam .. 
hedpur, Gaya, Muzaifarpur, Purnea, 
hur, Hubli, Calicut, BHaspur, Jagdalpur, 
N anded, Rourke la, Ludh · ana, Kota, mt. 
ner, Jaisalmer Thanjavur, Dehr 
Ghazipur, Pantnagar, Rae Bareli; 

Of the above, Dehradun, Ludiana, Rom-
kela, J a ~e  and Mnzaffarpur ha c 
. lready been connected by Vayudoot 
vices. However, ser ices to Muzaft'arpur 
has been discontinued due to lac of 
epger traffic. 

Relaxation of Re iction on Imp 
Machinery and Components 

1425. SHRI NAVI RAYA I: Will 
the Minister of CO MERCE be plea 
to state: , 

(a) whether it i a fact that there 
re triction on import of plant, machinery 
and component ; 

( b) whether Government are .. 
ing to relax the restrictions on import o 
machinery and components: and 

( c) if so. the detai,l thereof? 

HE DEPUTY MINISTER THE 
M STRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c) ppeodix 
1 of Import and xport Policy., 1982-83 
(Volume I) contains list of banned items 
f capltal. go·ods which are not ~ ~a  
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lowed· for impor. ppendix 2 of· the 
.d policy contain r t of capital good 
llowed for import t n er Open General 
Licence subiect to the conditions laid 
do in the policy. 

For other capital aoods. application 
for import can be considered in ccordanc 
with the policy laid down. 

There is no propo al at present o make 
any further liberali ation in the import 
policy for capital eood a uch. 

· tance to Tata Concems from 
G-Ovcrnment inan:ial institutions 

1426. SHRI RAM VILAS PASWAN: 

SHRI RAJ SH KUMAR 
SINGH: 

ill the Minister of FINANC be 
pl e·d to state: 

1 (a) th · amount of loan/assistance in 
one form or the othC'r form the various 
Government financial institutions giveii 
to ·'the iata's and their ister · concern 
during the last five years year-wise and 
the terms on which the ~a  have been 
given; · • 

·(b) do Government exercise a check to 
see that the loans given to those industrial 
hou .es have been properly utili ed; 

(c) ow much amount out of the 
above · ha been returned an how much 
i due from eat:h of them; 

(d) whether any request from tliese 
industrial houses i ml penrung for grant 
of)oan and if so, the. etails thereof; and 

( e) whether any loan was w ived 
during the same period in response of the 
above concerns and if so the Cletails 
thereof? · 

TH D PUTY INISTER IN H 

M ISTRY OF FI ANCE .( RI 
JA: ARDHA A l1VOJARY): ·(a) The 
amount of loan di ur d by the All 
India t rm l ndin;r-rublic S ctor Fin n-
~I ~  namely ndu trial Deve-
lopment Bank of ndi ( DBI) and ln-
d1.J8tria1 inance orporation of India 

(I I) during the la t five years to the 
c nc rn belonging to Tata Group is 
gi en below: 

ear ( pril-March) 

. in lakh) 

Amount of 
loan di bur d 
by IDBI and 
I C 

----____ ..__ ------

1978-79 

1979-80 

I 80-81 

97.00 

2225. 0 

209.00 

1395.ro 

The terms and condition tipulated by 
IDBI and IFCI for extending financial 
a i tance to the Tata Group of Com-
panie have been decided on merits of 
a h individual c  e and have been in 
conformity with the guidelines followccl 
by the financial institutions for grant of 
a sistance to MRTP Companies which 
inter alia provide for more tringent 
financial norm like debt-equity ratio and 
promoters' contribution. The loans 
granted carry the applicable rate of in-
terest and are normally ecured by way of 
equitable mortgage of immovable as ets 
and hypothecation of movable -a ets, 
present and future. 

b) IDBI and IFCI have evolved 
pr edures con i tent with the re1ativ 
ovenant and terms embodied in the loan 
agreement to en ure that the fund dis-
. bursed to the as i ted concerns ar utili -
ed only for the purpose for which the e 
are sanctioned. The sanctioned Joans 
are ciisbursed to the concern in in tal-
m nt according to the need relat d to 
the progres of th project. Regular 
follow-up measures like in pection of 
books of account , collection of informa-
tion through prescribed return and 
nominee directors, in pection o the pro 
j t . ite tc. en ure proper utili ation of 
th I an given by the financial in titu-
tion . 

(c) A total loan amount of Rs. 272.35 
1  h wa repaid during the five year 
p rio , · 1977-78 10 19 1-82, by the ata 
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Group of Companies to IDB and IF . 
A t the end of March 1982, the amount 
of Joan of IDBI and IFCI outstanding 
against the Tata Group of Companie 
amoun ed to R 4432.09 lakhs. 

d) As at the end of Jun n 2 two 
applications were pending w· .h IDBl 
from T ta Group of Companie for total 
in titution 1 assi tance of R " 38.30 
crorc . on the 30th June 1982 one 
appJi · tion fr m Tata Group for total 
in ·tit utional n i ta nee of R  . 9. 12 crore 
wa pen ing with IFCI. 

(e) No loan amount due to IDBI and 
I CI from Tata Group of omp nie 
1a v ived durini the last five y ar . 

lTDC ommittec Vi ting European 
countries 

t -P7. SHRI M VILAS PASWA : 
;\/iJJ ~ Minister of TOURlSM AND 
:1v1 !. VIA TION be pleased to state: 

(·i) whether an I.T.D.C. Committee 
con i ting of non-technical men recently 
ish 'Ome European countrie to make 
t ·chni" J evaluation of the car and buse 
t b"' imparted from there: 

{ b) if so, the com po it ion of the com· 
m1tt I!' 

( c) tho finding of the committee; and 

( cJ) foreign exchanie involved as a 
re ·ult thereof? 

THE MINI R OF STATE It THE 
MlNT TRY OF OURISM A D CIVIL 
AVIATION CSHRI KH HE D 
ALAM KHAN): (a) to (c). A team o 
two one ad.mini trative and o ther techoi-
c Uy qualified officer of ITDC comp1" -
ing the Divisional Manager (TourH 

rvi e  ) and Joint Divisional Man er 
( ommercial), wa deputed in October/ 
ovemb r, 19 l to i it We t Germany, 
r nc a d J p· n l a ~e  th comp ra-
ti ve merit and demerits of vatiou ma es 
of car. , a al to  carry out commercial 
an tech 11ical negotiaffons wtth Lbe variou · 
c  r manufacturers with a view to select-
ing' the mo t uitable and economical 
m  e for operating under Ind' n condi-
tib . 

he m cam o th conclmdo t 
th er ed nz car is tech ically most 
·uitable for use in India  a touriSt ~ r 
in term, of col)omic return , ope in 
t durability, etc. 

( d) he total foreign e chang e pencli-
ture on th.! visit of th team in qu tion 
a · quiv lent of R s. 59,000/-. 

Lo s··tanc to D m· 
from Gov ment Financial 

142 . HRI RAM VILAS PA WAN: 

HRI RAJ UMAR 
SIN H: 

WilJ rhe Mini ter of FINANC be 

plea ed w tate: 

(a) th amount of Ioa,n/ i tance in 
ne form or the other 'form t e various 
Gov rnment financial in titution9 ve 
given to the Daim.1a ana tb ir cbn-
cem during the la t five years, year-wi e 
nod the term on which the loa have 
been given; 

( b) do Government e rci ._ a ch ' to 

, ee th t the loan, given io tboso in u  -
tria] hou have . been properly LI f :ed; 

(  ) bow mu ·h amount ut 

a ve b. b en returned and 
~e from . ach of them; 

(d) whetb r any r qu t frn 

the 
nch 

du ·trial h u · i · still pendin r nt 
of loan and if so, the details th. r.., • : ~  

(e) wh ther any 1 an 
during th me period in 
above conce-rn · · and 'if 
thereof? 

THE DEPUTY NtST R r .• H:; 
I  T TRY OF F1N CE (. HRl 

J ~A  HANA PO'OJARY): (-t) to 

. (e). No omrr1y admitting it elf tl> 
controlled by Dalmia roup Mem r is 
regi tcred under ection 26 of th MRTP 
Act, 1969. It may, however, h tated 

th t the Company Law Board, by its order 
dated ·s-'!-198 held that 23 un ertaking 
were und the c-0ntro1 of a group of 
p r  o , are mem r of t family 
of hr" l Dava D.ilm1 . hi"s order 
h n hallen ... d .o:h befor 1 .: Oethi 
H · · urt nd the Supreme Court. Tb 
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tte · i till ndiog before both the 
.  A ·1fi . b sic is ue 6f (fe' tifyin 

mp ·e ow ed by the Dalmi and/or 
ha g conn ctic>n witti th Dalmia ha 
not t>een r olv d and i sub-Judice, it 
woul not b pos ible to furnish informa-
tion r garding fin ncial a i'tance given 
y th various Government financial in-
titu ions; extent of recovery; amount 
till outstanding: num er of pending 

opplications; etc. in resped of concerns 
belonging to the Dalmias. 

atloo to 
707 c . 

of Boeing 

429. HRI BALASAHfm VIK'HE 
PATIL: 

SHRI CHA DRA PAL 
SHAILANI: 

SHRI AWAL KISHORE 
HARM A: 

HRI UTTAM RATHOD: 

HRI R. N .. ~  : 

HRI MOOL CHA D DAGA: 

HRI VU.A Y KUMAR 
YADAV: 

Will tne tru er of TOUR! M  D 
CIVIL VI 'TI l ba pl' d ro tate 
the number of per ~ kiUed and the 
amount of comp n\· Lion iven ".o tbe 
famHie o'f ea h of the killed per o.o'i in 
AI Boeing 707 era. h ne r Rom ay on 
22 June, · 1982? 

THE MT ISTER OF OURf M N 

CI IL AVIATION { HRC A. P. 
SHAR A): 17 e ~  2 crew mem-
ber ,  2 taff member of Air Jn i· and 
13 p eng r  ) were illed in the accident 
to Air India' Boeing 707 airer fl VT-DJJ 
at Bombay Airport on 22nd June, 1982. 

No compen ation has o far been paid 
in re pect of any of the per ons ilJed in 

the accident. Action to obtain and deal 
with· compensation claims ha') lready 
been .i itiated y Air India. 

1., ca ·c of death of. international 
Pu;)s"'n · r, pending upon the age. earn-
ing c acity, de ndency of family mem-
er and other relevant factors, the com-
pens tion amount would vary from 

s tHr to abou up 
Iakh . Jn ca of death of dome ti 

pa enger, the compensation amount 
would e Rup two lakh . Compensa-
tion in re pect of bodily injuri , t ·., will 
depend upon the riou ne s of the injury 
n ported by medi J report, le. 

edronlc Complex in Border . taf 

1430. SHRl I EN GHQ H: Will t 1 

inister of DE EN be plea d to 
tate: 

(a) whether Government have taken a 
policy decision not to set up e1ectr nic 
complex in a border tate: 

(b) if o, whether the aid deci ion is 
only for electronic complex or for () her 
·uch/ imilar e tabli hments a 1 o; 

( c) if so name of the estabJishments 
II 

so earmarked; and 

(d) how m ny • uch proposals haYe 

since been denied arid in which tate ? 

THE DEPUTY Ml IST R IN THH 
INISTRY 0 D FENCE (SHRI .  P. 
INGH DEO): (a) No, ir. 

(b) to (d). Doe not ari.e. 

atio · a of .lute lndu tr 

t.431. SHRJ fR GHOSH: 

HRI M. l .f IL: 

ill the Minister of OMM RCE be 

pleased to state: 

(a) whether there i any propo al to 
nation l.i e the entire jute indu try in the 
country· 

( ) if o, th detaiJ thereof; 

(  ) whether Government of West 

ngal has· urged upon the Union Gov-
rnm nl to nationali c the jute indu try; 

and 

(d) if ~  lh reaction of Union Gov-

ernment? 

THE DEPUTY 
INI TRY OF 
. S OMA): 

( b) Docs not arise 
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(  )  o ir. Ther ha been no uch 
roposal from the State Government. 

(  ) Government' policy on take-over/ 
na i na1isatioh of sick Units was pro-
nounced on 6th October, 1981. Take· 
bv r ationali ation of an industry is 
the fa method of reactivating sick unit . 
G vernment' s role in terms of this policy 
deci ion is primarily to moniter and co· 
ordinate measure aim d at revival of che 
ick units coupled with a sistance from 
the banking and financial institutions who 
are primarily re ponsible to take remedial 
me sure inclu ive of financial and 
managerial restructuring of the units in 
order to rejuvenate the indu try. Only 
after all these measure have been taken 
and they have failed to prevent sickne s 
in any unit. can overrunent think of 
possible take over or nationa1i ation in 
accordance ith the prescribed policy 
cir ular of 6th October, 1981. In term 
of this policy decision, Gov rnment do 
not con ider the present moment an 
appropriate time for considering any 
measure for takeover or nationalization 
of the jute industry for whose better 
un tioning Government have been in· 
itiating, monitoring and coordinating a 
number of administrative and fiscal in-
centives/measures. 

Balance of Payment 

1432. MOHAMMAD ASRAR AH· 
M D: Will the Mini ter of FINA CE 
be pleased to state the · s ate of affair of 
balance of payments as on date? 

THE MINISTER C>F FINANCE 
( HRI PRANAB MUKHERJEE): The 
alance of payments continues to be under 
~ e a e strain. According to the 
provi ional trade data our exports in-
creased by 13.3 per cent to Rs. 7557 
crore in 1981-82 and imports increased 
by 9.6 P  r cent to Rs. 13271 crores leav-
ing a trade deficit of Rs. 5714 crores 
compared with a deficit of Rs. 5813 
crore (revi ed) in 1980-81. Foreign 
exchange as et of the RBI ( e ~g 
old and SDRs), aft r allowing for move-
ment in trade, invi 'ible and capital 
acaounta, decHn d during the year by 
R · l461.6 crore. · This include credit 

for dtawal of R  . 636.8 crore again t the 
E tended Arrangement with the IM 
during 1981·82. During the current fiscal 
year upto June 25; 1982 foreign exchange 
asset (excluding gold and SD ) have 
hown .an increas of Rs. 29.8 crore , 
taking into account a drawal of Rs. 311.6 
crores under the Extended. Arrangement 
with the IMF. In th corresponding 
period of 19 1-82, e ei·ve bad declined 
by Rs. 526.9 crore and there was no 
draw I from the IMF. 

number of steps have been taken 
to deal with the balance of payment 
situation. With a view to restoring viabi-
lity in our balance of payments position 
in the medium term Government entered 
into an Extended rrangement with the 
IMF which enables India to purchase 
upto the equivalent of DR 5 billion over 
a three year pii·iod. Sp ial attention is 
being given to import ub titution, and 
efforts are thus being made ·to increa e 
domestic production of petroleum and 
petroleum product ; fertilisers steel 
edible oils, non-ferrous metails ~  At 
the same time, effort are being intensifi-
ed to increase exports and attract mor , 
remittances and investments by non-
residents of Indian origin from abroad .. 

Accidents to Civil Planes 

1433. SHRI RAMJIBHAI MAVANI: 
WiJl. the Mini tcr of TOURISM AND 
CIVI AVIATION b plea ed to state: 

{a) whether a number of civil air acci-
dents have occurred in Gujarat and other 
parts of the country during 1 January, 
1982 to 30 e~ 1982: 

(b) if ·so, the number and details of 
air accidents occurred during 1 January 
1981 to 31 December, 1981-and ~ 
1 January, 1982 to 30 June 1982· 

' ' 

(c) the details of various enquiry re-
ports and finding of uch accidents; 

( d) the actfon taken ag inst t11e res ... 
pon ible person ' employe and officials; 

(e) the compensation, given or to be 
given to each per on in each accid ~  
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f) whether any abotag extremi t • 

a tivitie or forei hand i bread in 
me of the e accident • if o· anct 

(g) the detail her of? 

OF "'OURJSM A 
IVIL vr TIO ( HRl A. P. 
HA MA): (a) (b), (c) and (e). A 

tatement givin th requi ite information 

J. laid on the TabJe of the Hous"' .· 
[Placed in Library. S  e No. -4261/ 2]. 

Suitable action Ii ~  p nsion of 
licen etc.. has b en ta en/ eing tak n 
·1in t the r ponsible per on , employe 

and official . 

(f) No, Sir. 

(g) Doe not rl e. 

rs fro Fo eign Countri for Con-
e• ional I nclal 11 Ip 

1434. HRI G. ARASIMHA 
DDY: Will the Mini ter of FINANCE 

be pl ·ased to , tate: 

· ) whether the Mini try ha5 under 
con ideration a number of offers of con· 
e  siona1 financial help from other foreign 
c untrie for indu trial proiects; 

(b) wh0th r the user indu trial units 
h ve ug e ted that the loans in the 1ong 
n  n may not e good as they will lead 
to ushering in of ob olete technology to 
hi h co economy; and 

( c) whether Government ~e to 
giv\: due weightage to thi vlew before 
accepting such offers? 

THE MINISTER OF INANCE 
( RI PRANAB MUKH RJEE): (a) 
Ye, Si . 

(b) and (c). i;>eci ion to accept con-

ce ional financial help including loan 

from other com1tries is taken after con-
sultation with the concerned Mini tries! 

Departments and the industrial unit  . 
efor the acceptance of uch financial 
offer , the concerned Ministries Depart-
m nt and Indu trial units examine care-
fuJJy the uitability f quip l • t fr m 
otbe countrie from technological price 
and other angles. 
1311- -6. 

loc t•on o arch and enlo me t 
for l>efence eds 

1435. HRI S. B . SID AL: Will the 
of CE be plea ed to 

(  ) the financial allocation for re earch 

and development for Defence need ~  and 

) wh t mea ure are propo ed for 
expansion aQd upport to re earch and 
development effort and achievement of 
clf-reli n  e in deTence need ? 

TH D EPUTY MINISTER IN TH 
MINIS RY OF DEFENCE (SHRI K . 
P . SINGH DEO): Ca) A um of Rs 
102 . 99 crore8 ha been allocated for 
efence re earch and developme t pur-
po!e in the Budact E timate for the 
YC".I 1 8:'-83 . 

(b) The acti-.itie of Defence ~ea  

nd Development Organisation are kept 
cons antly under review and where consi-
dered nece ary the existing faciJitie and 
infra tructure arc augmented to meet de-
fence re earch and development need . 
A close tiai on i al o maintained with 
the other i ter organisations engaged in 
research activitie like ICAR, BARC, 
C IR IIT and Universities etc . to keep 
abrea t of the latest development in 
variou di cipline to attain elf-reliance. 

omplaints regarding over-weighment of 
cotton purchased from farme s 

1436. SHRI SUBHA H YADAV: 
Wi11 the Mini ter of OMMERCE be 
plea ed to ate: 

(a) whether C ntral Government ha ·c 
recently received complaint r garding 
the ovl!r-weighment of cotton purcha ed 
from the farmer by the Cotton Corpora-
tion of India in Madhya Pradesh; 

(b) beth r inquiry ha ince b  n 
conducted hy. ov foment in this regard; 
and 

( c) what action Government have so 
far tak in the matter? 

THE D PU Y MINI TER IN THE 
MIN Y OF COMM RCE (SH 
P . A. 'ANG A): (a) to (e). The 
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Ceotral Oovt. had received a complain 
regarding over-weighment of cotton from 
farmers by the Cott6n Corporation of 
India in Madhya Pradesh. Upon recei'f• 
ing the complaint inquirie were made by 
the Vigilance Branch of the Cotton cor-
poration of India and it was found that 
fto such incidence of over-weighment of 
cotton had occurred. 

' Industrialisation of Border State 

1437. PROF. RUP CHAND PAL: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) which are the border States listed 
not 8uitable for etting up electronic] 

fence establi hments: and 

(b) what is the Government's plannin1 

to industriali e these State&? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): (a) While close pro-
imity to international borders is one 
.amongst many factor taken into account 
for setting up electronicldefence estab-
Ji hment , no border State has been speci-
fica1!y Ii ted a unsuitable for setting up 
ucb establishments. 

(b) Does not arise. 

Ce Directive to St tes for Economy 
In Foreign vi.lit of officials 

1438. SHRI RAMJIBHAI MAVANI: 
Will the Minister of FINANCE be plea: ed 
to tate: 

(ia) whether the Centre ha addrcaa.ed 
various Department and States regarding 
economy in foreign visits of officials and 
tho accompanying them o  a to curb or 
minimi e them; 

(b) if so the details thereof; and 

( c) what i the re po n  e thereto? 

ir ction to tat 
economy i rP foreign visit. 
etc. 

As for the Central Government Depart-·· 
ments, instructions have been is ued from 
time to ti.me to minimi e expenditure o 
visits of a ~ abro d. Propo als for 
deputation abroad of Central Government 
official are scrutini d by a Screenin 

Committee of Secretaries. In the case o · 
Secretaries to the Government, approval of 
Prime Mini ter is al o obtained. Official 
visit of Deputy Minister and Mini ter of 
State abroad are approved by Minister of 
Finance white in case of Mini ter of Cabi-
net rank and Mini ter of State in indepen-
dent charge of a Mini try, approval of 
Prime Mini ter i sought. The nece sity for 
deputation abroad and the estimates of ex-
penditure are scrutinised before approving 
the deputations. In tructions have al o re· 
cently been i ued revi ing the entitlements 
of certain categories of senior officer fr m 
Fir t Cla to Economy las air pa age, 
and to single room hotel accommodation 
in tead oi suite when they are abroad. 

Raids on Hou of Film Industry Perso -
nel by Income Tax and Customs Officials 

1439. HRI CHANDRA PAL SHAILA-
I: Will the Minister of FINANCE be 
pleased to state: 

(a) the particulars of actros actre se , 
directors, producers, a e ~  music di· 
rectors ,rlcayback ingers and distributors 
engaged in film industry who hou es . 
were raided by income-tax and cu tom 
officers after 15 February, 1981; 

(b) the total &mount of black money 
seized; and 

( c) legal action taken by Gov rnment 
again t them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA): (a) to (c). The in-
formation i being collected and will ·be 
laid on the Table of the House. 

etb k to Exports to Ni erta 

1440. SHRI H. N. A J GOWD 
SHRY D. M. 'PUTTE OOWD 

Wil I the Minister of COMMERCE be 
plea ed to tate: 

(a) whether it i a  fact that India' plan 
to rai e expor to igeria from the pre t 
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meagre level of Rs. 50 crores to Rs. SOO 
crores by 1985 has received a major et-
bac foil.owing the later drastic decision 
to re trict imports; 

(b) whether hi Mini try are taldng any 
step to appri e trade and Indu try circles 

a out it; and 

( c) ~e reaction of the Nigerian Gov-
ernment in thi regard? 

THE D PUTY MilUSTER IN THB 
MINI TRY OF COMMERCE (SHRI P . A . 
. SANGMA): (a) No, Sir. This Ministry ha 
ndertaken an exercise to fix certain export 
target to African countries, mcluding 
igeria to be achieved by 1985. 

1)le Government of Nigeria announced 
certain import e~  in April, 1982 on 
ccount of it cash flow problems arising 

from the decline in the ·pot market prices 
of oil. The e are of a temporary nature. 

(b) The trade and industry of India has 
been ppri ed of the new import policy of 
Nigeria. 

(c) The question of any reaction from 
the side of the Nigerian Government does 
not ari e as the Nigerj::in decision is non-
di criminatory and wa dictated by the ex-
igencies of the ecomomic situation of that 
t country. 

Projects Pending Clearance 

1442. PROF. AJIT KUMAR MEHTA: 

SHRI B. D. SINGH: 

Will the Minister of FINANCE be 
-pleased to st&t : 

(a) how many project each of Rs. 100 
crore and above are pending clearance by 
Government, stating the period of their pen 

dency and the rea oo for delay in clearing 
these project ; 

(b) th estimated a vcrage annual produc-
tion and revenue loss on account of d ay 
in their clearance· and 

( c) the measure contemplated by Gov-
ernment to cut down delays in the clear-
ance of the e project ? 

THE MINISTE.R. OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to (c). 
Information i being_ collected and will be 
laid on the Table of the House a early as 
possible. 

Bank Robberie& 

1443. SHRI H. N. NANJE GOWDA: 

SHRI GHULAM RASOOL 
KOCHAK: 

SHRI D. M. PUTIE GOWDA: 

Will the Minister CJf FINANCE be 

plea. ed to state: 

(a) whether it is a fact that a Jarge num-
ber of bank robberie have occurred in the 
country during the last -six month ; 

(b) details of such robberies including 
the amounts involved; · 

(c) whether the robheries have been 
conducted due to lack of adequate secur"ty 

measure in banks; and 

(d) what steps have been taken by Gov-
ernment in thi regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b). A 
~a e e  indicating the details of bank 
robberies/dacoities that occurred during the 
period 1 t January, 1982 to 30th June 1982 
a~ reported by the ban s L laid on the 
Table of the ~e  [Placed in Library. 
See No. LT-4262/82). 

(c) and (d). :&nk have their own 
internal security instructions which are re-
viewed from time to time. Government 
have aho in the recent months i sued de-
tailed instructions regarding the additiooal 
step and measures that hould be taken 

by banks to trengthen their internal ecu-
rity arrangement . Financ Mini ter bas also 

at rus meeting with the Chief Executives 
held on 6th July 198 reque ted the Chair-
men to take adequate mea ure. f r treng-
thenin internal ecurity arrangement 
within the banks. Government h-. ve lso 
decided to et up a high power Committ e 
to review the securi .y arrangemen in 
oonk. 
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eetin of port romof on Council or 
Comnrlttee of dmini tration 

1444. HRJ 
t e ini ter of 

to lay 

TN: Will 
be pleased 

(aj lb. aate n  v nu. of all the m t-

ings of all the port Pr mNion oun"iL 
or th ~ ommitt e. of , dmini tration or 
Exe utive ommitt e · h IJ during the pa t 
three y a · f'parately f r €.' h port Pro-
motion 

(b) total expenditure for each year in-
cluding for lunche · and dinner and for 
holding . uch meeting parat Jy for each 
Council? 

TH DEP TY MINlST R TH 
I ISTRY OF COMMERCE (SHRI P. A. 

SAN MA): (a) and (b). tatement is 

laid n the Table. [Placed in Library. Se ... 
o. T-4263/82]. (lt i howe er m n-

tioned that Government grant i not given 
for th expenditure on the meeting of the 
Committee of Admini. tration or e~ e 

Committee.) 

~ involved in isdcclar tion of 011-

Handlo m Garments a landloom ~

ments 

1445. SHRl ASH A HUSSAIN: Will 

the Minister of COMM CR _'E he pl ased to 
lay a tatement howin : 

a) Ji l of firm inv lvl!d in mis-de lara-
tion of Non-Hundloom Garment a Hand-
loom Garments and again t wh m com-

plaint. have  hecn receive from Foreign 
Governments; and 

b) action which Go\ ernment have tak n 
or propo e to take to puni b each of the 
guilty port r.? 

TH DEPUTY ~ I  R IN THE 
MINI TRY F COM 1 :RCE (SHRI P. A. 

A GMA): (a) Recently, . <'.'me cac;es from 
B  n tu and th Uni!_ Kingdom. where 

no11-ha11dloom ori in nf goodt; h'1d e  n 
allege , were referred to the Government 

for scrutiny On scrutiny. i hL c; been f on 
that 16 partie e1 e in ·oh,._d i a~  where 

non-handloom product had been exported 

a h nd lo >m item .  h name of the par-
tic involve 're riven in the attach d 

ta tern e ~ 

(  ) Action und r La 
gain t th , e partje . 

·. cont mp la r: 

J. 

tatement 

No. · me of the Party 

1. Ml. C & International New 

Delhi. 

2. Ml . . Si g  & mile (( P. Ltd., 

ew DeUii. 

3. Ml. Vand na xport , w Delhi. 

4 . /. Indi port Hou rivate 

Ltd. ew Delhi. 

. ~  Mis . eeta Wear, New Delhi. 

6. Ml. Kanta International, ew 

D lhi. 

7. Ml. Smiling Ro.e, Ne Delhi. 

8. /. At ex [()di ' ew Delhi. 

9. Ml. Shiwani xp. Inc. e 

ethi. 

10. Ml. howdh<lry International, 

Born ay. 

1 J. M ~  Jaydee Export , 
-ew 

12. I.. G· zibo, New Delhi. 

13. Ml . Mohan lnternational, 

Delhi. 

l". ·,. Ll1'1n"'1u.1a.i, .:Ji. 

15. M/. .  M han Overseas, 

Delhi. 

D !hi. 

Ne• 

ew 

16. M/s. We!'itern Tndia Garment 
Pvt. Ltd., Bom! "'ly. 

earne I wane Pay ble to tral 
Government Employees 

1446. R. KRUP SI DHU BHOI: 
Will the Milli ter of FINANCE be plea • 

ed to tatc: 

(a) whether Central overnment em-

ploye s have become 1igible for one 

more instalm t of dearne ·s alJow nee 
from April. 1982 with the con ·umer price 
index for industrial wurkers tanding at 

457; 

b) whether Government have con ider-
e the question of granting the inc,ial-
ment due; 

( c) if , the "teci. i· n take in the 
m e tter; and 
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d ) whether after m;!t g . of a port10 · 

o dearne allowance G w rnment b v., 
con id red the e~ a Hity of r vi ing the 
scnle o pay o the employ es, if so the 

outcome thereof? 

R OF' S . IN TH , 

Y OF FINAN E (SHRl 

(  ) 

GH SI 001 ) : (a) Ye , Sfr. 

(c . Th. qt1estior. · i under 
amd a deci ·io1 in th matter 
be tak n ·oon; 

( d  D arne · nllow:in ... e anctioned up 

to the average index level 320 ha been 

• mergi::d with pay on ty for retirement 
benefit , lR and CC1 . h .. · is no pro-
p .tl to r ~e the ·cal f pay of the 

mployecc.; a a ~  of merger of a por-
ti n of a ~  allowance with pay for 
th-. ubove purpo .. e  . 

Maiut na lee of Do nestle Airport and 
Termina s 

1447. DR. KRUPAST nHu BHOT: 

Will th Minister of TOURI M AND 
1vrL VTATlON he pl a ed to state: 

( 'l) whether the de. irabilit of handing 

ov r the maint nanc of the dome tic air-

port and terminals to the Indian Airline 
to n 'Ule efficiency and ftcy f air er-

vice ha been examined; 

( b) if o, with what result and the 
a ti n proposed to h t. 'i:'n jn this dir c-

ti n; and 

(  ) whether the de irahilhy of setting up 
an inde nd nt air safety ell a in the 
U has b en con idered, if o the teps 
propo ed to be taken in the matter? 

THE MINI T R OF TOURTSM AN 
IV AVTATION ( HRI A. 1'. HAR-

MA): (a) No. Sir. 

( b) Do s not ._rise. 

( c) o, Sir. The Air saf ty Dire to rate 
in the Department of ivil .Aviation func-
tions directly under the Dtrector General 
o f Civil Aviation and ha Regional ffices 

~ 1 Bom av. Calcu ta. lh i (] d Madras. 

iM aior ac. ident involving fatalities of pas-
senger carry'ng aircraft are invaria ly in-
v ..... tiua1 d  h  a curt of ~  e~  
vcr -hy a iting j 1 ge to en urc unbiased 

nquiry. system is functiorung s tis-

factorily and the Gov rnmeut does not 

therefor intend to et up an Air safety 
cell. 

'• . 

1448. HRl R. N. RAKESH: 

HRl DAYA RAM SHA YA: 

Will th Mi i ter of COMMERC be 
plaesed to state: 

(a) whether it i a fact that ther has 
en con tant upward trend in the Trade 

c.kfi i: in India for the last three year ; 

( h) 'f ·ot the re. on for the arnc; ru1d 

(c) what step 'hort-term nnd Jong-tern1 

Government propo e to 1nke to effc:c1 im-

provement in counrty' trade deficit (i.e. 
gap betwt.:en import and export)'! 

THE DEPUTY Ml l TER IN 1  E 

M.lNISTRY OF OMMERCE (SHRr P. 
A. SANG MA): <a) The d fkit o. India s 

~ g  trad increc sed from Rs. 2562.99 

crores in 1979-80 to Rs. 5813. 20 crores 
in 1980-81. The final figure of trade defi-
cit for 1981-82 i not yet avail blc. How-

ever, on provi ional basi the tr de deficit 
for 1981-82 amounted to Rs. 571'3. 8:! r1.)· 

res. 

(b) The heavy trade deficit in recent. 

year has been mainly on account of di -
proportionate ri. in import bill in the 
wake of teep increase in world pri e. of 

ou major import particularly those of 

petro1eum and petroleum products. The 

growth of e port durin!.'! thi p riod as 

al o hamper d con iderably on account of 

persistent rece ion and ariom; tariff and 

non-tariff barrier imposed by the devcloP-

d countrie again t the good of develop-
ing ountrie like India. 

(c) In the cour e of last 2 year, ev.-

ral rnea ure hav· een taken h th ~ 

ernment bo h hort-tcrm and long-term to 

promote export . Thr e include emo al of 
licen ing con. tr ints on e ·port prod11ction 
etting u of 100 er cent c ·port ori n "1 
unit . estnhlishrn nt of Xl 1 Rn 1. ..-im-

1iflca ion anc s r .am'i,.,ir ... { r !1''0'.:'"d I!" ~ 
nnrT '-:: ..... ;on f certain fLcal conce sion 

on export . 



Written Answers JULY 16, 1982 Written Answers 

The Im.port-Export Policy for 1982-83 i 
designed to achieve increase in production 
with s ci. I emphasi on exports. Policy 
me sure for increa ing export are con -
tantly reviewed and effort are being 
made to remove constraints operating on 
export promotion. At the same time domes-
tic production i also being geared to u b-
stitute import of POL fertili er , metal 
edible oils, etc. 

Discriminatory Examination Rule for ITh 
and ITO 

1449. HRI RAMAVATAR SH STRI: 
Will the Minister of FINANCE be plea-
sed to tate: 

(a) whether the Central Board of Direct 
Taxes/D.I. (I.T.) ha received representa-
tion from the Income-tax Employees" 

ederation and All India Income-tax Em-
ployees' ederation regarding di crimina-
tory E amination Rules for ITis and ITOs 
( roup 'B'); 

(b) if so, what are details of their re-
quests and whether any deci ion have been 
taken on their request; 

( c) whether the Board are aware that . 
ome of the candidates who have secured 

higher marks in th Departmental m exa-
mination held in 1979 have been declare 
failed but tho e who secured less marks in 
1980 and 1981 have b en declared 'pas .,; 
and 

( d) whether any such instances have 
come to the notice of the Board if so, ac-
tion proposed to be taken to set right such 
anomaly? 

THE MINTST R OF STATE TN THE 
Ml I TRY OF FINANCE (SHRI SAWAI 
SINGH SISODTA): (a) to (d). A 

statement is laid on the tabJe o the House. 
[Placed in Library. See o. L --4264/82 

nions/ cia ons/F .der tiou in 
ncome Ta Department · 

1450. SHRI RAMAVATAR SHASTRI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the names of the recognise'd/uore-
cognj d Union I A ociation. I cdcrations 
fun tioning in the Income-tax Departm nt 
under the. entral Board of Direct T, xe 
at h mmis ioner' Charge; 

(b) the member hip claimed by each o ' 
the above Union I A ociations/Fedcration ; 
and 

( c) the date of recognition of each re-
cog n i ed Union/ A ociation/Fe<.lcration? 

THE MINISTER 0 STATE IN THE 
MINI TRY OFFINANC (SHRI cAWAI 
SINGH ISODIA): (a) A li t . of the 
recognised As ociations/Union ·/F deration 
of non-gazetted employ functioning at 
Commis ioners' Charges in the Income-
tax Department is laid on the Table of the 
Hou e. [Placed in Library. See No. LT-
4265/82]. Another li t of unrecogni ed 
A sociations/Union /Federation who e 
requests for recognition are pending is at 
Annexure 'B'. 

(b) The membership claimed by Asso-
ciation /Union /Federations i 15 per cent 
or above of each of the categories of staff 
which they purport to represent. 

( c) The dates of recognition of the· 
ociation /Union which were granted recog-

nition during the last 5 years are as fol-
lows:-

----------- ·- ···-·· ------
Name of Association 

--------· 
(i) I ncome-tax Stenographers Association, Vidharbha and farathawada, 

Nagpur 

(ii) National In om -tax Employ s Union, Nagpur 

(iii) D Ihi Inc me-ta Employee's Association 

In re p ... ct of ther A ociation /Unions, the details are not readily available. 

Dat of 
recognition 

22-1-1977 

IO-II-1981 
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Action to U art la Money 

1451. SHR AWAL KIS ORB 
S MA: Will ·the Mini ter of FINA CE 
be ple d to state: 

(a) whether he h ked the Income-
x Officer to int n ify their attac oa 
black money and ke p track of lavish ex-
penditure; 

(b) whether it is a fact that a number of 
raid w re conducted in the recent pa t to 
unearth black money; 

( c) if so, the full detail thereof and 
what action has been taken against the 
per ons concerned· and 

( d) whether it i proposed to make 
uitable amendments in the Income Tax 
Act o that quick and tern action could 
be t· ken again t the per n involved? 

T  E MINISTER 0 STATE IN THE 
MI I RY OF FIN NCE ~ I 

AWAI Sl H ISODIA: (a) Ye, Sir. 

(b) and ( c). Dudring the Financial 
Year 1981-82 the Income-tax Department 
carried out 4282 searches and seized 
prima f acie unaccounted ets of the value 
of R  . 30. 66 crore approximately. 

H aving regard to the large number of 
cases it i not practicable to furnish the 
full details in• re pect of individual cases. 
However if the bon'ble Member de  ires 
to have the information in respect of a 
particular case, the same may be furnished. 

The scrutiny of eized material has been 
undertaken for taking appropriate action 
in th se cases. 

( d) The existing provlSlons in the law 
are con idered quite adequate for the pur-
po e. However, the question of devi ing 
oth r or better legislative mea ure is a 
continuing proces and Government would 
initiate such further measure as may be-
com nece sary in the light of ex ri nee 
or the recommendations made by Parlia-
mentary Committees, Economic dminist-
tration Reform Commi sion etc. 

Guj Gove ent' De a  d or 
pgr dation o Ahmedabad Airp 

1452. HRI .  . GAEKW D: 
the Minister of T U S AN 
AVIATION be pie ed to tate: 

Will 
ML 

(a) whether it is a fact that Gujarat 
tat overnm nt had rcpre ented to uir · 
grade Ahmedabad airport to international 
tandard and op rat international fight to 
and from Ahmedabad; 

(b) whether Government are aware that 
pas enger traffic originating and termin t-
ing from Gujarat State to and from foreign 
countri is sizeable; 

( c) whether Government are also aware 
that 'f rivandrum and Amritsar are already 
on the map of intemationa1 travel; and 

( d) whether in view of thl and in view 
of over 65 00 pas por i sued every year 
from Ahmedabad do Government propose 
to consider upgrading A hmedabad airport 
to international standard? 

THE MINIST OF TOUR! M AND 
IVI AVIAT ON (SHRI A. P .. 
HARMA): (a) Ye Sir. 

(b) Though there i an increase in the 
number f intern ti nal passenger the traf-
fic does not ju tify operation of int ma· 
tional ftight ex-Ahmedabad. 

(c) Ye , Sir. Both the airports hav 
adequate intemationaJ pas enger traffic po-
tential. 

(d) Notwith tanding the large nurn r of 
passports i sued from Ahmedabad th 
level Of international pas enger traffic po-
tential at Ahmedabad is net enough to 
warrant introduction of intemationa 1 
flights. Therefore at pre ent there is no 
plan to upgrade Ahmedabad aerodrome 
for internatioi:ial flights. 

New Schemes Planned for Growth o 
. . Tourism 

1453. SHRI R. P. GA Will 
the Mini ter of TOURI M lV1L 
AVIATION be pleased to state: 

(a)  h e am unt a11ocated to touri m 
during the i th Plan and the projectod tar-
get f foreign t iri t by 198 ; 
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b who he the gr wth rat' of touri s 
rrivals had no b en ati f t ry in Lhe 
previous two year ; and 

~ number · nd det il of new 

heme plann d for the growth of t u-
ri m? 

TH . MINI T OF ST TH 
I ISTRY 0 TOURISM A  D CIVIL 
AVIATION SHRI KHURSH D L  M 

) : (a) A sum of Rs. 72 crorc ha' 
been allocated for tourism chemes during 
·the · i th i e Year Plan p riod in the 

Central Sector of which R  . 0 crores i 
·th outlay for the entral Depart n{ of 

Touri 'ffi anu R_. 42 crore f r .f ndia TOLlr-
ism Deve opm.nt Corporation. The pro-

j cted target of for ign touiist arrivaJ by 

1985 i 1 . 7 million. 

(b) In vi w of prev·Liling condition· p r-
taining to economi recessi n i traffic ri-

ginating countrL and disturb d condition, 
· n ome of the neigh bowfog countries the 

growth rate f late ha not heen ver en-

couraging. 

(c) The new schemes being undertaken 

in the tourism ector ar the e tabli hmenl 
of touri t complexes in keeping with ma, ter 
plan (land-use plans) at numh r of 

centr of archaeologi al importance; con,_ 
· truction of tourist hostel in the North 
tern region· construction of for t Jodg ~ 

Dd youth ho te) ; con truction of touri. t 
villages; provi ion of tran port, .... ntertain-

ment and outdoor recreational facilitie. at 

sel cted centres; construction of hotels by 
I. T. D . C. a joint ector ventures with 
tate Government !State touri m develop-
ment corporations at selected centres. 

India' Trade Deficit "itb .K. 

1454. HRT R. P . GAEKWAD: 

HRl BHIKH RAM JAIN: 

WHI the ini;t r f COMM ... R  E be 

pl . ed to tate: 

(a) whether it i a fact that India's 1 rade 
eficit w ith U.K. ha d been ' eadiJy incre. s-
ing for the last three years; 

(b) if . , the tep propos d to r due 

jmports from th U. K. ; and 

16, 1982 W1t itte i Answers 

c) w th· r t' · U . .  h d 'pre ed i 
cooperation to a e the ituation; ir .. o, 

the detail thereof? 

HE 

HRl P. 

(b) and (c). tis not the poli y of the 
Government of India to s rive for achieving 
an arithm tic balan e  b tween imports and 
exp rts in o 1r bilateral tr d with each 

country. Import are Uowed on y in 
those ector wber uch import are cs-
aential to meet the requirement of ln ia' · 

in Ju tri' 1 and inf ·astuructL ral Lkvel pment 
or to ensure minimum supply level of ma 'S 

on umpti n item·. Such import are 
way8 made from the mo t competitive 

source without regard to the level o India., 
exports to th t country. It i, . how ver. t·e-
cognised that a high level of import can-

not be sustained unless th e port al o 

grow imultaneously. Jn this hackground 

India has been discussing with the U . K . 

aprropri·11c rneac.;ures to help to i ncr '•. c 
1 ridia's export t that country. At the 

recently concluded meeting of the Indo-

British onomic ommittee the 
T vcrnment agreed to con. i r positively 
our proposal for export promotion n 1 

marketing pro amme. The India ide 

ur ed U. K. to encourag th ir nationali-
aed industrie t make more purcha 
from India and to lend uport to India•s 

reque ts to the EEC for providing greater 
cces for the Indian export item to the 

C market. 

ayudo rvi: for Ranchi 

1455. SHRT PRATAP BH N 
NA: Will the Mini ter· of OU 
AND JVrL AVTATT N 

state: 

(a) whether it is a fact that overrunent 

a ~ received a proposal to conne t Sanchi, 
an important Buddhi t tourist centre of 

Tndia. by Vayudoot service; and 

(b) if 0, the ue"tai's thereof? 

H 
IVI 

MA): 

Ml IT 0 
AVIATION ( ·I A. P. 

(a) and ('b). A reqt t bas been 
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re eived m Bihar t t Tourism Dt:p-
-rtment to t rt ir se ·vice to chi. 
owever there i no airfield availa l at 
S chi and it i. not therefore p ible to 

.airli k San hi at pre ent. 

... , 

Vi. it of a Hig 'Level Team from U .... A. 

1456. HR 
Mini.st r of 

state: 

B. V. DE Al: Will the 
OMMER ~  be plea e to 

(a) whether it is a fact tha a high l vcl 
team of the U Department of ommer -

h s visited India during June or July, 1982 

to m k an on-th -spot tu y of th.., cas 1 
aid enjoyed by the exportcr5 of sanitary 

castings; 

(  ) if so, whether the US team after vi-
sit ha ubmitted a tud report to the 

Union Government; 

( c) if o, the main features of the re-

port; 

( d) to what e tent the vi. it ~a  been 

he.lpful to bot 1 the countries; 

( e) whether talks were held to improve 

the trade between the two countries dming 
the current financial year; and 

(f) if so, whether any final agreement 

ha been reach d? 

THE DEPUTY MINISTER IN THE 
MINT TRR 0 COMM RCE (SHRT P. 
. SA MA): ( a ) N  . Sir. 

(b) to CO. Do not arise. 

Tr d Treaty Ith N pal 

1457. SHRI GHULAM RASOOL KO-

HAK: Will the Mimister of COMMERC 

be plea ed to tate: . 

(a) whether it is a fact t]lat India and 
Nepal have signed a fresh tre.aty of trade , 

etween the t o countri s; 

b) if o. the main f ature of the trad 
agreement reached· 

whether both the countrie have 
a ed to check unauthori.  d trade tbat i 
g ~ g on in both the countries; 

q) jf Oi wh t tep b v been agre d 
by both ·ide to ch this; and 

(e) whether variol!s step bave al o be n 
agreed for checking mugg:ling by foreig· 
ner to th e two countries? · 

THE D E UT Y MIN ISTE 11 ~ 

MI ¥1..1 R COMMER ( S r i ... 1 P . 
.  . ANGMA): J) No, Sir. 

( b) Does not ari e. 

(c) ;mi (J). Durine th.; mectinb )f t • 

J ndo-N pal lntc..r Gov ·mmental Commi-
te.e, Ctlmp ·ising ·cni r officers of the ·\ 10 

governm nts. held .it Kt11hmandu fr .n 
1 lth May. 1912 to l4!h • y, 1982, it wa 
agreed th·tt:-

(i) There shoul I bl! . ' hang of in-

formation on f imely, r .gular 'UH.I promp 

ha ·i to a a ~ ir.w stig, tion into ases 
f unauthori.ed tnd.:: 

(ii) Co1 w1.:t point"i were ~ g ~ e  

on both side to facili1ate ea ·ier and 

dir t communication i 1-twe n the con· 
·erned l'.rnthorit ie ~ 

(iii) there hould be meeting betw en 
the concerned authoritie · at regular in-
tervals. 

( e) No tep. have h.:en . pe ifica11y ag-
reed to c:he k ·mnggling by f reigner . 
However it i expected that implementation 
of the above mea ures will help checking 
, muggling by any p r;;0n ;rre. pcctive of 
hi. nationality to these two c untries . 

Overdraft by tate 

1458. HRl A. T. PA TlL: Will the 
r..1ini ter of FI NC 'JC Ie ~ e  to t .... ..... 

(a) effect f overdraft of different La-

te on the cconom anJ pl· nning f th 

respective tat . and the Uni n; and 

(b) whether the amounts overdr, wn 
have been utili ·ed by ~  in the imple-
mentation of th ir Pit n.-? 

THE INISTER F Fl1 N  ( HRf 
PR NAB MUKHERJEE): (  ) While th 

effect of the overdraft of different 
on the con my un planning i n t ... a ~  

a essable a far a the country '\ hole 
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i concerned any overdraw al by the State 
h a expan ionary impa t on the money 
upply and consequently on the level of 

prices. It is therefor , imp rative th t 
• J , 

m order to en ure speedy d ve]opment of 
the country within a frctmework of stable 
price the budget of St�Je Governments 
need to be balanc d. Without thl kind 
of fi cal discipline, there ; alw ys a danger 
of the price tabiJity :1nd con equently the 
objective of speedy development of the 
country being. jeopardised. 

(b) Ye , Sir. 

cfi..qfitQl ti � � o1qci:q;, 
� hictii4€i' 

1459. ?;ft-���= 

�� . 
�����cfi�­

�� <:fi"{ 34 q ci =q.. � ��I cf>, <a a 1 afi <sITf +r 
2 �, 1 982, cl1 arcrrurcncJ � 
� 2644 cl1 � � �'=f lf" � 
� en, cfitfT � n.fi 

(�) � a:rf� � 5 

-fij-a-�-<, 1981 GfiT (1) � � �­
$ (>11.) f�fiu.':s (2) :s1. t:f'f. � 
( 3) 'Sfffi :s, . � � S5ft+ffcr 3ff;rcn 
tf'l . � � � '<;fi1 tr( � c;fiT 
il1r{T orl1l ( 1 � � � ctt

"' 

(- � 
cf �-� � � � �"- ; 

(�) dtl�cfi( � � GU-
lff{ � t1lf 4� jq\,11 � � cf'lfT 
� ofr( � 4� I Gt\i(f '<:fi1 � � cl1 
� � eflff 3lf'1-f;iaa,c( � 
tr(;� 

(tr) � �cl" lf'" 3fGf � c:fiilf� 1�1 cfil 
�t? 

i4Siil1Q 1r" � 'i3ft (gft � 
� h\'1ff&QI): (cri) � (tr) dt l�afi( 
� # 5 f�Htkf(, 1 81 � � 
p ;. (>11.) �. �l. � �' 
� eft. � qi�� tf-r. 
� cifi� if �c'M 
� ofi1 etit�'ci! ,�1 q:;1 a.if� 'Sf� 
� � 1.s, 11, ooot-�. ctrt ffl 

� �rtt � J,00,000/- �. 
� � '11cflfl(icl � I � �­
� ��@T�a,r{� it� 
� �tcffl �� � � �1 ��, � 
Cf11fT � � w � r;fi � 
� cffT di a., tfllT � � �r?iT � 
� 34TefT< � ?[VT � � �) � I 
�n-�dl�� � � 
31kt.fd f�l4it�a-x � � � in � 
arr� q"( � ;? � � qi � ssn, 
� � cnT f•t(CRII( fqzj- I � 
am � � ��Ma tn: � � � 
��I 

Loan/ istance to Birla Concerns from 
Government Finance Institutions 

1460. SHRI RAM VlLA PASWA 
HRI RAJESH KUMAR 
SINGH: 

Will the Minister of FINANCE bo 
pleased to state: 

(a) the amount of loan/as istance in 
one form or the other form the various 
Government financi I institutioos have 
given to the Birla, and ther sister con 
cern during the last five years, year-wise 
and the t rms on whi h the loan have 
been given; 

(b) do Government exercise a check to 
see that the loant givem to· tho e industrial 
houses have been properly utilised; 

( c) how much amonnt out of the above 
has been returned and how much is due 
from each of them; 

(d) whether any request from the e in­
du trial houses is still pending for grant 
of loan and if so, the details thereof; and 

( e) whether any loan �·as waived dur­
ing the same period in re pect of the 
above comcern rand if so, the details 
thereof? 

THE D PUTY MTNlSTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
amount of loans di burGed by the Al I India 
term lending Public ector Financial In­
stitutions, namely, Ind�strial Development 
Bank of India (IDBI) and Indu tri l Fin-
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Finance Corporation of India (IFCI) during 
the la t five years to the concerns belonging 
to Birla Group in given below. 

Year 
(April-Mirch) 

1977-78 

1978-79 

1979-80 

1980-81 

1s81-82 

(Rs. in lakhs) 

Amount of lo n dis­
bursed by IDBI and 

IFCI 

1930 .13 

124.62 

1690.00 

980.79 

1824.10 

The terms and conditions stipulated by 
IDBI and IFCI for extending financial 
assistance to the Birla Group of Companies 
ha'S been decided on merits of each indivi­
dual case and have been in conformity 
with the guidelines followed by the finan­
cial institutions for grant of assistance to 
MRTP Compamies, which, inter alia, pro­
vide for more stringent finamcial norms, 
like promoters' contribution and debt­
equity ratio. The loans granted carry the 
applicable rate of interest and are normal­
ly secured by w,ay of equitable mortgage 
of immovable assets and hypothecation of 
movable assets, present and future. 

(b) IDBI and IFCI have evolved pro­
cedures consistent with the relative cove­
nants and terms embodied in the loan 
agreement, to ensure that the funds dis­
bursed to the assisted concerns are utilised 
only for the purpose for which these are 
sanctioned. The sanctioned loans are dis­
bursed to the concerns in instalments ac­
cording to the needs i:elated to the progress 
of the project. Regular follcw-up measures 
like imspection of books of accounts, col­
lection of information through prescribed 
reports and nominee directors, inspection 
of the project site, etc. �n'Sure proper uti­
lisation of the loans given by the financial 
institutions. 

(c) total loan amount of Rs. 731,00
lakhs was repaid durimg the five yeiars 
period, 1977-78 to 1981··82. by the Biria 
Group of Companies to IDBI and IFCI. 
As at the end of March, 1982, the amount 

of loans of IDBI and IFCI outstanding 
against the Birla Group of Companies was 
Rs. 5599. 29 lakhs. 

(d) As at the end of June, 1982, no
application from Birla Group of Companies 
was pending with IDBI and IFCl. 

(e) No Joan amount due to IDBI ;ind
IFCI from Birla Group of Companies was 
waived during the last five years. 

Scheme to promote internal tourism 

1461. SHRI CHANDRAJIT YADAV: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pi eased to state: 

(a) whether the Department is consider­
ing to construct cheap accommodation for 
common Indian tourists in places of tourist 
interest and religiou'S cemre5, if so, the 
details of the scheme; and 

(b) whether Govem:nent have a com­
prehensive scheme to develop and promote 
internal tourism in our country, if so, 
whether any suitable scheme has been 
drawn? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN): (a) and (b). The Centnal Deve­
lopment of Tourism has a comprehensive 
scheme for the development of domestic 
tourism. During the various Plan periods 
it hall constructed tourist bungalows, can­
teens/cafeterias, provided transport at about 
100 tourist centres eitbir wholly financed 
by the Department or jointiy with the State 
Departments of Tourism. These have 
been handed over to the State Governments 
for operation and maiotenaoce. In addi­
tion the Central Department of Tourism 
has also constructed 16 youth hostels, 2l 
youth hostels (one each at Mysore and 
Port Blair) are under construction and 
proposes to construct 9 more youth hostels 
in the Eastern amd North-Eastern regions. 

The Central Department of Tourism has 
set up a Bhartiya Yatri Avas Vikas Samiti 
under the Societies Registration Act of 1860 
for the construction/expansio�improve­
ments of dharm'Shalas/musafirkhanas/sarais 
at major pilgrim centres to meet the re­
quirements of the large numher of pilgrims, 

182
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p..irticularly those belonging to the weaker 
sections of society, for dcaii and inexpen­
sive accommodation. The Samiti will cons­
truct dharmashalas (Y:itrilrns) one each 
at Chittrakoot and Vrindavan for which 
land has been obtained. The Samiti ha, 
also acquired land at . ::iina Devi for the 
construction of Yatrika and · propos� to 
construct Yatrikas at Buxar, Puri, Dwarka, 
Guruvayoor and Tbanjavur im a phased 
manner depending upon the availabiiity of 
land �rnd funds through g, ants and dona­
tions. 

The lTDC is building a Yatri Niwas in 
New Delhi for budget torn ists, both do­
mestic and international. On the success 
of this experiment �imilar Yatri Niwalies 
will be constructed at other selected cen­
tres. The ITDC also prop0ses to construct 
as a joint venture with State Governments/ 
State fDCs medium priced hotels for both 
domestic and internat ion.al tourists. 

Extension of runway and other faci!ities at

Cochin Aerodrome 

1462. SHkl K. A. RAJA : Will the 
, 1iniliter of TOURISM AND CIVIL AVIA­
TION be _pleased to stite: 

(a) whether Government have a propo­
sal to extend the runway and other faci­
lities at Cochin Aerodrome to enable the 
landing of Air-buses there; and 

(b) if so, the details and the steps being
taken in this regard? 

THE MINISTER OF TOURISM AND 
-G;IVIL AVIATION (SHRI A .  P .
SHARMA): (a) Yes Sir, after the land
has bee.n reclaimed a'nd is made av,ailable
to the Civil Aviation Department.

(b) The Cochin Port Trust has under­
taken to reclaim the land.

A.id received from World Bank Consortium

1463. !OHA fi\1AD ASRAR AHMAD:
Will the Minister of FINA -cE be pleased 
to state: 

(a) th� quantity :rnd qu,lity of different
�alegorie of cii i rer·ived l>y Tndi::i fr m 

World Bank C6insortium during 1980-lil 
(1-7-80 to 30-6-81) :rnd 1981-82 (1.7.81 
{O 30-6-82); 

( b) the amount of aid received out ot
commitments of dollar 2 billion by the

Bank group upto 30-4-82 including dolhr 
900 million Soft L.D.A. :redit and from 
banks ordinary loan; an.�

(c) whether dollar 3.4 ,,1.11011 lo:rn has
received by India last _1. �.u. if not, the 
reas01n•s therefor? 

THE MINISTER OF FlNANCE (SHRI 
PRANAB MUKHERJEB J : (a) The va­
rious countries and inte1;1 ,tior.al institu­
tions pledged the following economic assis­
tance at the India Comortium meeting: 

.Prc,j ct-!i, cl 

_ on-proj ct 

Tote.I 

(S ll.illiui.) 

!:!358·-1-9 

555·73 

3.p4·2t

5d\· H 

34'./)• 96 

(b) Total commitments made by TBRD/

IDA in FY-82 upto 30-4-82 is US dollar 
1574.00 million. 

(c) There was no loan of dollar 3.4
billi01n to be utilised. The pledge of US 
dollar 3.4 billion during 1981-82 was only 
an indication of the total economic assis­
strance to be made available by variou'S 
countries/institutions at t':!e India Consor­
tium subject to necessary approval under 
their respective laws. The pledge is sub­
sequently translated into ioam/grants agree­
ments after bilateral negotiation . Utilisa­
tion aeainlit these .1�reement i spread 
over a- number of 

0

ye;rs depending upon 
the pace of progress in case of pr'3)er.t 
loans/grants and our requirements of ITTOO­
project imports from time to lime. 

NewS-Jtem Captioned "Bonanza for Indian 
Airlines Pilots'' 

1464. MOHAMMAD ASRAR AH 1AD: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be plellsed to state: 

(a) wether the attention of Government
has b::en dmwn to a news item 'Bomunza 

183 184
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j for Indian, Airline appe ring in 

pre dat d 16 J m 19 2; 
detail thereof; and 

'Indian 

, full 

b) wheth r any e1,;u ive . has been 

introduced in Ind'a Aidines flight to fore-
ign countrie if o. full detail thereof in" 
eluding facilitie to be I'fOVided to this 
executive cla s and the rat of fare? 

THE MINISTER OP TOURISM AND 
IVJL AVIATION SHRI A. P. 
HA MA): (  ) Ye, ir. Pilot in Indian 

Airline. are paid pecific r tes of M ..,al 
llowance and Special Travelling Allow· 

ance ais per the ettfoinent igned with 
their A ociation in ovember 1965. The e 
atJowances are reviewed from time to time. 
Recently, the e allowances have been revi-

ed upward marginally. Payment of En-
tertainment Allowance tias also been revi-

ed to maintain parity with the pilots of 
Air-India. The finand. J implication of 

the revi ion of the e :1l1owance I estima-
ted to be about ~  29.9 lakh annually. 

(b) The Government lrnve approved in-
troduction of first cla!'ls known as execU· 
tive cla on e~  ~e  ) on Airbus 
aircraft of Indian Airlin1;s and it is sche-
dnJed to be operative with effect from 15th 
July, 1982. Fir t a~  will be introduced 
on y on Bombay a a~  route. The exe-
cutive/fir t a~  ixm g ... rs wm have more 
comfortabl seating and will be entitled to 
30 kg. o'f free baggage as against 20 kg. 
rma 1 free baggage alJowance. The fare 

for first ch will be 29 per cent ( 12! 
per cent in the case of executive cla ~) 

hi her than the conomy da"'s fare. 

A ~  ifion o French butt E ucct ~  • 

by aki.stnn 

1.465. SHRI MADHAVRAO SCINDIA: 
Will the Mini ter of DEFENCE be plea-
d to tate: 

(a) whether Governmer1t ' attentiom bas 
been drawn to the e ~ that Pakistan 

bas air ady acquired r ir; oing to acquire 
hort y, the ship-to-h'p or air-to-hip ver-
ion of the Fr nch built xocet mi siles 

which can pose (l erious threat to th, 
Indian avy in the A abian Se a  d the 
Bombay Hi h off-bore installation; a ~ 

(b) if so, what ;Ue the teps Govern-
ment have taken or propo e to take to ~ 

id adequat prot tion to th country s 
N vy and off-bore in ta I ion a ain t 
uch threat ? 

E DEPU Y MI1 T T R 
MINI RY OF DEFE CE 
INGH DE ) :  (  ) Yes, Sir. 

( b) tep are being taken to en ure th t 
N val For es are able t ope with the 
emergi g ituation. 

ion of Inter-Government Group on T 11 

1466. HRI MADHA VRAO SCINDI : 

Will the Minister of C01'1IMERC be 
plea ed to tate: 

(a) whether the third session of Inter 

Government Group on Tea, under the au -
pice5 of the U.N. Conference on Trade 
and Development, wa8 held in Geneva i 
May last; and 

( b) if so, the detai'I of the agreement 
bet een the tea producing d con u ing 
countries? 

THE D PU Y MINI TER I THE 
MINISTRY 0 COM fERCE ( HRI 
P. A. SA OMA): (a) anci (b). Yes 

Sir. A meeting of the Tea Exporting and 

Importing countries under the au e~ o 
the UN TAD wa held in Geneva from 
3-5-82 to 14-5-82, where various aspects 
of an International Tea Agreement ·Here 
di cussed. Draft framework of an Agree-
m t wa approved by t 11e Exporting and 
Importing Countrie . The principal export-
ing countries viz. India, ri Lanka and 

Kenya, have not yet heen a le, however, 
to reach n under tanding regarding the 
sharing of quota . ·on thi matter. 
UNCTAD till eontinuing correspot .. 

de nee. 

Protection· to ·eastern off-. horc i. land f · m 
foreign powers 

1467. SHRJ ADI-A ~ 0 C IA· 

Wil1 the Mini ter of DEFENC ' e pl a'-.ed 
to stnte: 

(a) whether it i a bet that there i · a 
dispute with a foreign power re!larding-ou_r 
possession of the ea tern off-hore ic;k1nd ·: 
and 

(b) if o what are thl: . reps -, v: ~ 

ment have taken to protect then ·r0 l 
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udden izure by that foreign power and 
whether Governtiie.nt regard them as ade-
quate? 

THE DEPUTY M ISTEJt IN THE 
INISTRY OF DEFENCE (SHRI K. P. 
INGH DEO): (a) and (b). The question 
ew o re I land has been under di cu -· 
'on between India and Bangladesh. Dur-
ing Secretary-level talk in January 1982 
in New Delhi, the two .. ides had exchanged 
additional information for ~  exami-
nation on the ba i of all relevant fact 

.and principles and agreed to discu s this 
matter again at an early date. 

India ntinuc to e ·ercise effective sove-
eignty over the Island and we have every 
rea on to be confid t that Banglade h 
would not eek to alter the e isting tatus 
by for e. The Gov ~  naturally, con-
tinue to ensure that India s territorial inte-
grity i not violated. 

ews item captioned 'forged black bond 
ftood market' 

1468. SHRI MADHAVRAO SCINDIA: 
Will the Mini ter of FIN AN E be plea ed 
to tate: 

(a) has the attention of Govennment 
been drawn to the article entitled "forged 
black bond flood market,, published in the 
natio 1 weekly 'Current' da ed May ~ 

1982; 

(b) if o what are the step Government 
have a ~  to investigate the matter; and 

( c) the re ults of the inve tigations? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Govern-

ment are aware of the article in que tion 
publi bed in the is ue o Current' dated 

15th May, 1982. 

(b) nd (c). Th matter has not been 

inv tigated so far, b lt Government, i 
loo ing into the matt r. 

In ome tax AJTe 

1469. HRT P. K. KODIYAN: Will th 
Mini ter of FINA C  e pleased to tate: 

(  ) th out tanding amount of income 
ta ~  ~a  on 1 t My, 1982; 

(b) the steps t 
of arrears; 

( c) whether a  a result of the e steps 
there has been any improvement in colleo-
tion of arrear compared to pr viou year ; 

and 

(d) if so, the detail 0f the improvement 
made? 

THE MINISTER OF STATE IN T  B 
M ISTRY OF FINANCE (SHRI SAWAI 
. SINGH SISODIA): (a) The detailed figures 
of income-tax arrears a ~ compiled at .the 
end of each quarter. The latest figure of 
'tax-in-arrears' are vailable a on 30-9-81. 
The requi ite information ln re pect of 'tax. 
in-arrears' and 'demand created but 11ot 
fallen due' on that date is a under:-

Tax-in-rrec..n; 

D mand creat d but 
not fr ll n d w 

(in er re f rup 

7 I. 31} 
428· 19 

Pr vi-
si nal 

(b) to ( d). The Income-ta Act, 1961 

provides for everal te for enforcing col-
lection and receovery of 'tax-in-arrears• 
such a levy of penalty, attachment of mo-
nie due to the defaulters, di traint and 
. ale of movable property, 0ttachm nt a11d 
sale of immovable property committing 

the defaulter to civil ~e  etc. De-
pending upon the fact and circumstances of 
each a~e  uitable teps arc taken from timo 
to time by the Income tax authorities con-
cerned for recovery of tax arrears. Several 
admini trative steps have been taken to ac-
celerate the pace of recovery. For the cur-
rent year a very high priority as been 
givem to the collection and recovery of tax. 
arrear . Targets have been laid down in the 
Annual Action PJan of the Department for 
the year 1982-83 and communicated to the 
Commi sioners of Income-tax. The Board. 
to is keeping a c1o watch on tbe. r duc-

tion of arrear throu h report received 
from Commi sioner f IncClme-t x every 
month. 

The amoumts of ca b cc.#lection/reduction 
out f arr ar demand during the financial 
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rs ending 31-3 .. 80, 31-3-81 and 31-3-82 

were a under: -

Fina ci l y r 

1979-So 

198<J-81 

1981-82 

(in crores ofrupec ) 

Cash coll ction/r due· 
tion out of arrear 

d<"m?.1: d 

340·6 

422·or 

465·77* 
(Pr visi nal) 

• n th b·1 is of telegraphic report 

minar on Bird Menace 

1470. SHRI P. K. KODIYAN: Will the 
Mini ter of TOURISM AND CNIL AVIA-
TION be plea ed to state: 

(a) whether a Seminar on Bird Menace 
wras conducted recently in Delhi; 

(b) if so, the details rund the recommen-
ations made thereat; and 

(c) the measures being taken to imple-
ment the e recommendation ? 

THE MINI TER OP TOURISM .t\ND 
CIVIL AVIATION ( HRJ A. P. HAR-
MA): (a) Ye Sir. 

(b) The seminar was conducted by 
Indian Agricultural Research Institute (I.A. 

R.I.) in collaboration with Aeronautical 
Research and Development Board on 25th 
and 26th May, 1982 in which 150 delegates 
from the Ministry of Defence, Ministry of 
Touri m and Civil Aviation, Indian Air 
Force, International Airports Authority of 
India, Director General of Civil Aviation, 
Indian Airline and Air Im.dia participated. 
The following recommendations were made 
at the Seminar: 

( 1) The Government of India and the 
cone rned autboritie may create organisa .. 
tion , both a centre n.nd at State level , to 
educate the people om the vital problem of 
bird zardou to aviation. They may be 
educated particularly on the quick and 

~ e  d · posal of care ssc , meatwaste 
garbage etc., so that the hazardous bitda 
remain away from the air funnel. 

(2) All big cities having airpor mu t 
be covered by effective legislation in re-
gard to location of dumping ground and 
have arrangements for the proper dispo al 
of carcasses and meat and other organic 

wastes. 

(3) It must be made obligatory for all 
city corporation, municipal e~ and 
urban bodie that they have well equipped 
and responsive departments for the di po _ l 
of all kinds of garbage etc. according to 
the norm establi hed and nece ary for the 
afety of aviation. 

(4) The concentration of vultures and 
pari h kites have of late greatly imcrea ed 
in citie like Delhi. The ropulation of the e 
birds must be regulated by scientific method 

and manipulation of habitat" 

( 5) Intensive research efforts be made to 
tudy the ecological, behavioural the impact 
of habitats anct its m nipulation in regard 
to problem birds. The researches particu· 
1arly at centre Jike Indian Agricultural R&-
earches I ~ e a  other In tiutes which 
have mecessary infrastructure for uch stu-
dies be strengthened and given neces. ary 
facilitie and funds o that researche1i on 
problem birds could be taken up more in· 
ten ively. · 

( 6) All airport civil or defence, should 
have air safety cell to monitor the ird 
occurrence both in time and pace and 
other related problems of aircrafts. 

(7) The ICAR may be approached to 
request the agricultural universities and 
other institution , under its purview to ~ 

elude course on bird  management cau ing 
lo e to agriculture. 

( 8) The re earche on birc! management 
must identify prioritie on birds causing 

and Environmemtal Agency may finance 

projects concerned with hird management 
both for agriculture and aviation. 

(9) The organisation havin ornithology 
department mu t clearly identify the role 
both of beneficial and harmful bird . They 
mu t identify propriti :; C1t1 hird cau ing 
ma imum Io e to agriculture. Studie o 
th ir migration by u ing various t chnique 
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.g .. radar radio track r t  . ad pted f r 

their migr i n and mo itoring etc. 

ti that rr!mote en ing techni-

que lik aerial photogr.1phy, V, LLL 

V, hermal mapping and radar etc. have 

r at otential for th d t tion of birds in 

fli ·ht r 0t ground, rn nit ring of airport 

•ironment for habitat m, nipulation mca-
ur it is re ommcmLd that u  h tudie 
bt. taken up with the a i")ram:e of Depart-
m n1 of pace. 

(11) Th entre h ving rnjthology unit 
b iven financial a j ·tam· for sludie on 

bird. ecially on tho ·e which can be u ed 
' predator of in e t pe ·t of crop . The 'e 

ird could be of immen e ben fit in pe t 
~ n gement y tern. 

( c Ne ary action to implement these 
r ommendc tion i. b ing taken by the 

ncie cerned. 

1471. 

b i g ·ood cted by v; r·ous 
i to AI Bocin 707 A ~ a h 

HRT AM HAJ H . PATEL: 

HRl RAM "It G H YADAV: 

Will the Mini ·tcr of ":'OURISM AND 
IV L AVIATION he pleased to late: 

(a) whether veriou enquirie are e ~ 

c nducte 1 by variou. tigrn ie. for the Air 
Jndia Boeing 707 flying in from ingapore 

via, Maura. which crashed on landrng al 
Bo hay Airp rt on 22/23 J e, 1982; 

(b) if " , the det, ii of ach of the en-
q uirie ; 

( c) the detail of pr ~ a  reports and 

findings e e ~ 

(d) th number ind detail of person 
an tatf or Air India :ind other d i  d and 
injured· 

f the ·1c ident; 

( f) vh re re"pon\ible for the aid ac-
d ll ·n t : a 'rJ 

g) thr> action taken or propo. ed to be 
ta , t -crlucc-s1_h ··uen ? 

M N 

P. HAR-
nc-

cident th DG , s usual, appointed an. 

In pector of Accident under rul 71 of th . 
Aij: r ft Rule , 1937. Subrequently, how-
v  r  a our . inquiry e~ ded y u ti e 
P. B. Sa want of the H mbay 'igh ourt 

has been appointed to inve ti ate into the 
ac ident. Ji view of thi , it would not be 
appropriate to di , los d ttiil of the rep rt 

of the In ector of A~ e  

(d) 17 perso .c; (-'rew m mber, 2 .,l ft 

member· of Air India .. md 1 pa eng 1 

were killed and 25 person ( 6 crew I t ft 
member of Air India a H.l 19 pas eng r > 
were injured requiring ho pitali ation. 

( e) and (f). he r port of the ourt of 

Inquiry i awaited. 

(g) Appropriate ction as neces ary will 
be taken on receipt of tbe report of the 
Court of Inquiry. 

Perm· ·on to Hindustan Lcnr to retai 
Higher percents e of foreign &bare holtlin 

1472. SHRI SATYA SADHAN CHAK-

RABORTY: Will the Mini ter of Fl -

ANCE be plea d to ~ a e  

(a) the reason why Government ar aJ-

lowimg Hindu tan L ver to retain 51 per 

cent foreign shareholding c.!e pite the F RA 
ommiU e's rejection of ~ reque t for the 

me earlier; 

(b) whether th its is going !o be a pre-
cedent for the future; and 

( c) if not, how? 

TH MINIST R OF Fl ANCE (SHR 
PRANAB MUKH ) ~ (a) f') ) .. 

The representation from M/ . Hindustan 
Lever Ltd. for retention 0f 51 per cent 

f reign shareholding wa · on idered y 

the F RA Committee which af er takiin 
into account various a"'pcct of the matter, 
uch as the company's xceptional e ~ 

mance in export and increa e in it turn-
o  r in A ~  1 industric. an in s r 1i -
ticated technology recommended the ro-
~a  It ha been deci ;... to allow the com-

pany to retain 5 r  c nt n n-re: ~  

equity provided the company fully me s 
the FERA guideline. in a ye r. The e.ci-

'ion has b en t , ken in term of the FERA 

)'uidelin a  d ther ha been no d vi tion 

from th guidelines. 



93 Written Att wers ASADHA 25 190 (SAKA) WTitt n An wer 194 

ini ter of TOU-
1 TIO be pleased 

(a) ho many Int rnational F1ights are 
t ere at pre ent connecting Trivandrum Air-
po , with detail thereof; and 

No. 
Nam of the 
Air Corrier 

~

FHghtNo. 

Air Indi .  A 192 /921 

3 

4 

5 

6 

., 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

8 I ~ n Air lines 

9 

II 

1 

Do. 

Do. 

Do. 

Do. 

13 Air anka 

Do. 

Do. 

ldiv 

A 1922/ 23 

A 1928/929 

A 193:4/933 

IC 563/564 

Do. 

Do. 

IC 507/508 

D. 

UL i t/r 2 

Do. 

( b) whether there i any pro po al for 
ru ing, more International Flights con· 
n ting rlvandrum; if • the details there-
of. 

THE MINISTER OF TOUR M  A  D 
CIVIL AVIATION (SHRI A. P. SHAR-
) : (a) In all th re are 16 inte.rnationn l 

flights connecting Trivandrum Airport. T  e 
details of th ~ fli.rrbt n re given in the 
funds and inter-se prioriti 

(b) o, Sir. 

Statement 

Day of 
operation 

Monday 

Sector 

Dub i/Trivandrum/Dub;\i/Kuwait 

Tue day Abu Dhabi/Triv .ndrum/ 
Abu Dhabi/ harjah 

Wedne day. Dubai/Trivandrum/Dubai 

Thur day a A a ~ a a  
Tri'\fandrum/Sharjah/Ras-Al-
Khaymah 

Friday •Abu Dhabi/Trivandrum/ 
Abu ~  

Saturday Kuwait/Dubai(TriV'clndrum/ 
ubai 

Sunday Abu Dhabi/ ~  

MonW\y 

Thur day 

Satur y 

e e~  

Friday 

M nda.y 

Thll(', y 

. Saturcmy 

Sund y 

Abu Dhabi 

Triv ndrum-Male-TriV'amlru m 

Do. 

Do. 

Trivaadrum-Colombo-Triv n-
drum 

Do. 

C  lornbo-Trivandrum-C lombo 

Do. 

Do. 

Male- dv ndrum-!&ale. 
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147•t SHRI A. NEELALOHITHADA· 
SAN NADAR: Will the Minister of TOU-
RISM AND CJVlL AVIATION be plea!!ed 
to state: 

(a) which are th() new places where Gov-

ernment of Jndia want to carry on tourist 
promotion activities, with details thereof; 

(b) whether Government of India arc 
having any pkm to p::>mote tourism :it 

Kanya Kumari, the Sollthern most point of 
India ;  and 

( c) if so, the details of the plan and 
the progres so far made in this direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHBBD ALAM 
KHAN): (a) A comprehensive scheme for 
1he development of tourism bas beco drawn 
up in con'sultation with the State Govern-
ments/ Union Territories on the oosis ot 
the travel circuits concept 'Yhich envisages 
a n integrated development of 61 circuils 
covering 441 centres in a phased manner by 
pooling the resources available in the Ccn· 
tral, State private sectors. During 1982-83, 
action will bo initiated islpropoacd for the 
development of facilitice at ~ folloitin1 
•ew centres in the Central 11ector: -

Kushinagar Sranati, Fatehpur Sikri 

Urajbboomi, Hampi, R.aathaborc, Bctla: 
Ranchi, Simlipal, Namcbi, (Sikkim) 
Gauhati, Shillong, Imphal, Jta•1ar, Ko-
hima, Aizwal, Ul:ai. 

(b) Kanya Kumari is included in ono of 
the Travel Circuits identified in Tamil 
Nadu for integrated d.:,•elopment. 

(c) A 3-Star hotel is planned to be put 
up in the OentraJ sector. The actual irnple.. 

mentation of this and other schemes how-
ever will depeod upon the availability of 

funds and intu-se priorities. 

Bank Robberies in Delhi 

1475. SHRY M. RAM GOPAL REDDY: 
Will the ~ e  of FINANCE be pleUed 
to state: 

(a) tho number of nationaliMd banks 
looted in bank robberies in Delhi during 
.the last tbn.-e months; and 

(b) tho amount of loss incllITild by Ch>Y-' 
eroment as a result thereof? 

THE DEPUTY MINISTER IN THf. 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 

( b) .There was one bank robbery in the 
Union Territory of Delhi durlna the pe-
riod 1-4-82 to 30-6-82, A sum of ~  

2,27,4621- was looted from the Gcetan-
jali Enclave Branch of Punjab National 
Bank. 

Pel'Solll Arrested for printing aud clrcula-
tiug fake currency 

1476. SHRI R N. R'\KE H · Will the 
Minister of FINANCE be pleased to state: 

(a) number of pon<>ns arre tcd for 
printing or cm:ulating fake currency du-
ring 1981-8:! and ~ e  y period L<> 

date; 

(b) value of currency confi•catod and 

also the estimated value of the f kc cur-
rency in circulation d11riru: tho ~ e

~ e  period; aad 

(c) particulars of the per'°"• .. ii8ed 
and the nature and qual'ltnm of Jtllttillll· 

moot awarded i11 each a~  

THE DEPUTY MINJSTER I 'I'flJI! 
MINISTRY OF FINANCE. ( JU 
JARANDHANA POOJARY): (a) te 

( c). Tho ioformatfon is bei11g collectetl aatl 
will be laid on the Table of the House as 

soo" a! ~ e  

Dilfere11t Clas!les ill I .A. arul A.I. Oijlhts 

1477. SHRI G. M. BANATWALLA; 
Will the Mi..,ister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government are consider-
ing any proposal to have different classes 

in Indian Airlines and Air India flights; 

(b) if so, detail'.! thereof and when 
these would become operative; and 

( c) the approximate fr1crease i1l reve-
nue as a rocult of the mea&ure? 

THE MINISTER OP TOURISM AND 
CIVIL AVIATION CSHill A.P. !KAR-
MA):  (a) Air-India already_ bu two 
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~~~ ~ <.f): 

·f'1;nf q f (':q I \"r.f SITT'nf ~ qil (ITT'l@: 

~ ~ ~ anft f';;'!1f1r ~ ;;rm-

clallOS i.e. First Class ood Economy Class, 
; which is in line with the similar facilitiell 
offered by other international airlines. 
The Government has approved recently 
.Indian· Airlines .. ~I for introduction 
of Executive class on Airbus aircraft 
operating on domestic services. On iL'lter-
national sector of Bombay-Karachi Airhus 
service, the class will be known as stan-
dard ·first class. 

(b) The different class configU[ation in 
~ a  Airlines is operative with effect 
from 15th July, 1982. The Executive Class 
will have more comfortable seats. Pas-

• ~ ge  travelling by this class will be en-
titled to 30 Kgs. free llaggage Allowance 
as against 20 Kgs. normal Free Baggage 
Allowance. While the fare for Executive 

Class will be l!PProximately 12 per cent 
higher than the standard class, the fare 
for the First Class on international flights 
will be 29 per cent more than the econo-
my clal!s. 

(c) T he different class configuration is 
being introduced primarily to cater to the 
needs of a ·certain section of the travelling 
public, specially the foreign travellers and 
11ot from the point of view of earning 
revenue. Ii is, however, hoped that it will 
bave a poaitive impact on revenue. · 

~~ I 

mht'Ta-~ ..r-~ ..r-"--• e l"l"ll'f 

~~ 

1 4 7 9 . isft ~ ~ a:n 111f!;;· 
a ~ , "11R' ~ ~ ~ ornr;t ~ ,m 
~ f<fi ~ · ~ 'l 1'1 :e <ITT efnf 

~ ~ ~  oi;T nref ~ 'P'' ~~ 
tt ~  ~ <mi' efN' m·i:rt Cfl"7 ~~ 
~ ~ ~ ~ ~ ;i--;,lf'IT'' 
Tf-~ ~ ~ q;r f;rl1fvr ~  3!h 
~ e ~ ~ 

~  ? 

~ 8fh ~ ~  ~ 
~ ~)  ;;tT, ~  1 

~ ~~~~~~ 
1f' ~  i'N'T VTffl"Gl ~ ~ ¢\ 

~~~ GTRT 
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1 2 

3. ~~ 

4. ~ 
5. ~ 
5. ti {ill.Sd 

7 . G1'lTtlf;; 

a ~ 

g ~ ~ 

10. "li}1<41<i1"1 

11. ~ 

12. ~  

~ ~ 

~ zj a;Toft <li '1 lllj ~  ~ 
( I ~ 

· Rise in whohsale price index 

1381.. SHRI INDRAJIT GUPTA: Wilt 
the Minister of FINANCE be pleased to 
w.ate: 

(a) whether the wholeaalc prico index 
has again started rising since April, 1982; 

(b) if so, the percentage increase every 
months to-date; 

(c) whether prices of some basic and 
~ e a  commodities like food-stuffs, 
doth, etc. are rii;ing fa&cr than the aver· 
..ago increase; and 

(d) whether the earlier downward trend 
in the rate of inflation has now beem. 
reversed? 

3 

~~  

~  t"'fl 3fTIO ~ 

~

~

~

~

~

~

~

~

~I  ;fq) 

THE MINISTER OF FINANCE (SHRI 
PR.ANAB MUKHERJEE}: (a) to (d). 
A  statement showing the percentage va-
riations in the All Commodities Wholesale 
~ e Index (l 970-71=100) and the in-
dices for foodstuffs, cloth, etc., is attach-
ed. The All Commodities Index ~ 

had declined by 0.2 per cent in April. 
in.creased by 1.7 per cent in May and 
by 2.4 per cent in June, 1982. The grea-
ter than proportionate increase in the 
price'li of certain food products was main-
ly because of seasonal factors. _ The an· 
nual rate of inflation a~  0.6 and 
2.3 per cent as oo week ended April 24 . 
May 29 and June 26, 1982 respectively 
as compared with 17.0, 15.6 and 11.7 
per cent in the corresponding weeks of 
the last year. 

Statement 

All Commoditic1 
Cereals 

Pubes. 

P-Prnt ia ional. 

Pt.'l'ccntagr Variations dUTings 
April-June 1982 

l\.farch, 'l7· April, 'l4 May, 29 

Jt 3 4 

(P) (P) 
-0·2 +1·7 +'l•4 

-1·4 No. ch. +it·O 

-3·6 +•·· +r·8 
-.----- - -
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2 ' 3 ~ 

-----------
Fruits & Vegetables 

Milk & Milk Products 

Sugar, Khandsari & Gur . 

Edible oil 

Cotton textiles . 
K e1·osenc 

Soap 

Matches 

Salt. 

Improvement in service of UlM.lks, Life 
Insurance and General Insurance 

1482. SHRI INDRAJIT GUPTA: Will 
the Miniliter of FINANCE be pleased to 
state: 

(a) whether it is a fact that Govcro-
ment are contempltating certain measures 
to improve the services in banks, life in-
surance and general insurance sectors; and 

(b) if so, what are the details of these 
measures? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHJll 
JANARDHANA POOJARY): (a) and 
(b). The Chief e ~ of the Public 
Sector Banks, Life Insuraoce Corpora-
tion ar.id General Insunance Corporation 
have been recently advised to make more 
concerted efforts to ensure better render-
ing of services to their cusotmers. The 
measures to be taken include strengthen-
ing of their inspection machinery, general 
tone up of discipline and punctuality in 
attendance of staff, prompt redre!>sal of 
cu torners' grievances, etc. 

Rejection of Indian Textiles Imported ~  

Britain 

1483. SHRI INDRAJIT GUPTA : Will 
the Minister of COMMERCE be pleased 
to state : 

(a) whether some Indian textiles im-
ported by Britain have been rejected as 
Inflammable; and 

-2·7 +11·1 +9·2 

-0·2 -0·3 +2·2. 

-3·8 +1·0 +11·2 

-2·2 + 1·6 +3·7 

-0·3 -1·0 +0·3 

· -[ ·2 ?-;o ch. No ch. 

_ o  ch. K o ch. No ch. 

Xo ch. Xo ch. No ch. 

-3·5 ~  +1·2 

(b) if so; the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) (a) No, Sir. 

(b) Does not ari9C. 

Source of EarnJqs of J.T.D.C. 

1484. SHRI SHIVENDRA BAHADUR 
SINGH : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased 
10 state : 

(a) what is the major source of ear-
nings of the ITDC; 

(b) what is the comparative strength 
of 1he Hotels Division of 1TDC as com-
pared to the g ee ~ and Project Divi-
sion and the Finance Division; 

(c) has there been any proposal to 
reorganise and strengthen the Hotel Divi-
sion; and 

(d) if so, what steps  are being taken 
in this direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN): (a) The major sou.-ce Of ear-
nings of ITDC is from its accommoda-
tion aild catering units. 

(b) Against the sanctioned strength of 
9 6 and 85 J>?Sts of the Projects and 
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Finance D4visiona respecti•ely, the sanc-
tioned strength of the posts in the Rotch 
Division is 40. . 

(c) and (d). Yes, Si!, the proposal is 
under examination. 

Export of Onioos 

'1485. SHRl V. S. VIJAYARAGl-J/\-
'<VAN: Will the Minister of COMMERCE 
l.be plellllcJ to state ; 

· (a) the names of the countries t<> which 
onion is exported from India; and 

{b) the volume of export to each of 
these countries during the last three years 
and the names of agencies in India which 
are dealing with the export of onion ? 

THE DEPlITY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
P A. SANGMA) : (a) and (b). Names 
of the countries and the quantity exported 
to each are given in the statement atta-
ched. Export of onions is canalised 
through National Agricultural Coopern-
tive  Marketing Federation Ltd. (NAFEO). 

Speclftc Projects with Foreign Loam 

1486. SHRI V. S. VIJAYARAGHA-
V AN : Will the Minister of FINANCE 
be pleased to state : 

(a) the names of projects for which 
specific project loans have been sought 
from foreign countries; 

(b) whether Government Of India have 
issued any general guidelines io this con: 
.nection; and 

( c) if so, the details thereof ? 

THE MINISTER OF FINANCE (SHRl 
PRANAB MUKHERJEE) :  (a) The 
names of the projects for which loan 
agreements were signed with foreign coun-

.tries during 1981-82 are given in the 
-statement attached. 

(b) and (c). Project loans are obtained 
from time to time keeping in view . our 
own national priorities and objectives. 
In finalising loans from foreign countries 
for projects various relevant aspects like 
competitivriess of the aoprce of 11uppJy, 

tecllllical suitability of the eq uipm.cnt, 
economic viability of the' projedt t'tc:, are 
kept in view by the Goverament. 

S..temeut ·I 

List of projecl.lr for which loan agree-
ments were signed wit& foreign ~ e  

during 1981-82. 

SI. No. N ame  of  the ~  

I . Hazira  F ertilizer Project. 

2.  Chandrapur Thermal Power Station 
Expansion Project. 

3. Thal Vaishet Fertilizer l'ro ject; 

4 Telecommunications Project-I'll. 

·5 . Telecomunications Project-IV. 

6. Nagarijull!l3agar Hydro Electric 
Power Project (Stage II) . 

7. Lower Mettur Hydro El.:ctric Power 
Project. 

8 Lower Borpani Hydro Eleccric P9wer 
Project. 

9. Hirakud Hydro Electric Power Pro-
ject (Stage-III). 

10. Koci Karo Hydro  Electric Project. 

11. Anpara Power Project (Stage--1). 

12. Anpara Power Project (Coal Trans-. 
· portation and ' HandliD.g). 

•-13. M. P. Social Forestry Project. 

14. AR:n.c. Project. 

15. Madhya Pradesh Rural· Water Sup-
ply Project. 

16. Partial financing of Fisheries 

Oceanographic Research Vessel 
and consultancy service for Thal 
Vaishet Project of RCB. 

17. m -BTM Telecommunicatione Pro-
ject  at Rae Bareli. 

IR. Orissa Aluminium Complex Pro-
~  (NALCO). 
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1487. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of COMMER.CE be 

})leased to ltato : 

(a) whether export promotion i• sfven 
to agricultural commodities; and 

(b) if so, the details thereof and the 
names of such commodities ? 

THE DEPUTY MINlSTER IN THE 
MINISTRY OF COMMERCE {SHRI 
P. A. SANGMA) : (a) Yes, Sir, 

(b) Export promotion measure.' like 
participation in Trade Fairs, Sponsoring of 
trade delegations, market surveys etc. are 
undertaken for agricultural commodities. 
Import Replenishment and other incen· 
tives are also given. 

.Export of JaaerY 

1488. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Governinent have allowed 

port of J aggery; 

(b) if so, to what extent; 

(c) whether Government have taken 
initiative to search for market for Jag-
gery outside the country; and 

( d) ii so, the result thereof 'I 

THE ·DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRJ 
P. A. SANGMA): )a) and (b}. Ez-
port of Jaggery is allowed within a limit-
ed ceiling. 

(c) and (d). Export of Jaggery is al-
I ~  by private trade who are tbem-
telves establishing contacts for export. 

· Cow.1itution Of Tribunal for Customs, F.JI-
dse and Gold Control and Reservadons for 

SCs/STs therein 

1489. SHRI BHEBKHABHAI: Will 
~ Minister of FINANCE be pleased to 

.,.iate: 

· (a) whether it is a fact that e~ 
Jl\ent are ,coing to fonw Custome, Excile 

.-(fold· Controt !Tribunal consisting· of 7 
Judicial and. 7 Technical Membcra; · 

(b) whether in the initial appointment.I 
there is a provision for reservation for 
sCheduled Castos and Scheduled Tribee; 
il not, tlie reasoDs thereof: 

(c) total number of Scheduled Caste and 
Scheduled Tribe candidates appeared for in-
terview for Judicial and Technical Mem-
bership of the said Tribunal and the 
number of Scheduled Castes and Sche-
duled Tribes appointed on these posts as 
the policy of Government is to give ade-
quate representation to Scheduled Castes 
· and Scheduled Tribes; and 

( d) in case, there is no proposal to 
give suitable representation to Scheduled 
ea.,tes and Scheduled Tribes in the said 
Tribunal the reasons thereof? 

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SJSODIA): (a) The 
provisions to constitute an Appellate Tri-
bunal f;r Customs, Central Excise and 
Gold Control matters are already on the 
Statute Book. The proposed Tribunal 
will be composed of 11 Judicial and 11 
Technical Members includini: the Presi-
dent, one Senior Vice-President and two 
Vice-Presidents. 

(b) No formal recruitment rules have 
yet been framed for these Posts. 
(c) 17 candidates belonging to the 

Scheduled Castes and 2 candidates be-
longing to the Scheduled Tribes appeared 
for interview before the Selection Com-
mittee, which was headed by a judge of 
the Supreme Court. 

(d) Does not arise. 

1490. gft ~ ~  ~ hw 
~ ~ ~ o.;1 '!ilTl' ~ fen :-

(en) ~ ~ <nT ~ ~ 
~~ ~  ~ 
~ ~ am: ~ ~ ( fen ~
<ftlf ITT tfCfi tfCfi, -nrcf atfT ~ 

~ r • 
~  1<4l Offt mo'1io °ifi m"f q tfifiwK 
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World Bank _Loan for expansion of 

Refineries Capacities 

1491. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether .  it is a fact that World 
Bank has agrccJ to extend loan of :!00 
million dollars for expansion of our re-
fineries' capacities; and 

(b) what are the details of expansion 
proposed to be carried out? 

THE MINISTER OF FINAKCE 
(SHRl PRANAB MUKHERJEE): (a) 
Yes, Sir. 

(b) The loon would i11ter-alia be uti-
lised for the following schemes:-

(i) al the Cochin Refinery of CRL, 
expansion of crude processing capacity 
from the present 3. 3 million metric 
tons per year (tpy) to 4.5 million tpy 
with a new fluid catalytic cracker 
(FCC) facility of 1.0 million tpy; 

(ii) al the Madras Refinery of .MRL, 
doubling the crude processing capacity 
from the present 2.8 million tpy to 
5.6 million tpy with a new FCC faci-
lity of 0.6 million tpy capacity; 

(iii) at the Visakhapatnam refinery 
of Hindustan Petroleum Corporation 
Ltd., eir;pansion of crude processing 

capacity trom ,l.5 million .trpe to. 4.5 1 
million tpy with a new FCC facility 
of 0.6 miJlion tpy capacity; . 

(iv) .at the ~ a  refinery. ot 
Bharat Petroleum Ltd., revamping 
and restoring the crude processinc 
capacity to 6 million tpy and installing 
a new FCC unit of 0.6 miltion tpy 
capacity; and 

(v) at the Bombay Refinery of Hin-
d us tan Petroleum Corporation Ltd., 
installation of a sulphur recovery unit. 

Export Target suggested by FICCI 

1492. SHRI CHIIT"A BASU: 

SHRI SATYENDRA NARAIN 
SINHA: 

Will the Minister of COMMER.CE be 
pleased to state: 

(a) whether FICCI has recently sug-
gested an export target of Rs 8,1>001-to 
Rs 8,700!-crores for 1982-83; 

(b) whether the FICCI has also sug. 
gested certain measures to be adopted for 
the achievement of the target; 

(c) if o. the details of the measures; 
and 

(d) the reaction of Government there. 
to? 

THE DEPUTY .MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI p,. 
A. SANGMA): (a) FICCI's export 
target for 1982-83 is placed in the range 
of Rs. 8,500 to Rs. 8,700 crores. 

(bJ to (d). The institutions Jib 
FIEO and FICCI have made their own 
assessment of export target for 1982-D 
with certain measures· to achieve these 
targets. The Government is already' 
aware of the measures suggested by these 
institutions nn<l these are kept in '-lf.iew 
while formulating. export promotion poli-! 
cies. 
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Anti-l>Duipiec Law 

1493. SHRI CHITTA BASU: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) wllether Government are aware 
that the pre ent liberalisation of the im• 
Port p01lcy can enable the exporting! ro. 
untries, which are facing recession, to 
take advantage of these measures and 
dump their excessive stocks in the lndlaa 
market; 

. (b) if so, what ~ e  Government p .... 
pose to check ~ g  

(c) whether Government propose to 
enact anti-dumping laws; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN ~ 
MINISTRY OF COMM&RCE (SHRI P . 
A. SANGMA): (a) to (d). The import 
policy of the Government of India  is 
designed to enable import of necessary 
products while, at the same time, aB:ord-
!-ng legitimate protection to iodigenous 
mdustry. In terms of the Antirdumpllla 

~e of. the OATT to which India, along 
with all other countries, Is a 8ignatory, 
a product is deemed to bo dumped In a 
forelgn market if the export price is lower 
than the price at which the product Is 
being sold in the domestic market of the 
exporting country. In such circum-
stances, anti-dumping duty can be levied 
when dumped imports cause 'injury' to 
domestic industry in the importing coun-
try, irrespective of the provision of im-
~  policy and the recessionary condi-
t ions abroad on the other. 

It is Government's policy that indi· 
genous industry gbould bt: given legiti-
~a e protection. Government propose to 
introduce a bin in the current session of 
Parliament to amend the customs Tariff 
Act so as to provide for levy of anti-
domping duty in established cases. 

Dispnte between Staff and Management ol 
Air India in London 

1494. SHRI DIGAMBAR SINGH: 
SHRI DHARAMBIR SINHA: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that· the Air· 
l11dia aft;airs in London, to all appearan-

ces, are in a mess, with relations bet· 
ween a section of the stat! and the man-
agement at breaking point and the ubion 
evidently contemplating complete stoppage 
of wor'k:, unless its claims are admitted; 

(b) whether this will result in .Air-
India's trans-Atlantic and European 
flights being disrupted; 

(c) what is the reason for this dispute 
and whether any procedural irregularties 
are also involved in it; if so, what are 
these; and 

(d) the steps Government 1-'fVPO e to 
take to bulk down this simmering itua· 

tion? 

THE .MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) o, Sir. 

(b) There have been no disruptions to 
Air India flights . 

(c) It is a fact that the Transport and 
General Workers Union representing 
about 300 local employee8 of Air India, 
London resorted to industrial action ill 
support of their Charter of Demands 
for 1982. After negotiation a settlement 
was reached with the Union. However, 
the Union objected to the changes in the 
roster timin2s in the booking office. Ono 
of the employees resorted to acts of mis-
conduct and he was suspended on ch rges 
of tampering with official documents, 'un-· 
authorised absence and late attendance. 
The employee wa5 later dismissed. The 
union resented this action of the Manage-
ment and declared total indefinite ~e  

(d) Necessary precautionary measures 
have been taken by Air India and efforts 
are being made to maintain normal ~
rations with the help of local Supervi-
sory Staff, India based officers and those 
workers who are not participating in tlle 
strike. 

Export of Cocoa 

1495. PROF. P . I . KURIEN: Will 
the Mini ter of COMMERCE be pleased 
to state: 

(a) the details of cocoa export for the 
last one year; and 

( b) what steps Government propoe to 
take to promote its export? 
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· THJ:, DEPlTI'Y MINISTER IN THE 
:MINISTRY OF COMMERCE (SHRI 
·P. A. SANGMA): (a) Provisional ex-
. ·port fi&urcs u collected by PPEPC in 
respect of cocoa for 1981-82 aro as 

under: 

(b) Import replenishment is given on 
export of 'cocoa beans and powder. 
These items arc also included in the 
Sclec1 List of Export Products in ordc1 
to give incentive to the Export Houses 
to undertake export of these items. Sales 
cnm Study Teams would also be sent 
abroad to develop markets in foreign 

countries. 

Acquisition of Hanier Aircraft by Navy 

1496. SHRI R . L. BHATIA: Will 
the Minister of DEFENCE be pleased to 

state: 

(a) whether the Navy has asked for 
acquisition of more 'Harriers' in view of 
the increased militarisation of the Indian 
·Ocean; and 

(b) if so, the steps Government are 
taking in this direction to protect and 
defend India's territorial integrity? 

THE DEPUTY MINTSTER IN THE 
MINISTRY OF DEFENCE (SHRI K . 
P. SJNGH DEO): (a) and (b) In view 
of the development<; in the Indian ocean, 
steps are being taken to build up the 
capability of the Navy for protecting and 
defending India's territorial integrity, In 
the interest of the security of the country, 
it would not be prudent to disclose 
further information about these steps. 

Investment in bearer bonds collection 

1497. DR. VASANT KUMAR PAN· 
DIT: Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the pur· 
P<>Se of issuing Bearer Bonds Scheme has 
failed to attract black money and parallel 
economy in the country and abroad; 

( b) what are the final figures of in· 
wstment In Be.are·r Bonds collection 

·during tho. yur9 .1981 and . 1912· (•pto 
31-1-82) in the country and ffOlll:.foreign 
countries: and 

(c) what new methods Goveni.ment 
propose to adopt to peg down cre11tion 
and circulation of black money Jn . the 
country? 

THE MINISTER OF FINANCE 
(SHRl PRANA.B MUKHERJEE): (a) The 
Bearer Bond.'! Scheme was one ol. the in-
struments for tackling the problem of black 
money_ in circulation. During the limited 
period the Bonds were on sale, the realisa· 
tions amounted to Rs. 964.65 crores and to 
that extent the liquidity of black mostey 
in the economy wa8 reduced. 

(b) The total yield from the salo of 
Bearer Bonds amounted to 
Rs. 964,64,60,000. Of this, sales within the 
country accounted for Rs. 961.57.90.000 
and Rs 3,06,70,000 were realised from 
sales abroad. 

(c) Government have been -taldng a 
11umber of legislative measures from time 
to time to check the generatiori of black 
money. The legislative ea ~  have 
been reinforced by steps to strengthen 
the administrative and investigating ma· 
chinery. Further steps as may be neces· 
sary will continue to be taken to meet 
specific challenges of tax evasion. 

lnadeqaate Navigation and Landing 

Aproach Aids 

1498. DR. VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM 
AND CML AVIATION be pleased to 
llate: . 

· (a) whether the lndan Commercial Pi· 
lots' Association bas on several -occasions 
expressed apprehensions to -the D irectorate. 
General of Civil Aviation (DGCA) and 
the Indian Airlines of danger in operating 
jet aircraft to Cochin, Mangalore and 
other Air Ports specially during Monsoons; 

(b) whether there are several airports 
in India, where adequate navigational and 
landing approach aids are much below the 
standards prescribed by the International 
·Aviation Riilea for operatJ.o, ,Jct'IJoclngs; 
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.. 
(<)·what plam have been draW.11 to. up. 

date naviptloaal landing aids as per Intt.t-
national standards oa all Indian Air Ports 

~ Qbtaln maximum safety; and 

(d) which are "fair-weather'' and "only· 
day" operation airports in India and what 
is being done to turn them into "All wea-
ther and day-night" operating airports? 

THE MINISTER OF TOURISM AND1 
CIVlL AVIATION (SHRI A. P. SHAR-
MA): (a) Indian Commercial Pilo ts As-
sociation had made representation to In-
dian Airlines Management with copy to 
Civil Aviation Department indicating that 
facilities available at some of the airports 
were not adequate to meet the require-
ments of jet aircraft operations. However, 
apprehensions expressed by the ICPA are 
not correct. Cochin and Mangalore have 
adequate facilities for day ·operations. 

(b) While the International Civil Avia-
tion Organisation does not prescribe any 
~ e  standards for provision of the 
number of type of aids at various airports 
where different types of aircraft may op-
erate the navigation landing and approach 
aids wherever provided at airports in India 
meet the performance standards laid down 
by International Civil Aviation Organisa-
tion for those aids. 

(c) The Sixth Five Year Plan envisages 
a financial outlay of approximately 
Rs. 86.26 crores for provision/replace-
ment or radio navigationflanding aids, 
radars, air-ground and ground to ground 
communication etfuipment and facilities 
visual aid and safety equipment etc. 

(< .. ') All the airports in Assam, Tirupa-
thi, Visakhapatnam, Vadodara and Ranchi 
aerodromes referred to by ICP A are not 
aYllilablc for night operations. The aero-
dromes are developed as suitable for all 
weather and day-night operations only 
if the Indian Airlines based on the traffic 
density has such a requirement. 
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Promotiou of Haldighati Cltawand, Rakta 
Talai Etc. as Tourist Centres 

1502. SHRI JAT NARAIN ROAT: Will 
the Minister of TOU RlSM AND CIVIL 
AVIATION be plea.i;E:d to state what spe-

cial steps Government propose for the pro-
motion of Haldigbati, Cbawaml, Rakta 
Talai, Gogunda and Kumb argarh as tourist 
centres? 

THE MINISTER OF STATE IN THB 
MINISTRY OF TOURISM ·ANJ:>" CIVIL 
A VlATION (SHRI KHURSHEED ALAM 
KHAN): The Cen'tral Department 'of 
Tourism has bad a Master Plan (land-vsc 
plan) prepared o f the Mewar Complex 

Covering  Haldighati, Chawand. Rakta Talai 
Gogunda  and Kumbargarh by  the Tow:a 
and Country Planning Organisation of the 
Ministry of Works and Housing. The 

Master Plan (Land-use plan) has been 
sent to the State Government for approval 
and notification. The State Government 
has been requested to indicate the items 
which they would take up as envisaged in 
the master plan such as the realignment of 
roads afforestation, site development, pro-
vision of tourist facilities, etc. On receipt 
of this information the facilities to be pro-
vided in the Central sector would be deter-
mined as unless the basic infrastruc-
ture is provided. the development. of 
tourist facilities would be difficult. .. 
e~  on Foreign Tours of Secrelada 

1503. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of FINANCE be pleased 

to state: 

(a) whether any restrictions have been 
laid on the foreign tours of Secretaries to 
Government of India: and 

(b) if so, the detail of the re triction? 

THE M!NlSTER OF STATE IN TIIE 
MINISTRY OF FINANCE (SHRI SAW-
AI SINGH SlSODIA): (a) and (b). 

Proposals for foreign tours of Secretaries 
to the Government of India are scrutinised 
by a Screening Committee of Secretaries 
both in regard to the necessity for the 
tour and the expenditure involved and 
thereafter approval of Prime Minister is 
also obtained. 

Instructions also exist that they should 
go abroad only when absolutely necessary 
and for the shortest possible time, and as 
Minister and Secretary at the same time 
far as possible, the absence of both ihe 
from th e headquarter should be a ~ 
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Connect}.ng BarodA Ahmedabad -d Delhi 
, amt Providing Dally Air Services 

1504. SHRI R .  P . GAEKWAD: Will 
the Minister of TOURISM AND CTVIL 
AVIATION be pleased to state: 

(a) whether Government propose to 
provide daily air services to Baroda con-
necting it with Ahmedabad  and Delhi on a 
priority basis; and 

(b) if so, when it is likely to be intro-
duced and what type of aircraft will be 
provided for the proposed flight? 

THE MINISTER OF TOURISM AND 
CML AVIATION (SHRI A . P. SHA· 
RMA): (a) and (b). Indian Airlines has 
plans to introduce a Boeing 737 service 
between Delhi and Baroda in the Winter 
S'chedule 1982-83. However, there is no 
plan to airlink Baroda with Ahmedabad. 
As the distance between these cities is 
short, operation of a jct air service on the 
route will not be economically viable. 

Exports to U.K. 

1505. SHRI RA VIND'RA VARMA: 
Will the Minister of COMMERCE be plea-
sed to  state: 

(a) what are the various problems fa..::ed 
by our country in increasing exports to the 
U.K. ; 

(b) whether the matter has been taken 
up with the U . K. a overnment; and 

(1>) if so, the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRY P. 
A. SANOMA): (a) Some of the major 
~ ~  a~ by the India in increasing 
e~ to U.K. arc:-

(i) the general recessionary situation 
in.U.K.; 

(ii}. our own domestic constrajnts;· 

(iii) fall in unit value realisations of 
some important export items like tea, 
coffee, tobacco, leather etc.; 

(iv) the growth of protectionist ten-
dencies in U . K . 

( b) and ( c). Efforts are constantly be-
ing made at Government level for securing 
removal of trade barriers and to secure 
greater access for Tr.dian exports to the 
U . K . market. During the recently conclu-
ded Indo-British Economic Committee 
meeting held in London from 22nd to 24th, 
June, 1982, the growth of bilateral trade 
and economic cooperation with U . K. was 
reviewed at length and the U.K. govern-
ment agreed to consider positively our pro-
posals for export promotion and marketing 
programmes. The British side was urged 
to encourage their nationalised industries 
to make increased purchases from Indian 
suppliers and they undertook to explore 
such possibilities within the limits imposed 
by the autonomy enjoyed by such indus-
tries. The British Government was also 
urged to lend their support to India's caso 
with European Community for improving 
the access for exports of tobacco marine 
products and hand knitted carpets. 

• 

Amounts due from Air India agents 

1506. SHRI RAVINDRA VERMA: 
Will the Minister of TOURISM ANQ 
CIVIL AVIATION be pleased to state: 

(a} what are the total amount due from 
Air lndia Agents (individually); 

(b) since when are tpese amounts due; 

(c) the reason for not realising the 

amounts; and 

( d) whether any interest is recoverable 

on the same? 
.... 
THE MINISTER OF TOURISM, AND 

CIVIL A.VIAflON (SHRI A. p., SaAR-
MA): (a) to (d). The information ··is 
being collected and will be Jaid on the 
table of the Sabha. 
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UWJatloir Of BaDk credit to Wat« sections 

1507. SHRI RAVINDRA VARMA: 
Will the Minister of FINANCE be 

pleased to state: 

(a) whether any study has been  "taken 
to find out how the bank credit to wea-

ker sections is utilised; 

(b) had any steps been taken to en-
sure proper utilisation of such credit for 
augmenting employment and putting the 
ame to productive use; and 

(c) what portion of such credit is 
useJ for ~  purposes? 

THE DEPUTY MINISTER IN THE 
Ml !STRY OF FINANCE (SHRl 
JANARDHANA POOJARY): (a) The 
Reserve Bank of India have reported that 
they have not conducted any specific 
study of the advances granted by banks 
to the weaker sections to determine their 
utilisation. However, accordini: to them 
some banb have undertak:en a few cva-· 
luation studies of the schemes financed 
by them with a view ·to makinlf an ob-
jective asKessmen{ of 

(i) e ~ difficulties in getting 
and utilising loao11; 
(ii) the impact of the ~ e e in 
~ g the income of the: e ~ 

assisted; and 

(iii) extent to wbich the ;cliemes have 
~  to create gainful employment. 

Besides the above Natio12a1 Iastih1te of 
Bank Management has, at the instance 
of the Government, conducted a study of 
the Working of DRI Scheme. The final 
report of the National Tnstitute of Bank 
Management is awaited. 

In October 1980. on the hasis of ~ 

recommendations of the Working Groa,1 

on 20 Point Programme, the Reserve 
Bank of India had advised the banks that 
they should undertake studies ef specific 
schemes financed by them, if necessary, 
in coordination with. the financing banks 
in the same area and other agencies like 
ARDC. ID•BI etc.  to assess the impact of 
b nk. lend.Jn,11: in these areaa and with a 
view to ascertaining the problems en-
countered ·by the banks in propartation 
and implf tnentation of the llclie1nes and 

recovery of loans . 'tlle RcserYe Buk ' 
of India has also set up a standing i'brum. 
to evaluate the impact of bank ftnal'lce· 
on economic activitie6 in specific areaa. 

(b) The  banks while sanctioning loans 

to ~  constituents make sure that the 
loans are utilised for the purpose for 
which they have been given. If any ca e 
of d iversion of funds come to their notice 
they take suitable and corrective action 
including recal! of the advance,. 

( c) Pro vi ion also exists for consump-
tions loans not exceeding Rs. 500 per fa-
mily per year to be provided to the 
weaker sections o r the society  to cover 
g:nernl consumption, medical e.tpeo es, 
educational needs, marriages, f11oerals 
etc. Normally such consumption lo!lns 
are to be part of proJuction loam il.lld 
should mainly cover the e e a e~ of 

the 20 Point Programme. 

E:cpenditure on Security Check.ii al Airports 

1508. SHRI RAVINDRA VARMA; 

Will the Minister of TOURISM AND 
CIVIL AVIATION be oleased to ~ e  

(a) cost incurred on sccurit:< checks 

conducted at different airports ia ~  eo' 
•ntrv: 

(b) the number of oersoas employe41 
for t.bis work in each airport; ~  

(c) ~ e  taken to streamliRe !\ d re-
duce ~ cx.penditurc? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATTON (SHRI A. P. 
SHARMA: (a) An amount of Rs. 
97,84,162/-has been spent during the 
period 1979 to 1982 f3 year>) towards 
· payment. for Police personnel posted for 
anti-hijacking & security duties. An 
amount of Rs 429. 19 lakh has -been 
spent for ~ purchase of X-Ray Baggage 

Inspection System, Door Frame· Metal 
Detector & '"Hand-held Metal Detectors 
for providing security checks at airports. 

(b) A statement showing the approved 
strength of staff for security dutiea at 

each a ~  is attached. 

( c) Tho staff approved (or security' du-
ties at each airport, is the ahso1'1te mUll-
mum nccessacy for implementinl ·anti-
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hijaCtlng measures. Thero l1 no acopc 
' for reduction in tho strength of approved 
staff: at ·present. On the other hand there 

b a 11teiihood of incret.l!O tn tho outlay 
owing to the need 1o turthor tlahtoo 1e-
curity mea1ure1. 

Statement 

StlJUrnmt showitig the Approll{;d total stw1gll1 of Sta.D far Security dulie.1 nl each Airport 

SJ. No. ~ of I hr Airport 

Port Blair II 

2 Hyderabad 

3 Tirupathi II 

4 Vijayawada 

5 Visa kh?.pa l11am 12 

6 Tczu I() 

7 Ga uh.ii ti 

8 Jorl1<1t 15 

-9 Lildbari 

10 ilchar 

II Dibrugarh (Chahua) 15 

12 Tc:i:pur I I 

13 Rupsi 10 

14 Patna 

15 RAnchi 

16 Muzaffarpur JO 

17 Jamshcdpur "' 
18 Chandigarh 12 

19 Delhi (Palam) 788 

~  Dabolim 

21 Ahmcdabad 

22 Bhuj 12 

23 Jaffitlagar 

24 Kcshod I~ 

25 Porbandar 12 

26 Rajlc.ot 12 

27 V:-.dodara 

28 Bhavanagar 

i6 Bhuntcr (Kulu) II 
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SI. No. Name of the Airport 

--------
30 Srinagar 

31 Jammn 

32 Leh 

33 Bangalore 

34: Bclgaum 

35 Mangalorc  . 

36 Trivanclrum 

37 Cochin 

3B Bhopal 

39 Gwalior 

40 Indore 

41 a ~  . 

42 Raipur 

43 J:.balpur 

44 Dominy 

45 Nagpur 

+6 Aurnngab:id 

47 Poona 

-1:8 lm}Jhal 

49 Barapani 

50 Dimapur 

51 Bhubaneswar 

52 Rourkcla 

53 Amritsar 

54- Luclhiana 

55 J aipur 

56 Jodhpur 

57 Udaipur 

58 Madras 

59 Tiruchirapa Ii 

6o Coimh<ltore 

61 Madur11i 

62 Agartala 

63 Kaibshahar 
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"Manpower deployed 

--------------
118 

14 

14 

59 

II 

13 

71 

18 

14 

9 

12 

14 

13 

12 

1042 

14 

11 

II 

14 

10 

II 

14 

10 

19 

10 

22 
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SI.No. Name of the Airport 

·-----
64 Kamalpur 

65 Lucknow 

66 Varanasi 

67 Agra 

68 Gorakhpur 

69 Allahabad 

70 Kanpur 

71 Dehradtm 

72 C,. lcu Ita 

73 B11gdogn: 

-------

Import of Polyester Fibre from South 

Korea 

1509. SHRI K. T. KOSALRAM: Will 
the Minister of COMMERCE be pleased 
to state: 

{a) whether tho Ahmedabad Textile 
Mills are importing 2000 tonnes of pol· 
yester fibre at comparatively lower price 
from South Korea; 

(b) if so, the reasons for · the aame; 

( c) whether the mills are passing off 
the benefits of the cheaper imported fiere 
to the consumer ; and 

(d) the value of foreign exchange m-
volved in this? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl P . 

A. SANGMA): (a) No. Sir. 

(b) to (d). Do not a ~  

Betterment and Development of Scheduled 
Castes under Special Component Plan 

1510. SHRI SURAJ BHAN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the total amount provided for the 
betterment and development of Scheduled 
Castes under the "Special Component 

13-11 LS-8 

Manpower deployed 

----
IO 

28 

~  

•i 

" " 

7 

12 

I O 

566 

1G 

----

Plan" in his Ministry for the years 
1980-81 and 1981-82 separately; 

(b) the amount actually spent under 
the said Plan durin& the said two yean1 
5eparate1Y; and 

(c) the rtasons for no less expenditure 
for each yeat1 

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMER.CE (SHRI P. 
A . SANGY°A): (a) tO (c). 'There is at 
present no Special ComPOnent Plan for 
the Miniitry of Commerce. 

The Principal sectors indentified for 
development of Scheduled Castes within 
the functional areas of the Ministry of 
Commerce relate to Handlooms, Handi-
crafts and Sericulture, all <!oming under 
the Department of Textiles 

Handlooms: The schemes under the 
Plan for the H andloom sector are for the 
development of Hantlloom weavers, who 
constitute a distinctly weaker ,edion of 
the society. These chemes are maio:y in 
thl! nature of centrally sponsored schemes, 
implemented by the State Governments with 

financ'ial assi lance from the Government 
of India. The total flow of assistance to 
the State having majnrity of weavers 
belongitig to Scheduled Castes during 
1980-81 and 1981-82 was Rs. 1.72 crores 
and Rs. J .32 crores respectively. 
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The Government of India assistance is 

matched by the concerned State Govern-

trfe'nts. 

Handicrafts; Weaker Sections namely, 

Scheduled Castes, Scheduled Tribes and 
other backward classes generally consti-
tute the major portion of Artisans Com-
munity in the handicraft sector. The 
office of Development Commissioner 
(Handicrafts) has taken up several deve-
lopmental schemes and have covered 
Arfi!ans ·class as a whole. No special 
component plan  has been prepared !!C-
parately for the handicraft sector 8ince 
all the development schemes cover the 
Scheduled Castes. Lt is not possible there-
fore to identify actual expenditure for 
Scheduled Castes separately in the handi-
craft sector . 

Sericu/ture: Weaker Sections namely 
Scheduled Castes/Scheduled Tribes ccn-
stitute nearly 30 per cent of the sericul-
ture families in the country as a whole. 
It is not po sible to give any break-up of 
ell:penditure for Scheduled Castes separa-
tely as all the schemes for the develop-
ment of 5ericulture industry in the co-
untry cover all the sections of the >Ociety. 

In so far as Department of Commerce 
i concerned, the position is that barring 
a few Commodity Boards looking after 
the Pl':intation crops namely, tea, coffee, 
rubber and  cardamom, all other organi-
sations including the Marine Product! 
Development Authority  ar e primarily 
concerned with exports. All the Com-
modity Boards are implementing various 
developmental 5chemes for the benefit of 
the growers producing these plantation 
crops. Some of these growers may fall 
under the cateiiory of Scheduled Castes 
availing the assistance from the Commo-
dity Boards but it is not possible to quan-
tify tbe actual amount earmarked/spent 
for the development of Scheduled Castes. 

Hijacking of Alitalia Jumbo Jct on Delhl-
Bangkok Flight 

1511. SHRI JAI NARAIN ROAT: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whetht:r it is a fact an Alitalia 
jumbo jet oo a scheduled Delhi-Baogkok 

flight was hijacked on 30th June, 1982 by a. 
Sri Lankan; and 

(b) if so, the details thereof and action 
taken so far in the matter? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. ~ SHAR-
MA): (a) Yes, Sir. 

(b) Alitalia B-747 Combi Boeing on 
Rome-New Delhi-Bangkok-Hong Kong-
Tokyo flight took off from Palam airport 

at 11.11 P . M. on 29th June, 1982 with 
261 persons on board including 18 crew. 

34 passengers including 15 foreigners 
boarded the aircraft at Delhi. The Traffic 
Control, Bangkok informed on 30th June; 
1982 that the said aircraft landed after hi-
jack by a Sri Lank.an, Sepala Ekanayaka, 
aged 33. He had boarded the aircraft at 
Delhi. The hijacking was terminated 
on 1st July, 1982 at Bangkok. According 
to reports, the hijacker was paid a ransom 
US dollar 300,000 and bis wife and son 
who were in Rome were re-united with him 
at his request. The Delhi Police have 
registered a case 11'.nd are investigating. 
Further details as to how and from where 
he managc:d to cariy explosives will be 
known after investigations are completed. 

Probe in respect of National JSED 
Indian Bank by Kenya Gol'emment 

IS12. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE be 
pleased to state: 

(a) whether a nationalised Indian Bank 
is being probed by the Kenya Government 
for wrong doings; 

(b) if so, what are the specific charges 
against this Bank and the findings of the 
Kenya Government probe; 

(c) whether the Indian Government 
have carried out any investigation on the 
charges and if o, the results thereof and 
the action thereon; and 

( d) if not, the reasons therefor? 

THE DEPUTY MINTSTBR IN THE 

MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (d). 
The Central Bank of Kenya had in the 
normal courSe of its duties and functions 
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carried out inspection of the branchee of 
the Indian banks operating in Kenya. The 
<..concerned banks have been advised to take 

appropriate action at their end. This is in 
ac.cotdance with the procedures generally 

followed in these matters. The question of 
Government of India carrying out any in-

vestigations into these matters does not 

arise. 

Store Keepers in Ano¥ Ordance Corps 

1513. SHRI SHEO SHARAN 
VERMA: Will the Minister of 
DEFENCE be pleased to state: 

(a) when the Expert Classification 
Committee was instituted and when did 

it submit its report to Government re-
garding Storekeepers in the Army 

Ordinance. Corps; 

(b) by what time its recommendations 
will be implemented in respect of non-

1 ndustrial employees; 

(c) what was the outcome of the dis· 
cussions held on 28th December, 1981 
with the representatives of the All India 

Association of Storekeeping staff of Anny 
Ordnance Corps; 

(d) what are their main demands and 
'Government's stand on each of them; and 

(e) by what time Government propose 
to finalise the same? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) The Expert Classi-
fication ~ e was instituted on 
3-10-74. It submitted· its Report relating 
to non-industrial jobs which include the 
Storekeeping personnel in May, 1979. 

(b) This is under consideration. 

(c) A Committee has been set up to 
examine the cadre structure of· the Store-
keeping personnel. 

(d) The position is indicated in the 
attached statement. 

(e) The Government decision will be 
taken at the earliest opportunity. 

Statement 

. The main demands and the positio11 in. 
respect of each demand s11bmiffed by tlrt> 
Storekeepers in Army Ordnance ~ 

1. Promotional A venues of e ~  

Staff of ACC 

The matter i5 under consideration. 

2. Revision of Pay Stmcture of Store-
keepi11g Staff of AOC 

The matter is under consideration. 

3. Direct Recruitment of Ordanct' Offi-
cers Civilian (Stores) 

The demand is for total abolition of 
direct recruitment to Group 'B' posu. 
At present the feeder grade for promotion 
to Group 'B' level is not adequate to 
provide for 100 per cent promotion. It 
is also not administratively desirable to 

stop direct recruitment altogether. 

4. Relaxatio11 i11 Service Period of Senior 

Store Superi11te11de11t for Promotion 
to Ord11a11ce Officer Civilian (Stores) 

All the vacancies earmarked for depart-
mental promotees have been filled by pro-
motion. As ucl1, the question of relax-
ing the service period J.or promotion does 
not arise. 

Enquiry into Smuggling of Explosives in 

Alitalia Jambo Jet Flown from Palam 

Airport 

1514. SHRJ DHARAM BIR SINHA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government have in titut-
~  an inquiry into the smuggling of ex· 
-plosives by a Sri Lankan who ha"cl 
hijacked Alitalia Jumbo Jct. despite  the 
security checks at Palam airport; 

(b) if so. the details of the findings: a1iJ 

(c) whether any actiOn has been taken 
against the erring officials? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A . P. 
SHARMA): (a) Yes, Sir. 
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( b) The  inquiry is still in progress. 

(c) Action, if  any, will be taken afte1 
the inquiry. 

Treatment of Overdraft as - Medjumtcrm 

Loan 

1515. SHRY INDRAJIT GUPTA: 

Will the Minister of FINANCE be pleas-

e d to tate; 

(a) whether Government have agreed 

to treat their overdraft against the Gov-

ernment of West Bengal as medium-term 

Joan payable in 5 years; 

(b if so, the details thereof; 

(c) whether any other State Govern-
ment have sought such concessions on 
such e a ~  and 

(d) if so, the details and Government's 
reaction to such request. 

THE MlNISTE R OF FINANCE 

(SHRI PRANAB MUKHERJEE): (a) 
Yes, Sir. 

(b) The following measures have been 
1aken:-

(i) Term a ~ amoul\ting tG 

R s. 340.7 I crores to clear the closing 
deficit of the State at the end of 
1981-82 has been given. This Joan will 

be for a duration of five years exclud-
ing a moratorium of one year on re-
payment of principal and interest-

that j, the loans together with interest 

will become payable from 1984-85 
onward,, 

(ii) Stort-term assistance of Rs. 70 
crore, made up of Rs. 30 crores of 

advance share in Central taxes and 

Rs. 40 crores of Ways and means ad-

vances to clear the additional deficit 

generated between l st April, 1982 and 

30th JLone, 1982. As th: RBI's figure 

of deficit includes the transanctions of 
Calcutta Office of the RBI only upto 

10th May, 1982, the final assistance 

likely to be provided on the basis ot 
the 30th June figures which will be 
known only later. These amounts will, 
however, be adjustable during the 

course of the financial year 1982-82. 

(ii) The way and means limits  .of 
West Bengal with the RBI has been in-

creased from Rs. 23. 75• crores to 

Rs 43.85 crore5 with effect from 
1'-; -1982 to provide a larger cushion 
against temporary imbalances between 

their receipts and expenditure. 

(c) Assam, Gujarat, Karnataka, Kerala, 

Maha rashtra,  M adhya Pradesh, Manipur, 

N agaland Punjab and Tripura bad sought 

such concessions. 

( d) Government have considered their 

requests favourably and h ave announced 
a  package of measures to help the States 

which wa announced in the Lok Sabha 
on Sch July, 1982 by the Finance 
Minister. 

Mi'i:lppropriation and Embezzlement of 

Public Funds in Office of Delhi Canton-
ment 

1516. SHR l SHEO SHARAM VER-

MA: Will the Minister of DEFENCE 

be pleased to state: 

(a) whether it is a fact that misappro· 
priat ion an<l embezzlement of public 
funds  has taken place in the office of 
Delhi Cantonment; 

(b) if so, letails thereof; and 

( c) action taken,  with details thereof? 

THE D EPUTY MINISTER IN THE 
MINISTRY OF DEFENCE! (SHRT K. P. 
SINGH DEO): (a) to (c). The Tax 
Superintendent of the Cantonment Board. 
Delhi reported to the Execull'l'e OlT!cer, 
Delhi Cantonment on 15th May, 1982 

that one party, namely,  Mis. Charan 
Singh N a har Singh was a~ e  by the Tax 

Inspector to clear their tax dues. This 
party thereupon produced a pholo-stat 

· copy of a receipt in Cantonment Form-P 
bearing No. 643352 in token of payment 
of Rs. 1,099.50. The counter-foil of the 

receipt also indicates this payment. How-

ever, a  sum of Rs. 15J-only bas been 

credited to the Cantonment Board account 
by the Casbier against this receipt num-
ber, but in the name of one Capt. S. C •. 
Sharma. 
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The Cantonment Board have appoint-
.ed a Committee to enquire into the 

matte.r. 

M111ti-Storey hotel in the vicinity of Palam 

A.Jr.-rt 

1'17. SHRI HARISH KUMAR. 
GANGWAR: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether it is a fact that a multi-
storey hotel has come up in. the vicinity 
of Palam Airport (Mehram Nagar) there-

• by endangering the security of the air· 
port and the technical area; 

( b) if so, the details thereof together 
with the approval of the Cantonment 
Board and if not, how has it come up; 

and 

( c) steps taken to deal with the un-
warranted situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) A Guest House-
cum-Restaurant consisting of ground plus 
two floors has come up in the vicinity 
of Palam Airport (Mehram Nagar): The 
Cantonment Board Delhi has not received 
any communication either from the In-
ternational Airport Authority or the 
authorities of Technical area objecting to 
the construction of this Guest House-cum-
~e a a  

(b) The Constrnction of ground and 
first floor was regularised by the Canton-
ment Board. However, the constructions 
made on the second floor consisting of 
five rooms five toilets one staircase and 
one passage were unauthorised. 

( c) The Cantonment Board has issued 
a notice under gection 185 of the Canton-
ments Act, 1924 on 18-3-1982 directing 
the demolition of the unauthorised con-
struction ~  also prosecuted the party 
under section 184 of the Act. The party 
bas preferred an appeal under section 274. 
of the Act to the appellate authority 
through the Cantonment Board on list 
April, 1982. The Board has entrusted 
the matter to its Legal Adviser for drafting 
a reply to the appeal for submission to the 
appellate authority. 

Appointment of aafml Impecton ia 
G.LC. 

1'18. SHRI M. V. A A ~ 

KARA MURTHY: 

SHRI P. M. SAYEED: 

Will the Minister of FINANCE b• 
pleased to refer to the reply given to 
unstarred Question No. 5057 on 23rd 
December, 1977-regarding employment 
of Engineering Graduates in G.I.C. and 

state: 

(a) whether over 100 E ngineering 
Diploma Holders for 5urvey and asieSs· 
ment of motor claims were recruited by 

the end of 1978; 

( b) if not the reasons therefor; and 

(c) whether Government are now con-
sidering to appoint some more Claims 
Jnspectors in G.I.C. to clear the arrears? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
( c) After the. "General Insurance 
(Rationalisation and Revision of Pay 
Scales and other Conditions of Service of 
Supervisory, Clerical and Subordinate 
Staff) Scheme, 1974" was notified no 
~ a  of G.l.C. bas appointed' any 
d1plomo-holder as Claims Inspector for 
Survey and assessment of motor clatmL 
According to the nature of the case 
insurance companies engage e e e ~ 
surveyors to assess the toss so that they 
can expeditiously settle the claims. 

Special Fund for Modernisation of Textile 
Industry 

1519. SHRI DHARAM BIR SINHA: 
w;n the Minister of COMMERCE be 
pleased to state: 

. (a) whether Government are consider-
rng proposals to create a special fund for 
modernisation of textile industry; 

(b) if so, the detailll thereof; amd 

( c) whether it is a fact that the textile 
i ndus111'. ~ suffering from shortage of cre-
dit facilities, if so, the steps being pro-
posed to be taken to me.et the credit re-
quirements? 



WTitten AnsweTs JULY 16, 1982 WTitten AnsweTs 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P. 
A. SANGMA): ~a) and (b). A proposal 
has been received from the textile indus-
try that they may be permitted to appro· 
priate and set apart upto 30 per cent of 
· tbe pretµ ~ before depreciation · to 
be utilised for modernisation purposes. 

(c) Having regard to the problems 
faced by the textile industry, the Reserve 
Baruc of India has aoo.ounced some re-
liefs, recently. Further relief, if necessary, 
will depend on the developments from 
time to time, including the fiscal policy 
of ~e Q:ntral Government and the e ~ 

policy of banks and financial illstitutionli: 

Conflkt between Military and Police in 
Deihl Cantonment 

1520. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minil;ter of DE-
FENCE be pleased to state: 

0

(a) whether it is a fact that on the 
night of 25-6-82 a serious conflict eru_p,ted 
in Delhi Cantonment between the M1hta-
ry end Police personnel injuring large 
number of people; 

(b) if so, full facts thereof; and 

(e) has any judicial enquiry been 
ordered; if ·not, reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY .OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) to (c). A Court of 
Enquiry has been ordered by the Army 
autohrities with a Police Officer in atten-
dance. 

The facts can be seen in their ~  

perspective only on receipt of the enquiry 

report. 

Restoration of Basic pay to Ex·Clvllao 
Teachers serving in the Anny 

1521. SHRI JAGPAL SINGH: 

SHRI SHEO SHARAN 
VERMA: 

Will tbe Minister of DEFENCE be 

:Pl eased to state : 

(a) thto reasons for not ~e~ g so far. 
previous ha.sic pay to ex-cmhan teacher• 

e ~ in the Army, from whose previoµs 
basic pay deductions were made and wh() 
were declared surplus and absorbed in the 
alternative appointments made to various. 
lower posts later on, in accordance with 
an assurance g ~  In reply and supple-
mentaries to Starr;d Question No. 245 on 
2nd August, 197!\; 

(b) whether Government propose t<>-
retund soon to the poor employeel> the 
amount deducted fr>lm their previous. 
basic pay, with interest; and 

( c) if so, by what time and if not, the 
reasons therefor? 

Tl!E PEPUTY MINISTER IN TfJE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) to (c). There has. 
been no unauth'C>rised deduction from the 
basic pay of any civilian teacher subse-
quently absorbed in alternative a ~

~  As such, the que'.ilion of restoration 
of the same does not arise. 
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~ ~ ~ Cfii' fiif'14f'lct 
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(•) ~~~~~~ 
tmRf ~ m;f q;r 'illf OllT ~ co-m 
q;r ~  ~ mt ~ ~ ~ I 

Opening of Banking Company by Go"· 
emment of West Bengal 

1523. SHRI SOMNATH CHAITER-
JEE: 

SHRI SAMAR MUKHERJEE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have taken 

an¥ decision on the request of the West 
~ ga  Government for their own bank-
ing company; and 

(b) if not, the reasons for the inordi-
nate delay? 

TIIB DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE {SHRI JAN-

.ARDHANA POOJARY): (a) and (b). 

e~ e Bank of India, which ill th.e licenf-
ing authority for the purpose, has reported 
that the request is receiving their atten-
tion jn consultation with the State Govern-
ment. 

Advances dlt Differential Rates of loterelt 

1524. SH.RI BHEEKHABHAI: Will 
the Minister of FINANCE be pleased t() 

~ e  

(a) whether the advances on Differen-
tial Rates of I ~ e  are sanctioned 
through ~ e  procedure in the non-
nationalised and nationalised banks and 
tho percentage of . 5uch advooces to the 
t()tal advances in the non-nationalised 
banks; 

(b) whether Government have given· 
any guidelines to non-nationalised banks 
regarding sanctioning of advances on Dif-
ferential Rates of interest; and 

(c) whether .the Reserve Bank of India 
hmi a watchful eye :>n tbe said advances? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY); (a) to (c). Re-
vised guidelines on the Differential Rate 
of Interest (D.R.l.) Scheme issued by the 
Government •lay down liberalised terms 
and conditions for the sanctioo of loans 
under the Scheme. These guidelines have 
been repeated by the Reserve B3nk of 
India to the non-nationalised banks also. 
.While the public ~  banks and the 
non-t:1ationalised banks with demands and 
time liabilities exceeding Rs. 25 crores are 
required to lend under the Scheme 1 per 
cent of their agregate advan ccs as at the 
end of the previous year, non-nationalised 
banks with demand and time liabilities of 
less than Rs. 25 crores may lend only ~ 

per cent of their aggregate advance'S as at 
the end of the previous year. The Reserve 
Bank of mdia monitors the performance 
of the no1<1-nationaliscd banks througll 

quarterly reports. According to the avail-
able data as at the end of December, 1980 
a sum of Rs. 1.74 crores was outstanding 
against 0.14 lakh borrowal accounts in 
the private sector banks. Thil! cQJlstituted 
0.2 per cent of the aggregate advan"°s of 
the private sectQr banks as at the end of 
December, 1979. The Reserve Bank of 
India also makes a review of the pedor-
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manc:e of individual banb at the time of 
their periodical inspection.a. The dencien-
eies observed are mentioned in the inJpec-
tion reporta 1111d brought to the notice of 
the concerned banb. The banks, whose 
:proareas ih lendini: under the Scheme is 
not eetisfactory, are asked by the Reserve 
Bank of India to step up their lendini and 
indicate the steps taken or ~  to bt 
take.ft for this purpose. 

Demand for abollslling compo1uut end 
punftiTe Rate1 of Inte--Cllt cltaraed from 

Peannbl 

1525. SHRl BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether there have been demands 
for abolishing compound and punitive 
rates of interest charged from peasants by 
the All India kisan S11bha and other 
peasant organisation ; 

(b) if so, the details thereabout and 
Government reaction thereto: 

(c) whether it is propol!ed to chargt' 
only differential rates of interests on cre-
dits advanced to agricultural labourers, 
marginal 0nd small farmers; 

(d) if o, the details thereabout; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. Such a demand has been made in ~ 

past. 

(b) According to existing ~  of 
the Reserve Bank of India, banks are 
allowed to compound e~  on overdues, 
0nd not on current dues. The provision 
for compound/penal rates of interest are 
considered necessary to maintain the re-
quisite financial discipline in the lending 
operations of the banks. 

(c) to (e). The Differential Rates of 
Interest Scheme is basically meant to 
cater to the credit requirements of the 
weakest among weaker sections. Small/ 
marginal farmers can avail of filnance 
under the Scheme if they satisfy the pres-
cribed eligibility criteria. On account of, 
limited funds available under the Scheme. 
it is not possible to extend its application 

for credit need!! of all agriculural labour· 
ers, marginal and small farmeB. 

-1526. SHR.I R.. N. JlAKESH: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Govern-
memt have issued .instructioM to Govern· 
ment e a e e ~ for re-
servation of l per cent iobs for Deaf and 
Dumb e~  and identify such jobs: 

(b) whether it is also a fact that thert 
are a number of jobs like Typing, Des-
patch, writing of Inward Mail, instru· 
ments collection schedules, Day Boob, 

a e e ~ of Accooots, Clearing sche· 
dules, sortings of notes, etc. etc. in large/ 
medium size branches and Head Offices 
of banks which do not involve public 
dea!ings; 

( c) if so, whether benefit of reservation 
for the jobs of the nature stated m part 
(b) above is extended by the State Bank 
of India and other l!lationalised banks; and 

(d) if 'SO, the full details in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) According to evailable information 
as on 1-1-1982, 60 deaf and dumb per-
sons were working in various public sec-
tor banks in the clerical and the subordi-
nate cadre. 

PAPERS LAID ON THE TABLE 

SOCIAL SECURITY CERTIFICATES (AMEND· 

MBNT) RULES, 1982 AND NOTIFICATION re. 
MARKET LOA.NS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
lay on the Table: 

( 1) A copy of the Social Security 
Certificates (Amendment) Rules, 1982 
(Hindi and Engllish versions) puQlish-
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ed in Notification No. O.S.i.. 432(E) in 
Gar.ette of ·India dated the 29th May, 
1982, under eub-eection (3) of ecction 12 

·Of the Govenuneat Savinp Certificates 
Act, 1959. [Pllfced in library See No. LT-
4247j82]. 

(2) A copy of the Notification No. F. 
4(5}-W&M/82 (Hindi and English ver· 
sions) dated tho 14th July, 1982, regard· 
ina market loans. [Placed in Library. See 

No. LT-4248/82]. 

PR.OF. MAD HU DANDAVATB 
, (Rajapur): I have already drawn vour at-
tention that in the Minutes of the PUC laid 
-0n tho Table by the Chairman .... 

MR. SPEAKER: I have Rent your com-
munication to the PUC Chairman. 

SHRI SAlY ASADHAN CHAKRA-
BORlY (Calcutta South): Here i§ a circu-
lar by the NCERT where the Heads of 
Departments are requested to implement 
the Congress (I) election programme. 
(Inlerruptions) I am prepared to lay it on 

the Table of the House. 

MR. SPEAKER: Not allowed. P lease 
give it to me in writing. I will sec. I 
cannot discuss it here. 

SHRI SAlYASDHAN CHAKRA-
BORlY: This is zero hour. 

MR. SPEAKER: No question of zero 
hour. Not allowed. This will not go 
on record. 

I~ e ) • 

P,t) 1'.l'f ~ ~ ~~  :  ( ~) 

~~ ;;ff, .r· ~ ~~~ ~ 
~~ ~~~~ 

<iiV1'T ~ ~ I ~  it ~ 
~ ~~ R; ;;ror ~ 

~~~ ~~ ~~ 

~ or ...... 
MR. SPEAKER: This is not a question 

-0f adjournment motion. I am finding out 
the facts. 

(Interruption) .. 

MR. SPEAKBR: I ha.ve not allowCd Jaim. 
am looking into it and I will ;et the 

facts and then I iihall. 

(Interruption)• 

~  ~~ 4 : .q·it ~ ~ ~ 
f1!i ~  "1T ~ ~ ~ I 

In spite of that I am looking into it and 

getting the facts. 

SHRI HARIKESH BAHADUR (Go-

rakhpur): 1 have written to you about the 

Mimutes of the 47th Report of the PUC. 

~4  ~)  : ~~ f<!N ~ 

~  wm- m ijj'Cff<f ~ ~ , 

SHRI HARCKESH BAHADUR: You did 
not tell me anything. 

MR. SPEAKER: It is Mr. Nadar's, yours 
and Mr. Dandavate's. 

SHRI HARIKESH BAHADUR: What 
about my letter? J have 1Vritlen that 
nothing of the 2nd April Meeting was 
mentioned in the Minutes. 

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): I had given you a notice 
on the drought situation in North Bihar and 
Orissa .... 

MR. SPEAKER: I am going to allow 
discussion on this. 

SHRI JAGDISH TYTLER (Delhi 
S<idar): In nelhi, Swantra Bharat Mill 
bas declared in illegal lock-out and over 
6000 workers ... . 

MR. SPEAKER: Not allowed. You 
please give in writing. If there is any 
rule, I will look into it. 

SHRI RAJ ESH PILOT (Bharatpur): I 
have given a notice that FCI is not purchas-
ing wheat from the farmers .... 
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~ ~ : JATl1 ful:Sf Cfi7 ~  I 

SHRI RAJESH PILOT: I have given it, 

~ I  ~  : a-r Cf\'"{CIT ~  
will consider it. 

et) ~  ~) ~) 

m;zfe1' ~~ ~~ ~ 377 if 
m!fr ;;ft' cm- irfu ef:s<1r il"c ~ ~~ 

" m ~ ful1; ~ ~ ~ 

'll1Tcr ~ cm- 11ra ~ ~ ~ rn 
~ ~ &l'R ~  f.!;lfr ~ I 

~  ~)~  : ~  ~~ <flf'i 

~  ~ ? 

l!ol) Jf;f\"\Tq ~) : ~ ~  

'UT>efqm cm-. <1Tcf ~  wm ll' ;ai 'lifR 
mR ij'tj'fm lt ~  'fiT <fl'l1 <I' ~ I 

l!ol) ~~ ~ ) : m<IT ~ I .. 
~ lt I 

'.it) q;ft\ht ~  : ;:iW m<IT, 
~ ~~ ij'tj'Tm ~  ~ I 

ll{!:tf!ll ~~  : qm ~ ~ 

'.it) frr\UT\) ~ ~ ~  ( ~) 

~ ~  ........ . 
(/n1ermptio11s ) 

~ ~  : ~ "fi'(l 'ITT 

~ 1TlfT il'T f'fi 
I have got the facts. You come and talk to 

me: 

( Gqqtfli'{) 

~ ~ ~ ~~ <f4ri: ~)  

~ ~ ~  ll' ~ tTi 
~ ~ ~ .. .. .. ? (oqQ'.af.'i) 

f('1<t!H ~  : .q· ~  ~ 1m 1 

"l) ~~ ~ ~  ~  : ~  

~ ~~~I 

~ q\'il•:i: lf@ m ~ ~ 
If I 

12.115 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER EXPORT (QUALITY 

CONTROL AND INSPECTION) ACT, 1963, 

ANNUAL R.EPO.RT OF INDIAN INSTITUTE OF 

FOREIGN TRADE, NEW DELHI, FOR 198().81 

AND ACCOUNTS AND AUDIT R.EPoP.T THERE· 

ON, ANNUAL ACCOUNTS OF TEA BoAllD, 

CALCU1TA, FOR 1979-80 AND AUDIT REPORT 

THEREON AND A STATEMENT FOP. DELAY. 

THE DEPUTY MINISTER IN THB 
MINISTRY OF COMMERCE (SHRI P. 
A. SANGMA): I beg to lay on the Table. 

(1) A copy each of the following Noti-
fications (Hindi and English versions) under 
sub-section (3) of section 17 u f the E.Iport 
(Quality Control and Inspection) Act, 1963:-

(i) The Export Inspection Council, 

Death-cum-Retirement Gratuity (Amend-
ment) Rules, 1982 published in Notifica-

tion No. S.O. 2140 in Gazette of India 
dated the 12th June, 1982. 

(ii) The Export Inspection Agency, 

Death-cum-Retirement Gratuity (Amend-
m ent) Rules, 1982, published in Notifica-

tion No. S.O. 2141 in G az"!tte of India 
dated the 12th June, 1982. 

(iii) The Export of Grey Jute Fabric 
for D ecorative Purposes (Inlipection) 

· Rules, 1982, published in Notification 
No. S,O. 2285 in Gazette of India dated 
the 26th June, 1982. 

[Placed in Library. See No. LT-4249/ 

82]. 

(2) (i) A copy of the Annnnl Report 
(Hindi and English versions) of the In-
dian Institute of Foreign Trade, New 
Delhi, for the year 1980-81 aiong with 
the Accounts and the Audit Report 
thereon. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government on 
the working of the Indian Institute of 
Foreign Trade, New Delhi, for the year 
1980-81. 

(Placed in Library See No. LT-4250/82). 
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issue in Kamataka (CA) marketing and Maintenance 

of Supplies of Essential 
Commodities (Arndt.) Bill 

( 3) A copy of the Annual Accounts 
(Hindi and English versions) of the Tea 
Board, Calcutta, for the year 1979-80 
along with Audit Report thereon. 

( 4) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at ( 3) above. 
(Placed in libarary See No. LT-4250/82) 

l:Z.07 hrs. 

MESSAGES FROM RAJY A SABHA 

SECRETARY: Sir, I h;1ve to report 

the following messages received from the 
Secreary-General of Rajya Sabha: 

(i) "'In accordance with the provision3 
of rule 1 I I of the Rules of Procedure 
· and Conduct of Business in the Rajya 
Sabha, I am directed to enclose a copy of 
the Prevention of Blackmarketing and 
Maintenance of Suplies of Essential 
Commodities (Amendment) Bill, 1982, 
which has been passed by the Rajya 
Sabha at its sitting held on the 13th July, 
1982." 

(ii) "In accordance with the provisions 
of rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to inform the Lok 
Sabha that the Rajya Sabha, at its sitting 
held on the 14th July, 1982, agreed 
without any amendment to the Preven-
tion of Cruelty to Animals (Amend-
ment) Bill 1982, which was passed by 
the Lok Sabha at its sittin.lr held on 
the 29th April, 1982." 

PREVENTION OF BLACKMARK.ETING 
AND MAINTENANCE OF SUPPUES 
OF E.§ENTJAL COMMODITIES <AM· 

ENDMENT) BIU. 

As PAsSED nv RuvA SABHA 

SECRETARY: Sir, I lay on the Table 
of the House the Prevention of Blackmar-
keting and Maintenance of Suppiles of Es-
sential Commodities (Amendment) Bitt, 
1982, as passed by Rajya Sabha. 

~~  a ~~ 

~I~~~~  ~ ~~ 
~I 

arnr ~ ~ ~ 
~ ~~ ~ 

-sft ~  ~ : ~ ~ if 
~ ~ ~ Gfl"f 1t ~ ~ 

~I 

il'Ul1f ~  ~ &ti' I ~ ~ 
ai°n: lfW <ti dh; ~  I lf° ~ ~ ~ I 
~I ~ ~  ~~ 

~a ~~~ (I 
~  I 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC ThfPORTANCE 

AGITATION ON U.NOUA.OE lSSUll IN 

KAJlANATAK'.A 

PROF. RUPCHAND PAL (Hooghly): 
I call the attention of the Minister of 
Home Affairs to the following matter of 
urgent public importance and request that 
he may make a statement thereon: 

"The situation arising out of the 
agitation in Karnataka on the language 
formula." 

1i.09 hrs. 

[MR. DEPU1Y-SPEA.XER in the Chair] 

THE MINISTER OF DEFENCE AND 
HOME AFFAIRS (HRI R. VENKATA-
~AMA )  Sir. The Government of 
Karnataka have infoi:._med that the Ookak 
Committee in its report h.ad inter afia 
recommended that Kannada should be 
made the sole first language and should 
be made compulsory subject of ~  

from the 3rd standard onwards. 

2 . During Febru!lfY 1982 demonstra· 
tions, public meetinas and processions 
were taken out in several districts of 
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Karnataka for and aaaimt the report of 
,the Ookak Committee. 

3 . The asitation demandin11 implemen-
-tation of tho Ook.ak Committee report 
~ga  commenced in April, 1982. Jn 
Bangalore city on 17-4-1982,  a proces-
·sion turned unruly and caused damase 
to senral vehicles aml buildings. On tho 
samo dsy at Chitradurga police had to 
open fire to disperse a violent crowd de-
mandinB implementation of the Ookak 
Committee report as a result of which 
1wo per110n8 died . 

4. The agitation aitainst the imple-
mentation of the report took a violent 
1urn at Kolar from 5-7-1982. to 7-7-1982. 
Violent mobs indulging in stone throwing 

and arson against railway station, public 
vehicles and public buildings repeatedly 
clashed with the police resulting in the 
death of 4 and injuries tO 24. 

5 . The State Government after con· 
~ e g all aspects of the matter have 
decided that while Kannada will be the 
sole first regional language, students be-
longing to linguistic minorities can also 
study their own language and will also 
be given weigbtage in marks in the study 
of Kannada. The decision was adopted 
by a unanimous resolution in both 
Houses of Legislature on 24-6-1982. 
The State Government have further in· 
formed that the decisions of the Govern-
ment have generally been well received by 
the various linguistic minority groups in 
the State. The situation is reported to 
be peaceful throughout the State at pre-
sent. 

6 . The Centra I Government have re-
mained in constant touch with the State 

Government so that the interests of the 
minorities may get proper protection. It 

is unfortunate that there was needless 
violence and loss of life due to an agi-
tation on this issue. 

PROF. RUP CHAND PAL: In the 
statement made by the hon. Minister it 

'bas been stated that the decision of the 
Slate QQvernment bad beee generally 

e~A  by tho varioua lin1uistic 

mi.norities. Any intelligent person, any 

right-thinking person, will feel that what 
is happening in Karnataka is something 

dangerous for the national i.ntegration of 
the country. Because, it is not llimply ll 
law and order question; the State Govern· 

ment o f Karnataka has succumbed to the 
chauvinistic and unjust demand of a 

section of t'iie people, rn utter disregard 
of the rights of the minority linguistic 

groups there. 

Sir, at the time of the formation of the 
linguistic Srates and also later on about a 
quarter of a ccl!ltury ago, there was an 
under standing reached in the Southern 
Chief Ministers' Zonal Council meeting 
where the Oiiief Minister of Andhra Pra-
desh, the Chief Minister of Kerala, the 
Chief Minister of Tamil Nadu were also 
present. There ·an agreement had bee.n 
reached that in all the four southern States 
the interests of t'ne minority lingui tic 
groups will be protected and their under-
standing goes on till ·now in Tamil Na.Ju, 
Kerala and Andhra Pradesh that if there 
arr-10 students in a ctass or say. 25 per 
cent of the students in a class and if they 
demand that they want to be educated. 
to be i.n<;tructed. to have their education 
in their mother-tongue. Parallel classes will 
have to be conducted. Bidding good-bye to 
a.ti :'11.lch agreement\;, bidding good-hye to 
4 ~ ..,e«urrtoco or {illo.'!CD&lile tl!.o' WN • 
ached in the Southern Zonal Council meet-
ing about 25 year<; back, the present Chief 

Minister of Kamat.aka had added ftn ~ 
the fuel. 

SHRI SA TY'f.\SADHAN CHAKRA-
BORTY (Calcutta South): Fuel to the fire. 

MR. DEPITTY-SPEAKER: You must 
t"tl suided by the Professor. 

Pl.OF. RUP CHAND PAL: I want to 
be guided by you onlf. 

MR. DEPUTY-SPEAKER: You are 

11fso' a l)rofessor. 

PROP. R.UP CHAND PAL: But I want 
to be guided by you. 

Sir, die Gokak Committee bas recom-
mended that the sole first language as the 
wedium ot Instruction i.n Karnataka will 
ilc PCann'ada. But there were mlsgivinp, 
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agitation a:nd all these things and the 

Chief M inister had, to some extent, 

correctly made an announcement modify-
ing the Golcak Committee Report on 30th 
of April that the minority linguistic gro-

ups wm not have to compulsorily take 

up Xannada as the first language, they 

wll! have the alternative to have their 

education in their motbe11otongue also. 

But later on it ~ pressurised by people 

and it was all. politics. l 00 not want to 
bring politics here, but Sir, after 35 years 
of Independence what is happening thr-
oughout India is centering round questions 

which should have long been solved in 

any democratic administration-the as-

piratiom of the people of different eth-
nic groups, of different cultural groups to 
pre erve their identity. to maintain their 

identity, their linguistic and cultural iden-

tity. 

Sir. in the Eighth Schedule we find 15 

languages are recognised, but still there 

are many other groups. So often in both 

~e Homes there has been demand for 
recognition of Maithili, there has oeen 

dem<1nd for recognition of Manipuri, Do-

gri. Nepalese and all these things . That 
is a big question about equal status, equal 
respect to all Indian languages. Jn the 

Indian Constitution it bas been visualised 
that Engli,h will be replaced by Indian 
language, . Even now in Karnataka we 

find that the movement is not against 
Engli,h'. Even the ~ and daughters 
of some leaders prefer education in En-
g ~  medium. Such a situation has ari-
sen in Karnataka which bore seal that 

there is another Assam in the offing. 
Today they are tramoling the ri[?hts of 

the minorities. Tomorrow they will say 
'Karnataka only for the Kanoadies, jobs 

for the ~  of the soil'. ls it not ano-
ther As5am in the offing? By leaving it 
a  a State subject, by leaving It to the 

whim and caprices of the State Gov-

ernmeiii, can Parliament, the Central Go· 
vernment ignore such an important ques-

tion? What is  happening there? After 
the announcement of 30th April of Shri 
G nndu Rao, Chief Minister, things we.re 

taking a different turn. Recently on 

acceptance. of the Government of Karna-
taka for implementation of the Gokak 
Committee Report in toto at the cost of 
the rights and claims of the linguistic min-

orities, you have-already seen, more than 
seven or eight lives have_ already been 
Jost. You han seen the happenings in 

Kolar Gold field area. In all this pro-
perty Joss and damage has been thero. 

Th11t is not the end of it. 

It has been said here "that the situa-
tion is reported to be peaceful throughout 

the State at present". But Karnataka is 
a State with border areas-in the nor-

thern part are the Marathi speaking 
people, in the 5outhern part and even in 

the rural Kolar District there are Tamil 
and Telegu speaking people. What will 

happen? Can we check this announce-

ment of the State Government of Shri 
Gundu Rao-"that everything is peace-
ful" and "that the decision of the Gov-

ernment have generally been well receiv-
ed by variou9 linguistic minority groups 

in the State". How can it be true? I 
am being deprived and my right is being 

trampled to have education through my 
mother tongue which is a right given in 

the Constitution. Will you agree to this 
decision of the Government of Karnata-

ka? Very serious things are being said. 

I have not much time. Therefore, I 

am reading only one of the letters from 

the leader of the agitation for implemen-
tation i11 1010 of tho Gokak Committee 

Report. He says: 

"It is our intention that non-Kannada 

brethren living in the State learn Kan-
nada" 

Not only that, he continues to 11ay: 

"and mingle with the Karnataka  peo-
ple. If they want to. go against our 

wish, they would have to face conse-

quences." 

Will these things be limited to Karn:.itak.a'l 
Will it not have re-action in other 

Southern States? The Karnatabs as lin-

guistic minorities in other States are 

enjoying the privilege and the right to 
have their education through their mother 

tongue. In view of that consensus was 
arrived at 25 years ago in the Southern 

Zonal Council. But this Gundu Rao Go-
vernment is depriving the other minorities 
-Tamil. Telugu,  M arathi, Urdu speaking 

people of their right to have education. 
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Ail this is due to not only (Interruptions). 
It is not simple bungling. There is poli-
tics in it. Assembly elections are round 
the corner. In the factional feud Gundu 
Rao wants to win over other people. The 
people have been diverted to faction, and 
the passions aroused rna.y go astray. He 
has done this with the idea that he may 
have a predominating position. This is just 
the result of faction. I am squarely accus-
ing the Karnataka Unit of the Congress (I) 
·for the present situation. What hap-
pened? The firs step that was taken was 
that Sanskrit was elevated to a higher 
pedestal than Kannada. Naturally, there 
was a reaction among the Kannada people 
that they were being deprived of their 
right to get education through their 
mother-tongue. Naturally, the movement 
started and ultimately the movement was 
diverted to arouse up passion, chauvinis-
tic passion and we have reached such a 
situation today and naturally there are 
other reactions in the minority people. 

Jn view of the grave situation, may 
know from the hon. Home Minister 
whether the Central Government would 
constitute. a suitable machinery to safe-
guard the interests of the linguistic mino-
rity as provided in our Constitution and 
prevail on the Karnataka Government as 
also other leaders of tht: pro-Gokak Com-
mittee re.port movement to agree to abide 
by the consensus that was reached in the 
Southern Zonal Council meeting of ·the 
Chie( Ministers, which  is still now being 
respected by other Southern States? 

SHRI R. VENKATARAMAN. Sir, the 
hon. Member has given a very interesting 
background to this particular ~  

Actually, the position in Karn;itaka is 
that there is a very strong section which 
wants the Gokak Committe.e report to be 
implemented in full, in toto. Karnataka nas 
also a large population speaking other 
languages than Kannada, Telugu for ins-
tance. Urdu for instance, Marathi, Tamil 
and Malayalam and all these languages. 

MR. DEPUTY-SPEAKER: Every 

State is  a mini-India. 

SHRI R. VENKATARAMAN: Jn fact. 
·the constiti 1tion of this province i that it 

Karnataka (C.A.) 

has been carved out from various other 
States like Madras Presidency and other 
States and is truly representative of almost 
all the languages and there is a verY 
strong section which is also opposed to 
this Gokak Committee Report. 

If you look at the incidents the Chitra-
durga violence was brought about by 

those who wanted the implementation of 
the Gokak Committee report in toto. The 
Kolar incident was brought about by those 
people who opposed to the Gokak Com-
mittee Report. Therefore, the Chief Minis-
ter of the State is necessarily obliged to 
find a  compromise formula. The compro-
mise formula that he found is that 
Kannada will be the first language in 
schools but  other people, linguistic mino-
rity, who offer Kannada will ge.1 a grace 
mark of 15 in addition to the mark5 they 
get in Kannada. That is to say, if a hoy 
gets only 20 marks in Kannada. then he 
does not pass because he has to get a 
minimum of 35, and he will get a grace 
mark of 15 and then he will pass. 

SHRT C. T . DHANDAPANI (Pol-
lachir: Excuse me T want a clarification. 

MR. DEPUTY-SPEAKER: No. no. I et 
him complete. 

(l nrerrupt iom) 

MR. DPUTY-SPEAKER: I will not 
allow you. 

HRI R. VENKATARAMA 
the problem very well. 

T kP<lW 

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): You please  allow ~  

my name is there. 

MR. DE PUTY-SPEAKER: Tha1 ~ all 
right. 

SHRI R. VENKATARAMAN· fn fact, 
Dr. Subramaniam Swamy speaks before 
his turn and does not speak when his 
turn comes. 

DR. SUBRAMANrAM SWAMY: Al-
ways out of turn. 
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SHRI R. VBNKATARAMAN: The 
JPGint is about 15 grace marks, as to other-

-~ e  how do you expect the K.arnataka 
legislature which consists of other linguis-

tic minorities representatives to accept it? 

There are not noly Kannada people in the 
legislature. There are other linguistic 

minorities also. All of them have unani-

mou.,Jy accepted it as a compromise. It is 
not an ideal solution I agree. But then 
it is a compromise. One has to arrive at 
a national compromise in these matter1. 

This was a compromise which has been 
accepted by the legislature and we should 

do everything to strengthen the compro-

mise which has been achieved. 

This is a matter in which passions can 
be very easily roused. Small differences 

can be magnified. If you go on magnifying 
differences and rousing passions, we will 

never 8Ct to any solution. I must say, in 
view of the very sharp events ~  have. 

taken place where lives have been lost, 

the fact that the legislature of Karnataka 

has been able to arrive at a unanimous re-
solution acceptable to all the people is 

itself a very creditable thing for the Kar-
nataka State as a whole. It shows that the 

people who were totally in favour of 

Kannada being the sole language have 

agreed that the o ther people should get 
grace marks so tliat they can make up if 
there is any deficiency and the other 

people have also accepted, living in a 
particular State, that they have Lu learn 
that language in addition to their own lan-

guage. 

T, therefore, earnestly appeal to all the 
members, since some kind of a solutio n 

has been found, not to rouse the feelings 
o f the people on tltis matter. T am willing 

to answer any question and, if no solution 
had been found, a debate of this kind 
would certainly have been welcome. But 

where some kind of a solution ha'i been 

found, we should not ·upset it. This  is my 
earnest appeal to the hon. Members of 

the House. 

PROF. RUP CHAND PAL: Is it a 
solution? 

SHRI R. VENKATARAMAN: lt is  a 
compromise. 

SHRI A. NEBLALOHITHADASAN 

NA DAR (Trivandrum): Compromise with 

whom? 

SHRI R. VENKATARAMAN: Amongst 

people. 

SHRI ZAINUL BASHE R (Ghazipur): 

Mr. Deputy-Speaker Sir, I feel that this 

matter should have.' been referred to the 

Education Minister becau ·e the whole 

matter has arisen out of the education 
policy of the Karnataka Government. I 

fc.el tha t the Education Minister would 

have a nswered the question in a better 
way because the education policy is in-

volved here. The matter of law and order 

is within the purview of the Stat..: and 

they are taking care of it. The main 
question is that of the education policy. 
Anyway, I feel that Mr. R. Venkataraman 

is quite capable of answering my questions 

relating to the education policy also. 

Any lingui tic minority is always con-

scious of the inte.rest of their language and 

their culture. But any linguistic 111ino1 ity 

has no right to curb ~ aspirations of 
the majority community. T think. Kaina-
taka has been late enough to int;.oduce 

Kannada in it5 education formula. In our 
northern States we have made t>tir langu-

age, from the beginning, compulsory as 
the first language. 1 feel, Karnata!..a has 

eV'ery right to introduce its language and 
make it compulsory. But, at the same time. 
the linguistic minorities should a lso be pro-

vided facilities for their sons and daughters 

in their own languages. The Karnataka 
Government has already provided this 
facility apart from making Kannada com-
pulsory. But, what I feel is that Kannada 

should not be  made compulsory in the 
schools run by the linguistic minorities. 

They have a constitutional right to esta-
blish their own institutions and to impart 

education in their own languages. I do 
not know wheth·er the Karnataka Govern-

ment's decision to make Kannada com-
pulsory is also applicable to ~  educatio-

nal institutions established by the minority 
communities in Karnataka. J would like 

to have a·n answer from the Hon. Minis-

ter. 
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I do not know whether it applies to tht. 
~  institutions or not and if it ap-
plies, tbese institutions must have been 
reco1nised by some Board which must 
have been conducting the e.xamir.ations. 

In such circumstances, I feel that it is the 
Constitutional obligation on the part of the 

~e a  Government to safegllard the 
. interests of the linguistic minorities. Jns· 
lead of forcing the State Government, to 
do so, the Central Government should 

come out in a big way to establi'Sh Central 
~  in the minority areas so that the 

children ~ the minority communities may 
get. education, according 10 their choice. 
ThJs problem is not limited to Karnataka 
alone. I think this problem is in every 
State, somewhere or the other. U 

~ e ~ a  Government opens the schools 
'" minority areas, I think this problem 

may be solved to a great extent. l would 
fike to know from the Government whe-
ther uch a step is contemplated. 

I would like to ay something about the 
three-language formula which has been 

evolved for ~ purpose of national inte-
gration and a ~  for the purpose of lin-
guistic minorities.  J was reading the 

newspapers the other day in the Rajya 
Sabha. The Hon. Minister of State for 
Home Affairs said that the Central Go-
vernment has no control on the States 
regarding the three-language formula. 
'Education' is on  Concurrent 'List. State 
Government has every power tn control 
the education policy throughout the coun-
try. Some steps should be taken for the 
impleme11tation of  three-language for-
mula not only in Karnataka but in an the 
State of the country because it serves 
ibem so far at national integration is 
concerned. 

I have already mentioned t!1at minorities 
have omtitutional rights to establish their 
own educational instirutions and to give 
education to their children according to 
their choice. I would like to know whether 

Government is prepared and willing for 
the minority institutions in all the States, 
not only Karnataka, to be recognised by 
the Central Board of Education so that 
there may not be any nindrance created 
by the SI 'tes Boards concerned.  I re-
quest ,. e Hon, Mini ter to clarify this 

point. 

Mil. DEPUTY SPF.AXER: What would 
b1 the medium of instruction in thoso 
Central schools which you want? 

SHRI ZAINUL BASHER: That ia the 
choice of students- I am saying that Cen-
tral Schools should be opened in a big way 

in those arC811, Enn the Tamiliant or the 
Maharashtrians cannot force the Karnataka 

Government not to introduce Kannada 
compulsorily becau11e we cannot check the 

aspirations of the majority, but at the 
same time we have to safeguard the in· 
teresfS of the minority. Both should co-
exist. 

Though these questions concern the Edu-
cation Ministry, I hope the Home Minister· 
will be able to giTe some answere. 

SHRT R. VENK.ATA.RAMAN: The 
hon. Deputy Minister for Education is 
here and since the question fall within 
the jurisdiction of the Education Ministry, 

he has very kindly agreed to answer them. 

THE DEPUTY MINISTER IN THB 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): As tbe House 
is aware, ~  far as the educational policy 
~ concerned, it is quite clear that it was 
declared in 1968 and a white paper was 
laid on the Table of this House also. From 
~  N ational Policy on Education, T would 
like to read out the extracts pertaining to 
the three-language formula, for giTing cla· 
rification to the hon. Member: 

"At the secondary stage, the State Go-
vernment should adopt, and Yigorously 

implement, the three-language formula 
which includes the study of a modern 

Imdia language, preferably one of the 
southern languages, apart from Hindi and 
English in the Hindi-speaking States, anct 
of Hindi along with the regional lang-

uage and English in the non-Hindi speak-

ing States. Suitable ourses in Hindi 

and/or English should also be avail-
able in universities and colleges with a 
view to improving the proficiency of stu-
dents in these languages upto the pres-
cribed university standards." 

In respect of implementation, it is a fact 
that we do not have the machinery for 
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implementing i11 toto the three-language 
formula in the· States. It is also a fact · 
that Education has been brought into the 
Concurrent List. But mere bringing it in-
to the Concurrent List is not sufficient. 
Follow-up actions are being taken to am-
end certain Acts and, if necessary, to in-
troduce some more Bills to enable us to 
have control over the States. We are try-
ing to do it. 

SHRI ZAINUL BASHER: My other 
questions have not been replied to. T 
wanted to know whether Government is 

.. · going to open Central Schools in the areas 
of linguistic minorities so that they can 
get the education of their choice. I also 
wanted to know whether the educational 
institutions e5tablished by the minorities are 
going to be recognised by the Central 
Board of Education because there may be 
some hurdles in the State Boards recog-
nising them. 

SHRI P . K . THUNGON: These are 
suggestions, but at the same time I would 
lik:e to say that, during the course of the 
~~  in the Budget Session, T have 
said that every year we are going to open 
40 schools throughout the country. 

SHRI ZAINUL BASHER: In the mino-
r rity areas. 

SHRJ P. K. THUNGON: Opening of 
Central Schools is mainly for the children 
of transferrable Central Government em-
ployes. 

MR. DEPUTY-SPEAKER: His sug· 
gestion can be taken note of. 

SHRT P. K. THUNGON: So far as bis 
suggestion is concerned, it is taken note 

of. 

SHRJ A. NEELALOHITHADASAN 
NADAR: Mr. Deputy-Speaker, Sir, I hope 
you and the hon. Home Minister are more 
aware of the seriousness of _!he language 
question beoause both you come ~ 

MR. DEPUTY-SPEAKER: As if you 
do not; you also come from that area. 

'8HRI A . NEELALOHITHADASA:N 
NADAR: Both of you OOIJle from the 
State which was once at a burning point llO 
far u 'the laniuagc question ia concerned· 

But I am astonished to note that the hon. 
Home Minister has not taken it now serio-
u ly. The statement of the Minister it-
self. ... 

MR. DEPUTY-SPEAKER: He is an 
expert in mind reading. 

SHRI A. NEELALOHITHADASAN 
NADAR: The statement of the Minister 
placed before the House itself is an eye-
wash. It is actually against facts and 
realities. In the statement the Minister 
says: 

"The decision was adopted by a un-
animous resolution in both Houses of 
Legislature on 24. 6 . 82." 

T question this statement. That is not 
actually the fact. One Member belonging 
to the  Maharashtra Ekikaran Samiti walk-
ed out of the Assembly protesting against 
thi e~  It is on record and the 
Home Minister can even verify from the 
Assembly proceedings . But I think the 
Home Minister has given this statement 
which is so irresponsible because he bas 
only acted as a postman for placing some 
letter before this. House. The statement 

starta: 

''The Government of Karnataka have 

informed ... " 

No direct information the Central Govern-
ment is having. The Horne Minister is 
having so many kinds of machinery to as-
sess the situation and to know the things. 

Even regarding this Kolar Gold field in-
cident and firing the statement is not based 
on facts. Actually there was no violence 
from the side of the agjtator!I. I have 

pernonally gone to the place to assess the 
situation and I can clearly say that there 
was no violence on the part of the agita-
tors. It was peaceful agitation and delibera-
tely fire was opened on the agitators and 

the number of persons killed given in the 
statement is not CQI"rCCt. So many people 
were e~a  100 per!IOOS .  .  . · 

MR. DEPUTY-SPEAKER: You were 

~  on the spot? 
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SHRI A. NEELALOHITHADASAN 
NADAR: I visited the place after some 
time. Even the newspapers have not car-
ried the news properly because must of 
the newspapers published from Bangalore 
arc supporting this report. 

DR. SUBRAMANTAM SWAMY: Even 
Tamil newspapers are there. 

SHRI A. NEELALOHITHADASAN 
NADAR: But they have reported . 

"The situation is reported to be 

peaceful throughout the State at pre-
sent. "-that is the conclusion of the 
Home Minister. ~ situation is re-
ported to be peaceful ... " 

-I do not know who has given that 
report to the Home Minister ... 

DR. SUBRAMAN!AM SWAMY: 
Gundu Rao. 

SHRI A . NEELALOHITHADASAN 
NADAR: Gundu Rao might have given 
but actually the situation  is not peaceful. 
The situation is serious and anytime it may 
explode. Actually, Mr. Gundu Rao, the 
Chief Minister himself has created all these 
issue because the final order regarding 
tltls language question on the part of his 
Government is the fifth about-turn after 
he assumed power. 

First of all, I think in 1980, Mr. Gundu 
Rao  altered the school curricula to en-
hance the importance of Sanskrit. Then, 
he appointed a Committee consisting of 
Sanskrit experts to uphold his decision on 
Sanskrit. After receiving the report from 
that Committee-Gokak Committee.-with-
out going into the details of it and reading 
that, the Chief Minister issued a statement 
that he was going to implement the repQrt 
as it was. And then, the linguistic mino-
rities people continued so many demonstra-
tions against that. Then only the Chief 
Minister had taken pains to read that 
report. He issued a statement alter that 
saying no, no; he will take into considera-
tion all the linguistic minorities' mind and 
only after that the report would be im· 
plementied. Sir, one-fifth of the population 
in Karnataka constitutes linguistic minori-

Karnataka (C.A.) 

ties, ·Marathas, Urdu-speaking people, 
Tamil-speaking people, Telugu-speaking 
peolpe, Malayalam-speaking\ people and 
there are some other Konkani and other 
dialect spi!akiag people. As Prof. Pal 
has pointep out though this is not part of 
the Karaataka politics even then it bas 
become a part of the politics within the 
Congress (1) Party there. 

MR. DEPUTY-SPEAKER: Put your 
questions. 

SHRI A . NEELALOHITHADASAN 
NADAR: Without consulting the lingujs. 
tic minorities, the Ka.rnataka Government 
although the Assembly's Resolution was 
also there-I do not dispute it-this is not 
a unanimous resolution-has taken a deci-
sion to implement the Gokak Olmmittee 
Report i11 1010. 

SHRY S. M . KRISHNA: No. 

SHRI A. NEELALOHITHADASAN 
NADAR: The Hon. Minister stated that 
'this is a compromise statement; do not 
try to create an issue'. That was his 
statement. This was a compromise state-
ment; the linguistic minorities were not 
consulted before taking a final decision. 
This is not a question concerning only . 
Karnataka because, as we all know, this . 
linguistic minority question and other thin&'S 
have created the issues. Even the present 
Chief Minister bas asked the then Chief 
Minister of Maharashtra to give protection 
to the Kannadigas in Maharashtra; he 
has written to the Central Government 
also about tbe attack on Kannadigas and 
other South Indians which thay had to 
face in Maharashtra. Even While in 
Madras once, the present Kamataka Chief 
Minister bl!! asked the Tamilnadu Govern-

ment to treat the Kannadiga schools there 
in Madras as minority schools and pro-
vide them all amenities . 

SHRI C. T. DHANDAPANI: Already ' 
provided. 

SHRT A . NEELALOHITHADASAN: 
NADAR- Yes already provided. The pre-
sent ~  Mlnister, in a public meeting, 
s'aid. that.· So, this is a question even in 
· kerala. An of you may be knowin1 
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that Kannadigas are there in Kasargod. 
The Kasargod Kannadiga Association has 
passed a resolution against the implemen-
tation of the Gokak Committee Report 
nnd said that if the K"rala Government 
also follows the Karnataka Government 
policy, then', the plight of the Kannadigas 
in Kerala will be very dangerous. (111ter-
ruptions) 

MR. DEPUTY-SPEAKER: That is why 
I said lhat every State in India is a mini-
India. W e will have to be very careful. 

SHRI A. NEELALOHITHADASAN: 
NADAR: Sir, the Home Minister  is say-
ing this--T do not know fi·om whi h re-
port-that the situation there is very peace-
ful.  I think this is a serious question and 
it should be taken note of. It is a serious 
question which should be seriously taken 
into account because there are also other 
issues connected with this. Even in Gudajur 
there is an issue regarding Malayalees 
staying there. That question has .aJso been 
brought before the Prime Minister and 
the Government. Already  in Bombay 
there is harassment of South Indians. I 
urge upon the Home Minister through you 
to constitute a committee of this House to 
go into all the details. As Prof. Pal 
has already pointed out there was a deci-
sion in this regard at the meeting of the 
Southern Chief Ministers. Something 
·should be done to get that decision imple-
mented. Similarly, in regard to· Karna-
taka question the Central Government 
~  not take it easy by merely receiv-
ing some report from the State Govern-
"lllent. The Central Government should 
take it seriously a conference of the rep-
resentatives of the linguistic minorities 
along with the Kannada-speaking people 
tbould be convened, if ~ e  including 
the Members of Parliament from the con-
cerned language-speaking areas also . Till 
this is done, the present decision should be 
kept in abeyance . 

SHRI R. VENKAT ARAMAN: Sir the 
positive suggestion made by the hon. Mem-
"ber is that we must constitute a committee 
of the House to go into this question. J 
'·do not see any reason why a committee of 
this House should be constituted. 
There are Constitutional provisions in our 

~ a e which give protection to the minori-

ties, viz;., Articles 29, 30 and so on. If 
any violation takes place certainly it can 
be brought to our notice and action can 
be taken. No o;uch thing h:is been brought 
to the notice of the Central Government. 
The only question which bas been raised 
is that the new formula is not strictly in 
accordance with the three-language for-
mula. Hut this is a matter in which there 
has been some kind of understanding in 
the legislature. This also provides for the 
study of the other two languages. It maY 
\le a slight variation but still it is within 
the broad principles of the three-language 
formula. Therefore, I do not see any rea-
son why a committee is necessary at all. 

Then the hon. Member contested the 
statement that the Resolution was passed 
una nimously in the legislature. I have the 
tielegram from the Government of Kar-
nataka State that the Resolution was pass-
ed unanimously in the Legislative 

Assembly. 

DR. SUBRAMANIAM SWAMY: Some 
Members walked out. ' 

SHRI R. VENKATARAMAN: I ~ 
Jo?Oing to comment on this. They made the 
mistake of walking out and thus enabling 
the Government to see that it is unani-
mously passed. 

SHRI A. NEELALOHITHADASAN 
NADAR: Members rai ed the protest and 
then walked out. 

SHRT R. VENKATARAMAN: Jn a de-
mocratic procedure the way to register 
your protest is to stay in the House. If 
you run away then your protest cannot be 
registered. (Interruptions). Sir, I do not 
War\[ to enter into any argument on this. 

MR. DEPUTY-SPEAKER: The hOl!I. 
Minister can place before the Parliament 
what be bas received from the Kamataka 
Assembly. 

SHRI R. VENKATARAMAN: Sir, then 
Mr. Nadar said that I was acting as a 
postman and only giving information that 
bas  been received by me. Sir, does be want 
me to prevaricate? As a Home Minister 
I cannot add or substract from the infor-
mation I get from respective authorities. 
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As I have stated, the situation is peace-
ful and I would not like anythiilg to be 
done to disturb it. 

SHRI S. M. KRISHNA: He says, 100 
people died. That is what he said. 

SRRI R. VENKATARAMAN: I have 
a statement in which I have stated the 
correct position. 

SHRIMATI SUSHEELA GOPALAN 
(Alleppey): Sir, I am very much surprised 
to hear tbe Home Minister saying that a. 

'Compromise solution' is there. What is 
this 'compromise solution'? Has the State 
Government got any right to compromise 
on any constitutional provision? That is 
what  l am very much worried :1bout. You 
oannot certainly compromise on an im-
portant constitutional provision. You just 
can't do that. A specific provision is there. 
Article '.l50A says like this: 

'Jt shall be the endavour of every 
State an<l of every local authority with-
in the State to provide adequate facilities 
for instruction in the riioother tongue at 
the primy stage of education to child-
ren belonging to linguistic minority 
groups' .... 

What will happen to that? 25 Years back 
what has happened-There was an agree-
ment arrived at in the conference of the 
Chief Ministers of the Southern States.It 
was decided that all facitities for the lin-

guistic minorities will be given for getting 
education in their mother tongue. The1e is 
a constitutional right also. Now if you say 
that there is a compromise formula, how 

can there be a compromise formula on 
this?  Because, now the question is this. 
I fail to understand whether the Congress-I 
Party in power have got any policy of 
their own. Day in and day out you are 

talking about national integration and all 
that. Instead of fighting for national inte-
gration you ar creating all chauvinistic 
troubles in the coun:ry. You will be in 

the forefront increasing troubles every- . 
where. How bas the whole thing started 
.in Knrnataka? You have no language 
policy there. I ask: What was your 

,policy? Three language formula was in:i· 

plemented in such a way that Kannada, • 

the mother-tongue of the ma1ority of the 
peopie  was nowhere in the educational 
policy. Naturally, passions were roused 
and then gradually the reverse thing took 

~ e namely, all importance to a a a~ 

no other linguistic minorities will be given 
facilities to study in their mother tongue. 

That is the problem. So, the question is: 
Have you not got the right to protect the 
rights of the minorities to study in their 
mother tongue? That is the major prob· 

!em. For th.at you h.ave not replied. I 
am very much afraid because if the other 
three Southern States adopt such  a stand, 
what will happen? Of course, J under-
stand, they are not fools to do that, but 
anyhow, if they also declare that we will 
do like that, what would happen? And 
the suggestion comes from the other .side 

that Kescrgode should go to Karnataka. 
So, you are the trouble-makers. You have 
no policy. The Congress party in power 
have no policy. Our party in Ka.roataka 
has taken a very good stand. We are very 
proud of the stand we took. In all the 
Southern States we are taking a very good 
stand because we are always for the natio-
nal integration and all that. You know 
what is happening in Assam and every-
where. We are taking the correct stand. 
What is happening in Punjab? Ours i  a 
party which always works for national 
integration. Everywhere we are doing it. 
We are proud to say that. What is your 
party doing? What is the policy of the 

g e ~  Mr. Gundu Rao is bound to 
implement that. When a Government 
declares a policy, at least, the Congress 
Party is bound to implement the constitu-

tional provisions. Will we get the&$ 
things? What are you doing? You are 
actually trying to disintegarte the people. 
Anything and everything can happen in 

this country. So I want to know whether 
the linguistic tninorities could have the 
right to study in their mother tongue. 

13 hrs. 

On April 30, there was a proclamation 

that Kannada will ha.ve 150 marks. Now, 
it has been changed to 125 marks. Again, 
the grace marks are not for study of their 

mother tongue, but for studying K.a.nnada. 
That means, they have no right to 8tudy 
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their mother tongue. What is the remedy 
,;., for that? Will the party in power at tne 
Centre give a guarantee for this? 

SHRI R. VENKATARAf.TAN: I am 
sorry for the hon. Member's Jack of know-

ledge of the formula. The. formula is-
Kannada is the sole first regional langua.ge 
of the State with 125 marks. The other 

two language papers to be studied which 

carry lOO·marks each include Urdu, Tamil, 
Te1ugu, Marathi, Hindi, English, Sanskrit; 

Arabic; Persian etc. Therefore the hon. 
Member ...... (Jnterruptio11s). I do not 
distiJrb you; I never disturb anybody. 

' Kindly extend me only that much facility. 

It you wax eloquant that they are not 
allowed to study their language it is be-

side the point. It appears to have been 
based on some misinformation and miscon-
ception .... (Interruptions). This is not 

the forum to clebt'! your policy or my 
policy. We have done it in 1980 and we 

will do it in 1985 again. 

DR. SUBRAMANTAM SWAMY: Sir, 

be is prompting me to speak about Bel-
gaum; I am in a terrific dilemma. I am 
a Tarnilian, whose parents are Jiving in 
Bangalore and who bas been elected from 
Maharashtra .... (Irrterr11ptio11s). 

MR. DEPUTY-SPEAKER: You are 
yourself a mini-lndia. 

DR. SUBRAMANIAM SWAMY: I am 
~ a e e  

The Minister has said very rightly that 

passions can be excited on this subject very 
quickly, and I must tell you after knowing 

a little bit of what e ~  in Karnataka 

that the a ~ have been roused unneces-
11arily. 

In 1956, when we hal the linguistic 
reorganisation of States, it was assumed 

that the linguistic States would promote a 

lan1ma1?e of that State with due protection 
to the minority languages, but unfortunate-
ly in Kamataka the a ~ that shou1d 
iiave been given to Kannada was not given. 
In fact, it was put on par with Saosltrit 
since one could · score marks easily in 
Sanskrit, and as a consequence Kannada 

Karnataka (C.A.) 

did suffer quite a bit illtimately, some 
~ e  was made, in fact, in October, 
1979 when Shri Devraj Urs was the Chief 

Minister. He tried to change that. And 
when Sbri Gundu Rao came to power, he 
did not want to !-:! undone in this matter. 

and he also started meddling Y<ith this. 

\Jnfortunately without their being a natio-
nal policy on languages, this tl1IU-langu-
age formula is a very good formula, but 
it is not being properly impk11>e»lod. 
This situation has arisen largely ~ e 

of unthinking meddling in the ~ \)rO-

cess 

The Gokak Committee report ha's been 
grossly misunderstood by the minorities. 

l do not think, it ever advocated the kinds 
of things that are said against it. For 
example, one of the things being alleged 

about the Gokak Committee is that it re-
commends that people should have Kan-

nada as the medium of instruction . Now-
here in the report it says thut Kannada 
should be the medium of instructions. 
The other thing that is beiog said in the 

regional press is that if the Gokak Com-
mittee report is implemented, the peoples' 

mother tongue will have to be changed, 
which is like the anti-Hindi agitation in 

Tamil Nodu, when lot of false impre'ssions 
had been pread ;iml passions  had been 
roused. Actually, the Gokak Committee 
report is very straight-forward. They say 

that all children will have to learn three 
languages; oae of them will be compulsory, 

th.at is Kannada. And this  will he called 
the first language, and then the 300 marks 
for three languages will be distributed .... 
(111/erruptions). I know what the prob-
lems are of minorities. It is not a simple 
thing. But the distribution of marks was 

put 150, 100 and 50. This is the ratio-
3:2:1,. and that too after the 8th staMdard. 
And the policy was to come into operation 
in 1986-87, from then on. So, the report 
as such is not bad. But what happened 

is that Mr. Guodu Rao, in bis usual flam-

boyant way, announced that we have de-
cided to accept the Gokak Committee 
Report in toto, without explainimg what 

the Report was. And, Sir, unfortunately 

the Report was written in chaste Kannada. 
So, everybody made his own· tnanslation 

of what the Report !mid. Tamil papers 
wrote fa one way; Urdu papers in ano-
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DR. SUBRAMANIAM SWAMY: I am 

ther way, Gujarati papers in another way 
and Marathi papers in another way and all 

kinds of false impressions were given and 
a ~ were aroused that you will have 
to give up your language now. You are 
a second-class citizen. You are finished. 
This kind of thing Wa.5 done. This is be-
cause of Mr. Gundu Rao's inability to 
understand the language. It is a  very vocy 
delicate issue and it has to be handled with! 
a great deal of care. 

Unfortunately in this language matter, 
there is Jot of hypocrisy which everybody 

propagates. Even in Karnotaka, the Mini-
ster for Public Works and Housing. his 
name is Thimappa, if I am not wrong, 
he propagated Kannada in a very big way. 
But when somebody asked him to which 
school your children go he had to admit 
they go to English-medium schools. Simi-
larly the children of the film actor 0f 
today. Dr Raj Kumar, also go to Englislt 
medium schools. 

AN HON. MEMBER: No. 

DR. SUBRAMANIAM SW AMY: That 
is waht came in the Press. Now, I will 
talce his words. Which school do your 
children go to? 

So, it is an attempt to seek popularity 
by this kind of propagation. That is the 
root caU8e. There is no doubt that in 
'Karnataka Kannada must be learnt and it 
should be a compulsory language. There 
cannot be any two opinions on that. 

AN HON. MEMBER: And it should 
be primary language. 

DR. SUBRAMANIAM SW AMY: AM 
there have to be two other languages to 
be learnt The right shall be to learn in 
molher-t,>ngue. That is not denied. Even 
in the Golruk Report, it is not denied. 

Nowhen. in the Gokuk Report it is saitl 
that the medium of instruction bas to be in 
~ a a  It says it has to be in the 
mother-tongue. 

Theretorc, if your question was to ex-
plain 111 Ulfs in the ComtitutiQnal prtwi-
aions. 

~  DEPUTY-SPEAKER: You have: 
done the job of the Minister very well. 

'lt 

DR. SUBRAMANIAM SWAMY: Yes., 

Sir, I am preparing for the next election. 
We have· to sit there very soon. 

However, Mr. F. M. Khan, who is a 
close associate -of the Chief Minister, start-
ed launching an agi'tation. And then natu-
rally the Kannada people also got excited. 
What happened in Kolar Gold Field? 

The brutality of the police there is un-
believable. Mr. Gundu Rao says Naxa-
lites are responsible. But I have got hold 
ef Tamil papers published from Bangalore 
and they have given such photographs 
which clearly show that ordinary, common 
people, young boys have been shot at and 
four of them have been killed. So, I 
would ask the Minister in conclusion the 
following things: 

First of all I think it is the job of the 
Centra l Government-if the State Gov-
ernment is incompetent-to at last propa-
gate the truth. What is this three-language 
formula? Even this compromise formula 

has not been properly explained. I would 
have expected the Minister that in his open-
ing statement be would have said ~  

Committee Report bas recommended this. 
We, in the House do not even know what 
the Gokuk Committee report has said. 
This should have been brought . out that 
we never meant to replace other languages. 

Sir, I would ask him whether he has 
seen Article 350(b) of the ~ 

Not 50(a) or 29 or 30-which deals with 
the rights of the minorities? It says: 

"There shall be a special officer for 
linguistic minorities to be appointed by 
the President." 

Sir, Mr. Zail Singh has become Presi· 
dent-elect. The first question that could 
be put to hin1 is this that: 

It shall be the duty of the special officer 
to investigate matters relating to the safe-
guards provided for linguistic minorities 
under the Constitution and report to the 
President upon thos matters at such inter-
vals as the President may direct and the. 
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President shall caU4e all reports to be laid 
before each House of Parliament and send. 
o the government of the State concerned. 
We have a Linguistic Minorities Commis-

sion; but in this particular case, for the 
implementation of thi three-language for-
mula in Karoataka, there should be a Spe-
cial Officer appoioteJ by ~ President, so 
that the minorities feel secure, and do not 
feel that their rights are being taken away. 
Explanations through radio and T.V. 
should also be done. 

Secondly, even the implementation of 
the first language of Karnataka would re-
quire a large number of teachers of Kan-
' nada. I have got the figures; there are 
35,000 primary schools in Karnataka. Do 
they have teachers for all these primary 
schools? According to newspaper reports, 
they have not made an adequate provision 
in the Budget, and in the State Plan, for 
the training of Kannada teachers. In fact, 
Kannada teachers are paid very poorly. 
In fact, many of them try to go away. 

-So, this is another thing. It is easy to 
say that we must have this, but have you 
made the financial allocations? No. 
This is the job of the Minister to find out. 

Thirdly, it is not only the Karnataka 
Legislative Assembly which has passed a 
resolution. The Maharashtra Legislature 
bas also passed a resolution. So, I would 

, like to ask him whether ,in view of the 
general situation and in the interests of 
law and order, in respect of those areas 
which arc disputed, the Government has 
considered any special measures to see that 
passions do not get out of hand, particu-
larly in terms of implementing the formula. 

I would like the Minister to come for-
ward and say that he would urge upon the 
State Government to have a judicial en-
quiry in respect of Kolar Gold Fields. 
oecause that will go a long way to a~ age 

the feelings of the Tamil minorities in 

Kamataka. 

Finally, I do not understand what this 
grace mark of 15 is. Is  it only for those 
who fail, or for anybody and everybody? 
Then why not add on from 110 to 125 
and so on? 

I would like to conclude by saying that 
the Gokuk Committee report is not as hor-
rible a report as it has been made out to 
be. In fact, it is  a very reasonable report. 
If, inst.ad of Mr. Gundu Rao we had a 
sensible Chief Minister there, it could have 
been implemented with the cooperation of 
all the people in toto, in fact; and the 
rights-of the minorities protected. But, 

unfortunately, the incompetence of thier 
Government is being demonstrated over 
and over again. And in the case of Mr. 

Gundu Rao, it is another explanation. 

SHRf R. VENKATARAMAN: There 
is a story in Sanskrit. A man who wanted 
to kill a ~e  was beating its back. It 
did not die. The passer-by was very kind. 
He said: "Oh! Wha t  a fool he ii.! He 
is hurting the tortoise like this. Tf only 
he turned the tortoise on the other side, 
and gives one beating, it will die!" Dr. 
Swami is now using the same tactics. 

Just to criticize the Gundu Rao Govern-
ment, he is pretending to be a !!reat cham-
pion of the· Gokuk Committee report. (111-
terruptions). 

SHRT C. T. DHANDAPANT:  He is 

going to Bangalore to-day. 

SHRT R . VENKATARAMAN: I do 
not want to go into all the matters. I 
only want to say that the Karnataka Gov-
ernm nt ~  has said that a high-power 

~e will be appointed by the Gov-
ernment for the effective implementation 
of ~ fortiiula which they have made. So, 
whatever Dr. Swamy wanted, would be 
done by this committee. IL will examine 
the e~  of the teachers required, and 
the various aspects of implementation. 

DR. SUBRAMANTAM SWAMY: Why 
not have  a Special Officer appointed by 

the i>resident? 

SHRY R. VENKATARAMAN: You 

said that there were not teachers available, 
and no sufficient steps  taken. I said that 
they were appointing a high-power com· 

mittee, which is well within the competence 
of the Karnataka State; and they will at· 

tend to it. 
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Next you mentioned that the Central 
Government must have an officer. Al-

ready, we have a Commission, and any-

thing relating to linguistic minorities can 
be brought before that Commission. Mere· 
ly adding a number of officers, does not 

add to the service to tl!.e community. I 

don't think it is necessary when we already 
have a Linguistic Minorities Commission. 

DR. SUBRAMANIAM SWAMY: In 
that case, was the Linguistic Minorities 
Commission consulted in this ~ e e a

tion? 

SHRI R. VENKATARAMAN: Why 
should they be consulted? Only if there 

is any dispute, it will come to them. Un-

fortunately, Mr. Nadar  is disputing. The 
people of Karn:itaka do not seem to be 
disputing. The point is that Mr. Nadar'• 

dispute cannot be taken up. It is the peo-
ple of Karnataka who must dispute. (In-
terruptioru). 

SHRY A. NEELALOHITHADASAN 
NADAR: We are here to protect the in· 
terest of the Jingujstic minority. That is 
why we are disputing .. 

Sl;IRI R. VENKATARAMAN: Then 

they were commenting on the compromise 
formula and said that how 15 marb; are 
to be added. To the people who are not 
Kannada speaking, in the firnt langtmge 
Karnnada which they offer, whatever marks 
they get, 15 more marks will be added to 
them in order to equate the handicap which 
they suffer. 

DR. SUBRAMANIAM SWAMY: For 
everybody! 

SHRI lt. VENKATARAMAN: It Is 
for the non-Kannada speaking people. Non-
·Kannada speakin& will be given a grace or 
15 marks for a period of 10 years to make 
up the handicap which they suffer; ana 

therefore this seems to be a very fair one. 
After all, everybody cannot have bis way 
all along the line. 

DR. SUBRAMANlAM SW AMY: If a 
person sumnits a blank answer paper, will 
be get 1' marks. 

SHRl R. VEN KAT ARAMAN: 
(111lerr11ptions). 

Yes, 

SHRI 

BORTY: 

SATY ASADHAN CHAK.RA-

One clarification. This is a 
very important issue. 

MR. DEPUTY SPEAKER: No claril1· 

cation. The House stands adjourned to 
meet at 2.15 p.m. 

13.17 hrs. 

The Lok Sabha then adjourned for lunch 
till Fifteen Minute.r pa.Yt Fourteen of the 

Clock. 

The Lok Sabha re-as.rembled after Lunch 
at twe11ty-fo11r minutes past Fourteen of 

the Clock. 

[MR. DEPUl'Y·SPEAKE!I. In the Chair] 

MR. DEPUTY-SPEAKER: Today it iR 
the record time. The quorum bell rang 

for ten minutes. 

BUSlNESS OF HIE HOUSE 

THE MINISTER OF PARUAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SfNGH): With your e ~~  Sir, l 

rise to a.nnounce that Government Busi-
ness in t'nis House during the week 
commencing 19th July, 1982 will consist 

of:-

1. Consideration of any item of Go-
vernment Business carried over from 
today's Order Paper. 

2. Consideration and passing of:-

(a) The Salary. Allowances and 
Pension of ¥embers of Parliament 
(Amendment) Bill 1982. 

(b) The Ch'aparmukh-Silghat Rail-
way Line and the Katakhal-Lalabazar 
Railway Line (Nationalisation) Bill, 
1981. 

(c) The Es\ate Duty (Amendment) 
Bill, 19112. 

'· 
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(d) The Metro Railways (Construc-
tion of Works) ~ e e  Bill, 1981. 

(e) The Monopolies and Restrictive 
Trade Practices (Amendment) Bill, 
1982. 

(f) The Food Corporations (Amend-
ment) Bill, i982. 

en mr ~ ~ ~) : 
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SHRT G . M. BANATWALLA 
(Ponnani): Mr. Deputy-Speaker, Sir, I 
wish to raise two issues. 

(I ) The Government has ordered the 
Israel Consul in Bomfiay-to leave India 
for acting not In consonance with bis 
consular functions. It is a welcome and 
appropriate action by the Government and 
shows that the Government is alive to the 
situation. However, a · mere expulsion of 
the consul is inadequate. In view of the 
persistent non-consular and objectionable 
activities of the consulate, increasing 
aggressive actions of Zionist Israel in 
utter defiance of world opinion, the call 
by the Conference of Non-aligned Coun-
tries to sever all connections, including 
consular, with Israel, and UN General 
Assembly Resolution for total isolation 
of Israel the need is to order immediate 
closure ~  Israel's Consulate. A discus-
s:on be included in the business for the 
next week. 

(2) During five months of the current 
year, that is, during the  period from 
January to May 1982, nearly 71 lives have 
already been lost in communal riots, 
according to official figures. Many have 
e~  injured and many rendered destitute. 
There should also be an early discussion 
during the next week on increasing 
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communal riots in several parts of the 
country Like Bihar, Gujarat, Maharashtra, 
U.P., Tamil Nadu, Karnataka and others, 
failure of the administration and steps for 
promoting communal amity and harmony. 
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· SHRI E. BALANANDAN (Mukun· 
dapuram): I wish to raise the following 
issues for inclusion in the next week's 
agenda: 

I. The difficulties faced by the 
formic acid industries like Periyar 

Chemicals Kerala due to indiscriminate 
imports of formic acid. 

2. The difficulties faced by the cashew 
indu try due to unhealthy competition 
of private exporters. 
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CHIT FUNDS BILL-Contd. 

MR. DEPUTY SPEAKER: The House 
will now take up further consideration of 
1he Chit Funds Bill. 

Shri Dennis. 

SHRI M. DENNlS (Nagercoil): Mr. 

Deputy-Speaker, Sir, while welcoming the 
Bill,  I wish to offer a few remarks. 

!Enacting a comprehensive uniform 

legislation to cover the e.ntire country to 
regulate and control chit funds transactions 
Js long overdue and it is a long felt-
need. This legislation would protect and 

safeguard the interests of subscribers from 
the unscrupulous dealings of the.promoter 

or t'ae foreman and it would also check 
the various abuses and mal-practiccs found 
in  chit fonds tra.n!1actions. This would put 
to an end the practice of diverting chit 
funds by tbe foreman or the promoter for 
profitable and glamorous ventures. 

The chit ~ a a ~  is a good 
source of savino; and constitutes a con-
venient instrument combining savings 

n.r.·J borroWings. It is n positive institu-
tional alternative to the money Ie.nder, 
something to compete with him. The 
positive role played by it in t'ae rural areas 

cannot be minimised. It is an important 
source <Jf credit to people of poor and 
moderate mea.ns in the rural areas. Its 
accessibility a·nd easy availability are the 
main rea ons for its wide popularity. It 
is a very important financial intermediary 

for the poor and the middle-class people. 
The part play()j by the chit fund institu-

tion i,n the ewnomic life of the poorer 
sections of the community is well-known. 
It has grown in a  larger proportion in the 
country. Side by side with the good pro-
moters and foremen, unscrupulous pro-
moters also emerged and, so, several 

c':'lits, regulatory measures are •adopted by 
States by passing several Acts. 

Chit Fund transaction is based on 
mutual trust and confidence between the 
subscribers QQ the one hand and, the 
·foreman, on ·the other. Therefore, 

there should be harmonious cooperation 
'and realisation of mutual benefit should 

always be those for its smooth running. 
Bot'n sides are to be protected and the 
Bill should be made in. such a way that it 
should be acceptable to all sections. This 
enactment should be aimed at ending the 
undersirable practice of unscrupulous 
foremen. It should not be 'a Curb on the 
spirit of initative and enterprise developed 
over years. 

Chit Funds provide considerable em-
ployment opportunities. 

-The Select Committee has made some 
improvements in the Bill by making 
modifications. Still some more modifica-
tions are .necessary for the smoot'il running 
and harmonious functioning of the chit 
fund transactions Smooth runni.ng of the 
tr°ansaction alone would benefit both 
subscribers  and foremen. 

So, the Bill hus to be enacted in such 

a way that the chit funds transactions 
run on sound and smooth line. 

Wit'n this in view. I  have suggested 
some amendments and Amendment Nos. 
42 to 47 in the serial number regarding 
Clauses 4, 7 and 20. 

As per the provisions of the new Bill. 
Previous S'anction  has to be obtainect from 
the State Gover.nme-nt. The previous 
sanction would be given to the foreman 
only if he has fulfilloo certain conditions. 
Getting previous sanctiou is a ot1eW provi-
sion in this Act. This provision is not 
provided in other State Acts. This pro-
·vision is provided in Clause 4 of this Bill. 
As per the provision, the promoter or 

the forema.n has to be under the tender 
mercies of the Registrar and enormous 
powers are given to the Registrar. To 
soften the position and to m'ake a lenient 
attitude towards the foreman,  I have 

suggested amendment under Clause. 4 (3) 
(a), after the words. 

"had been convicted of any offence 
under this Act or under any other Act 
regulating chit business," 

I have suggested that tbe following be · 

added n'amely, 'unless a period of one 
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"J'Car has elapsed since his conviction'. 
The reason for this amendment is this. As 
1 have said before, only as per this legis-
lation, the promoter bas to undergo the 
formality of getting the previous sanction 
from tbe State Government. In the State 
Acts t'ois provision is not there. The pro-
mother of foreman, on previous occasions, 

oven for simple offences, would submit 
rumself to penalty in a casual way thi.ok-
ing that it would not affect his prospects 
in the matter of conducting chit transac-
tion. This is a new provision, and he 
would be cautious on future oce'asiona, be 
would be cautious that he should not be 
disqualified by an offence. However, a 
lenient view has to be taken in the matter. 
A tirrie limit is provided under Clause 
4(3) (c) of the Bill which reads: 

"(c) had been convicted of any offence 
involving moral turpitude and se.ntenced 
to imJ,Jrisonment for any ~  offence 
unless "a period of five years has elapsed 
since his release." 

"Here under Clause 4(3) (a), the offe.nce is 
not a gr:.ve offence. So,  a time limit of 
one year is a reasonable suggeslion and it 
·may be uccepted. 

Apart from that, Clause 4(3) (a) includes 
.. any other Act regulating chit business'. 

Here it means the State Acts. Accon.ling 
1o Clause 90(2) of this Bill, ot'iler Acts, 
notwithstanding they are repealed, shall 
continue to apply to  chit funds in opera-
""tio,n at the commencement of this legisl'a-
tion. So, at the commencement of this 
legislation, if there is a chit transaction in 
operation, though the State Acts are 
repealed by t•ois Bill. the continuance of 
that chit transaction would not be affected. 

That is clearly provided under Clause 
"90{2) of this Bill. But a~ per provision in 
Clause 4(3) (a), even those promoters who 
are conducting chit fund transactions and 
not disqualified as per the provisions of 
'State Acts are hereby disqualified. This 
clause conflicts with Clause 90(2) of this 
Bili. When protection is given under 
:Clause 90(2) to the promoters of c'"oit 
'fund tr'ansactions which were in operntion 
·at the comme.ncement of this legislation if 

they are not disqualified by those Acts, 
they should not be disqualified by Clause 
4(3) (a) of this legislation. That is the 
letter and spirit of Clause 90(2). So, if 
th'at position is not accepted, at least one 
year time m·ay be given by accepting the 
amendment!. 

In the second amendment I have sug-
gested the deletion of clause 4(3 )(b) -
lines 5 to 8 on page 4. Previous sanction 
would be refused even in the case of de-
fault in payment of fees or the filing of 
any statement or record etc. These are 
minor offences. "the matters referred to 
in clause 4(3)(o) are only technical and 

procedural lapses. That could be com-
mitted even by employees without the 
knowledge of the foreman. For these 
offences penalties have been clearly pro-
vided i.n clause 76 (2) of this very same 
Bill and he can be fined upto Rs. 3000. 
Tne refusal of previous s'anction as per 
clause 4(3) by inserting a provision like 
4(3) (b) for these minor procedural and 
technical lapses is too hard for the pro-
moters. This provisio.n has to be deleted 
and the position rectified. 

The next amendment I bll'Ve given is 
regarding clause 17(2) (b}-j>age 6, line 
9,-add 'at the end-'unless a period of 
o-nc year has elapsed si.nce his conviction.' 
This is also the same as t'ilat of the amend-
ment suggested for 4(3) (a) and next 
amendment is also same as that of the 
previous ·amendment suggested for 4(3) 
(b)-that is clause 7(2) (c) be deleted in 
toto. These are technical and procedural 
lapses a·nd I need not repeat what I have 
stated earlier. 

1 have given an amendment for Cl·ause 
20(1)-page 10, line 7, regarding security 
deposit by the foreman. That is what is 
provided i.n clause 20(1 ). I  have given a 

suggestion for amending t'ilat clause in the 
following manner. Instead of the 
existing provision, namely, 'before apply-
ing for a previous sanction under section 
'4', substitute the old provision, namely, 
'before filing a declaration under section 
9(1 )'. The Select Committee hall made 
this modification. The point to be com.si-
dered, is that foreman can i"nvite -the 
subscribers only after obtaining previous 
sanction. As per this provision the fore-
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man is expected to deposit the entire 
:amoWJt of the security deposit which is 
£equired to be de.Posited in an approved 
Bank or the concerned authority before 
gotting the previous ~a  

The point to be noted here is that it 
i11 only after getting the previous sanction 
from the State Government, he can in-
vite the subscribers and collect the money 
from them. Before that, no ooe would 
pay money. It is practically impossible 
for a foreman to deposit the amount 
before be gets the previous sanction con-
templated in Clause 4. 

Another point to be noted is that it 
is possible that his application for the pre-
vious sanction may also be rejected on 
the grounds stated in Clause 4 and in 
other provisions in this Bill previous sanc-
tion may also lapse after twelve months 
plµs six months. In such ca es, he  has 
to apply for the return of the amount and 
he has to face the ordeal of getting back 
the refund. He has to undergo a lot of 
troubles or difficulties. Moreover, for the 
deposited money, he would not get interest 
also. To protect or safeguard the inte-
rest of the subscribers from the unscru-
pulous foreman, it has been clearly pro-
vided in Clause 9 that the Foreman can-
not commence the chit transaction before 
be gets the clearance certificate. So, that 
'!;afeguard is enough. Before getting the 
certificate for commencement he can de-
posit the momey. This would safeguard 
and protect the interests of subscribers. 
So, this amendment may be accepted. 

Another amendment I have Submitted 
that is for the deletion of clause 77. 
Deletion of entire clause is not within 
the rules and so not allowed. As per 
Clause 77, imprisonment is allowed for 
the second and subsequent offences.. The 
point to be noted is that even for the 
11imple offences, he has to undergo the 
ordeal of imprisonment. Even ff there 
is a technical or procedural lapse, it this 
is his subsequent and 5econd offence;-he 
has to undergo the imprisonment. "This 
is a very harsh provision. At least a 
distinction ~  be made between the 
punishment imposed . for the simple 

offences and grave offences. Even Such a 
distinction is not provided here. So, im-
posing the penalty of imprisonment to 
second offenders without considering the 
nature and gravity of offence is too harsh 
and it is not proper. 

PROF. N. G. RANGA (Gunture): 
Imposing an imprisonment in this omnibus 
Bill is not possible. 

SHRI N. DENNIS: Under Clause 76, 
discretion is allowed to the judicial 
officers. Distinction is allowed to them 
for imposing the punishment according to 
the nature of the offence. My point here 
is that Clause 76 of the Bill would meet 
the needs of justice; the judicial officer can 
impose a severe punishment according to 
the gravity or the nature of the offence. 
If the offence is grave then imprisonment 
can be awarded but imposing imprison-
ment on a foreman for procedural lapses 
and minor offences is not proper. 

Sir, this Bill may be passed with these 
modifications. 
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•SHRf RA MOHAN (Coimbatore): 
Hon. Mr. Deputy Speaker, Sir, on behalf 
of my party t.he Dravida Munnetra 
Kazhagam,  I would like to express m}(. 
views on the Chit Funds Bill, 1980, which 
has been introduced by my hon. friend 
the Deputy Minister of Finance, Shri 
Janardhan Poojari. For the past several 
years there were widespread and wild 
allegations of malpractices on the party 
of Chit Funds on the floor of this House, 
in the Press and on public platforms. 
Thc1e was discontent and dissatisfaction 
among the people also. In fact, in many 
places, the Chit Funds bad become Cheat 
Funds and the people become the victims 
of the deception of Chit Funds. ·A s a 
consequence of ~  this Bill was ·intro-
duced in this House; it was later referred 
to the Select Committee of this House. 
The Bill as amended by the Select Com-
mittee is before us today. 

The hon. Member who preceded me 
pointed out that all the black money in 
the "eountry has emanated from the Chit 
Funds. I do not know how far this 
contention is correct. In our country 
several hundreds of crores of rupees are 
reported-to be in circulation and all that 

'"!he original speech was delivered in Tamil. 
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money could not have come from the 
Chit Funds. Some mistakes might have 

taken place here and there. It does not 
mean that all the . Chit Funds are bad. 
We should remedy the mistakes and not 

blame everyone. Just because of a few 

mistake here and there, the entire system 
of Chit Fund operations should not be 
condemned. In any urban and rural 
centres, several traders have got the 
succour of these Chit Funds for their 
livelihood. By joining the Chit Funds and 
later bidding in auctions, they have got 

the money for expanding their business. 
Many people have derived their sustenance 
from these Chit Funds.  I wholeheartedly 

welcome this measure from this angle and 
I would  suggest a few things for the 
approval of this House. 

Cluase 4(3)(a) (b) and (c) should be 
deleted for this reason that under this 
Clause the Registrar has been empowered 

to refuse previous sanction to commence 
or conduct chit even for technical and 

trivia I offences  such as a  day's ctelay in 
filing a copy of the minutes of auction 
proceedings. Even the Jife-term convicts, 
who ·are murderers, are given an oppor-
tunity in the prison to mend their ways 
and they are given an opportunity for 
rehabilitation after their orison term 
Here, due to emotional outbu-rst  a e ~ 
may commit a minor crime and may be 
imprisoned. For  participating in agitation 
a person may be sent to jail, A fter his 

release, he 5hould not be barred from 
getting permission to run the chit fund 

for bis livelihood. When that should be 
the intent of this law, it is not proper 

0

that 

for failure to oroducc a copy of the 
auction proceedings wiU1in the prescribed 
period one should be debarred from 
getting permission to commence or con-

duct  chit funds. The promoter ca11Dot 

be held responsible for a minor lapse 

on the part of his Manager or his Accoun-
tant. The promoter should not be 
punished for this. That is why I demand 
the d.eletion of this clause. 

Clause 76 stipulates tlte punishment of 
imprisonment of 2 years andlor a fine 
upto Rs. 5000. For a simple offence a 
fuie upto Rs. 3000 has been imposed 

under this clause. Clause 77 does ~  

make any distinction between grave l\fld 

simple second offence and the punishment 
is imprisonment upto 2 years. This can 
be incorporated in C la use 76 itself, if it 
is necessary. Clause 77 is redundant in 
this respect. It should be deleted. 

Clause 6(3) restricfs the amount of 

discount to 30 per cent of the chit value. 
For a chit with the duration of 100 
months, this discount is very little. This 
is not right inducement for the bidders. 

The Chit fund company also w'm not 
benefit from. this 30 per cent discount. 
This 30 per cent dividend will not attract 
those who want to joint the Chit Fund. 

T suggest that this discount should be 
raised to 50 per cent. 

Clause 16(2) stipulates the compulsory 

presence of 2 subscribers at the t1me of 
auctioning, The Foreman can only invite 

the subscribers to be present at the time 
of auctioning. ff none ~ up what 
can he do. He cannot withold the auction 

on this ground. If anyone objects to the 
auctioning, then re-auction can be con-

ducted. If none objects to the auction, 
there should be no compulsion that 

auction should not be held. It should be 
left to the Foreman to  decide and to hold 

the auction in the pre ence of not Jess 
than two subscribers if possible; other-

wise he. can do so by himself. 

MR. DEPUTY SPEAKER: You should 
h ave moved all these a mendments, Mr. 
Mohan. 1 dont think you have done that. 

SHRI .£RA MOHAN: T he hon. 
Minister is taking down my points. ~ e

after I will do that. 

Clause 20(1) says that the Foreman 

should deposit the amount equal to chit 
amount as security. This will create 

financial problems for the foreman. This 
security amount should be reduced to 50 

per cent of the chit amount, Instead of 
cash, if bank guarantee is furnished, it 

should be enough. The Foreman should 

be enabled to mortgage his assets also if 
e e ~  

Clause :Zl(l)(b) fixes the comm1ss1on 
at S per cent. This is not enough. · 'ibis 
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will tempt the chit funds to resort to 
ullfair means. Hence the Commission 
should be raised to 7  1 J2 per cent. 

Clause 22(1) provides that the Fore-
man should pay the prize amount within 
seven days after the date of the draw. 
The subscribers are to 'furnish authentic 
documents before the money is disbursed. 
Suppoiag there is delay on the part of 
subscribers in producing documents and 
more than 7 days is taken in that, the 

~ Foreman should not be held responsible 
for the delay. The time should be 
extended till the subscribers vroduce the 
required documents. 

This Bill is a regulatory measure for 
the e ~ of Chit Funds. Bt1t what 
happens to the defaulting subscribers? 
Jf a suit is filed in a Court of Law, it 
takes about 4, 5 years before the case is 
decided. By that time the Chit Fund may 
be in the stage of winding up. If four 
~ e  ?ecide to default, then 1bere 
JS no alternahve for the Chit Fund ex::ept 
to close the shop. Even with all relevant 
and authentic documents, it will take 
years to have the cases settled in the 
Courts of Law. There should be a legal 
provision that the cases against the 
defaulters should be completed as ex-
peditiously a possible, within a period of 
three months. Such a  Jegislative protec-
tion must be given to the promoters of 
Chit Fnnd. 

I would in the end refer to the diversion 
of chit money and the profits hy the 
prom9ters in Hotels, Races etc. at !be 
cost of subscribers. I would not like to 
refer to those Chiet Funds by their names. 
Tl)ere are stringent provisions in the Bill 
which should be implemented effoctively. 
Before I conclude I would like to have 
explanation from the hon. Deputy Finance 
Minister for banning the Banks from 
conducting Chits. Since this is a public 
utility measure, I extent my wholehearted 
suppcirt to it. 

MR. DEPUTY SPEAKER : Shri 
l3hiku Ram Jain. 

SHRI l}lflKU RAM JAIN: There is 
Poly g~ minute left .. 

~  

Steps to promote 
secular outlook 
in the co1m,try 

DEPUTY SPEAKER: You 

·speak one or two sentences and then con-

~ e next time. 

SHRI BHIKU RAM JAIN (Chandni 
Cbowk): Mr. Deputy Speaker, Sir, I 
rise to welcome the introduction of this 

Bill. 

MR. DEPUTY SPEAKER: Now you 
can continue next time. 

COMMfITEE 
BERS' BILLS 

ON PRIVATE MEM· 
AND RESOLUTIONS 

FORTY-FOURTH REPORT 

P;ft ~ ~ (fqf (31TU) +r-
~ ~~ ~  14 ~  

1982 zj ~ if' ~ ~ '11:1; ·r<:-
~ ~  e ~ ~~ 

~ mfu cfi 44c(- lli"act'< '1 ~ 

~  

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That this House dO agree with the 
Forty-fourth Report of the Committee 
on Private Members' Bills  and Resolu-
tions presented to the House on the 
14th July, 1982." . 

The morio11 was adopted. 

RESOLUTION RE: STEPS TO PRO-
MOTE SECULAR OUTLOOK IN THE 

COUNTRY 

MR. DEPUTY ~  Now we 
shall take U!J further discussion of the 
following Resoluuon moved by Shrimati 
Vidya Chennupati on 23rd April, 1982:-

"Keeping in view the secular 
character of our Constitution and the 
fact that seculiJrism is one of the basic 
tenets of our State Policy, this House 
recommends to the Government to take 
immediate step5 ~

(a) promote a sense of casteless-
p.eSs !lµ'qpgb inter-C3ste and inter• 
re i&i!>p a ~  
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(b) prepare suitable text books to 
propagate secular ideas by laying 
emphasis on fundamental duties 
enshrined in the Constitution; 

(cj encourage secular outlook 
among the employees working in 
Government and Public Sector 
Undertakings; 

So that a feeling of natiomal brother 
hood and of human dignity is Promoted 
among the people." 

The time left for this Resolution is only 
8 minutes, but there are many speakers 
who want to speak on this. What is the 
consensus of'the House? 

SEVERAL HON. MEMBERS: Two 
hours more should be extended. 

MR. DEPUTY SPEAKER : So, the 
time for this Resolution is extended upto 
5.30 p.m. 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): You have not 
taken our opinions. 

MR. DEPUTY SPEAKER: I am going 
to satisfy you also. I know you want 
to move your resolution. This resolution 
is also very important. 

SHRI G. M . BANATWALLA 
(Ponnani): Mr. Deputy Speaker, Sir, I 
was making my humble submissions with 
respect to secular outlook. I am quoting 
Chief Justice bas who had made this 
remark white dealing with the Kerala 
Education Bill. He says on page 600 
a follows: 

"Throughout the ages endless inunda-
tions of men of diverse creeds, cultures 
and races---Aryans and non-Aryans, 
Dravidians and Chinese, Scythians, 
Huns, Pathans and Mughals---have 
come to this ancient Jand from C\,is-
tant regions and climes. India has wel-
comed them all. They have met and 
gathered, given and taken and got min-
gled, meri:ed and lost in one body. 
India's tradition has thus been epiton-
mised in the followin& noble lines: 

secular outlook 
in the country 

'None shall be turned away 

From the shore of this vast sea of 
humanity 

That is India.' 

We have before us this resolut.ion for 
the promotion of secular outlook e~ 

are various othe1 pertinent points that I 
may say. The Koran 5ays: "Lakum di 
oakum Valeyadi,n''-to you your re-
ligion;· to me my religion. At another: 
place, it says "La ikraha ~e e 

is no Compulsion in matters of religion. 
It is this outlook: that has to be developed'. 

And it  is only then that we can have 
a society of which we will be proud. 
Sir, l may refer here to an important 
point in the Resolution. The Resolution 
speaks about inter-religious marriages. It 
is rather unfortunate that the efforts for 
promotion of secular outlook have fallen 
a v1ct1m to certain misconceptions and 
myths. This  is one of them. 

Mr. Deputy-Speaker, Sir, I may submit 
that inter-religious marriages can create 
various complications also N"'ow, "1 have 
before me the conclusions of a study, 
that wa made by Dr. Bambawala and 
Dr. Ramanamma of the Departmept of 
Sociology_ University of Poona. Their 
article appeared in the Mainstream in its 
issue dated the· 1st May. 1982. About 
marriages and the blind rush for tbe pro-
mot ion of inter-religious marriages this 
remark is very pertinent. I quote: 

'A suc·cessful marriage depends upon 
ag·reement on basic values. affectionat 
intimacy, accommodation, euqhopa and 
certain other factors. Disagreement is 
more likely to arise between dissimilar 
persons, and marital problems against 
tlie heterogamously married reflect con-
flicts in the cultural background of the 
people concerned.' 

'l"herefore, various factors have to be 
tii.k:en into· account before you pronounce 
your judgment with respect to marriages. 
In this 5tudy-they made a 5pecial study-
they have presented certain figures. We 
are told, again I quote-

' .... only 36 per oen"t men and 40 
per cent women had absolutely no 
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objection to their spouse's pattern of 
worship. "Those who resented their 
spouses following their own religion 
felt . that the children should not be 
unduly influenced by one parent.' 

Therefore, I respectfully submit before 
the House that this question of ju t blindly 
Tushing to promote inter-religious marria-
ges by providing them with c<.>rtain 
encouragement and all, may have a dis.-
astrous effect and may not lead to the 
achievement of the noble ideals that are 
<there. As you know, e g ~ regulate 
marriages. (/11terr11ptio11s) Islam also 
.does it. There are injunctions with 
.respect !o inter:religious marriages, and 
~  is in consonance with the secular out-
look that these injunctions have to be 
duly respected. 

Sir, the crux of the entire mater is 
1hat in a society of the type that we 
llave a multi religious society, a multi-

g~a  society, a multi-cultural society, 
due justice should be given to every 
:section of the population so that the 
entire nation is welded into one. This is 
the crux of the problem. We must find 
()Ut whether due justice is given to one 
a.nd all. I would here like to only make 
<1 passing reference tO the situation that 
.:onfront5 the various sections of the 
population, the situatii:Jri_.:fhe humiliating 
situation-that our Harijao. brothers, those 
<Jf the Scheduled Castes and Scheduled 
Tribes, face. It is pathetic. J t is a 
Challenging task for us. We have to accept 
the challenge and to see that the 1>ituation 
improves and that real equality and the 
sense of brotherhood prevail· everywhere. 

Take the question of Muslims. 1 will 
~ try to misuse this occasion by giving 
a Jong discourse up<>n the saliie. !t is 
only for the purpose of strengthening the 
point that what is needed is justice T6 all 
sections of the population in an effort to 
weld all of them into a harmonious 
whole, into a nation of which we can be 
proud. I am making a reference to 'The 
Tritiune' of "lith I>eCeml>er, 1978 which. 
says: 

"Muslims form about 11 per cent of 
the population but, according to un-
official data, there are less than a do:zen 
Muslims ·including one Class I officer, 

in the country 

two Class II officers and four each in 
Class Ill and Class IV categorie1> in the 
Union Home Ministry. lLi the Border 
Security Force Muslims constitute only 
4 per cent of the total strength of 
80,000 and in the CRP the Muslim 
quota at present is barely 6 per cent." 

There has been a steady deterioration 
all these years in the economic posi:ion of 
the Muslims of India. The deterioration 
bas reached such low depths that I may 
draw your attention to the situation as it 
prevails now in Pune the cultural capital 
of Maharashtra. In Pune, the economic 
situation of Muslims has so deteriorated 

that today Muslims are obliged to nccept 
sub-employment from those of the 
Scheduled Castes and Scheduled Tribes, 
who are appointed to clean and sweep the 
city of Pune by the Pune Municipal 
Corporation. They cannot even get the 
employment of sweepers from the Pune 
Municipal Corporation. We have already 
reached that depth. Therefore, it is 
necessary that an economic deal, a fair 
deal, ha5 to be given. We have to look 
at the economic backwardness and educa-
tional backwardness of various sections 
of our population. It is only when a fair 
deal is given 10 them that we will be in 
a position to promote the sense of national 
brotherhood, the purpo e for which this 
Resolution bas been brought. 

I congratulate the Mover of the Re-
solution for having given us an opportunity 
to discuss this question, which is of great 
importance and of extreme relevance to 
the prevalent situation.· There is no 
dearth of 5uggestions that have been made 
from time to time for promotion of a 
secular outlook. We have had several 
commissions on communal troubles. They 
have made various suggestions. They are 
there. But what is our attitude towards 
those s\lggestions? They arc observed in 
breach. I will not· take many instances 
to ubstaiiciate this particular paint. 
Take, for example, the Madan Commis-
sion. When, some time back, we had 
riots 'in Bhlwandi, Mafiad and Jalagon, 
the Government of Maharashtra appoint-
ed a Commission of Inquiry, headed by 
Mr. Justice Madan. After years. of 
labour, we bad a very good report from 
JuStice Madan. One of the reconr-
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-mendatian5 of tlie Commissions of In-
quiry headed by Justice Madan was that 
when processions of a con_troversial nature 
afe befog taken out, then al least Minis-
ters should not participate in such pro-
cessioos; or associate themselves with 
such proces ions, because it can create 
complications and affect the decisions that 
the administration. may have • to take 
without any prejudice. 

But what happened? We had a Shiv 
Jayanti procession sometime back in 
Kalyan. Since it was of a controversial 
nature and there were certain objections 
with respect to route and other things, for 
several years the procession had been 
banned. But this time this controversial 
procession was taken out. Did the Chief 
Minister or the Government of Maha-
rashtra follow the recommen'tlation of 
Justice Madan? No. Several Ministers 
were leading the procession, or were 
associated with the procession. 
This is one example to show that there 

is no dearth of recommendatioos with. 
us. But, then, there must be a will to 

act upon tho11e recoJ11mendations. If there 
is a will, then I am 'Sure that we will be 
able to tackle the present situation, as it 
is. Unfortimately, there is increasing 
communal propaganda, v1c1ous prope-
ganda, and we hardly see any action being 
taken with respect to that propaganda. 
Therefore, I emphasize that what is needed 
is the will to act strongly and sternly, 
with a view to see that jUJ1tice iii done, 
peace is maintained and real secular out-
look emerges. 

There are various other thiags. But, 
then, we may wait for some other occa-
~  for referring to them. Sir, I thank 
you very much for the time that you have 
J!iven me. The Mover of the Resolution 
has to be congratulated, subject to · my 
observations, for having brought this Re-
solution before the House and given us 
an opPOrtunity to submit our ob!;ervations 
on this matter of vital importance, on 
wh'ich rests the very aetwork of relations 
in the country. 

PROP. N. G. RANGA (Guntur): Mr. 
~e ea e  I am rather surprised with 

. the ~ made by my hon. friend, Sbri 
BanatwalLa ,of this Resolution to bring, 
in his very persuasive, quiet but not. so 
very wise manner, extraneous items and 
considerati.ons into the dilicussion of this 
Res0lutioo. We are not discussing now 
the inter-religious quarrels, discriminations 
and disabilities inflictea upon each othel'. 
M y hon_ friend was right when he· said 
that our thoughts are very good,· but our 
pmctice does not seem to be so good. So, 
he made two quotations from Quran and 
Quarn ba•s said it rightly that 'you have 
your religions. T  have my religion'. But 
India's experience has been different. His-
tory denies their practice in regard to this 
matter. Their practice has not been in 
conformity with this preaching given by 
Quran. In politics we are having 'Aya 
Ram ' and 'Gaya Rams': in religion also 
we had 'Aya Rams' and 'Gaya Rams'. If 
it is voluntary 'Aya Ramli' and Gaya Rams', 
it could -be tolenated. If it is based upon 
money, many of our friends take objec-
tion to that. If it is also based upon vio-
lence, then everybody violently disagrees 
with it. We know what the lessons of 
history have been, r need not go very 
much into that. I know only one thing. 
Whoever marries  a Hindu does not find 
it necessary to become a Hind'n if he is 
not a Hindu, but whoever  marries I! Catho-
lic or a Mt5lim finds it somehow or other 
willy nilly often that he has to necessarily 
become either a Catholic or a Moham-
meden. I do not know why it has hap-
pened, but it happens. Therefore, I am 
inclined to agree with my hon. friend that 
we may not be over-enthusiastic in Pf?· 
pagating that.there should be inter-reli-
gious' marriages, although I have not ob-
jection. We leave it to the people them-
selves. Let ~  marry. But then my 
hon. friend is afraid, he does not say so; 
it looks like that. that he does not want 
these inter-religioull marriages. What 
about inter-caste marriages? We neecf 
them, we like them, we advocate them. 
But when actually people have got the 
courage to practise these inter-caste mar-
riages? We do not enco6rage them, we-
do not hi:lp them, we do not seem to make 
it easy for them to have comfortable life. 

They seem to be falling in between two-

stools, they gain nothing at all, and that 
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is why the import of this Resolution is 
tlfat Government should take some special 
!>fepg in order to encourage those people 
who have got the courage to go through 
inter·caste marriages, to welcome inter-
caste marriages within their own families. 
We have some Ministers who have had 
the courage to welcome inter-caste mar-
riages. I do not think they have gained 
mucli. Many of them must have suffered 
a lot and I do not find that as a result 
of their inte-caste marriages they have 
gained anything at all in politics. On 
the other hand, quite a large num-
ber of them suffered. Neither of the 
castes owns them with the result 
they suffer. This is what is happening. 
I know of various other people also, among 
teachers, among professors, among Jaw· 
yers. To which caste do the children be-
long? To the father's caste or to the 
mother's caste? And the children, if they 
seek marriage!l again, how do they get 
their spouse-this side or that side? The 
mother wants her side and the father wants 
his side, and it creates a discordant note 
in their family life. Why? Because our 
society is cast&-ridden. · Therefore, from 
their childhood we have got try and help 
our children to think of the past as rome-
thing not so very good, not so very whole-
some, not so very conducive to na• 
tional integration and national unity. Are 
we prepared to do that? We must do it. 
That is the import of this Resolution. 
Similarly, it is in regard to religion also. 
But then my hon. friends are not prepared 
to have secular system of legislation. When 
we wanted to change the Hindu Code there 
was so much of objection from so marty 
sections of Hindus and they ooid, "Why 
Clo you want to impose this thing on us 
alone? Why do you not have a regular 
code for everybody .on social matters?" 
Our friends, the Muslims, would not like 
to have it. We as a secular Government, 

~ e g  Government, have got to 
fold our hands and then say, "All right, 
we will  be contended witll this Hindu Code 
because we some how or the other have 
to manage with Hindus." But we cannot 
manage with our Mu lim friends and. 
therefore, Jet them have their shirnyat ::ind 
workabilities according to their own Jaw. 
according to their own religion. Let them 
carry on. Where is the secular idea here? 
These are all the inconsistencies which 

in the countrv 

are built into our social life as well as 
our political life. We must get over these 
inconsi'stencies. How can we do it? We 
grown ups are very queer people. We do 
not seem to be acting property. Are we 
hypocrats? We dare not say so. Are we 
sincere? We want to be sincere but are 
we really sincere and are we really honest 
in our behaviour? We are not. We must 
own the truth. We are all the time mov-
ing in our respective religiou capsules, 
our caste capsules also. How can we get 
over thi;;? It is not because of want of 
great men who teach us the right things 
and that we are behaving in such a bad 
way. From the days of Buddha, earlier 
from the days when the rishies wrote up-
nishads and right down to Vivekananda 
we have been preaching to our people the 
right thing. But somehow we have been 
caught in this terrible snare and prison 
of our social system. There is something 
wrong in our social wstem-whether it is 
of the communists, whether it i of the 
catholics or the Muslims or tlie Christians 
or the Hindus. This system has go to be 
broken. I do not think we would be able 
to break it with the help of the State. We 
would have to break: it through our res-
pected religious leaders, preachers and our 
elders. We have got to make a move. 
How are we to move it? We need money. 
We need .... 

MR. DEPUTY SPEAKER: No religiolJ'S. 
leaders is secular. 

PROF. N . G. RANGA: We need orga-
nisa ion and it has got to be a continuing 
process. We have had in South India, in 
recent times, many great men and one 
of them who had never achieved power 
in the manner in which power is being 
understood by the treasury bencnes-wise. 
Shri E. V. Ramaswamy Naicker. He went 
through any number of struggles. Many 
number of times he went to jail. He 
allowed liimself to be ridiculed by so many 
people. He went to the extent of in'sult-
ing Hindus in a sacrilegious matter also 
in order to free them from the bondage 
of this caste idea embedded in our Pura-
nas . . He did all that. It is because of 
that my hon. friend. the Deputy Speaker 
and his party and the other rival party, 
but sister party, -1n South India were able 
to achieve power. But they have not been 
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able to break through this terrible sys-
tem of casteism or religious taboos. We 
need. ~  people like Shri E. V. Rama-
wamy Naicker. We need not go to the 
days of Vivekananda. Herc was this man. 
He never wore ochre clothes. He never 
claimed himself to be a swamy or anything 
like that. But he fouaht our social sys-
tem. 

We need such people. He made friends 
with the Muslims, with the Christians, 
with the Hindus. We need such preach-
·ers. Where arc they? How are they to 
arhic? Who is to stand by them? These 
.are the challenges in this atmosphere. 

16.00 hours. 

(SHJU HAIUNATHA MISHRA ill the Chair] 

What is the role that the Government 
can play? It has got its schools at its· 
~ a  Text books are at its disposal. 
It pas got a huge, big broadcasting ma-
chinery, equipment at it1> dis0psal. Let 
it go on using this and other opportunities 
that it has in order to strengthen the hands 

<lf such people like E. V. Ramasamy 
Naicker and also to strengthen and pou-
larise the tenets, the best possible tenets, 
the most progressive e ~ of all religions 
that we find in all these religious books 
and to popularise them though these sc-
hool books, text oooks and with the help 
school teachers. That is what we earl ex-
pect the Government to do. We cannot 
expect the Government to interfere in 
inter-religious marriages: Immediately, 
we will face criticism froai Catholic and 

Christianll. We cannot expect them to 
-carry on a kind of propaganda which is 
likely to upset the religio.us sentiment, and 
cannot expect them to talk on casteism, 
]lricsthood or Mullahism or Panditism or 
-anything like that. But certainly, the Gov-

ernment can do a lot through the great 
institution of education and ralso the insti-
tution of broadcasting. That is what I 
-expect the Government to do. 

Some efforts are being mad! in some 
·of the States. Why? My own Party 
was exp.!Cted to give wme preference in 
nominating people for various positions, to 
those pt>Ople who have had the courage to 
·go through inter-caste marriages. But we 

in the coun,trv 

have not succedcd. Governments have 
offered some incentives in recruting for 
Government jobs and so on to those peo-
ple who have had to the courage and the 

social stamina to have inter-caste marria-
ges either between themselve!l--busband 
and wife or runoog their own children. 
So far, fortunately, nobody has taken ob-
jection. I hope, no objection would be 

raised to any such effort being made by 
the Government. But then the difficulty 
is how much and how far has the Gov-
ernment to go in giving preference in 
selection to Government jobs and so on? 
We have already got ro many reservations, 
as you know. In additi'on, people like me, 

freedom fighters want some reservations . 
Now, the inter-caste people also ask for 
reservations. 

SHRJ SATYASADHAN CHAKRJ\-

BORTY: You have already got the re-
served seat in Parliament for many years. 

PROF. N. G . RANGA: I have not ask-
ed for anything. I did not get anything. 

One has to go rather cautiously by giv-
ing incentives, by way of jobs and by 
way of g a ~ because grant of money is 
easier. Then with inllation, you can go 
on producing more and more. Therefore, 
the financial incentives you may give. But 
governmeotaJ jobs-incentive is rather very 

.very dangerous thing. I would not like 
the Government to march t6o a~  ·in this 
direction. 

. SHRI BAPUSAHEB PARULEKAR 
{Ratnagiri): They will take the job and 

then divorce the wife. 

PROF: N .  G . RANGA:  I do not know. 
l would like the Government to proceed 
in a cautious manner, yet the G<lvernment 
to be progressive. J want the Government 
to to think. about it in cooperation with 
the leaders of not only various parties but 
also the religious representatives of differ-
em religions. We  should evolve a policy 

which would be common to all religions; 
common to a!l castes, which wottld be 
accepted by everybody but which would 
not be like Hindu Code on the one side 
and Shariat on the other and Roman 
Catholicism in the third direction. If you 
introduce that kind of a distinction, if you 
accept it, once again you will introducing 
by way of o-called cosmopolitanism that 
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1 .is being 1uggested in the resolution an-
.other kitkl of reservation, another kind of 
casfeims and another kind of tabooism 
which ·would be dangerous indeed for the 
future. 

SHRl BAPUSAHEB PARULEKAR: 
Mr. Chairman, Sir, I congratulate Shri-
tmati Vidya Chennupa.ti for having focus-
sed the rattention of the Government 
through this resolution to a very impor-
that poi..'lt and I thank her for giving me 
,an opportunity to express my viev.'s over 
h;-ubject. 

had an opportunity to express my 
views over this subject once or twice in 
this august House and, therefore, today 
I have decided to restrict myself to one 
point to which a reference was made by 
my senior eminent colleague, I mean, Prof. 
·Ranga in his speech. Ever since the inau-
guration of our ConMitution, the Govern-
ment has done much to implement the 
ideal of secularism in the basic law of 
this land. So far, after the Constitution 
bas come into force, as far as Hindu com-
munity is concerned, the Government after 
withdrawing the Hindu Code Bill has pro-
gressively moved ahead in the direction of 
adopting legislation in regard to marriage, 
divorce, succession and adoption affairs 
of the Hindus. The personal law of the 
Hindu'S-l am making a reference to this 
personal law for a specific reason which 
I would submit later-has been drastically 
changed. I have no objection to that; 
it was absolutely necessary. That has been 
~ a a  changed if one can compare it 
with the traditional Jaw as emanating from 
the Shastras. As the time cl:a.nges, we 
bavl! to change ourselves; we have to be 
flexible in order to have a  social life and 
social welfare. In our society, these chan-
ges are necessary. But what pains me 
is that the question of reforming other 
communities stands unchanged. The Gov-
ernment of India. it seems, has well taken 
the view that such other Jaws cannot be 
amended or touched unless there i'S a 
strong demand made by the particular 
community. 

ln the last session, I had put a question 
to the Minister of iaw as to what steps 
the Go,·ernment bad taken to implement 

article 44 of the Constitution wLich came 

into force on 26th January, 1950-32 
~a  have elapsed. I was told that unless 
that particular community comes forward 
with a demand, the Government is not 

going to m'ake any changes in the per-
onal law. ·1 am going to request the Gov-
ernment that the Government should re-
consider as to whether measttres of social 
welfare and reforms in their personal Jaw 
are necessary or are not necessary. 

We have in our statute books a personal 
law, a provision, that if a man ha•s to re-
marry a .divorced wife, that woman has 
to re-marry  a stranger. That marriage has 
to be dissol.ve.d by a decree or divorce. 
Prior to that it has to be proved that the 
marriage was consummated and after the 
divorce, the first husband's marriage with 
bis first wife, is  a  legal marriage. 

Are we not going to change this law? 
will tell you an interesting case in the 
court. A young man governed by this 
law, after marriage, went to London for 
hi•s higher studies. His father wrote him 
a letter about the boy's wife. The boy 
believed hi$ father and from London divor-
ced bis wife who was in India. After he 
came back, he found that the information 
which his father got, was not correct and 
that he did great injustice t.o his wife and, 
therefore, he thought of re-marrying her. 
The impediment came in the way because 
according to the personal law, that girl has 
to be re-married. He got her married to 
a friend of his and asked him to divorce. 
And uwnfortunately that friend of his re-
fused to divorec her! The matter is pend-
ing in the court of law. 

I 

Now, we are really coming to the end 
of the 20th century and still we have not 
made any progress in thi'S connection. The 
Minister of Law is also here. 

Is it not necessary that we should chanie 
such laws and is it only because these 

laws are claimed to have come from Gods 
that we should not change these law57 
There are llo many person who have taken 
up these problems. But the religious heads 
have beaten the reformists who propagated 
tbat this  law 5hould be changed. There-
fore," I request that at least after 32 years, 
the <;Jovernment should consider whether 
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the time has come or not to implement 
Article 44 of the Constitution. 

Even in Chri tian law, as far as divorce 
is concerned, only the hu\lband gets the 
right of divorce on the ground of adultery 
by the wife. But the wife does not get 
this right. 

There are so many incidents and cases 
of which T had the fortune or misfortune 
to conduct. But I have no time to say 
here. 

The framers of our Constitution in their 
wisdom gave the direction that in order 
to have complete secularism in our coun-
try, there shall be a uniform civil code. 

But I do not know as to why the Gov-
ernment is scared of having that particula.r 
legislation. 

PROF. N . G. RANGA: There 'Should 
be consensus among all. 

SHRI BAPUSAHEB PARULEKAR 
am corning_ to that. I am coming to 
the point of consensus. Whatever objec-
tions have been r1rised. those very objec-
tions were raised when this Article a~ 

being discussed by the Constituent Assem· 
bly and I would liubmit the amendment3 
which were given by the two Hon. Mem-
bers, Mr. Mohd. Ismail and Mr. Nasrud-
din Ahmad, to the House: That was Arti-
cle 45 in the Constituent Bill: 

"Provided that any group or commu-
nity of people shall not be obliged to 
give up its own personal law in case it 
has such a law." 

The second amendment was moved by 
Mr. Na ruddln Ahmad: 

"Provided that the personal law of 

any community which is guaranteed by 
the Statute shall not be changed except 
witb the previou approval of the com-
munity ascertained in such a manner as 
the Union Legislature many determine 
by law." 

And this was debated for 4 days and 
after debate Dr. Ambedkar and Shri K. M. 

Munshi summed up and bolh the amend-
ments were unanimously rejected. 

Where is the occasion now to make the. 
same plea and say that 'unless there i\l B> 
unanimpus consensus of all, this cannot 
be done? 

This is only an excuse. 

PROF. N. G. RANGA: No. 

, SHRI BAPUSAHEB PARULEKAR: If 
there is a common civil code, I believe, of 
course, some precautions have been laid' 
down there. I may refer, for the infor-
mation of this august House, to what our 
founder\l said about this particular Article? 
Dr. Ambedkar said: 

"I am afraid I cannot accept the am-
endments which  have been moved to this. 
article ..... 

"My friend, Mr. Hussain Imam, in 
rising to support the amendments, asked 
whether it was possible and desirable te> 
have a uniform Code of laws for a 
country so vast as this is. Now I mu\lt 
confess that I was very much surprised 
at that _statement for the simple reason 
.that we have in this country a uniform 
code of laws covering almost every as-
pect of human relationship ... " 

except the personal lam. 

While rejecting this contention whiclk 
was off and on pleaded on behalf of these-
communities, Dr. Ambedkar said: 

"Corning td the amendments, there are-
only two observations which I would' 
like to make. My first observation: 
would be to state that members whe> 
put forth these amendments say that 
the Muslim personal law, so far all this 
country was concerned, was immutable 
and uniform through the whole of India. 
Now T wish to challenge that statement. 
I think most of my friends who have 
spoken on this amendment have quite 
forgotten that upto 1935 the North· 
West Frontier Province was not subject 
to. the Shariat Law. It followed the 
Hindu Law in the matter of succession 
and in other matters, so much \lO that 
it was in 1939 that the Central Legisla-
ture had to come into the field and t<> 
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abrogate the application of the Hindu 
law to the Muslims of the North-West 
Frontier Province and to apply the 
Shariat Law to them. That is not 
oil. .. " 

MR. CHAIRMAN: The subject is cer-
tainly very interesting. But the whole de-
liberation bas to be over by 5.42 p.m. 
The list of speakers before me is so large. 
That is why I have to request you to be 
brief. 

SHRI BAPUSAHEB PARULEKAR: 
I entirely agree with you. I will conclude 
in two minute'S. 

"My hon. friend have forgotten that, 
apart from the North-West Frontier 
Province, uptill 193 7 in the rest of India, 
in various parts such as the United Pro-
vinces, the Central ProvincBs and Bom-
bay, the Muslims to a large extent were 
governed by the Hindu Law in the mat-
ter of succession. In order to bring them 
on tlie plane of unifornity with regard 
to the other Muslims who observed the 
Shariat Law, the Legislature had to in-
tervene in 1937 and to pas'!! an enact-
ment applying the Shariat Law to the 
rest of India." 

This is the last quotation. 

"Therefore, if it was found necessary 
that for the purpose of evolving a sin-
gle civil code applicable to all citizens 
irrespective of their religion, certain por-
tions of the Hindu Law, not becauSc 
they were contained in Hindu Law but 
because they were found to be the most 
suitable, were incorporated into the new 
civil code projected by article 35, I am 

quite certain that it would not be open 
to any Muslim to say that the a e~ 

of the civil code had done great violence 
to the sentiments of the Muslim commu-
nity." 

This is what Dr. Ambedkar and all other 
members of the Constituent Assembly had 
said. Now this very argument is being 
advanced even 33 years after the framing 
of the Constitution that a uniform civil 
code cannot be passed e~ the Muslims 
and other minority communities come to-
gether and say that it can be passed. If 
we want to have inte_grity of the nation, 
unity of the nation, a uniform c.ivil coile 

is necessary; these different kinds of laws 
are" an impediment to the integrity and 
secularism of our country. I would, there-
fore, request and appeal to the Govern-
ment to reconsider the entire position and 
take immediate steps to have a uniform 
civil code without fear or favour. ana 
that is the need of the day .... 

PROF. N. G. RANGA: It should be 
an appeal to Parliament. 

SHRI BAPUSAHEB 'PARULEKAR : 
Of course, I am making this apeal to 

the Parliament. to all Members of Par-
liament. 

_ I have to make only one more obser• 
vation and that is with reference to wha"t 
my learned and esteemed colleague, Shri 
Banatwalla, has said. He referred to the 
Shivaji procession taken in Kalyan: he 
said that it had been banned long back. 
The Sbivaii procession was being taken 
not because he was a religious leader 
but because he was a national leader, 
and if it was banned wrongly, that does 
not mean that the ban should be conti-
nued. The Chief Minister of Maharash-
tra had the courage to lead that parti-
cular procession, and I submit that it 
would not be 1>roper to say that the 
Shinji procession. because Shivaii hap-
pened to be a Hindu though a national' 
leader, should be banned because their 
sentiments would otherwise be hurt. That 
would not lead to secularism that 
would destroy the unity and hu;t the-
feeting5 of many people. 

I would, threfore, say that I fully sup-
port the grounds which are _1tiven in the· 
Resolution; I feel, they are only illustra-
tive and not exhaustive and I submit 
that what I have said should also be-
taken as a il"OUnd which would lead us 
to integration and promote secularism it.-
our country. 
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SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Chairman, Sir, this Reso-
lution is very important, particularly if 
we consider it in the context of the 
recent developments in our country. 

Tt is most unfortunate- I am sure the 
Members of this House belonging to all 
political parties wm agree with me-
tbat the recent developments that we 
witnessed, particularly, in the Punjab, in 
Assam an'd in certain other places also, 

the recent strengthening of the communal 
forces and their open articulation of the 
communal principles is a great danger for 
our country. In thill context, I consider 

this Resolution to be very important am 
I know that this 'Resolution will ~ 

supported by all the Members of thu 
House. If you all agree then. we have to 
question as to why is it 'that the communal 
forces-have arisen and why is it that 
though this principle has been enshrined' 
in our Constitution, in the Preamble, we 
have said and in various Articles of our 
Constitution we have said that India, that 
is, Bharat, will be a Secular State? Our 
national leaders had fought for secularism. 
That is also true. Now, after thirtyfive 
years of Independence, we cannot accuso-
the Britishers. I know how these com· 
munal forces were encouraged by the 
colonial powers so- that they coulo' 
exploit the people and Lhat was why they 
wanted to keep the people divided 
on the basis of religion. Unfor· 
tunately, our country got partitioned 
and, after that, why is it today that 
we find in Assam the Viswia Hird· Pari· 
shad openly propagating 'drive out the 
Muslims' they are not Indians'? 

SHRI ATAL BJHARl VAJPAYf.tl 
(New Delhi): That is not correct. 

SHRI SATYASADHAN CH AKRA· 
BORTY: Mr. Vajpayee, when you  get the 
chance say that. J shall stand corrected. 
But, J have got the report of the  meet-
ings. (lnterruptions) r have seen that in 
the press. 

SHRI ATAL BIHARI VAJPAYEE: 
That is wrong. 

SHRr SATYA ADHAN CHAKRA-
BORTY: In Asam, you know they say 
that these Muslims are foreigner.; and get 
them out. And also. unfortunately. in India 
Jamait-Ee-Elsami is propagating Islamic 
fu:idamentalism. This is the danger. In 
Punjab they are demianding a separate 
State on the basis of religion. This is the 
danger. I do not want to accuse anybody 
but we have to ask this qnestion why is 
it that these communal forces are getting 
so strong? Why is it even today they 
have millions of supi)orters? 

Sir, I hope you will excuse me if I try 
to go into history. You will see the Greek.. 
philo:;ophers like Socrates, Plato and Aris·· 
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totle divorced politicg from religion. They 
·di cussed. polticis ias u separate subject. 
They never mixed politics with religion. 
ln the Medieval period politics was mixed 
with religion and the whole of Europe had 
religious wars for hundreds of years. 
Then through their experience they under-
stood that religion must be totally divor-
ced from politics and they said: 

"'Gove unto Caesar what is Caesar's 
and Give to God what is God's." 

meant that your allegiance is to the 
non-religious Government-the State. 
Afteward the secular States were esta-
blished in Europe. We have borrowed 
many ideas from Europe including de-
mocratic principles and also the secular 
principle . Now we find that there is no 
observance. Though in our Constitution 
we have made provision for secularism yet 
in our 0ctual practice we do not observe 
secularism-particularly our political lea-
ders. We have not divorced religion from 

~ and Hdministration. Tn a country 
like ours where there are many religionll 
the administration should be completely 
divorced from religion. 

What is the meaning of seculrarism. 
Some people say that the meaning of 5e-
cularism is to encourage all religions. Is 
it so! Should not secularism mean that 
the activities of the State should not be 
ctfrected to strengthen thii; or that reli-
gion? T think it should be so. Otherwise 
-you cannot have real secularism. Just ias 
you cannot have real casteless society if 
in our activity we strengthen a particular 
caste so T say it should he not on the basis 
of ca'Ste hut the indiviual should he regard-
ed ras an individual. That is why in our 
"Constitution we have provided "irrespec-
tive of caste, .creed and sex". 

Sir, T must say that responsibility for 
the encouragement of ~ tendency lies 
with the ruling party. 

PROF. N . G. RANGA: All parties are 
responsible. 

PROF. SATY ASAD HAN CHAKRA-
~  But-yo-qr party ~ charged wit!.t 
tpe iidministration of t!le country; ~  ha:vi;. 

Steps to promote 
secular outlook 
ip. the' coun1trv. 

got the citable of power in your bands; 
you have got the authority, you have got 
the power to do certa.i.n things; wltat you 
do will have very 'Serious repercussions. All 
these years, though the ruling party has 
been propagating secularism, in practice, 
they, never observed secularism. Ts it nece-
ssary for the Prime Minister to go from 
one temple to another temple? I am not 
saying that slie must not have religious 
beliefs. Btit as Prime Minister she should 
not appear to be the e~ e  of any par-
ticular religons. This is my point. It is not 
only the Prime Minister, all your political 
leaders are indulging in 1he same prac-
tice. 

MR. CHAIRMAN: Please try to con-
clude now. 

PROF. SATY ASAD HAN CHAKRA-
BORTY: The next point I wish to put for-
ward is this. There are some persons to-
day who are preaching Hindu communal-
ism, who are talking in terms of Hindu 
State, India is for the Hindus etc. Some 
of your people are directly and indirectly 
supporting it. What we therefore find to-
day is that all the communal forces are 
trying to rassert themselves. Both of these 
tendencies have to be curbed. What did 
we find in the Kerala election? You com-
bined with all the casteist and religious 
force'S ... 

MR. CHAIRMAN: 1 think you 
conclude now. Your time is over. 

must 

PROF. SATYASADHAN CHAKRA-
BORTY: J am <;oncluding. You preach 
well. Yo1r teach well. But I accuse your 
party. You never observe what you teach 
and what you preach . Please search your 
own hearts. Are you not doing things 
from your own narrow rolitical aims? 

PROF. N. G. RANGA: Have you a 
heart? 

PROF. SATY ASADHAN CHAKRA-
BORTY :.J have a large heart, which is 
large enougp (0 aCCOllJmodate you. (lnter-
ruptions) When they get 0 chance to speak, 
lyt t!)eµi speiik. ,npt DQ'I". Npw they. 11re 
at the n:c11iviru: end. Jn ~e a a whll! hap-



Resgiution Re: ASADHA 25, 1904 (SAKA) Steps to promote 
secular outlook 
in the coun,try 

318 

1penend? You co,m,bined with all casteist 
and ·religious forces. Because, you decided 
that your main enemy is the Manti'sts. 
Everywhere you have been encouraging 
secessioni t forces; you encouraged such 
secessionist forces in Assam. Such seces-
sionist forces were being encouraged be-
cau e of your own narrow political ends. 
All I can say in this ·Parliament is that 
my party and the Leftist Forces, the For-
ward Bloc, the RSP, the CPC and others 
were attacked in Assam. People know 
that we fought the secessionist forces, not 
your party, not your people. We have 

1 instances of many communal riots taking 
place. Some of your own people are also 
involved in them. If such communal 
clashe'S occur in our country even after 
35 years of independence, is it not ome-
tbing about which the ruling party should 
concern itself? But the ruling party is 
just not concerned about it. 

~ MR. CHAIRMAN: Please conclude 

now. 

PROF. SATYASADHAN CHAKRA-
BORTY: You can pass any number of 
resolutions just to hoodwink the people. 
The responsibility is yours and nobody 
e e~  Just to obtain your own narrow 
political ends you encouraged the com-
munal forces and castei$t forces and also 
you fought the Leftist force which have 
really been fighting all along against com-
munalism and casteisll!. By moving this 
Resolution. you· just can't white-wash your 

ee ~ and appear to he very -ecular 
and very non-communal. It cannot be. 
Your party is responsible for this. So, I 
request the Ruling Party to search its 
own heart and see what it preaches is fol-
lowed in practice. There is  a hiatus, a 
great hiatus between what you sray apd 
what you do. Even then I would con-
gratulate the hon. Member who has moved 
thi'S Resoluiton because she has included 
in the Resolution some operative part and 
T believe that after you pass the Re olu-
tion you will firmly adhere to the operative' 
Part of the resolution. becau&e it enjoins 
some duty on the State Government and 
also the Central Government. I must say 
this. Tile ~e  mentions aboqt the 
promotion of 'a sense of casteleS'Sness 

through inter-caste and inter-religion mar-
riages. -But when you select your Minis-
ters and the candidates to fight the elec-
tion on ,the basis of caste, are you really 
promoting castele sness? You are not 
doing it. All your Ministers and all your 
candidates are selected on the basis of 
caste because you think t'i1at by doing so 
you can win the elections. Then, if you 
do it, does it not mean that you .l!e en-
couraging casteism? So, when you s::iy 
'castelessness' you realy following the 

policy of c'astele s.ness. 

Then, Sir, she  has  mentioned in the 
Resolution about Education. l appreciate 
and congratulate for what he  ha done. 
It is a very good thing. Look at the whole 
curriculum in educational institutions. Ts 
the principle of sernlarism followed in all 
the educational institutions? The Central 
Government should go into the system of 
curriculum in all the educational institu-
tions ;ind see that it i  totally secular and 
scientific and no obscurantism and com-
munalism  should be there. You should 
follow the principle of secularism in ser-
vices both in Government and ·in public 
sector undertakings. This is very impor-
tant and J agree with Mr. Ba.11(.ltwalla 
when he said that the Muslims constitute 
a  large portion of our population. Why 
is it that they are not adequately repre-
sented in the i.ervices, in educational insti-
tutions and in Government Departments. 
Whatever is mid in fa, our of secularism, 
the reality is that the people think of "my 
own people, from my own religion and 
from my own caste''. That is  what is 
followed. We talk of so many things . 
But provinciali m, commu11alism, castei;m. 
and all these things arc prevailing and [ 
a ~e you becou e you are ruling the 
country. Therefore,  I request that in 
passing this e~  we shall join you 
but please adhere to what you pass and 
uphold the principle of secularism in prac-
tice. Thank you. 

SHRI P. NAMGYAL (Ladakh): Mr. 
Ch!!irman, Sir, I congratulate Shrimati 
Vidya Chennupati for her good points 
brought forward in the form of a Resolu-
tion e ~  this House, for g~ of 
secularism, a e e~ e  etc. While sup-
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porting her Resolution, in this context I 
would like to say something about my 
own State. Sir, there was a tiine when 
Kashmir State was considered to be a 
model of ecularism. Just after indepen-
dence, Gandhi had said "there is a ray 
of hope that is visible in Kal>hmir" and 
obvjou ly he was referring to the communal 
harmony then prevailing in the State of 
Jammu and Kashmir. When in many 
parts of our country, Hindus and Muslims 
were playing holi with the blood of each 
other, ::ind they were burning places of 
worship. private houses and properties of 
each other. At that time Kashmir was 
the only State where the minorities were 
protected by the majority Muslim com-
munity, when Paki'itan raiders and Pathans 
raided Ka hmir valley. The region of 
l.adakh in Kashmir State was considered 
particul:irly to be the model of secularism 
in that region. Even now, L:idakh region 
still professes the age-old communal har-
mony and you will be surprised to find 
that in some remote villages, the 'insbJnd5 
and wives profess different e g ~  One 
may be a follower of Budhism and the 
other mny be a Muslim. They cook halal 
and jhatka meat in one pot by attaching 
a tag to the piece of halal meat. The 
soup will, however, be taken only by the 
non-Muslims. Even now you find such 
a practice in a place called Kuksho in 
Kargil sector of Ladakh. 

But unfortunately, the State of Jammu 
and Kashmir is no longer that model 
State what G11ndhiji had thought when he 
was alive. Now communalism is being 
preached from the official platform by no 
less a person than the Chief Mini'Ster ~
self while addressing a huge public gather-
ing at Hazaratbal shrine on 29th May, 
1982. That was the last speech made by 
the Chief Minister in public before he 
fell ill. l • am quoting from the Kashmir 
Times dated 29th May, 1982 published 
from Jammu: 

''The Jammu and Kashmir Chief 
Minister, Sheikh Abdullah today lashed 
out at the critics of the Resettlement 
Bill and. charged them with being wornt 
Hindu commumalists of north India who 
were not to convert the MU'Slim majo-

in the countrv. 

rity State of Jammu and Kashmir 
a Hindu majority State.' " 

Further: 

intor 

"The Sheikh Slllid that these Hindu 
communalists were in power now and 
they were complacement about  translat-
ing their designs into a reality. But. 
he added, 'people of Kashmir will never 
allow Kashmir to become a place of 
pilgrimage for Hindus'. 

Then, 

"The Sheikh said that the only reason , 
why this Bill was being opposed by 
these Hindu communists, was that they 
were afraid that the number of Muslims 
in the State will increase. They want 
to create a Hindu majority State in 
Kashmir. 

Muslims of Kashmir should stand 
united and strengthen National Confe-
rence to defeat the designs of those 
who do not reconcile to the Mu lim 
majority character of Jammu and Kash-
mir." 

These are some of the remarks he has 
made and I feel it is quite unfortunate. 
While today we are speaking .;if sccula 
rism, a person in power in a public 
meeting on an official platform is stating 
such things. It is quite unfortunate. 
Under these circumstances, 1ly mere 
slogans, we cannot strengthen secularism, 
we canI¥Jt finish untouchability. In 
practice ~ find very felt' instances Of 
inter-religion marriages, inter-caste marria-
ges. Such examples you can find only 
in Ladakh. 

For promoting 5ecu1arism, Sbrimati 
Vidya Chennupati has rightly suggested 
for preparation of suitable text-books. 
Schools can play a very vital role for 
bringing communal and inter-case har-
mony. Government should encourage 
such persons, who enter into inter-caste 
marriages, inter-religious marriages. Such 
persons"'in service also should be reward-
ed. They should be given out of turn 
promotions, extra increment and so on. 
Merely by slogans we cannot bring 
secularism and we cannot finish casteism. 
Social organisations enga&ed in such 
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.A activities should be encouraged. They 
should be aiven financial assistanee and 
other material assistance whatever they 
neea so that they can help promote 
secularism and finish this casteism and 
such other social evils. 

With these few word , I once again 
congratulate Shrimati Vidya Chennupati 

for bringing this resolution and I support 
her resolution. 
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MR. DEPUTY SPEAKER: Shri lC 
Arjunan. We have only half an hour 
more for this Resolution. At 3.30, we 

had eJU.ended the time of this ResoJutio11 
by two hou.n. because this is a very im-
portant Resolution. After this speaker, 
there are many more speakers who want 

•to speak on this resolution. What is the 
consensus of the House? The Minister 
has got to intervene: There are 4-5 pea-
•kers and the mover of the Resolution will 
also reply. The mover as well as the 
.Minister will take at least 30 minutes. 

THE MINISTER OF STATE lN THE 
'MINISTRY OF HOME AFFAIRS AND 
·DEPARTMENT OF PARLlAMENTARY 
AFFAIRS (SHRI P. VENKATASUB-

BAIAH): It is not possible. 

MR. DEPUTY SPEAKER: Then we 
have got to extend the time because ome 
more speakers are there. I do not want 
to deprive anybody. So, we extend the 
time by one more hour. 

SEVERAL HON. MEMBERS: Yes. 

SHR.I SATYt\SADHAN CHA.KRA-
BORTY: What will .hiwpen .to the neict 
mq(ion? 

MR. 'DEPUTY SPEAK R : Your prio-

rity is safe. It is not Jost because of the 
extension of time of this Re olution rules 

are very clear. 

MR. DEPUTY SPEAKER: Rule 9-A 
empowers him to taie it up next time. 

Your pi;iority is safe. 

SHR,I SA TY ASADHAN CH AKRA-
BORTY: Then it is all right. 

MR. DEPUTY-SPEAKER: Your prio-

rity is safe. You need not worry. 

SHRf YOGENDRA MAKWANA: Will 

it last up to 6 p .m .? 

MR. DEPUTY-SPEAKE R : It will last 
up to 6 p.m. Thi; second Resolution will 

be taken up arter the first. 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI YOGENDRA MAKWANA): 

Tben, T c:.in go now, I have to attend a 

Cabinet meeting. 

MR. DEPUTY-SPEAKER· You can 90, 
Now, Shri Arjunan please. . 

(/11terruptio11s) 

M.R. DEPUTY-SPEAKER: According 
to Direction 9-A he can move it next 
time. That is not Jost. Rules are there. 

SRRI SATYASADHAN CHAKRA· 
BORTY: If it i'S on record we are safe. 

MR. DEPUTY-SPEAKER: Rules are 
clear. It is on record. Now, Mr. Arju-
nan, please. . 

~ I K. ARJUNAN (Dharmapuri): 
Ho,n. Deputy Speaker, Sir,J am very 

happy to participate in the discussion on 
the hon. Member Shrimati Yidya Chennu-

pati's Resolution directing tbe Govern-
ment of India to take immediate steps to 
establish a casteless and secular society 

in Jndja, I am very glad that my Party 
Dravida Munnetra Kazhagam's soul-force 
i'S the contents of this Resolution and this 
· House has got the opportunity to discuss It 

.  . ' 

famil, · 
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in great depth. lt is my privilege to take 
part in this debate as a person who has 
himself done inter-caste marriage. 

I would like to repeat again that social 

reform is the basic tenet which Dravida 
Munnetra Kazhagam has adopted. Its men-
tor Perarignar Anna found this concept of 
·ONE AND ONLY CASTE AND ONE 
GOD. The Government's policy ~ the 

achievement of economic equality first 
and then social reforms will follow in 

its wake. I am sorry that thi is just day 
dream only. I  have to point out with all 
the force at my command that social 

forms alone will bring in the economic 
advancement. Today the DM K has grown 
to such great heights in Tamil Nadu just 
because of its unassailable faith in ~ 

'roncept. The D.M.K. Government in 
Tamil Nadu gave the legislative authority 
for inter-caste marriQges, which form the 

scc.-d-b.!d for ca teless so icty. Here it is 
worth mentioning that after names there 

~  be no caste appellations. 

T am \;orry to say that even today the 
advanced community people, the religious 
protnganists and the women of upper castes 
continue to helieve in such superstitions 

and beliefs. It is starnge that the ideas 
of Thanthai Pcriya r and Perarignar Anna 

have been accepted and honoured by 
backward classes, scheduled castes and 
others. They are trying to follow them 
in ~e  day to day life also. But the 

ndvanced communities have not accepted 
these revolutionary concepts heneficial for 
the good of society. They exploit the 
caste ·distinctions and religions denomina· 
tions for subjugating socially 80 per cent 
of the society, the scheduled castes. the 
schedufed tribe and the hackward claslies. 
It is really a n irony that when the country 
is being ruled by a distinguished woman. 
the women of the  country perpetuate their 

faith in superstitious beliefs. 

Our hon. Prime Minister has been giv-
ing legi lative strength to many progres· 
sive economic concepts and idea . Yet, 
the l>Ocial problems have not been resol-
ved so far. We have the Indian Penal 
Code, Cr. P.C. etc. Yet the crimes con-
tinue llntlbated.  I refer to the inability 

in the country. 

of laws in bringing about 5ocial changes. 

Social changes can be brought about by 
ceaseless preaching, as was done by Pera· 
rignar Anna, Thanthai Periyar and pre-

sently Dr. Kalaignar Karunanidhi. By 

continuous campaign against socia l ills, 
we will he able to bring about necessary 
changes in the mental outlook of the 

people at large. By tranliforming the men-
tal outlook alone, we will be able to esta-
blish casteless society in the country. 

Even today our school text books refer 
elaborately to Vedas, UpanishadsJ Puranas 

etc. 1l is strange that the nation's history 
books a lso refer to the man's imaginary 
invention'S like Vedas and Puranas. By 
dinning into the ears and minds of our 
younger generation these esoteric events 
of our Puranas, particularly in this scien· 
tific r.1ge when man has reached moon, we 

:ire only taking them back to dark ages. 
We are doing great damage to the society 
as a whole by such unnecessary referen-
ces in our text books. Tn the syllabi of 

our colle,1?cs and Universities, there should 
be a course on Casteless and Secularism. 
Tn fact. each University hould have a 
Chair to this study. The students should 
lie encouraged to prepare thesis for their 
Ph.D on castelessnes'S and secularism. 
Then only we will be leaving lasting values 
for our posterity.  . We should stop teach-

ing them abo11t L ee/as of Lord Krishna, 
Lord Shiva :ind other Gods. 

The mover of this Resolution has talked 

ahout incentives to be given to the em· 
ployces of public sector ~ and vf 
Government, who take to intercaste mar· 
riage. 1 welcome it, but I will go a step 
further. 

T would say that only tho e professing 
and pructising faith in castelessoes  and 

secularism  should be cho en for becoming 
Members of State Legislatures and the 

Parliament. It hould be the first qualifi-
cation of a politician. My leader Dr. 

Kalaigna r Karunanidhi is the becon light 
in this matter. He has taken a  girl from 
a scheduled caste for hi son. She has 
hecome the honoured member of this gre.at 
family. The teachings of Thanthai Peri-
yar, Perarignar Anaa and Dr. Kala.ignar 

Karunanidhj, particularly the true life-
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style of our leader Karunanidhi, have ins-

pired men like me to go in for intercaste 

marriage. The Dravida Munnetra Kazha-
gam has not wavered a n inch from the 

teachings of the great social reformers--

Thantlm i Periyar and Arignar Anna. Prof. 
Ranga, the teacher of Arignar Anna, paid 

glowing tribute's to Thanthai Periyar and 

he aid that this discussion today in this 

House is the standing monument for the 
teachings of Thanthai Periyar. I was 
moved to tears when I heard this from the 

Deputy Le<;1der of the Congress (I) Party 

in this House. But I could not accept bis 
reference 1o AIADMK, as the sister-party 

of D .M.K. Today the ruling party in 

Tamilnadu eeks the bles ings of Kanchi 

SankarachBrya. As was pointed out by 
my hon. friend Shri Satyasadhan Chakra-

borty, such  a ruling party de.pending upon 

God' dispensation for survival in power 
cannot usher in the era of egalita· 

riaa society in the country. 

Today the ruling party in Tamil ~  is 

paying lip sympathy to the teachings of 

Tha.ntha i Periyar and Arign'.1r Anna. This 
is substantiated by the growing number of 
communal conflagrations taking place now 

in Tamil Nadu. ln Puliangudi. Ka.nyaku· 

m'.tri, Tirunelvcli and ViUupuram, the 

communal conflicts have taken heavy toll 

of life and properly. There is no law and 
order i.n Tamil N adu. Tn these circums-

tances, the 1 RSS w1)ich has taken deep 

roots in Kerala and in northern States :md 

which has so far had no foothold in Tamil 
Nadu is exploiting the situatio.n and is 

gaining ground in Tamil Nadu. It is ~ 

instigation of RSS that h'as been the 

source of all communal conflicts in T amil 
Nadu. The of the  situation by the 

AJADMK Government in T amil N<idu has 

become a  a convenient handle for RSS to 

twi t the  situation in its favour. The 

communal forces, which are not good of 

the society, are gaining the upper hand. 

My hon. e ~  Shri Banatwalla, stated 
t'hat the muslims are worse than even 

Harijas in the country, Unless the Muslims 
take to social reforms, they will never be 
able to achieve economic prosperity. Swel· 

ling 1he temple fonds is not going to 
olve the economic ills of the community 

in the ~  

at large. Religious faith has also its limi-

tations in bringing about social reforms. -
Coming now to Elections, what do we 

find? Instead of choosing a a ~ m1 
the merits of their service to th• society, 

the political parlies view with one another 
in choosing candidates of that particular 
caste, which is predominant in that area. · 

Naturally that particular caste gets the 

upper hand. The cardinal principle in 

choosing the candidates for contesting the 

elections should be on the basil! of l:lis 
abiding faith in social reform , and in fact 

should be one who has done intercaste 
marriage by himself. Then only we will 

be able to instill faith in the society. 'What-

ever may be our economic achievements, 

we find the Akali D al, the J amat-i-Jslam, 
the RSS, the Shankaracharyas gaming 

strength in the country. One need not 

ay that they are all the spring-boards of 
communal conflicts. They are not interest-
ed in economic advancement. They want 

to perpetuate their hold on society. In 
this environment we will not be able to 

achieve castelessness and secularism in 
the country. 

Before I conclude, I would say that 

through social reforms alone we will be 
able to ensure social equality. The eco-

nomic reforms will strengthen that social 
equality. Though we have been giving all 

kinds of e e~ to the scheduled castes 
and harijans, we have not yet been able 

to bring all of the m on the mainstream of 
nation's life. The ea~  for that is we 

have not strengthened the roots by 
i111plemcn1ing effectively first the social 

reforms. Economic equality follows in 
the footsteps of social equality. We must 

work for this goal. With these words I 
conclude my speach. 

SHRT S. B. SIDNAL (Relgaum): Sir. 

when I saw this Resolution, it brought me 
mixed feelings, pleasure and pain-pain, 

because even after Independence, 35 years 
have elapsed, but we could not achieve 

anything in this line; pleasure, .because 
my sister M ember brought this subject 
kindly. 

Sir, This can be seen from life of 
Mahatma Gandhi who wanted to build 

a casteless society in the country. At least 
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we have lo remember those people who 
practised, even our leader Jndirajit, who 

e~e  preached, but practised. All her 

cb.ildre? have married from different cas· 
tes and communities, even international, 

And my friends on the other side while 
preaching trus, themselves politicalised this 

. problem. It is not a political problem. The 
hon. Member the.re has pi:ofessed to djvest 

politics from religion, but he did not do 
it very much. Sir, this is a V'Cry important 

subject and this should be taken very serio-
usly not o,nly by one section or one reli-

gion, but by all religions and all nations. 
Unless we build a  casteless society, wc 
cannot build a strong nation because eco· 
nomic power is not the only factor to 

build a strong country, but ~  have to 
~ea  a just society. To ere.ate a just so· 
c1ety we have to think relatively of the 
iqipact it has got on the pre eat genera. 

tion. Unfortunately we cannot practise 
~  but we can. ask our children to a~  

t1se ~  let it come from the top level, 
~ a  is, from the high society. My friend 
is tellmg only to us. I appeal to him that 
he should also practise what he preaches. 

~ this country the community many 
a lime . bas become a capital for politics, 
for bustness and for other things.  A doc· 
tor, or a lawyer, or a teacher-he ·never 
bothers when a client comes. from some 
'other community or his own community 
when a patient comes from his own com'. 
munity or some other community. For 
money transaction there is no community. 
for profit the.re is no community no 
caste, but for other things we always· look 

to the caste. If we do not change the so-
ciety now, if we do not change the pre· 
sent generation of the society now, it will 
create '!i bad impact on the succeeding 
generations, it will endang.er our nation. 

_ , We have already bad partition in that re· 

gard. This was the only root cause which 
has resulted in partition. 

About the three-point programme of 
Mrs. Vidya to promote a sense of castless· 
ness .through inter-caste and inter-religious 
mamages, I have seen many friends of 
mine who have married from outside their 
co!'lmuolties. · Leaye apart promotion or 

in the coun,try. 

incentives, actually there is no appreciation, 

actually they have not been given a house 

in that particular Jane. So :nµch of ill· 
treatment we have towards those people 

who go in for marriages outside their com. 

munity. Why? When are we going to 
change this? What is the base, what is 
the instrument, what are the tools avail-

able to us to improve the society and the 

country al large? lo my opinio n education 
is . the basic thing, ev.en right from pre· 
primary to the top. Unless we start from 
the very beginning, that is, castcle.ss society 

with the young and tender minds, we 
cannot hope to improve anythings by plat· 
form speeches or any kind of literature 

that is produced. But it should come. 
Forget that we cannot improved without 
mental reservation. At least we must start 
with the succeeding generation. Free pri-
mary education literature should be pro-
duced by the Government because Gov-
ernments responsible 10 create 5o many 
things.  We do not hesitate and Congress 
has been known for being casreless. J do 
not agree with a n hon. Member who ac· 
cused Congress unnecessarily. lt is only 

Congress where no caste is seen an1l where 
community is not accounted for . Outside 
in society-in clubs, in institutions in 
Rotaries, Lions. in so many social institu-

tions caste becomes the primary part for 
admission aoo it is practised in so m'any 
garbs. Is it not a ~ a e on the part of our 

society? Foreigners look a.nd laugh at us 

when we practise all these things. Great 
Mahatam'a Gancl'ni preached this to the 
whole world. Even Kini: Martin Luber, 
John F . Ke'!fledy and many  people follow-
ed him. But Qone of us follow him and 
practise. It is most unfortunate. Therefore, 

in my oprnio.n, this inter-caste marriage 
must be appreciated, promoted. Incentive 
should be given by the Government. It is 

one of the factors by which society can 
be changed. By legislation we cannot im· 

prove. Not'ning can be done by imposition 

~ g can happen unless the mind, ~ 
basic structure of society is changed We 

have to be receptive. To achieve such a 
thing we cannot be helped by Jaw. Crimi-

nal procedure. Hindu Law, Muslim Law 
could not put an end to all wrongs. Laws 
are meant to prohibit all wrongs but we 
have not been able to control through 
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legislation. For 1his there lias to be pro-
per educatidn. Therefore, 1 would like to 
say: 

"Prepare suitable text-books  to pro-
fnote secular ideals by laying emphasis 

on fundamental duties enshrined in the 
Constidttiori.'' 

Right from the days of otir Constitution 
till to-day le'aC!ers from ait sections have 
been teaching a.nd ~a g  They speak 

but they never practise. So, I appeal to 
the House, irrespective of political parties 

we should promote inter-caste marriages. 
It ~ 'a beautiful idea. Unless blood comes 
together change will not take place. After 
'inter-caste marriage the only caste or com-
munity will be nothing but nationality. 
Unless this is done.. there will not 
be nationality_ When we lose nationality, 
we Jose everything. To achieve this we 
have to prepare text books. We have to 
bring about tftis change through educa-
tion. 

We have to brini: about this change 
through film, through press and through 
all means at our comma.ad. We have to 
start at least from to-day and we can 
achieve something. 

'Encourage secular outlook among 
the employees working in Government 
and public sector undertakings." 

quite ai>'Preciate this. This is very good 
proposal that secular outlook should be 
encouraged aniong the employees working 
in public sector undcrt'akings and in gov-
ernment Or even working in priv::ite insti-
tutions. lt'icentive should be given by way 
of promotion or if anybody is proved on 
evidence doin1t otherwise he should be 
dismissed. Negatively also we !>'ilould deal 
with him. FaJJning casteism or commu-

nalisl'n inside and outside should be dis-
cou'ra'g'ed totally. Incentive in rhe form of 
promotion, in the form of giving appoinl· 
ments to someo.ne, in the form of social 
status, et ' should be definitely planned 
out. 

Ifl our coutihy still th'e h'arijat'ts are be-
ing ill-treated. We rea'd it in .niany news-
papers. Tl\.e foreig.ners always JaUgh at us. 
They ask us wno are t'iie harijans and 
why atrocity is commit'ted on them? 
EV'en , rig!l't from tlie' beginning tlie tradi-
tion in tbi's country is We Jove dogs, cats 

'and animals. But why we have never been 

able to love human e ~  Have we 
. never been taught to love human beings? 
Who is our own brother who is part of 
our own blood. Therefo;e, Sir, it should 
be promoted and take'!. care of by all 
sections of the society and debates sliould 
be conducted, lo schools and colleges 11nd 
public institutions and competition sho,uld 
be held at national level, A national 
forum should be constituted to preach 
this out of Members of Parliament or 
whaiever the wisdom is avaitable 'with 
us. 

La tly, I am very sorry to say that all 
religious heads irrespective of this ret'lgion 
or 'that, they preach-there Is no pro· 
hibition under the Constitution to preach. 
their retigion and community.....'.their 
own community feelings and of )ate they 
are harming the-5ociety. They are going 
to preach against another community. We 
are not going tO live and let live. This 
is the passion of the day. I appeal to 
the religious heads also to change them-
selves basically and not to offend an-
other community, First, we must be a 
nationalist. First, we must become a good 
citizen of this country then only religion 
dr anything coines in. Therefore, in iny 
humble opinion, I appeal 10 every section 
and every p0litical party not to politiea-
lise this issue. This is above politics anti 
above pe'rsonal interest. Therefore, fo iny 
humble opinion, of late, the communal 
zealots are damalling the ~  and 
image of the cou9try inside and outside. 
If a real nationalist just visualize the 
state of affairs and the problem, the 
b1dod boils. What for we are e ~  What 
are the achieyements? When we gb to 
a hospital, we see many hundreds of 
children. If you mix, there, can 1• rou 
finu a caste? It is all our o'Wn 'creation. 
We baptise ti:lem: we teach fhem. I am 
sorry tO bring to the notice of the House, 
everybody knows about it, cvep many 
schools and educational institutions are 
born in ihis country out of. religion. I 'do 
not mind.  1 dO not mistake if they prea· 
cfi. But they arc only brain-washing the 
children at the tender age. T11ey ask the 
children to go in a particular w.ay. When 
tlie child is not properly taught. when.. 
tlie cfiild is not properly broad-based_, is 
not praperly educated, is not properly 
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conditioned td become a good citizen of 
this country, what we can expect in this 
country in the future? The future is 
always for the youngsters and we have 
to start reforming imme<liately on war-
footing and a nation-wide forum should 
be built and all religious  heads  should 
initiate this step and start teaching the 
casteless society. 

Even in the films. many things are 
wrongly shown on the screen which  have 
to be avoided. The Film Censor Board 
should be instructed not to permit nny 
community feeling either in d ialogue or 
anything Jike that. 

Lastly,  I would quote one fiim song. 

~ ~ ~ ;r ~~  ~  

~~~ ~~ 

SHRT CHITTA BASU (Barsat) : Sir, 
I rise to support the Resolution. While 
supporting the Resolution,  I would urge 
upon the mover of the Resolution that it 
would have been better had the scope 
of the Resolution ~e  further widened 
and broadened. 

As a  matter of fact, I moved a resolu-
tion but I found that it did not reach in 
time. He did not give the com•ent to 
move the resolution. My attempt was to 
further broaden and widen the scope of 
this Resolution. If you allow me,  I will 
mov; at this stage_ But l do not insist. 

MR. DEPUTY-SPEAKER: Yo u give 
a 5epar:it1 resolution. We will consider. 

SHRI CHITTA BASU: That depends 
on ballot. The ba !lot is not favouring 
me these days. You can help me. 

MR. DEPUTY SPEAKER: There is 

something wrong with your stars. 

SHRI CHITTA BASU: A!Y}'way, this 
is an appropriate resolution and it is of 
extreme relevance to the existing politi;;al 
situation in our country today. 

The mover of the resolution has rightly 
emphasized upon two basic issues, namely. 
tha castelessness and the promotion of 
secularism. My only grouse in this 
respect is that while she has emphasized 
or ~~  upon these two aspects-

in the coun,try. 

it is more or less a social aspect of the 
problem- I do not know ~  she has 
not taken into account the economic and 
political factors behind this problem. 

This is, according to me, the  main lacuna 
or the main weakness of the resolution 
although the spirit of the resolution is 
laudable and it deserves  support from all 
sections of the House. She has already 
won the congratulations from all the, 
members who have spoken on the subject. 

MR. D EPUT Y SPEAKER : You know 

Mr. Gora who was a great rationalist. 
She is the daughter of Mr. Gora. 

SHRY HITTA BASU: Sir, as regards 
the question of secularism, please 11low 
me !o say the truth. Our Government 
claims that it is a secular State. Is that 
claim really justified? It is  a non-
theocratic State; it Is not a theocratic 
State. But iust not being a theocratic 
State does not automatically mean 
that it is a a secular State. Our 
conception of secularism is that of 
an antidote to theocracy.  As Pak-
istan is  a theocratic State and as 
Bangladesh is a theocratic State, we have 
not  declared our State as a theocratic 
one am! therefore, to say that we are 
secular is a wrong notion. It is  an 
unscientific notio n;  it  is not a  clear  o r  a 
correct concept of secularism. Secula-
rism, according to me,  is not only a 
concept. It is the practice of separating 
religion from the State. On the other 
hand, in the name of secularism, our 
Government, to speak most liberally,  is 
to treat all religions eq.ually or to give 
equal treatment and equal encouragement 
to all religions. 

The basic concept and basic norm of 
secularism, as I  have already underscored, 
is the complete separation of refigion 
from the State and its furctions. Unfor-
tunately, that is not the practised today 
by the Government. Mv hon. friend, 
Shri Satyasadhan Chakraborty illustrated 
certain things. It is quite well-known 
that there are .  many State functions to 
which particular religious furctions are 
also associated. Even in this Parliament 
House we find. something where there is 
no enough exhibition of secularism. We 
find certain scrips from cert& religions 
only. All reliiiions are not equally 
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Tespected even in the premises of the 

Parliament. The point is that the con-

cept of secularism is to be understood and 
the concept of secularism is the complete 

separation of religion from the State. 

The State is not to be religious, not to 
be irreligious. It is merely -to be separat-
ed and its functions should remain ex-

clusively separate from the religion. This 

is my first point. 

There are trends of communal politics 
which is the greatest enemy to the con-

.cept of secularism. Two trends are very 
prominent now. 

One i that there is  a trend that there 
:Should be Hindu Rashtra. 

There is another treod-'Wnich is equally 
<langerous . ... 

MR. DEPUTY SPEAKER: Your 

·jdea is that religion cannot control. So 
.al o, State can control religion. Am l 
.right? 

SHRT CHIITA BASU: State is com-
'Pletely .... 

MR. DEPUTY SPEAKER: State con-
.trols religion. 

SHR! CHlITA BASU: That is 
.a theocratic State. 

Thct'C are two trends which 1 was 
mentioning. There is a trend and that 
trend is unfortunately growing that. 

Hindus being the majority, there should 
be Hindu Rashtra. 

Equally, there is another dangerous trend 
.of communal politics that Muslim is a 

eparate nation. Therefore, Indian 

Muslims constitute a separate nation. 

These are the two broad trends of 

communal politics. And these two trends 

are equally inimical to the basic concept 

of secularism. It is the duty of all of 
us, particularly, the mover of the resolu-

tion, to pinpoint, to highlight, this point. 
Pronouncing the word 'secularism' and 

repeating it like a parrot, is not secularism, 
unless it is practised, It is necessary for 
~ Government to frame a complete 

1311 LS-12 

guidelines; to practice secularism. Jn that 

case, my friend Shri Satyasadhan Chakra-

borty can also be of help to the Hon. 

Home Minister. 

I admit that caste system in India is 

a historical one. We do not just pu h it 

up. It will be wrong to push it up. 

There are historical reasons for it. If I 
may sum up the reason is the contrnuous 
uninterrupted reliance on caste-based 

village communities and relatively slow 
growth of the mea ns of production and 

the mode of production. 

That is the basic reason which generat• 

ed the caste system and a~ caste system 
and the caste stratification remain today 

which was blurred about 3,000 years ago. 

The 'major danger of castcism is that 

on the basis of this caste consideration, 

economic heirarchy anct political heirarchy 
have been built up. That is the danger . 
T he danger is not that some people are 

divided into certain castes and some 

people have been divided into certain 
compartments. But the danger is that 
there has been political and economic 

heirarchy on the basis of casTeTsm . 

As a matter of fact. my respected and 

esteemed friend the mover to the resolu-
tion, has not really hinted the basic issue 
of casteism. If we are to have casteles-
sness, we have to break that economic 
and political heirarchy built up on the 

basis of casteism. 

Are you prepared tO do that? Unless 
you are prepared to do it, casteism will 
remain. Cast.elessness will remain far 

removed. 

There are political parties this side also, 
of course, which take a very simplistic 
view of a casteless class in Indian context. 

They say caste is class. Caste struggle 

is class struggle. Therefore, class pro-
blem can be 0olved only in the street. 
This is wrong. This is not only 

erroneous, it is divi ive. It is not only 
divisive it is antogonistic to the concept 

of a ~ struggle. From our side, concept 
is also to be combated. 
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As a matter of fact, casteism, the 
caste division, caste heirarcby, based on 

political and economic considerations, 

can be liquidated only by intensification 

of class struggle. The advocates of 
casteism want to divide the exploited, the 

people belonging to different castes and 
sub-ca tes. T herefore. if we have to build 

up a feeling of brotherhood, these major 
economic and political issues cannot be 

shunned. It is  a great surprise to me that 

you want to solve this basic problem by 
shunning away, by keeping yourselves 

away, from major, basic and fundamental 

political and economic issues. This is 

the ba ic weakness-I do not say 'Jncuna'. 
This is due to the fact that our esteemed 
Mover of the Resolution, 1 feel, did not 
re:illy give a proper thought to the basic 
problem. However, whatever she has 

uggested ls laudable and T anct all of us 
here support this. 

The basic question 5he has raised ~ 

the question of education Jn this con-
text I want to refer only to one aspect 
of education, and that is history. History 
books ba ed on falsified and distorted 

reports are now included in the curri-
culum. A s a matter of fact it should be 
the task of every one of us who wants 
national i"ntegration or national brother-

hood to see that the history books are 
re-written. Our history books carry 

my<;tified events and reoorts; they should 
be de-mystified. Our history has been 
interpreted as merely a history of war 

between this king and that emperor. 

They  have forgotten that even in India, 
there was  a struggle between the forces of 

progress and the forces of con.,ervatism 

in all a e ~ of life; in ~  in 
science, in technology. in religion, in all 
aspects of life, there wns a struggle of 

the progressive forces against the forces 
of reaction or conservati m. Therefore, 

what i5 needed most is a popular history 
book depicting the actual history as a 

process of unfolding the developments in 
our ociety based on the struggle of 
forces representing progress and  con-

servati m. I think, the hon. Mover of 
this Resolution will agree that a new 

curriculum of education can be prepared 
only on the asis of a re-written history 

in the coun,trv. 

of lndi1t hecause some of our 'communal 

politicians say that Hindus and Muslims. 
are irreconciliable because they represent 

the two opposites and, therefore, there 

cannot be any amity or harmony between 

the two major communities, the Hindus 

and the Muslims-because history teaches 

u s so! If you really want to have com-
munal harmony and amity, history has 

to be re-written in ~ way which can· 

prove that· the Hindus and the Muslims 
are not the opposites and that they•can 

remain together, they can work together, 

they can toil together, they can fight 

together. they can sacrifice their lives 

together for a common cau>e. 

Lastly, about forum. Some of our 

friends were mentioning about the forum. 
Sir. there is a forum, the Nation::il In-

tegration Council, of which [ happen te> 

be a member. But my charge against the 

Government is that the National lntegrn-

:ion Council never meets when the 
situation calls for it. We are not given 
a chance to express our views on im-

portant is>UC like Khalistan. The 

National Integration Council has been 

;hdved; it  is  shelved when communali m 
rises. If you really want a forum where 

we can work for promotion and str.!ngtlien-

ing of e~  strcngth.:ning and rein-
forcing national integration. forums arc 
available. But the forums ar\! not activa-
ted e a ~e they feel that if there is 

national integration, if there is  a real sense 
of secularism and if there is rnmnw.nal 
harmony and amity, I think, they may ulti-

mately lose politically. Therefore, they are 
not also enthusiastic not only to spread the 
idea of seculari;m but to create a forum 

:.i:id m'lke it function for such laudable ob-
jects. With these words  l hope the entire 

!-louse will support this resulution and I 
also support the resolution. 

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): The mover of :he 
resolution has done a commendable thing 

by focu sing attention on some of the 
most important Problems that need our 
attention to-day. She herself is eminently 

qualified to move this resolution because 
she has set an example and her father 

also bas set an example. Her sister's 
inter-caste marriage w11s a reed to and 

blessed by Gandhiji and it was to be held 
on the 22nd February 1948 but, -unfor-- -
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tunately Gandhiji died on the 30th 

January' and so the marriage wa bles ed 

by our first Prime Minister, Jawaharlal 
Nehru. So, in that spirit, having set an 

example he rself of castelessness and 

inter-caste marriage-and her father set 

a blaze in this tradition- she  has put 

forward the resolution before the House 

and I am very happy that all sections of 

the House are supporting it. 

The sense of secularism , to my mind, 

is different from irreligiousness and I 

would take it in the spirit that it would 

bring in our mind a sense of respect for 
all e g ~ because religion in our coun-

try a~ been a part of history and to blot 
out every achievement of religion would 

only be-you can say-giving a diminu-
tive stature to history itself. There is  no 

h arm in paying glowing tributes to 

Gautam Buddha, Kabir, anc1 Guru N a na k 

and to hundreds of such saints and seer;;' 
who have 5pokcn against the caste. There 

were no Parlia ments in those days. There 

was not much of a Press, and communi-

cation was not there. But it was through 
the songs, sayings, proverbs, hymn" nnd 

the ea g~ of e~e saints and seers 

which could tr:ivel from one part of India 
to anothe r that the  message of casteles-
sness the message of equality of m an, 

the ~e ~age of brotherhood of man was 
preached. The refore, whenever the forces 
of fanatici,m raised their ugly head, it 

was the presence of these important men 

who came o n the scene that ensured the 
protection of ,ecularisrn. the basic and 
fundame ntal d111ie5 of 0 ~ man towards 

another and of the man towards  society. 
so on and so forth.  So T do no t feel 

ashamed o f he role of religion in lts 
entirety th•)u•!h there are some blo'.s and 

there may be 111:1ny blots but to condemn 

all religions aliogether and all religion5 
aliogether at0nce and a1 one stroke would 

be doing ini'tstice. Therefore, to say 
that in a secular Stntc religion has no 
place and that there should be a com-

plete vacuum that the State should 

operate as a Slate and religion should 
operate as a religion . eparately is not 
possible. Some inter-action has  to take 
place and the good points of one can 
inspire good points in another. 

In our own country, great stalwarts like 

Mahatma Gandhi have preached the con· 

cept of San•a Dlrarma Samabliava that 
is pulling the good points ·-of all religions 
together. Some of these seer# have even 

given us  a common book of prayers. 

Look al the book of prayers which was 
used by people at Gandhiji's ashram. If 

a nybody goes through that llOOk, . ~e 

can hordly find sense of communahsn m 
that book. You have the gems from all 
religious. Therefore, that is also an 

approach. It is one approach to have 
tolerance, respect and it is quite another 

to ignore everything. l would prefe.r tJle 
former one and there are many religious 

preachers who have preached against 
castes, who have preached against high 

and low and who have preached against 

untou1.:hability. 

There were eminent men and women 

who have preached social reform. Think 

of Savitri of Maharashtra who blazed the 

trail for women's edu ation. Thiok Of 
the man like her hu-;band wbo suffered 

over thi-. cau-;c and ~  on and so forth. 
There a rc countless men in all part of 

the country who h,1d io s11ffe r simply 
hecathC they initiated social reform. So, 

these are good things; these arc parts of 
our hcri1ugc and "hen the mover talks o f 

eduration, that would mean that we cull 

out the gems frorn the dark pages of 

history ns they a re not noticed by our 
children ~  and put them forward 

before the eyes of the children so that in 

the a ~ room, of 5chools and colleges, 
they learn th. le,sons of ~  they 
learn the lessons of brotherhood through 

the Indian co•11ext and through the  Tndian 
conditions and are :ible to feel pro11d that 

among them  a rc their foref.1thers who 
have been men of relig1ou an,! 11 ho have 
deficJ the so,·icty, 11 ho fought ortlrndoxy, 

who fought ag<1inst the dogma•ism in the 

day, o f the p:ist and such deeds continue · 

to-day and w.: must try to formulate set 
certain policic-; and set cert;iin examples 
for the future. 

Similarly, Sir, she talked about national 

integration which is a very important 

thing a nd our friends, on that side, had 
accused our party of fomenting casteism 

and communali  m forgetting that it is the 
Indian National Congre s of Gandhi and 
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Jawaharlal Nehru and Subhas Chandra 

Bose which has recently made possible the 
election to this highest office of the coun-

try, of a man belonging to the back-
ward community, a minority cemmunity. 

This is a glowing tribute. 

MR. DEPUTY-SPEAKER: At that 
time, all of them were in the Indian 

National Congress. 

PROF. NARAIN CHAND PARA-
SHAR: They should not forget their 

parents. That is our trouble. So. we 
have been able to do that .... (/11terruo-
tio11s) There have been seven Presidents. 

Qyani Zail Singh Ji is the Seventh Presi-
dent. There were two Presidents earlier-
Dr. Zakir Ht1>ain and Shri Fakhruddin 
Ali Ahmed who belonged to the minority 

community. 11 was t·he Indian National 
Congress which made it possible and it 

rs again the lndian National Congress 
which is making it possible. We stand 

by our pledge, which we took under the 
Jeadflrship of Mahatma Gandhi, of eradi-
cating castcism and commnalism 
and of upporting the cause of Indian 

nationalism through national integration. 

Our friend, Mr. Basu, has made certain 
remarks about the National Integration 
Council. It is not through the Govcrn-

ent forum alone that we can work; the 
society has to move and work; the 

pountry has to be built up not by the 
institution set up by Government alone. 

Who prevents us from setting up private 
forum5 or Parliamentary forums, social 

forums, for espousing this cause? We, 
as individuals, should come forward and 
not lean upon the States for this ilOble 
objective. We should set an example 

ourselves. When Subhash Chandra Bose 

in the coun,try. 

existed,  the people of Punjab did not think 

that he was a Bengali but he was admired 
as a man who sacrificed his all for the 
Indian National Army. There were people 

, from Himachal, from Gujarat, from 

Assam, from Tamilnadu who sacrificed 
their lives for the cause of the lndbn 

freedom. That was the real national in-
tegration and, throiii:h that spirit, we 
can make lndia a place our dreams 
which Gandhi Ji wanted to make and 

which Indira Ji wants to make. 

With these words, I support this Re-
solution. 

MR. DEPUTY-SPEAl<.ER Shri 
Madhukar. 

"-'TI ~ f-v.isr ~ ~ ~ ) 

\3'11fe!fe; ~I  , lf-<1-q;ft ~ ~ t:mr{ 
~~ q;1 omn <.fir ~  l=l m ~ ~ 
W'TT I oT<.fi ~ ( -~ 1Jt<ft' ;f 

~ ~~~  ~ 

~~~ ~~ ~ 

. ~ :a-;r cfi ~ q;1 ~ GflTT ~ ( ? 
3fR "'1" ~ <nr +f-Gfl!T ~ ~  ( - ~ 

~ \fl,, (1 "i I ~I (lq" ~ -m:lq; , ;;n:r -
R<i>, \nCr( ~  ofi ~ ~ +f- ~  

<nr ~ m m-n oi'-cf'lt'i q;1 ~ 
6.' .... 

MR. DEPUTY SPEAKER: Mr. 
Madhukar, you may -continue your 

• spee.ch next time. The House stands 
adjourned till 11 A.M. on Monday, July 

19, 1982. 

18.01 hrs. 

The Lok Sabha then adjoumed till 
Eleven of the clock 011 Montp1 July 19 

1982JAsadhq 28, 1904 (Saka). 
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